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LOK SABHA DEBATES

3431
LOK SABHA
Wednesday, 17th December, 1858

The Lok Sadbha met at Eleven of the
Clock

Mz Sexaxsr tn the Chair]

ORAL ANSWERS TO QUESTIONS
Telephone System In Jammu and
Kashmir

*1060. Shri A. M. Tarig: Will the
Minister of Transport and Communi-
eations be pleased to state

(a) whether the Government are
aware of the fact that trunk tele-
phone circuits m Jammu and
Kashmir State remain out of order
frequently for two to three weeks at
a stretch, and

(b) if so, whal sieps are beng
taken to protect the telephone lines
with a view to improve the tele-
phone system in the State”

The Minister of Transport and
Communications (8hri 8. K, Patil):
(a) No, Sir The trunk telephone
circuits 1n Jammu and Kashmir State
are subject to interruptions for simi-
lar cause as other circuits in the rest
of India but usually, more time 1s
taken in restoration of interruptions
because of the difficult nature of
tie terrain in Jammu and Kashmir
and, of the peculiar climatic condi-
tions like snowialls, extreme cold,
ote

(b) Interruptions are attended to
ap quickly as possible but there are
sbvious Iimitations and handicaps

204(Ai) LSD 1.

5432

owing to the factors I have mention-
ed above These are due to causes
beyond our control A radio tele-
phone service to overcome these diffi-
culties was planned but owing to the
loss of the transmutter due to fire
the scheme has received a set back.
Its revival will depend on the awvail-
ability of another transmitter

ﬁﬂo!om ETEHIT &7
e fageo & averw & WY g
wag w1 W 7Ry, Sfew vl
q AEAF wTHH w1 & foq fow 0w
wvfwe & wpase &, Wit @i 3%
sAFfad QAo ad g1 R
WTAAT WTEAT g fr w7 gene
F w1 gomy fear 8, s #v€ g
wf%r wraw a7 ST RO ¥ 7

&t wo wio wifew T W A
W@, jo famae ¥ ot 4 W
qF &7 & 1 IEw AT § Fe O o
fod o avd g | o Ueqr Favex
T A1 9w agfema fae awdt
g1

Shri Assar; May 1 know whether
Government have received any coms
plaints from individuals and polit-
cal parties of Jammu and Kashmir
that trunk calls are not allowed at
the mnstance of the State Government
for poltical reasons? If so, what
sction do Government propose to
take in the matter?

Shri 8. K Patil: Since political
reasons are mentioned, the gquestion
should be addressed to the othet
Mirnustry
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Bhakra Nangal Profect

+
Shri D. C. Sharma:
Bhri Ram Krishan:
Bhri N. R. Munisamy:
Bhri Daljit Bingh:

‘Wil the Minister of Irrigation and
Power be pleased to refer to the
reply gwven to Starred Question
No. 1683 on the 27th September,
1058 and state the further progress
made upto the end of November, 1958
with regard to the irmgation and
power works under the Bhakra
Nangal Project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
giving the information 1s laid on the
Table of the House. [See Appendix
IV, annexure No. 47.]

Shri D. C. Sharma: May I know if
the Bhakra project will be completed
in the scheduled time, or it will take
longer than the scheduled time?

Shri Hathi: No, Sir. It will be
completed by 18980 as scheduled.

Shri D. C. Sharma: May I know
how many other transmission systems

are in hand, and when they will be
completed?

Shri Hathi: The transmission sys-
tems there a:e in hand are mentioned
at III (b) of the statement.

Shri D. C. Sharma: May I know if
the Government 1s trying to sce to it
that Delh: gets more supply of clec-
tricity than before?

Shri Hathi: Delhi will be getiting
40,000 Kw more. They are getting
20,000 Kw now. After 1960, they
will be getting 40,000 Kw. more.

Shri Ram Krishan: May 1 know
whether the Punjab Government has
asked for an additiona] loan of Rs. 16
crores for the completion of this
dam?

Shri Hathi: No. They have not
asked for an additional loan for this,
because all the amount required, viz.
Ra. 170 crores, to complete the pro-

*1061.
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ject has been provided and the money
will be given. There is no questiom
of any additional loan over the esti-
mates.

Shri N. B. Munisamy: May 1 know
whether it is a fact that the central
spillway dam has given way because
the connecting link with the rocks is
very porous and sufficient cement had
not been injected into the rocks?

Shri Hathi: There is no question
of the spillway having given
way As I explained the other
day 1mn the House, the dividing
wall between the spillway was
damaged

Shri N. R. Munisamy: Is it also a
fact that expenditure is likely to be
incurred to the extent of Rs. 10 to
Rs. 15 crores as a result of the change
in this direction?

Shri Hathi: No, Sir. The present
project estimate is Rs 170 crores
No addition or increase is likely to
be 1ncurred on that account, but
some msunderstanding has been
created by the news that they are
proposing to have an additional
power house on the right bank. In
the project that i1s not included, but
if an additional power house on the
right bank 1s proposed and if that 1s
taken up, 1t will mean an additional
expenditure of Rs 10 crores, but that
will not be within the present pro-
ject It will be an additional item.

Shri Ram Krishan: May I know
whether storage of water has been
started in this dam?

Shri Hathi: Yes, 8&ir Partial
storage of water has been started

Shri Achar: May I know the pro-
giess that 18 being made wrth regard
to the utilisation of water for irriga-
tion” Is progress being made as ex-
Pected?

Shri Hathi: On the Punjab side as
well as on the Rajasthan side the
water is being utilised. In Punjab
about 13 lakhs of acres are being
irrigated; on the Rajasthan side about
Rs. 1,80,000 acres.
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Drafi Plan for Flood Control I
Pll.'njlb

Shri M Krishan:
‘1062 { Shri Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 1480 on
the 23rd September, 1958 and state
whether the draft plan for flood con-
trol of the Rivers Ravi, Beas and
Sutle; in the Punjab has since been
examined by the High Level Commit-
tee on Floods?®

The Deputy Minister of Irrigation
and Power (Shri Hathi): Yes, Sir

Shr1 Ram Krishan: May I know
whether the scheme has been examin-
ed by the State Control Board®

Shri Hathi* Yes, Sir  This 1s actual-
ly about the plan for the whole of the
Punjab That has been examined by
the State Government

Shri Ram KErshan. May 1 know the
amount to be given by the Central
Government for the construction of
this work?

Shri Hathi: That has not yet been
examined herc, but I may say that
Rs 130 lakhs have been provided 1n
the Budget 1958-57 for flood protection
works in the Punjab

Road Transport Corporations

*1063. Shri Harish Chandra Mathar
Will the Mimister of Transport and
Communications be pleased to state

(a) which of the various States have
set up or propose to set up during this
year Corporations 1n Public Sector for
road transport, and

(b) what assistance has been asked
for and i1s being given by the Centre?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) A
statement giving the information re-
quired 15 laid on the Table of the
House. [See Appendix IV, annexure
No. 48]
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Shri Harish Chandra Mathar: May 1
know which of the States are opposed
to seting up the corporations, the
reasons for the same and Govern-
ment's attitude towards that?

Shri Raj Bahadur: Broadly speak-
ing, this has been indicated m the
statement itself From if, i1t appears
that excepting Andhra Pradesh,
Bombay and the former PEPSU area,
they have not set up road transport
corporations in other States, and pro-
posals are obtainable only in respect
of three sectors, w2z, Pathankot-
Manali in the Punjab, and Bihar and
Mysore States Apart from that, the
other States have not come forward.

The objection appcars to be that in
case they set up these transport cor-
porations, they will be subject to pay-
meni of income-tax They alse say
that they will have to provide addi-
tional amenities for the labour and
incur additional expenditure in case
these corporations are set up

Shri Harish Chandra Mathur: Only
a part of my oquestion has been
answered I had asked what the Cen-
tral Government's attitude was to-
wards it That part of the gquestion
has not been answered

Shri Raj Bahadur: This has been
made clear from time to time, both
by the Planning Commussion and by
the Mimnistry of Finance who have
some time back also addressed com-
munications to the State Governments
concerned, that unlcss and until they
set up these road transport corpora-
tions, they will not be entitled to
loans or grants for the purpose of ex-
pansion or the nationalisation of trans-
port

Shri Harish Chandra Mathur: Is it
not a fact that the UP Government,
on the one hand, and the Kerala Gov-
ernment, on the other, have reported
that on the basis of their practical ex-
perience of the departmental work-
ing, they are satisfied that the setting
up of a corporation would not be use-
ful? May I know whether all thesas
facts have been brought to the notice
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of the bon. Minigtar, and if sp, wha
his reaction towaxds it is? -

Shri Raj Bahadur: The State Gov-
ernments of UP and Kerala have been
insisting that they should be allowed
to carry on departmentally, 50 far as
their transport undertakings are con-
cerned, and they say they have been
carrying on well with this system. At
the same time, the Central Govern-
ment, and the national excheguer is
deprived of the income-tax, and that
is a matter which is under the serious
conmderation of the Ministry of
Finance at present.

Shri Rami Reddy: May I know the
assistance given by the Centre to the
road transport corporations of Andhra
Pradesh by way of loan and by way
of contributions?

Shri Raj Bakadur: I may not be able
to give the figure scparately for
Andhra Pradesh, but up till 1959-60,
the total that has been placed at the
disposal of the State Governments is
in the neighbourhood of Rs. 389 lakhs

Shri Tangamani: In view of the fact
that the quota that has been allotted
to the various State Governments has
now been reduced from Rs. 13'5 crores
to Rs. 9 erores, may I know whether
money will be given to the nationa-
Iised sector, although no corporation
has been formed as in the case of
Kerala and Madras?

8hri Raj Bahadur: According to the
views and the opinions given by the
Planning Commussion, the setting up
of corporations is almost a sine qua
non for the grant of any such loan or
assistance out of the provisions that
have been made.

Shri Punnoose: Is it not a fact that
the State Transport in Kerala was
started as far back as 1938, and, if so,
is 1t not rather unfair to deprive that
State of that income?

Shri Raj Bahadur: That is a ques-
tion of opinion........

Shri Pumnooese: No, it is a question
of fact.

2t DECEMEER 1908

port undertaking under the Kerala
Government.

Shri T. B. Vittal Rao: The Andhra

asked for Central assistance, and
Rs. 50 lakhs have been promised in
the current year. May I know the
reasons for not granting that sum?

Sbri Raj Bahadur: For that, I wouild
require specific notice. So far as [ am
informed, I think that whatever has
been allotted will be given.

Shri T. B. Vittal Rao; A sum of
Rs 2:5 crores has been provided in the
Railway Budget for the current year.
May I know whether when the Rail-
ways participate 1n the road transport
corporation they will have to consuit
the Munistry of Transport before-
hand?

Shri Raj Bahadur: The condition
precedent for the participation of the

railways 1s that a corporation will be
set up.

Shri Hem Barua: May I know what
steps Government have so far taken
to eflect inter-State communication
between States that have aiready es-
tablished their corporations, and alse
States that have refused to establish
such corporations?

Shri BRaj Bahadur: As the hom
Member 13 aware, transport as such,
particularly by mechanically propel-
led vehicles, comes within entry 35 of
the Concurrent List in the Seventh
Schedule of the Constitution; and the
executive authority in relation theveto
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vests I the State Governments
‘Therefore, inter-State transport
arrangsmerds can bs made 1n the first
instance by mutual consent between
the Btates concerned through the
agency of the Inter-State Transport
Commission, which has been vested
with certmn powers under the latest
amendment to the Motor Vehicles Act

Fandit D. N, Tiwary: May I know
whether the Government of Bihar have
requested for any grant, and if so, for
how much, and whether the same has
been sanctioned?

8hri Raj Bahadur: I do not have
specific information on that pomnt

Shri Shankariya: May I know whe-
ther Government intend that the trans-
port of goods also should be taken
over by the Btate Governments?

Shri Raj Bahadur; In Himachal Pra-
desh, nationahisation of goods transport
i1s complete In Asam Bombay and
Kerala and also Manipur, they have
partially undertaken the nationalisa-
tion of goods transport as well

Shri C R. Pattabhl Raman: Are
Government considering the question
of giving further inducement, besides
loan, for the formation of these cor-
porations?

Shri Raj Bahadur; The inducement
18 that we have made a provision 1n
the Second Plan, and I think further
inducements can be miven when they
fall 1n hine with regard to the parti-
cular matter of setting up corporations

Shri Thiramals Rao: Is 1t a fact the
‘Government of India have assured the
private owners that ‘they will not
nationalise goods transport before the
end of the Secrond Five Year Plan®

Shrd Raj Bahadur: Befére the end
of the Third Five Year Plan That is
the declared policy But the question
was put to me

8hrl Thirumala Rao: How was 1t
possible then to take over goods
transport,

17 BEICEKMBER 188  Oral Answers e

Mr. Bpeaker: Let him fnbsh his
answer

Shri Raj Bahadur: 1 have simply
stated what 15 a fact, and what al-
ready exists 1in regard to the States
which I have mentioned

Shri Harish Chandra Mathur: May 1
know what part out of the provision
of Rs 10 crores provided by the rail-
ways has already been utilised, and
whether 1t 15 a fact that the railways
are now cold-shouldering the partici-
pation and spending money otherwise?

Shkrl Raj Bahadur: I shall not say
that the raillways are now cold-
shouldering 1t As 1 said, the Plan-
ning Commussion have laid down that
for the grant of such loans and other
asgistance, three parties must co-
operate, namely the transport under-
takings, private or public, the State
Governments and the Central Gov-
ernment through the Railway Minis-
try, and this can only take place when
the corporations are brought anto
being

Shri Harish Chandra Mathar: May
I know what part out of the Rs 10
crores has so far been spent by the
railways?

Shri Raj Bahadur: I do not think
much has been spent or anythung has
been spent so far

Shri Ramanathan Cheitiar: May I
know whether the Central Govern-
ment are going to lay down a unuform
policy in regard to the setting up of
these corporations?

Shri Raj Bahadur: The policy is uni-
form So far as the Central Govern-
ment are concerned, they have declar-
ed 1t time and agam, and as far back
as 1957, in October of that year, the
Planming Commuission drew the atten-
tion of the Btate Governments as also
the Railway Mmustry to this. The
Railway Mimmstry wall participate in
case the corporations come mnto bemng
We expect that

Shri Tangamani: Out of this sush of
Rs 23'5 crores, originally Rs 13¢
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orores were to be given to the States;
now, it has been reduced to Ras, 9
crores; and Rs. 10 crores are to come
through the Railway Ministry. May
I know how much out of this sum of
Rs. 189 crores has so far been given
to the State undertakings? May I
alsp know whether in view of the fact
that it 1s likely to lapse, Government
will modify the proposal”

Shri Raj Bahadur: The amount has
been reduced from Rs, 135 crores to
Rs. 8 crores, as has been mentioned 1n
the statement, ang as I have already
stated, the amount that has been plac-
ed at the disposal of the State Gov-
ernments 1s Rs. 380 lakhs so far, that
15 up till the end of 1959-60.

Mr. Speaker: Next question
Shri Assar: Onc question

Mr. Speaker: Is i1t necessary to
pursue this further? 1 have allowed
s0 many supplementaries already.
Each hon Member wants to ask only
one question,

Shri Assar: May I know whether it
15 a fact that the fec per mile charged
by the different State transport under-
takings 1s not uniform, and if so, whe-
ther Government propose to fix a
standard uniform fare?

Mr. Speaker: The same question
was put m another form earlier

Shri Raj Bahadur: The main ques-
fion pertains to the setting up of cor-
porations in the publie sector, not to
the fare structure, for which notice
of a separate question will be needed

Shri Achar: In view of the fact that
the main objection from the States s
on the guestion of payment of income-
tax, may I know whether Government
will consider exempting these corpo-
rations from payment of income-tax,
as these are not profit-making busi-
ness concerns?

Shri Raj Bahadur: They do make
t
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An hon. Member: In English also
Mr. Speaker: Yes

Shri Karmarkar: (a) Nurseries have
been raised over an area of 2 acres in
Chamba District for which a sum of
Rs 12,748 ha: been spent upto Septem-
ber, 1858

(b) Not yet
Wt qu ¥@ W AN A
TS TMAR AT B0 wan ff fgmae |

s @t dfegasr ghw qk ah
g oY wur yewr 9% foar war g0
Mr. Speaker: Does the hon Member
want & list of the 101 herba?
oft oo ¥ - 7 AvET wIgaT §
fir ardr afedt o wF gor & av o ?

ot wowewe fmew e F
et e F 9K R vy frer o
hw o awlr ¥
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ot 7@ W Wy AR AT W

ware dar g @ EHRITE AW R
i ¥@ weaey F W HE QY foraw @A
wri? faax fe w w@r PeeTam
agr?

ot worrwr ot a@ qfew

ferer ot & & Y frwrar Y
mgriwm A wyfed
A0 g warfea A a1 & &
feddy wig wAer foar omr § 0
a2 e i T Avw Aag §en
afew ey T &

Mr, Speaker: Evidently, the hon
Member wants to know.

Shri Earmarkar; He was asking
whether exploitation of these herbs
will not lead to their extinction. 1
said that these nurseries are being
started with a view lo developing them
and therefore, we arc hoping that
there will be no hras of these herbs
Hras means ‘decline’

Mr. Speaker: I heard the question
slightly differently. It is to the effect
that all over the place, a number of
these drug trees and herbal plants are
being felled for fuel ete..

Shri Karmarkar: That 1s not what 1
understood.

off qu @ T At AgE
3 ol somar fs 12000 TR W
A A OF AFD T 7 eqviad w
7€ &1 & wWw FaAT wEar
fie amelf o7 qEw A ZITEAYT FT WA
fegaraw § qrgr arfr §, ofr Ffear
g Al g WR W w€ gfewr 3
Y @ ayd A6 ey & fag et
doplt Wit ol d=df & wrv SETe
§ forayr fs Ier N woelt g § W@
A § AT ¥ 1§ WA W
fix war W€ dur Frasr ol far
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foed W @ aw@ ¥ Wl qear
va¥ i frait & Tg¥ gd W W
Mr. Speaker: I think I was right
Shri Karmarkar: I think both of us
were right.

g O g § s Wi gy
It & 1§ awar & fis ag fenew
2w A 7w g 2
e fow awa qo axg « i v
O AN q ARy & @ g
&t Y wmar § fe 3w axw ot =
fear o | fgareer R aga @
¥ § Wi wE e # ot afeat g
arf AR § | Wi aw A TR 0E
gt Ay =k § foed qar S @Y
Frergadl @al WX AT
ST FT AT O W FAR AT /A
o g g AT A s i gfoon
w3 foqr s o
Shri Joachim Alva: Have Govern-
ment got any co-ordinated and effec-
tive steps to discover herbal and
medicinal wealth in our forests? How
is 1t that foreign companies have dis-
covered medicinal plants here and
have marketed them?! There is the
case of serpentina Now another com-
pany has come out with another herb
for TB taken from our medicinal
plants. Serpentina was found in the

Karwar forest, with which the hon.
Minister is familiar

Mr. Speaker: We are going from one
thing to the other. Rauwolfia serpen-
tna 1s an old drug in this country
which everybody knows.

oft Tto wo Wt FT AW WY

TRET @A AT U &3 5w
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ol ¢ R o W Rwwed &
miice oo feat wwl § e
wiér Fomedt ad ¥ § o

8hri Joachim Alva: May I repeat my
question, because 1t 18 1mportant?! How
18 1t that foreign companies come and
explore our forests and put out drugs
in the market” There 18 especially
the case of serpentina which was found
in the Karwar forest with which the
hon Minister 1s famihar, he 13 tour-
mg my constituency sometimes

Shri Earmarkar: There are exhaus-
tive encyclopaedias contaiming the
names 1n Latin also Foreign com-
panies come to know about 1t and if
they want to utilise them from what-
ever we export, they sometimes settle
down here m collaboration with indi-
genous companies for utilising these
herbs

In respect of drugs, sometime three
or four years ago Rauwolfia Serpen-
tina was perhaps in short supply and
it was thought hkely that the supply
might be affected later on prejudicial-
ly Then I remember the Commerce
and Industry Mimstry took steps to
regulate the export That 1s the pro-
cedure which we follow We always
pay attention to keep the national
wealth and put it to the best possible

use
TEAM-JAFYL T Tovw
+
« st T T
L {11 ] ot gaeg feg .

&7 TR T4 Y W, e ¥
Arafeq I57 TET ¥3e & IAT ®
weaew § ag aanq A 59 547

(%) =1 gwex 7 qEfR 39
9T T W ATHEL a1 HY
faa? avsl wefan W@ W ®
frafor & & & A€ e T
L 154

(w) afx @), @t @ fawm @
wrferaaer 7 ¢ 7
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The Depuly Mipister lox Ballways
(§hri 8 V. Ramaswamy): (a) and {(b)
Yes, Sir Owing to the technieal

foatures of the terram, the comgiruc-
tion of this project i1s not economucal-
ly justified

alternative to doubling of the ling bet-
ween Samastipur and Darbhanga
Will the doubling be taken up, now?

Shri 8. V. Ramaswamy:
up to Samastipur will be taken up

Shri Shree Narayan Das: Is it a fact
that after the construction of ‘the
Mokameh bridge over the Gangas, the
broad gauge Llne will run from
Baraun: to Darbhanga?

Shri 8. V. Ramaswamy: First of all,
we are considering only up to Samasti-
pur It 1s not yet contemplated to
extend i1t to Darbhanga

SBhri Shree Narayan Das: May
I know whether the construction
of the broad gauge railway lLine from
Baraun; to Samastipur has been taken
up”?

Shri 8. V. Ramaswamy: It will be
taken up

it fofe et F S s
g & w7 ag amew awegR ¥ W@
sfeammr a% oA, qawegT oY
g1’

o wRt (st i W)
wft aF Ot FusigT o § o
WF I® FF A oAfl, @ FeN
vl gva a0

Gandak Project

+
Pandit D. N. Tiwary:
Shri Bam Krishan:
*1066. ) Shri Shree Narayan Das:
Shri Bibhuti Mishra:

Will the Minister of Irrigation and
Power be pleased to refer to the reply



5480  Orul Ansoere

ghvish 40 Btarred Question No. 050 on
the §¢éh Sepiember, 1868 and state the
further progress made regarding
Gandak Project?

The Deputy Minister of Irrigation

and Power (Bhri Hathi): The Bihar
Government 18 revising the Project
Report in the Light of the comments
offered by the Central Water and
Power Comnussion and other relevant
factors

Pandit D. N Tiwary: Have negotia-
tions with the Nepal Government been
finalised and agreement reached? If
not, and f there 1s any hitch, 1s the
alternative site at Siswan bemng con-
templated to be taken up?

Shrl Hathi: Negotiations are yet
being carried on with the Nepal Gov-
ernment, they have not yet been fina-
hsed About the alternative site, we
have not yet derided because negotia-
tions with the Nepal Government are
still going on

Pandit D. N. Tiwary: Has the sum of
Rs 5 crores earmarked for Gandak
and Rihand in the Second Five Year
Plan been withdrawn? If so, why?

Shri Hathi: No, the amount has not
been  withdrawn Origunally, the
amount provided was Rs 5 crores
As Members know, in the reappraisal
of the Plan, it has now been reduced
and the sum provided 158 Rs 203
crores

o fegfr e # s T
g fr wv A woft & W Y go o

mAFe &A@ T A A g 7

st gt A el T 9 iy
U

wew wgw St Tw Fer

oft vqwre feg v s e

WwRagg AN AR} adfr e
—u7 JuaT o e FE T

Mr Speaker: Both the hon Mem-
bers and the hon Minster get up A
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question 1s asked and it 13 answered
Actually, I had called another hon
Member. What iz the answer of the
hon Minister?

Shri HEathi: He did not ask & ques-
tion

Mr. Speaker: He humself answered
it.

Shri Ram Krishan: May 1 know
whether the Nepal Government have
sent any team or Commission to the
s1te?

Shn Hathi- The Nepal Government
actually did not send a team or Com-
mission But our engineers had gone
there and they were accompanied by
the engineers of the Nepal Govern-
ment

Shri Shree Narayan Das: What are
the special features of the suggestions
made by the Central Water and Power
Commussion to the Bihar Government
which the latter are cons:dering?

Shri Hathi- They are of a technical
nature, regarding the design of the
barrage, the canal, revision of the cost,
the present prices of maternals etc

&t fyfe fiwt  fogem &
foraely oft efrem ot § 39 ww F A
&y a8 ? WK fae § v o o
Wt svefaea o @y 3% 3 1 F omAw
et g fr o Fdm Aoere o
g sorar e feaw & ferd
dare & @1 4@ ?

Mr Speaker: It is all argument
Shri Hathi: It 1s argument

Pandit D. N. Tiwary: May 1 know
whether the Covernment of Bihar has
requested the Central Government to
allow 1t to construct canals pending
negotiations with Nepal so that the
work may be taken up immediately?
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Shri Hathi: It 15 not possible to start
¢anals before the negotiations are ac-
tually completed and we decide upon
the site of the barrage

Conversion of Gudivada-Bhimavaram
Section into Broad Gange

*10687. Shri T B. Vitial Rao: Wil
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No 787 on the 2nd Septem-
ber, 1058 and state-

(a) whether the work on the con-
version of Gudivada-Bhimavaram sec-
tion into Broad Gauge has been com-
menced,

(bj 1f so, the amount spent upto the
end of November, 1958 on this pro-
ject, and

(c) if the reply to part (a) be m
the negative, when 1t 1s likely to
commence?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and (c)
No, Sir The financial implications of
the project just received are under
exammaticn and sanction 1s expected
to be 1ssued shortly

{b) Does not arise

Shn T B Vittal Rao A sum of
Rs 26 lakhs Fas bcen provided in the
Budget for the current year as against
an estimated expenditure of Rs 2 25
crores for this project Am I to
understand that this amount wnll lapse

because there 15 no prospect of its
bewing utilised”

Shri 8. V. Ramagwamy. It was link-
ed up with some two other items, It is
only now that the line clear has been
given and 1t will be taken up

Shri Ranga. Is 1t not a fact that
this conversion was thought of in order
to facilitate the export of rice from
the almost heaviest rice bowl wathin
the rice-growing area of Andhra®

Shri 8 V. Ramaswamy, Apart from
that, there are other considerations
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also, hamaly, operational facilities.
We want first of all to eliminate the
mxed gauge over the Krishna bridge
and the metre gauge yard at Bezwada
These are some of the maln con-
siderations

Shri T B. Vittal Eao. If 1t 15 taken
up, may 1 know whether it will be
completed during the Second Five
Year Plan period?

Shri S. V. Ramaswamy: Efforts will
be made, Sir.

Shri Viswanatha Reddy: May I
know whether technically this project
has been found fruiful and whether
the conversion will be given a tnal
and will not likely be given up?

Shri S. V Ramaswamy: Which?

Mr. Speaker This Gudivada-Bhima-
varam section The hon Member
wants to know whether there is any
prospect of 1ts bemng given up

Shr1 8. V Ramaswamy No, Sir,
there 1s no such prospect

Shn: T. B Vittal Rao The Estimates
Commuttee 1n on. of their reports
about the working of the Raillway
M:inistry observed that there are huge
amounts provided in the Budget but
they are not utilised and so they lapse
May I know what steps are being
taken by the Raillway Ministry to see
that thewe hudget provisions do mnot
lapse?

Shri S V Ramaswamy This 1s a
general question

Shri T. B Vittal Rao It g a speci-
fic question

Shri Tangamani: What will happen
to these Rs 26 lakhs®* Rs 28 lakhs
have been provided in the current
year and not a single pie has been
spent so far

Shri 8 V. Ramaswamy: Is my friend
worried over the lapse or over the
hne? If he 1s worried over the line,
1t will come up
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Shrl T. B. Vittal Rao: I there is no
money spent how will it come up?

Mr. Speaker: We can pass any
amount any time but the work has to
be speeded up

Rallway Protection Force Act

- Shri Bl.nnm

s {Bhﬂ H. N. Mukerjee:

Wil the Minster of Rallways be
pleased to state

(a) whether it 15 a fact that the
Railway Protection Force Act, 1957
has neither yet been enforced nor
any Rules have so far been framed
thereunder, and

{b) if so, the 1easons therefor?

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) Yes

(b) The draft Rules have been
framed and are now being carefully
acrutinized by an officer who has been
placed on special duty for this pur
pose It 1s expected that the final
draft will be ready by the end of this
year when 1t will be discussed with
the Ministries concerned An endea
vour 15 being made to place the Rules
before the Lok Sabha by thc mmddle
of next year

Shri Sanganna. May I know
whether the offences commutted on
the raillway lines have increased or
decreased”

Mr. Speaker. We dare going awd)
from one thing to another

Shri Tangamsani: When this Act
was passed in July 1957, why 2 years
have elapsed before the rules are
framed under 1t?

Shri Shahnawax Khan: The fram-
mg of the rules 13 a wvery intricate
business I might say that the Re
serve Police Force Act was passed n
1949 and the rules were placed on
the Table of the House in February,
1985 after 5 years

But, I mught submit that we have
piaced an officer specially on duty for

17 DECEMBER 1088  Oral Answers 452

this purpose of framung the rules
as expeditiously as possible, and we
hope that by the middle of next year
they will be placed on the Table of
the House

Mr, Speaker. I belhieve there is no
purpose 1n having a Subordinate
Legisiation Commuittee, 1f as the hon
Mmster said an Act was passed in
1949 and the rules were framed in
1855 and 1t 15 taken as a precedent
He has also said that i1t 1s only one
year and not three or four years be-
fore the rules are framed

Whenever an Act 1s passed, they

must have in contemplation as to how
they are going to work out or imple-
ment that Act They must frame the
rules within a reasonable time There
Is no use 1n saying that they would
follow the precedent of four years 1
would like to give a direction to the
Subordinate Legslation Commattee
to be vigilant

The Mimister of Rallways (Shri
Jagjivan Ram) Before you ruled, I
was going to intervene in this case
That should not be treated as a
precedent and 1f it 14 a precedent, 1t
13 a very bad precedent I personally
feel that it has taken too much time
and the matter should have been
expedited much earlier (Interrup-
tion) It came to my notice that the
rules have not been finalised, and,
then, I advised that a special officer
should be put on this duty so that
the rules might be finalised within s
reasonable tame

There are some difficulties, of course,
but they could have been taken care
of earher, because the State Govern-
ments will have to be consulted But
1 will see that it is expedited

Shri Viswanatha Reddy: May I ex-
plain the posibion of

Mr. Speaker: It 1= not necessary
The hon, Minister has said that he

will expedite 1t
Shri Viswanatha Reddy: May I ex-
plain the position of the Subordinate



framed, and also laid on the Table of
. Now, it is for this House
up the matter and give direc-
to the Government.
Speaker: The hon. Minister has
he will expedite it. Let us
wait till the next session.

Shri Harish Chandra Mathur: I have

ordinate Legislation Committee should
be vigilant. What jurisdiction has
the Subordinate Legislation Commit-
tee got unless and until the rules
come before the Committee? It is for
the Ministries to frame the rules. As
a matter of fact, this matter has been
reported to the House three times.

Mr. Speaker: 1 would like the
Subordinate Legislation Committee to
be on the watch. As soon as an Act
is passed, if there are provisions for
the framing of rules in it, let them
wait for the rules for a reasonable
time. If nothing happens within a
reasonable time, let them write to the
Ministry. And if nothing happens
still, let them bring it to the notice
of this House Whatever is said in
this House, I hope the hon. Ministers
will be quick to act,

Shri C, K. Bhattacharyya: The Rail-
way Ministry should have moved in
this matter.

Mr. Speaker: The hon. Minister has
said that it was not brought to this
notice. Now, he =ays it will be done

Food Commiitees in Siates

*1069. Shri Kalika Simgh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether All-parties Food Com-
mittees have been set up in States;

(b) ¥ not, the causes for delay
therein; and

{c) whether there is any proposal
1t0 hold a joint conference of Central

situation in the country as a whols?

The Minister of Co-oporation (Dr.
P. 8. Deshmukh): (a) and (b). In
some of the States such Committees
have been set up while in some
others the matter is receiving the at-
tention of the State Governments con-
cerned.

(c) No, Sir.

Shri Kalika Singh: What has baen
the reaction of the Kerala State, in
particular, about this proposal for the
formation of a committee?

The Minister of Food and Agricul-
ture (Bhri A. P, Jain): The Kerala
Government have set up committees,

Shri Hem Barns: May I know
whether it is a fact that in some of
the States such as U.P. some political
parties have either refused co-opera-
tion with the food committees or have
withdrawn from the food committees
after initial co-operation? If so, what
are the reasons advanced?

Shri A. P, Jain: So far as I know,
one political party, the Socialist Party
has refused to co-operate

Shrimati Renu Chakravarity: May 1
know if it has been brought to the
notice of the hon. Minister that
though these all-party food commit-
fees have been set up in the States,
the implementation cannot be done at
the taluk level because there are no
all-party food committees and  the
Ministers are refusing to have them?
Further, 1 would like to know whether
this matter would also be discussed
in this joint conference,

Shri A. P, Jatn: In the first place,
there is not going to be any jomt
conference. Secondly, we know that
some of the State Governments have
not set up commitiees either at the
district level or at the taluk level.
The whole matter has to be decided
by the State Governments and they
will set up such committees as they
consider proper and feasible.
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ot welfier wwedy - dwr fir ot
wer & wlt v fis IeT wAw
®t wihfin wg  =fafa &
Hefoee qft & wgnm ) faar @
®T ¥ F@I T BT ST
Rer gre ¥ @wdt ¥ fir gqwr adaey
wre gfafa 7 w3 T ¥a7 ara =fafa
Qe am ?

ot wo Wo W F WwH AW
® 98 atg 9% qEwWr A4

st wfiw weelt w0 waEw
qr %ar f& wft aoF faew fvar f
wrafaee aff & I Firfm =
sfufa & arr &1 & = frar A7,
feafs 7 74 1irfiy =g =fafy =
wgT A4, FT FEG FET T AR
¥ G UG ST &) T097 for 3o
A $a9 77 afely @ aw Ti-
wra Arr afafa 7 <@ vg 7

ft Wo Wo ¥ 7RI AT FE
TR AT 0

Shri Hem Barua. Sir, I was sorrv
that my question was not fully
answered Has any political party in
UP after offering 1nutial co-operation
withdrew from this Committee and 1if
s0 what were the reasons for the
withdrawal as also for the refusal to
co-operate in the case of the Socialist
Party?

Shri A. P, Jain. All that I  have
mid was that one political party has
refused to co-operate It 1s for the
political party to co-operate or not
If they think that they should not co-
operate 1 cannot help 1t

Shri Bimal Ghose: May I know 1f
the Central Government have given
any direction to the State Govern-
ments with regard to the setting up
of food committees at all levels and
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Shrl A, P, Jain: A general
mendation was made by the
Minister in his fortnightly letter
he realised that there may be
culties 1n some States because the
ter relates to the States and the
Governments are to decide

ot finfy frwr & st wTEem
g fr &z a1 FeT & oY a® ¥F qAré
% 2, 7@ @ & qr wewdy ?

At 7

Shri 8. M Banerjee: May 1 know
the names of the State Governments
where such food committees have not
been formed and the reasons for
that and also the steps taken by the
Central Government to pursue the
matter?

Shri A. P. Jain: Informal commut-
tees have been set up in Assam, Bom-
bay, Kerala UP and West Bengal and
the other States have not set up them.

il §

41

W Wo Wo W

Shri S. M Banerjee: My question
has not been answered

Mr Speaker: It would not be
answercd They have left it to the
States Why should we assume that
we are all-important” It 1s a federal
Constitution Why should not our
counterparts take up that matter
there?

Shri 8. M. Banerjeer That 15 also
the policy of the hon Prime Mmster

Mr. Speaker: The hon Prime Minis-
ter advises The hon Members will
find that when many matters of such
mmportance came up before us by way
of adjournment motions relating to
rice, etc and to what happened in
U P, we suggested a course of action
and the hon Prime Minster imme-
diately took 1t up We have said that
we will have an all-party meeting
from time to time and we will go on
looking into 1t Then 1t 1s for the
States to do so and to take up that
matter Adwvice also is given, What
further can be done® I do not want
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that matter to be pursued here Enough
has been said and it 18 the duty of
the State Governments and the hon
Members there to pursue 1t Each one

of us has five hon Members, six or
seven sometimes, to support us

Shri Kalika Singh: May I know uf
the State irading also will come under
the scope of this Commuttee?

Shri A, P. Jain: So far as we are
concerned, we have discussed the
State trading in food grains here 1n
the Central Committee (Interrup-
tions)

Shri Kalikg Singh: I want to know
whether the Commuttee in the Centre
considered the State trading in food?

Shri A, P, Jain: I have said that we
have considered 1t It means that we
considered 1t in the Commttee meet-
tng

Shrl S M Banerjee: Sir, State trad-
ing 1n food 1s a very important matter
It has not been discussed here Can
we possibly have about an hour or
iwo to discuss this matter n this
House”

Mr. Speaker: 1 will not say any-
thing This 1s not the way in which
he should approach, he knows what
he should do What 15 the meaning
of asking my opinion in advance” If
the hon Member wants anything, he
may send it 1n wrniting

Electric Trains between Howrah and
Burdwan

*1070. Shri Sublman Ghose: Will
the Minister of Rallways be pleased to
state:

(a) whether Government are aware
that electric trains between Howrah
and Burdwan take near about 2j
hours to reach the destination;

(b) whether it 18 a fact that want
of toilet rooms 1n the multiple coaches
causes serlous inconvemence to tha
passengers, and
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(c) if so, what steps Governmsent
propose to take to remove the incom-
venmence?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes.

(b) and (¢) Due to the short time
taken for the run between Howrah
and Burdwan, the passengers should
not encounter much inconvenience om
account of the non prowvision of the
toilet room, which has been dispensed
with 1n order to make available
maximum accommodation for sub-
urban passengers and to minimwse
overcrowding

Shri Subiman Ghose: Does the
Minister think that 2§ hours tame is
a short time?

S8hri Shahnawaz Khan: The House
15 very well aware that there 15 very
heavy overcrowding in the suburban
section A committee was appointed
to go into this question of overcrowd-
ng on suburban tramns It was< one of
the recommendations of that commt-
tee that every inch of space should be
utilised for carrying passengers The
Commuittee also had recommended
that 1t was not necessary to  have
tollet rooms and lavatories there

Shrli Hem Barua: Is 1t a short span
of time? It i1s 24 hours

Shri Shahnawazx Khan: The sub-
urhan tramns in Madras and Bombay
have not got these toilets (Inter-
Tuption)

Some Hon, Members: They do not
take 23 hours

Shri Muhammed Ellas: We were
told before the introduction of the
electric trains that 1t would take only
one hour for the journey between
Howrah and Burdwan May I know
the reason why so ong a time 1s taken
to reach the destination” The Kalka
muy] takes only one hour

The Minister of Rallways (Shnl
Jagjivan Ram): These trains are not
entirely run with EMU coaches We
have trains with electric coaches and
the conventional coaches mixed. As
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soon as the stock of EMU coaches 1n-
creases and when we run these elec-
tric trains entirely with the EMU
coaches and rakes, perhaps the tume
taken will be reduced.

Shri Subiman Ghose: May 1 get an
idea as to how many trains up and
down run in between Howrah and
Burdwan and the average number of
passengers carried therein?

Mr, Speaker: That does not arise out
of this question

Shrl Subiman Ghose: In that case
we shall be able to understand if so

many people can contro]l their natural
calls for 23 hours

Mr. Speaker: Nature's call 15 for
individuals as well as for multitudes
Even 1f one suffers, he suffers There
may be old persons, there may be per-
sons who have sugar Many other
things will be there (Interrup-
tions) It 1s not a short time

+
" J Shri Warior:
1072. \ Shri Vasudevan Nair:

Will the Minister of Health be
pleased to state:

(a) whether the attention of the
Government has been drawn to the
report of the Expert Commttee of the
World Health Organisation on Respira-
tory Virus Discases, and

(b) if so, what measures the Gov-
ernment propose to take to prevent
the spread of influenza 1n the next
few years?

The Minister of Health (Shri
Karmarkar): (a) and (b) Govern-
ment has just received a copy of the
report of the Expert Commuttee on
Respiratory Virus Diseases of the
“World Health Orgamsation The
publication of this report has not yet
been authorised The recommenda-
tion made 1n the report would be
examuned 1n due course.

Shri Warlor: May I know whether

any new strain has been detected in
i
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Shri Karmarkar: No, Sir

Shrl Vasudevan Nair: May 1 know
whether the Government have recerv-
ed reports that in India at least in
some parts of the country there was
heavy ncidence of influenza? If so,
have the Government examined whe-
ther 1t 15 gomng to be a permanent
feature or an year'y feature?

Shri Karmarkar: No, Sir We hope
it will not be a permanent feature
There 1s no reason to conclude that it
is any early feature

Shri C. R. Pattabhi Raman: The
Pasteur Institute has 1solated the
virus What steps have been taken
by the Government to produce on a
mass scale the vaccine produced there
in order to take preventive steps at
the time of the spread of the influenza®

Shri Karmarkar: Large-scale pro-
duction has not been found to be
practical but we are examuning that
question further

S8urvey of the Power Potential of
Brahmaputra Basin

*1072. Shrimati Mafida Ahmed: Will
the Minister of Irrigation and Power
be pleased to state-

(a) whether Government are con-
wemplating survey of the Power
potential of the PBrahmaputra Basin
and

(b) 1f so, what concrete sneps are
under way m this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
Power potential studies of the
Brahmaputra basin have been made
These studies have indicated possibi-
hties of development of hydro-power
to the extent of about 13 3 milhion KW
at 60 per cent load factor mn the
entire Brahmaputra Valley but con-
tain no specific suggestion for im-
mediate development of any scheme

Shrimati Mafida Ahmed: May 1 know
whether this survey was conducted
by Indian engineers or foreign experts
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and whether this survay was made
only to assess the data or to formu-
late some specific achemes?

Shrl Mathi: The survey was made
by our Indian engineers not only with
a4 view to collect data but actually o
locate the site and also the details of
water conductor systems such as tun-
nels, channels, etc. All such invest-
gations are being made. They are
conducting investigations on indivi-
dual gites also.

Shri Hem Barua: May I know
whether it is a fact that the Central
Water and Power Commission has
also made a survey of the power poten-
tial of the Brahmaputra Basin and
arrived at a certain conclusion; if so,
is it also being taken into considera-
tion for formulation of the scheme
which the hon. Deputy Minister just
now mentioned?

Shri Hathi: The reply that I gave
about the survey relates to the survey
made by the CW.P.C, the orgamsa-
tion which the hon. Member referred
to.

Shrimati Mafida Ahmed: According
to the estimate made by Shri Kunwar
Bain, ex-Chairman of CW.P.C, the
power potential of the Basin iiself
will be sufficient to meet more than
the power requirements of the three
States—Assam, Bihar and West Ben-
gal—for the next ten years. May I
know whether Government have any
blue-print to harness the vast resour-
ces; if so, what are the main objectives
of that blue-print?

Shri Hathi: As 1 mentioned earlier,
the power that would be generated
from the Brahmaputra Basin would
be 13 million KW. That would be
quite sufficient and investigations on
certain sites are actually being made.

Shrimati Mafida Ahmed: In view of
the fact that Assam has the highest
hydro-glectric power potential in the
eountry, will the hon. Deputy Minis-
ter be pleased to ascribe the reasons
why a river valley project has not
yot been approved by the Govern-
ment?
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8hri Sialhd: As T said,

investigations
are made
mbeinc on eight sites, and en

*1078.

Will the Minister of Feod and Agri-
culture be pleased to atate:

(a) whether Government have
received any representation from the
Government of Andhra Pradesh re-
garding the procuring of rice bv the
Central Government agencies in the
State;

(b) 1f so, what is the nature of the
representation; and

(c) what action Government pro-
posc to take on the representation?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) to (c). The
Government of Andhra Pradesh have
represented that the maximum con-
trol prices for ricejpaddy in the Delta
Districts of Andhra Pradesh be en-
hanced and that the trade be permit-
ted to export filne varieties of rice
from Andhra outside the Zone. These
requests of the State Governmens
could not be acceded to in view of
the need to stabilize the prices of rice
in the Southern Rice Zone at a reason-
able level.

Shri Narayanankntty Menon: May 1
know whether it is not a fact that as
soon as procurement by the Central
Government started in these thresé
districts, the Andhra Government in-
formed Central Government that the
prices in the open market were soar-
ing up and therefore there should not
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be any direct procurement by the
Central Government?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): I do not know
to what period of time the hon.
Member refers, but at one time the
Andhra Gevernment did inform us
that these prices were low.

Shri A. K. Gopalan: May 1  know
whether Government will consider
taking any steps to procure paddy
directly from the peasants during the
harvesting season instead of going in
for purchases in the lean months?

Shri A, P. Jain: So far we had no
discussions with the representatives of
Andhra Government about the method
of procurement, but I very much ap-
preciate the suggestion of the hon.
Member.

Shri Narayanankutty Menon: May 1
know whether it is not a fact that as
soon as the procurement started prices
In the open marked soared up; if so,
what was the difference between the
procurement price and the open
market price during the second half
of this year?

Shri A. P, Jain: When we started
procurement, sometimes, what might
be called, the open market prices were
higher, but at other times they were
not higher and millers made volun-
tary offers at procurement prices.

Shri Nagi Reddy: May I know
whether it is not g fact that the Gov-
ernment of Andhra have protested
quite frequently that the interest
shown by Central Government in the
procurement of rice or paddy is not
to be found when it is a question of
establishing a fertiliser factory for
the greater production of rice or pad-
dy in Andhra?

Mr. Speaker: That does not arise
out of this question.

Shri Thirumala Rao: Is it a fact
that the Kerala Government have got
its own agencies to purchase rice from
the open market, and it has put up
the prices?

Z94(AI) LSD—2.
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Shri A. P. Jain: This is a question
about the procurement brice, whether
the Andhrg Government wanted o
higher Procurement price which the
Central Government have not accept-
ed. I think the question asked by the
hon. Member does not relate to this.

Shri Thirumala Rao: My point in
putting this question is this. Apart
from the Andhra Government asking
for higher prices, the Kerala Govern-
ment to meet their own needs have
offered a higher price in the open
market. I understand that is in
addition to the rice Procurement by
the Central Government. I want to
know the facts with regard to this.

Mr. Speaker: To that extent the
Andhras must congratulate them-
selves.

Shri Thirumala Rao: I am not coin-
plaining; I am only pointing out that
to some extent the Kerala Govern-
ment has met the point made by the
Andhra Government by paying higher
prices in the open market.

Mr. Speaker: All this is information
to the House.

Shri Ranga: Is it a fact that Andhra
Government has recommended to
Government of India that if they
insist upon Procuring rice and making
it a wholesale monopoly of their own
they should agree to pay remunera-
tive prices to the agriculturists?

Shri A. P, Jain: They did suggest
a higher price, but we consider that
the present rates are reasonable,

Shri Ranga: Is it not also a fact ...

Mr. Speaker: Order, order. We are
going from one thing to the other.

Shri Ranga: What is it that the
Andhra Government has said to the
Government of India with regard to
procurement of rice? They may make
it a confidential thing, but one or two
small things have come in the Press,
and that is why I am asking this
question. Is it not a fact that the
Andhra Chief Minister as well as
Food Minister have made it clear to
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Government of India—they have also
dome it through their Press statements
—that at the price which the Govern-
ment of India have fixed there could
be no incentive for higher production
in Andhra?

Shri A. P. Jain: Well, Sir, certain-
ly the Andhra Government thought
that the prices fixed by Central Gov-
ernment were not adequate, and there
were quite a number of reasons for
their thinking ao; but after taking
everything into account the Central
Government has decided to continue
the same procurement price az was
fixed last time.

Some Hon, Member< rose—

Mr. Speaker: Order, order. I have
allowed a number of supplementaries
The question is whether any repre-
sentation has been made by Kerala
Government to Andhra Government

Shri Vasudevan Nair: No, Sir; it 1s
by Andhra Government to Central
Government

Shri Narayanankutty Menon: Sir
the hon. Minister stated that some-
times the open market prices are
lesser than the procurement price. May
1 know whether any single instance of
last year can be given showing that
during a particular month the open
market prices were lesser than the
procurement price?

Shri Ranga: Why should they be
lower than the procurement price’
These people, Sir, want to exploit the
peasants

Shri Vasudevam Nalr: The hon. Min-
1ster stated that the Andhra Govern-
ment have requested Central Govern-
ment to allow them to export some
varieties of rice outside the South
Zone. May I know whether Govern-
ment are aware that even today there
is large-scale smuggling taking place
#rom Andhra, from the Bouth Zone,
and, if so, what steps are being taken
by the Central Government, with the
help of Andhra Government, to stop
the large-scale smuggling from  the
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given to Starred Question No. 1712 on
the 17th April, 1958, and state,

(a) whether the proposal to acquire
the palace of an ex-ruler for the
purpose of rest house for tourists
visiting Chulka lake has been finalised,
and

(b) what other projects have been
submitted by the State Government
for development of tourism there®

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babhadur): (a) The State
Government who were consulted in
the matter have stated that the pro-
posal for purchasing a portion of
the Rambha Palace has not yet been
finalised and the question 1s still under
their consideration

(b) The State Government have not
so far submutted any other proposals
for the development of Chilka lake
As regards the development of tounsm
in other parts of Orissa, the State
Government submitted schemes for
the construction of low income group
rest houses (25 beds each) at Pun
and Bhubaneshwar costing Rs. 150
lakhs each These were approved and
the Central Government agreed to
bear half the cost. The work on the
two rest houses is reported to be in
progress

Shri Panigrahl: As regards the deve-
lopment of Chilka lake, we were
that it forms part of the Part II
gramme, in regard to the tourist
gramme of the Government of

1k
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ﬁhy!knwwmmum
‘hkve been taken so far to improve the
Chilka lake as a tourist centre and
Mnmmthuhmmn

hlhllldm Part II program-
mes necessarily mean participation of
the State Governments to the extent
of 50 per cent of the expenditure
involved on each one of the schemes
i this programme. B8ince we have
mnot recelved any specific proposal in
this bebalf from the State Govern-
ment concerned, we cannot go much
ahead. -

' Shrl Panigrahi: May I know whether
duﬂng all these years no amount has
spent on the development of
Chilka lake as a tourist centre though
a huge number of tourists go there
every year®

Shri Raj Bahadur: 1 can assure the
l}nn. Member that we would be recep-

ve and responsive to the demands
made on us in this behalf, and we have
got to wamit for the proposals to be
made by the State Governments

Shri Panigrahi: How long 1z this
request made to the State Govern-
ment pending, and when can the Gov-
ernment of India expect an answer
from the State Government?

Bbri Raj Bahadur: We have been
reminding the State Government in
regard to the need for submutting the
proposals to us urgently. As far
back as September, 1058, we wrote to
them and ever since then we have
been reminding them.

WRITTEN ANSWERS TO QUESTIONS
Rallway Line from Rourkela to Barsua

*1#15. Shri Supakar: Will the Mins-
+er of Rallways be pleased to refer to
the reply given to Starred Question
No. 1092 on the 10th September, 1958
and state:

(a) the progress made s0 far in the

'tb) the expenditure incurred there-
on so far?

The Deguty Ministar of Rallways
(Bhri B. V. Ramaswamy): (a) An
Ovérall progress of 70% has  been
achjeved to the end of October, 1908

(b) About Rs. 3 crores upte the
end of September, 1858,
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‘Cash Your Ideas’ Scheme

“1077. Shri Vajpayee: Will the
Minister of Rallways be pleased to
state,

(a) whether the “cash your ideas’
scheme introduced for employees at
the Perambur Integral Coach Factory
has been extended to other zomal
rallway units also; and

(b) whether the experiment has
yiejded substantial results? '

The Deputy Minister of Rallways
(S8hri Shahnawas Khan): (a) A
scheme to encourage suggestions was
ntrgduced on all Railways and not
only in the Integral Coach Factory,
Perambur. It was however not call-
ed “cash your ideas” scheme.

{(b) Yes.
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Power Supply in Madhya Pradesh

#1078. Shri Vidya Charan Shukla:
Will the Minister of Irrigation and
Power be pleased to state:

{(a) whether it is a fact that the
estimates made by the Central Water
and Power Commission have revealed
a severe general deficit of electrical
power in eastern Madhya Pradesh;

and

(b) if so, what action has been
taken and is proposed to be taken to
provide more power facilities in the
above region?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir.

(b) The Government of India are
already alive to the urgency of meet-
ing the power shortage in the State.
In order to improve the power posi-
tion there, it is proposed to imple-
ment two major power Schemes viz.
Korba Power Station Expansion and
Birsinghpur Thermal Power Station
Schemes,

Medical Staff in Manipur

“1079. Shri L. Achaw Singh: Wil
the Minister of Health be pleased to
state:

(a) whether it is a fact that there
is an acute shortage of doctors, health
visitors and sanitary inspectors in
Manipur: and

(b) whether there is any proposal
to ask the Eastern Zonal Council to
depute some medical officers for
development blocks in Manipur?

The Minister of Health (Shri Kar-
markar): (a) There is a shortage of
doctors, health visitors and sanitary
inspectors in Manipur.

(b) The question of inter-State
exchange of doctors and other techni-
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cal personnel was discussed in the
Second Meeting of he Eastern Zonal
Council and the Government of West
Bengal agreed to consider favourably
the requirements, among others, of
Manipur for such personnel as could
be made available,

Electrification of Tambaram-
Yillupuram Section

1080 Shri Subbiah Ambalam:
* 1 Shri Narasimhan:

Will the Minister of Railways be
pleased to state the progress made so
far in electricfication of the
Tambaram-Villupuram section  of
Southern Railway?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): 33 per
cent of Civil Engineering work has
been completed.

Foodgrains in Bombay

“1081. Shri Pangarkar: Will the
Minister of Food and Agriculture he
pleased to state:

(a) the quantity of foodgrains
moved out from Bombay State during
the last six months; and

(b) the quantity of foodgrains sent
to Bombay State to meet the food
situation during the same period?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
During the period June to November.
1958, about 3,000 tons of Jowar was
moved out from Bombay State on
Government account. About 2,91,000
tons of rice and wheat were supplied
by Central Government to Bombay
State during the same period.

Movement of foodgrains also take
place on trade account. Statistics
about such movements are not avail-
able.
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Development of Paradip Port

(" Shri Mahanty:
,1032J Shri Ram Krishan:
" Shri U. C. Patnaik:

LShri Panigrahi:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to the Unstarred
Question No. 78 on the 12th August,
1958 regarding development of port
facilities at Paradip and state:

(a) whether the report has since
been received from the Poona Re-
search Institute;

{b) if so, whether a copy of the
report will be laid on the Table;

(c) the amount of loan asked for by
the Government of Orissa for develop-
ment of the port; and

(d) the amount sanctioned by the
Government?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) No, Sir.

{b) Does not arise.

(c) and (d). A request for a lean
uf Rs. 15 lakhs was received on the
10th December, 1958. It is wunder
consideration.

Street Signal Lights

*1083. Shri Aurobindo Ghosal: Will
ihe Minister of Transport and Com-
munications be pleased to state:

{a) whether the Indian Telephone
Industries (P) Ltd., Bangalore, have
manufactured street signal lights; and

(b) if so. what steps have been
taken to put the same in the market?

The Minister of Transpori and Com-
munications (Shri S§. K. Patil): (a)
Yes, Sir.

{b) Indian Telephone Industries (P}
iid. have contacted wvarious Munici-
pal and Traffic Police authorities in
the country and the equipment is also
being offered to some of them, on a
trial basis.
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Railway Labour Unions

Shri Dasaratha Deb:

Shri Rajendra Singh:

Shri Tangamani:

Shri H. N. Mukerjee:
| Shri Muhammed Elias:
LShri Prabhat Kar:

*1084.

Will the Minister of Railways be
pleased to state:

(a) whether Government have
received complaints about the non-
functioning of the existing machinery
for disposal of disputes and complaints
from the Railway Labour Unions;

(b) if so, whether it is a fact that
due to the non-functioning of this
machinery complaints and grievances
are piling up without being redressed
in time; and

(¢) what steps do the Government
propose to take to make the machi-
nery efficient and worthwhile?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
A statement is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 49].

Private Coach Manufacturers

Shri Agadi:
Shri K. N. Pandey:
*1085. { Shri M. K. Ghosh:
[ Shri S, M. Banerjee:
| Shri K. T. K. Tangamani:

Wiil the Minister of Railways be
pleased to state:

(a) whether it is a fact that Rail-
wav Board have decided not to place
orders for rail coaches and wagons
with the private manufacturers of
Allahabad and Bareilly and as a result
of this two factories have already
closed down rendering 5,000 workers
unemployed; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
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(b). The Railway Administration has
decided not to place any further
orders for coach construction work on
any private manufacturers on account
of the curtailment in the Second Plan
Coach Building Programme

Roads in Tripara

*1086. Shri Bangshi Thakur: Will
the Minister of Transport and Com-
munications be pleased to state

(a) whether the construction of an
mmportant road linking Dharmanagar
with Kalasahar in Tripura has been
abandoned: and

(b) if not, why the work of cons-
truction of that road is being delayed?

The Minister of State In the Minis-
try of Transport and Communications
(S8hrl Raj Bahadur): (a) No. Sir

(b) The construction of the road 1~
proposed to be taken up by the Tn-
pura Territorial Council in the next
financial year, subject to awailability
of funds Survey of the road has
been completed

Inclusion of Bombay in Southern Rice
Zone

“1687. Shri Assar: Will the Minister
of Food and Agriculture be pleased
to state-

(a) whether 1t 18 a fact that Bombay
Government and people of Bombay
have demanded the inclusion of
Bombay State in Southern Rice Zone
and

(b) if so, decision taken by the
Government thereon?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b)
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Chinese Mothod of Cuiltivatien

*1638. Shri Anirudh Sinha: Will the
Minister of Food and Agricuiture be
Pleased to state:

(a) whether it 15 a fact that the
Government intend trying Chinede
method of intensive cultivation in the!
Country; *

(b) if 50, the details of the Chinese,
Method of cultivation and the relative
advantage thereof; and

(c) how does it differ from tk.eg
Japanese method of paddy cultiva-
tion”

The Minister of Food and Agricw)-
tare (Shri A. P Jain): (a) Yes.

(b) and (c). A statement 1s laid
on the Table of the Sabha. [See Ap-
Pendix IV, annexure No 50

1
i

Supply of X-Ray Films to Punjab

*1089. Shri Daljit Singh: Will the
Minister of Health be pleased to state

(a) whether the Punjab Govern-
ment have asked the Central Govern-
ment for supply of X-Ray flims; and

(b) if o, the action taken thereon”

The Minister of Health (8hri
Rarmarkar): (a) No The Punjab
State Government however had
requested the State Trading Corpora-
tion for supply of X-Ray films.

(b) Arrangements were made with
the State Trading Corporation for the
release of X-Ray Films Government
have alsc arranged for further import
of X-Ray films

Cochin Port

*109 Shri Eediyan: Will the
Minister of Transport and Communl-
Cations be pleased to state:

(a) whether any proposal has been
made by the National Harbour Board
o include the development of Cochin’
Port in the ‘hard core’ of the Second
Pive Year Plan; and
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(b) # so, whether the proposal has

The Minister of State in the Minis-
try of Transport and Communications
(8kri Raj Bahadur): (a) Yes, Sir

{b) The proposal will be considered
at the time of formulation of the
Third Five-Year Plan
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Slieru Hydro-Electric Project

*1092 Shri Rami Reddy: Will the
Minster of ILrrigation and Power be
pleased to state

(a) whether 1t 15 a fact that the
construction of the Upper Sileru
Hydro-Electric Project m Andhra
Pradesh has been sanctioned,

(b) 1f 30, 1In how many stages has
it been decided to be executed; and

(c) the amount sanctioned for the
same during the Second Five Year
Plan period?

The Depuly Minister of Irrigatiom
and Power (Shri Hathl): (a) No,
Sir The project report of Stage 1
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has since been examined and found
technically acceptable. The final ap-
proval of the Planning Commission is
expected shortly.

(b) It is proposed to be executed
in two stages,

(c) A provision of Rs. 350 lakhs has
been made in the Secend Plan.

Air Services to Tripura and Assam
via Dacca and Agartala

?1093. Shri Ram Garib: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether an Indian Independent
Air Operator has asked for permis-
sion to operate from Calcutta to
Tripura and Assam wvic Dacca and
Agartala:

(h) whether an Indian Independent
Operator has offered to run the
Janata Air Service and cheaper air-
lifting of freight from Calcutta and
Assam and Tripura;

(¢) if so, whether permission has
been granted: and

(d) if not, the reasons therefor?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) VYes, Sir.
A non-scheduled operator has asked
for permission to operate non-
scheduled flights between Calcutta and
Belonia wia Dacca and Agartala.

tb) Yes, Sir.

(¢) and (d). Permission to operate
non-scheduled fliehts  between Cal-
cutta and Belonia has not been grant-
ed as the Indian Airlines Corpora-
tion, who were formerly operating a
scheduled service to DBelonia, are
contemplating the extension of their
service from Agartala to Belonia. As
regards the offer to run cheaper pas-
sengeir and freighter services between
Calcutta and Assam and Tripura, the
Indian  Airlines  Corporation are
already operating adequate number of
scheduled air services in the area and
do not want an associate. The opera-
tion of scheduled air services is ex-
clusively reserved for the Corpora-
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tion under the Air Corporations Act.
The independent operators are already
operating non-scheduled flights in
the area.

Airways (India) Limited

*1094. Shri Halder: Will the Minis-
ter of Transport and Cmmunications
be pleased to refer to the reply given
to Starred Question No. 138 on the
21st November, 1958 and state:

(a) whether it is a fact that Air-
ways (India) Ltd., have been allowed
to carry on business along a parallel
line at a lower rate of freight than
that of 1.A.C;

(b) whether it is a fact that even
after Airways (India) Ltd. had been
taken over by the Government com-
pany carries on business under the
same title as private one; and

(e) if so, the reasons therefor?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (c).
Airways (India) Litd., holds a non-
scheduled permit which under the
existing conditions for the grant of
such permits entitles the Company to
operate non-scheduled flights between
two poin's not connected by the
scheduled air services of the Indian
Airlines  Corporation. The  rates
charged by non-scheduled operators
are not controlied by the Government.

Airways (India) Ltd., which was
one of the private airlines taken over
by the Indian Airlines Corporation
on natinoaliza'ion, holds a non-
scheduled permit at present. There
1Is no ban on such airlines engaging
themselves in non-scheduled opera-
tions, subject to the conditions laid
down by the Government for the
grant of non-scheduled permits.

Export of Paddy and Rice from U.P.

%1095 Sardar Igbal Singh:
") Shri Rameshwar Tantia:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the export of paddy
and rice from U.P. has been banned;
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b) if so, the reasons therefor;

{¢) whether the desired
have been achieved;

results

{(d) the present prices of paddy and
rice in different markets of U.P.; and

te) how do these prices compare
with prices at the time of banning
the export and also for the last two
years?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) to (c).
Yes, Sir, the export of rice and paddy
ifrom U.P. has been banned with a
view to conserving the available sup-
plies within the State. This has eased
the rice supply position in the State.

(d) and (e). A statement giving
the requisite information is laid on
the Table of the House. [See Appen-
dix IV, annexure No. 51].

India-Malaya Steamer Service

+1096. Shri Tangamani: Will the
Minister of Transport and Communi-
eations be pleased to refer to the
reply given to Starred Question’No.

172 on the 16th August, 1958 and
state:
(a) whether Government propose

to acquire a new vessel for
between India and Malaya;

plying

(b) if not, the period by which it
will be done; and

(¢) whether number of sailings of
ibe existing two vessels has been in-
creased?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) to (c). A
statement is laid on the Table of the
Sabha.

STATEMENT

Since answering the Starred Ques-
tion No. 172 on 16th August, 1958, the
British India Steam Navigation Com-
pany chartered the Mogul Line vessel
“Rizwani” for one round voyage from
Madras to Singapore and back to

17 DECEMBER 1958

Written Answers 5480

clear the back log of passengers and
Government also gave them permis-
sion to carry extira passengers by this
vessel. It is understood that as a
result of this specific voyage, on which
a total of 1,069 passengers were
carried, the back log of passengers
has been cleared and the vessels regu-
larly plying in this service are now
sailing even with some vacant space.
The Eastern Shipping Corporation
and the British India Steam Navi-
gation Company are also pro-
gramming jointly to increase the total
number of voyages of the two vessels,
viz,, s.s. “State of Madras” and s.s.
“Rajula”, from 28 to 30 during the
forthcoming year to forestall similar
situation. In these circumstances, it
does not appear that there will be
any need for acquiring any additional
vessel in India-Malaya Service which
in any case cannot at present be done
owing to foreign exchange difficulty.

Midwives in Delhi

*1097. Shri Rajendra Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that cases
of midwives illegally helping to end
pregnancies and cases of abandoned
babies in New Delhi Municipal Com-
mittee area are on the increase; and

(b) if so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar): (a) No such case has come

to the notice of the New Delhi Munici-
pal Committee.

(b) Does not arise.

Indamer Company

*1098. Shrimati Renu Chakravartty:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-

tion No. 1465 on the 5th April, 1958
and state:

(a) the action taken by Director
General, Civil Aviation, on the report
of the Enquiry Committee set up



L7 H Written Answers

under the Chaumanship of Shri R. N
Kathju,

(b) whether Government propose
to lay the findings of the Committee
on the Table,

(c) whether the directors of the
Indamer Company have been penalised
from undertaking fiying operations for
any period of time,

(d) whether any of the directors
have switched over o Kalinga Aur-
Iines, and

(e) whether Kalinga Airlines were
1.LAC Associates operating the Nepal
alrr routes and were involved In
several air crashes recently?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a} The non-
scheduled permut of the Indamer Com
pany was not renewed after 28th
February, 1858 Action was also taken
against the Pilots and Aurcraft Mamn
tenance Engineers who were respons
ible for the breach of certan provi-
sions of the Indian Aircraft Rules 1
Jay on the Table of the Sabha a state-
ment ndicating the achon taken
[See Appendix IV annexure No
51A]

(b) No, Sir The mam findings of
the report have already been stated
m reply to part (b) of Starred Ques-
tion No 1485 answered on the S5th
Apnl, 1958

(e) No, Sar

(d) According to information
recetved from Kalnga Aarhines, no
director of Indamer Company has
joined the Management of Kalinga
Airlines

(e) The Indian Airlines Corporation
Associate who operated the internal
services in Nepal was Shn B Patnaik.
During the operations of services by
the Assocate there were five acadents

Noa-Schoduled Air Operators
*1099. Sardar A. 8. Salgal: Will the
Minister of Transport and Commani-
cations be pleased to state

(a) whather non-scheduled mr
operators are granted permits only on
one vear bams,
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(b) i so, how Government propese
to help them to offer security to their
mndustry and staff,

(c) whether non-scheduled aur
operators have to get ‘No objection’
certificates from AIl and LAC to
operate to neighbouning countries even
outside their scheduled routes, )

(d) it so why,

(e) whether it 15 a fact that non-
scheduled uir operators are not allow-
ed to advertise, and

(f) if so, why*

The Deputy Minister of Civil Avia.
tion (Shri Mohiuddin)* (a) Yes, Sir

(b) The conditions for the grant of
non-scheduled permits have been lad
down keeping 1n view the provisions
of the Air Corporations Act and the
Industrial Policy Resolution There
has been no change in the Govern-
ment's basic policy towards non
scheduled air operators

(¢) Yes Sir

(d) The intention 1< that the Corpo
1ations should have the first option to
undertuke foreign charter flights

(e) and (f) Yes Sir The restnc
tion has been imposed in the interests
af the two nationalised Corporations

Block Advisory Commitieas

[Shri S C Samants,
1100 4 Shri Subodh Hansds:

Will the Mimister of Community
Development be pleased to refer to
the reply given to Starred Question
No 1487 on the 23rd September, 1558
and state which of the State Govern-
ments have so far appointed non
offictal Chairmen i1n their Block Adwi-
sory Committees after the instructions
to do so were iasued®

The Minisler of Commaunity Deve-
lopment (Shri 8 K. Dey): A state-
ment is laid on the Table [See Appen-
dix IV annexure No 52]
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Overbridge near Dungar College,
Bikaner

-%#1101. Shri Karni Singhji: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 180 on the 12th August,
1058 and state:

“(a) whether any reply has since
been received from the Government
of Rajasthan regarding the construc-
tion of an overbridge near Dungar
College, Bikaner;

(b)) if so, the nature thereof; and
(c) the action taken in the matter?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) and (c¢). The State Government
have suggested an alternative proposal
for diverting the railway line which
is to be examined.

Repair Materials for Rolling Stock
1102 J Shri S. M. Banerjee:
© 7 Shri Tangamani:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that in
Eastern Railway serious difficulties are
being experienced in regard to ade-
quate supply of repair material for
rolling stock; and

(b) if so, what steps the Govern-
ment propose to take in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No.

(b) Does not arise.
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Sale of Atta in Delhi

Shri Jagdish Awasthi:
Shri Yadav:
Shri Arjun Singh
Bhadauria:
Shri Jadhav:
“1104. { Shri Manay:
Shri P. R. Patel:
i Shri Fatehsinh Ghedasar:
Shri Tridib Kumar
i Chaudhuri:
| Shri Tangamani:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the atta now sold in
the open market in Delhi at reduced
rates at about Rs. 16 per maund is
inferior in quality to the one that was
sold previously at Rs. 20 per maund;

(b) whether the Government are
aware that as a result of the inferior
quality of atta now sold in Delhi
markets, people have been compelled
to purchase the old better quality at
the same old rate, i.e., Rs. 20 a maund:
and

(e¢) if so, what steps Government
propose to take in the matter?

The Minister of Food and Agricui-
ture (Shri A. P. Jain): (a) and (b).
The atta now being sold in Delhi in
retail at 2 seers 8} chataks to a rupee
or about Rs. 15-13-0 per maund is pro-
duced from imported wheat of fairly
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good quality supplied to the roller
flour mills and is quite wholesome.
The sale of this atta has afforded much
needed relief to the population in the
lower income group. The more fasti-
-dious section of the population with
special preference for indigenous
wheat and with a higher purchasing
power is, however, purchasing atta
made out of indigenous wheat which
‘too is available in the market.

(c) Does not arise.

Poisonous Chemicals

*1106. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any work has been or
is being done to determine the toxicity
or hazard to people consequent on the
large scale use of poisonous insecti-
cides, weedicides, fungicides, pesti-
cides and other agricultural chemicals;

(b) whether Government of India
are keeping track of such work done
in countries like UK. and U.S.A.; and

(e) if so, how?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.
Some work has been done to determine
the toxic residues of pesticides (insecti-
cides and fungicides) on some fruits,
vegetables and tea. Before allowing
the import of a new pesticide into the
country, its toxicity and the way it
may affect public health is considered.

(b) and (c). Yes, Sir. It is done in
the manner indicated below:

(i) through various reports and
publications received from

foreign government depart-
ments and scientific institu-

tions;

(ii) by direct contact and discus-
sions with scientific institu-
tions and scientists of foreign
countries; and

(iii) through the literature supplied
by the manufacturers of

pesticides,
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Silt Deposits in Bombay Port

#*1107. Shri Jadhav: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) what is the present position of
the silt deposits in the Port of Bombay;

(b) what steps are being taken to
remove the silt;

(c) the approximate expenditure
that will have to be incurred for the
same; and

(d) where the silt will be deposited
after removal?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement is
laid on the Table of the Sabha.

STATEMENT

(a) There has been a progressive
siltation in main harbour channel of
Bombay Port. The depths in the
channel at present are less by about
5 to 6 feet than those shown on the
Admiralty Chart of 1921, and the
depths now available in certain
portions are 27 feet below chart datum.

(b) The Bombay Port Trust propose
to undertake a large scale programme
of dredging to improve the depths in
the harbour channel to facilitate entry
by dee-drafted vessels.

(c) About Rs. 8 crores.

(d) An area three miles west of
Malabar Point has been tentatively
selected as a suitable dumping ground
for the silt deposits, but a final deci-
sion will be taken after the results of
the proposed radio-active tracer
experiments are available.

Nagarjuna Sagar Project

s110v.a J Shri D. V. Rao:
RS \ Shri Ramam:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Andhra Pradesh have
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forwarded to the Centre a complete
scheme of irrigation and hydro-electric
development of Nagarjuna Sagar Pro-
ject; and

(b) if so, whether it has been
approved by the Planning Commis-
sion?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A joint
project report on the Nagarjunasagar
Project submitted by the Andhra and
Hyde-abad Governments in 1954 was
a complete scheme for the develop-
ment of irrigation and generation of
hydro-electric power. It is as a result
of a detailed consideration of this
scheme that the present Nagarjuna-
sagar Project, as sanctioned, was
included in the Plan. No other scheme
of irrigation and hydro-electric power
development has been received by the
Government.

(b) Does not arise.
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Colony for Residents of Jamuna Bazar
Area

#1109. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Starred Question
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No. 158 on the 16th August, 1888, and
state the further progress made with
regard to the building of a colony
across the Jamuna Bridge in Delhi to
"house the residents of Jamuna Bazar?

The Minister of Health (Shri
JEarmarkar): A statement is laid on
the Table of the Sabha [See Appen-
«dix IV, annexure No 53]

Cost Structure of Sugar

Shrl Ram Krishan:

Shri Bahadur Singh:

Pandit D. N. Tiwary:
*1110. { Shri N. R. Munisamy:

Shri Bibhuti Mishra:

Shri Jadhav:

Shri Kumbhar:

Will the Minister of Food and Agri-
<sulture be pleased to state’

{a) whether 1t 15 a fact that Gov-
ernment have asked the Tariff Com-
mussion to examine afresh the cost
structure of Indian sugar and submt

report on the fair price pavable to the
Sugar Industry,

(b) 1f so, whether the Commission
bhas started its work, and

(c) 1if s0, the progress made so far?

The Minister of Food and Agricul-
ture (S8hri A P. Jain): (a) Yes, Sir

(b) Yes, Su

(c) The Commission 15 collecting
mecessary data

Hostel for Children at Secunderabad

*1111, Shri T. B. Vittal Rao: Wil
the Minister of Railways be pleased to
refer to the reply given to Starred
Questipn No. 1087 on the 18th March,
1858 and state.

(a) when the construction of a sub-
sidised hostel for 100 children of rail-
way employees schooling at Secundera-
‘bad wall be taken up;

(b) what 1s the estimated cost of the
bullding; and

(c) when 1t s likely to be com-
pleted?
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The Deputy Minkter of Ballwaye
(Shri 8. V. Ranmswamy): (a) in
about January, 1988.

(b) Rs. 5.00 lakhs approximately.
(¢} By about December, 1859.
Calcutta-Alinhabad Steamer Berviee

*1112 Shri Kalika Singh: Will the
Minister of Transport and Commumi-
cations be pleased to state:

(a) whether it 1s a fact thut Steamer
Transport Service is to be launched
between Calcutta and Allshabad
shortly,

(k) if 50, the details thereol, and

(c) what particular benefit will be
available to traders and people in
general n the districts of Ballia, Ghazi-
Pur, Varanas: and Mirzapur from thas
Steamer Service?

The Minister of State in the Minds-
try of Transport and Communications
(Bhri Raj Bahadur): (a) No, Sir

{b) and (¢) Do not arise

Iindian Airlines Corporation Building

*1113. Shri Rajendra Singh: Will the
Minister of Transport and Communi-
tations be pleased to state:

(a) whether 1t 15 a fact that Indian
Airlines Corporation have a
to construct their own building in Cal-
cutta; and

(b) 1f so, what 15 the estimated cost
thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir

(b) Rs 25 lakhs

All India Institute of Hygiene and
Public Health, Caleutia

*1114 Shri Subiman Ghose: Wil
the Minister of Health be pleased t
state.

(a) whether it is u fact that trainess
from other Asian countries come %
Singur Heslth and Training Centre,
All India Institute of Hygiene amd
Public Heslth; and
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"(P) 1 so, what is the number of
trainees, their categories and their
qualifications?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) A statement is laid on the Table

of the Sabha. (See Appendix IV,
annexure No 54.]

:.I Rihand Dam

" *1115, Shri  Vajpayee: Will the

Minister of Lrrigation and Power be
pleased to state:

(a) the arem of Madhya Pradesh
territory likely to be submerged owing
to the construction of the Rihand Dam
m UP and the population likely to
be affected on thas score:

(b) whether Uttar Pradesh and
Madhya Pradesh Governments have
wourked out any agreed formula in
regard to the payment of compensation
and rehablitation grants to the per-
sons affecled, and

(c) if so the details thereof”

The Deputy Minister of Lrrigation
and Power (Shri Hathi): (a) An area
of 46 sq miles of Madhya Pradesh
terntory will be suhmerged owing to
the construction of the Rihand Dam in
Uttar Piadesh The population likely
to be affected on thus score is not
known exactly It 13 expected to be
about 15,000

(b) and (c) An agreed formula has
not yet been arrived at between the
Governments of Uttar Pradesh and
Madhya Pradesh in regard to the pay-
ment of compensation and rehabilita-
tion of the affected people. The matter
is under the consideration of the
Central Zonal Counecil

Hirakud Project

*1116. Shri  Panigrahi: Will the
Munister of Irrigation and Power be
pleased to state;

. (a) whether the question of trans-
fer of contro! of Hirakud Project to
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was finally decided in the meet-
of the Hirakud Control Board
met in the first week of Novem-
, 1958; and

(b) if so, whether any terms and
conditions have been finalised?

The Deputy Minister of
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arse

5%2?

Fertiliser

*1117. Bhri Assar: Will the Mamster
of Food and Agriculture be pleased to
state

(a) whether Government are aware
that taking advantage of shortage of
fertilizer, bogus fertilizer factones are
mixing dust, sea-shell, powdered fish,
refuse and other such materials; and

(b} 1if so, what steps are bemng taken
by the Government to stop this®

The Minister of Food and Agricml-
tare (Shri A. P. Jain): (a) Two cases
of supply of sub-standard of spurious
material of superphosphate have been
reported by the State Governments to
the Government of India

(b) With a view to check such prac-
tices, the Government of India promul-
gated a Fertilizer (Control) Order,
1957 and the Order 13 bewng imple-
mented by the State Governments.
The State Governments have also been,
advised to purchase superphosphate
directly from manufacturers for distri-
bution to the cultivators through their
agents or Co-operatives

Pulling of Alarm Chains

*1118. Shri H N Mukerjee:
.1 Shri Muhammed Eljas:

Will the Minister of Railways be
pleased to state.

(a) whether 1t 15 a fact that on all
the Railways only & very small pro-
portion of those detected for needlessly
pulling alarm chawns 15 prosecuted and



proportion again of those prosecuted is
convicted; and

(b) if so, the reasons therefor?

The Deputy Minister of R.ailwa:ys
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise in view of answer
to part (a).

India-Nepal Postal Agreement

21119. Shri Shree Narayan Das: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether negotiations with regard
to an agreement between India and
Nepal for postal and telegraphic com-
munications between the two countries
have been finalised;

(b) if so, the precise nature of con-
clusions reached; and

(c) if so, what arrangements are
there to deliver telegrams from the
border telegraph offices on this side to
the people on the other?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
No.

(b) Does not arise.

(c) Telegrams for Nepal are trans-
mitted over the wireless from New
Delhi or Patna to Indian Embassy Post
Office at Kathmandu where they are
handed over to the Nepalese authori-
ties for further disposal.

Air Accidents in Nepal

*1120. Shri Ram Garib: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that in the
accidents, that the Indian Airlines
Corporation Associates had in Nepal,
4 of the Dakotas belonged to the Indian
Airlines Corporation; and

(b) whether these Dakotas were also
manned by the Captains of the Indian
Airlines Corporation?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.

(b) Yes, Sir. Two captains of Indian
Airlines Corporation, whose services
had been lent to the Associate, were
involved in the four accidents.

“Chutney” Industry

*1121. Shri Tangamani: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 400 on the 22nd
August, 1958 and state:

(a) whether Government have taken
decisions on the report of the sub-
committee of Fruit Products Advisory
Committee regarding ‘“chutney” in-
dustry and measures for increasing
exports of chutney; _

(b) what is the value and gquantity
of chutney exported during six months
ending September 1958; and

(c) what is the estimate for the six
months ending March 19597

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.
Besides the various steps taken to
promote exports of chutney as indicat-
ed in the reply to the Starred Question
No. 400 on the 22nd August, 1958,
following further steps have been
taken.

(1) Draw-back of import duty on
glass and glass-ware used for
exported products.

(ii) Under the Development Coun-
cil for Fruit Processing Indus-
try, the Export Promotion
Committee has been consti-
tuted to look after the exports
of wvarious fruit products
including chutney.

(iii) The Regional Laboratories are
being established for checking
up quality standards of
chutney at Bombay and
Calcutta—major exporting
centres.

{iv) 50 per cent. reduction on rail-
way freight on exported
chutney has also been allowed
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(b) About 350 tons of chutney
valued at about Rs 86,88,000

(c) Approximately 400 tops valued
at about Rs 7,686,000

Haffkine Iunstitute, Bombay

J Shri Halder'

‘1188, 7\ Shri Muhammed Elias:

Will the Minister of Health be
pleased to stale

(a) whether the Haffkine Institute
of Bombay is of opinion that there 1s
danger of plague 1n the cities of
Calcutta and Howrah, after making a
research on 150 rats which were
brought from Calcutta to Bombay, and

{b) 1f so, what steps Government
proposc to take in this regard?

The Minister of Health (Shri Kar-
markar): (a) and (b) The tests so
far carried out at the Haffkine Inst:
tute Bombav, are not sufficcent to
give a definite opinion 1n the matte:

Bhakra Dam

*1123 Shri Daljit Singh: Will the
Muuster of Irrigation and Power be
pleased to state

(a) whether 1t 15 a fact that there
will be an increase of expenditure to
the extent of Rupees ten crores in the
construction of Bhakra Dam,

(b) whether Pun)ab Government
have submitted a plan for five addi-
tional power umits at Bhakra for the
consideration of Union Government,
and

tc) if so, the details thereof?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) No, Sir

{b) and (c¢) A statement giving
the information 1s laid on the Table
of the House

STATEMENT

The Government of Punjab have
recently submitted a proposal that
work on the Bhakra Right Power Plant

204 (A1) LSD—3
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may be taken up immedately This
Power House is not included m the
Bhakra Nangal Project as sanctioned
at present The proposal of the State
Government 1s to install 4 generating
units of 90,000 KW each The total
approximate estimated cost of the
Power House 1s Rs 10 crores of which
about one half will be in foreign
exchange The proposal will have to
be considered by the Planning Com-
mission before a decision can be taken
in the matter

TERA Plants in Manipur

*1124 Shri L. Achaw Singh: Wil
the Minister of Food and Agriculfure
be pleased to state

ta) whether it 15 a fact that all
TERA plants (a kind of Cotton tree)
in Manipur have been declared pro-
tected plants by a recent notification
of the Manipur Admumistration under
the Indian Forest Act, 1927,

(b) whether 1t 1s a fact that apart
fiom cotton produced by the plants,

they can be utilised for match-wood,
and

(L) if so, steps taken by the
Admunistration to establish plantations
of TERA plants”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (¢) The
information has been called for from
the Manipur Admunstration and will
be laid on the Table of the Sabha as
s“00n as 1t 15 available

Cooperative SBugar Factories in Madras

*1125. Shri N. R. Munisamy: Will
the Minister of Food and Agriculture
be pleased to state

(a) the amount of foreign exchange
that has to be provided for all the
applications for setting up of Coopera-
tive Sugar factories in Madras State;

(b) how much has so far been
sanetioned

(e) whether the sugar factory in
North Arcot District made any pro-
Eress as per schedule indicated to the
Central Government,
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(d) if not, the reasons for the delay;

(¢} whether the amount expected of
the gshares was subscribed to the full;
and

() whether any permits have been
granted for import of equipment and
machinery?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a), (b) and
(£). The requisite foreign exchange
to the extent of Rs 15 crore has been
provided to the three cooperative
sugar factories

(¢) and (d) The factory was
@xpaiiad {0 commede dhe pruyecd &y
31st December, 1858 but due to the
delay in securing plant and machinery
the factory 13 now expected to go
into operation during 1959-80 season

(e) Out of subscribed capital of
Rs 11-83 lakhs for the North Arcot
District Co-operative Sugar Factory,
the share holders have paid Rs. 1013
lakhs In addition the State Govern-
ment has contributed Rs 10 lakhs
towards the share capital

Cancer Patients in Delhi and
New Delhi

*1126. Shri Jadhav: Will the Minis-
ter of Health be pleased to refer to the
reply gaiven to Starred Question No
562 on the 4th December, 1958 and
state:

(a) the number of cancer patients
in Delh: and New Delhi at present and
the nimber during the last five years,

(b) the names of hospitals where
there are special beds for treating
such patients;

(c) what are the causes of this dis-
ease; and

(d) what precautionary measures
are being taken to check this disease?

The Minister of Health (Shri Kar-
markar): (a) In the absence of statis-
tical data with regard to prevalence of
cancer, it is not poasible to give the
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fjccurate number of cancer patients.
The number of cancer patients (all
types) treated in the Irwin and Lady
Hardinge eMedical College Hospitals
quring the years 1956, 1957 and 1858
are as follows:

Information for the previous years is
hot available

Years No of cases
treated
1936 325
1957 530
1958 (upto 30-p-1958) 570

(b) A statement showing the names
6f the hospitals where treatment of
Cancer patients 1s undertaken 1s laid on
the Table of the Sabha [See Appen-
fix IV, annexure No 55]

(c) The factors leading to causation
6f cancer have not yet been accurately
vstablished.

(d) A statement containing the
requisite information 138 laid on the
Table of the Sabha [See Appendix IV,
annexure No 55 ]

Airworthiness Section

*1127. 8hri Haider: Will the Minis-
ter of Transport and Communications
he pleased to state.

{a) whether 1t 1s a fact that the
existing Certificate of Airworthiness
Section of I A C, Calcutta is proposed
to be wound up by the corporation,

(b) whether there 1s a proposal to
9pen a Certificate of Airworthiness
Section jointly by the private operators
6f Calcutta; and

(c) if so, the reason therefor?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) No, Sir

(b) No such proposal has so far
i)een received by the Government of
ndia

(¢) Does not arise.
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Rajlway Line betwesn Madhopur and
Kathura

1128 Shri D. C. Sharma:
Shri Raghunath Singh:

Will the Minuster of Railways be
pleased to refer to the reply given to
Starred Question No 1889 on the 27th
September, 1958 and state:

(a) whether the proposal to extend
the railway line from Madhopur to
Kathura in Jarmmu and Kashmir State
has since been finahsed,

(b) if so, the estimated cost of the
project;

(c) whether the Survey work has
been undertaken?”

(d) if not, when 1t 13 lhikely to be
undertaken?®

The Deputy Minister of Raillways
(Shri 8. V. Ramaswamy) (a) to (d)
The proposal for extension of the
railway from Madhopur across the
Rawvi 15 under examunation

Report of Ad Hoe Commitiee on
Transport Administration in States

( Shri Ram Krishan:

Shri Tangamani:

Shri 8. M. Banerjee:
+*1129. | Shri Narayan Das:

Shri T. B, Vittal Rao:

Shri Bhakt Darshan:

Shri Naval Prabhakar:

Shrimati Mafida Ahmed:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No 59 on the 12th August, 1958 and
state

(a) whether Government have since
recetved the report of the Ad hoc
Committee set up to advise on the
re-organisation of transport adminis-
tration in the States,

(b) 1f so, the detals thereof, and

(e) if the reply to part (a) above be
i the negative, the progress of work
50 far done by the Committee?
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The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) No

(b) Does not arse

(c) Seven meetings of the Com-
muttee and four meetings of the Sub-
Commuttees appointed by 1t have been
held so far The recording of oral
evidence and gathering of information
has been completed Discussions on
the recommendations to be made wall
take place at the meeting of the Com-
mittee proposed to be held at New
Delhi from the 18th to 21st December,
1858 The report of the Committee 1s
expected to be ready by March, 1958

Class IV Railway Employees Promotion
Committee

fShri T. B. Vittal Rao:
Shri D. C. Sharma:
Shri Bhakt Darshan:
Shri Naval Prabhakar:

Shri Rajendra Singh:

Will the Mmuster of Railways be
pleased to refer to the reply given to
Unstarred Question No 153 on the 12th
August, 1958 and state:

*1130.

(a) whether the report of the Class
IV Railway Employees Promotion
Commuttee has since been considered,

(b) if so, the nature of decisions
arrived at, and

(c) when action 15 lkely to be
imtiated on the recommendations
accepted by the Railway Board?

The Deputy Minister of Rallways
(Shri Shahnawax KEhan): (a) The
recommendations of the Committee
are under active consideration

(b) and (c) As soon as decisions
are arnived at by Government, neces-
sary imstructions will be issued to rail-
way administrations and 4 summary
of the decisions wiill be 1la1d on the
Table of the Sabha.
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Janata Trains

*1131. Shri Tangamani: Will the
Minister of Rallways be pleased to
state:

(a) whether it 1s a fact that there
is a large number of Janata Trains on
Broad Gauge compared to Metre
Gauge of Indian Railways;

(b) whether Government propose to
introduce Janata Trains on Metre
Gauge during the current year;

(c) what is the decision of Govemn-
ment regarding the demand for a
Janata Express between Madurai and
Madras; and

(d) whether there is any Janata
Express at present plying on Metre
Gauge of Southern Railway?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) A triweekly Janata Express
train has been introduced between
Declhi and Ahmedabad with effect from
1-10-1958. There are no further pro-
posals for the introduction of Janata
trains on the Metre Gauge during the
current year,

{c¢) There is no proposal at present
to introduce a Janata Express train
between Madura: and Madras on the
Southern Railway.

(d) No.

Indian Multipurpose Food

Shri H. N. Mukerjee:
Shri Tangamani:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
started producing Indian Multi-purpose
Food in sufficient quantities;

(b) what is the estimated manufac-
tured quantity for the current year,

(¢) which State consumes most of
this food; .

{d) what is the food value in two
ounces of Multipurpose Food; and

1132,
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(e) the cost per ounce of Multi-pur-
pose Food?

The Minister of Food and Agrieml-
tare (Shri A. P. Jain): (a) No. The
Multipurpose Food is being produced
in a pllot plant of the Central Food
Technological  Research Institute,
Mysore.

(b) 1,50,000 pounds approximately.

(c) Madras and Uttar Pradesh are
the largest consumers.

(d) A Statvment is placed on the
Table of the House. [See Appendix
IV, annexure No. 56.]

(e) Approximately 5 naye paise.

Increase in Air Fares

*1133. Shri Vajpayee: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether the Indian Airlines Cor-
poration propose to make another
increase in air fares shortly;

(b) if so, the reasons necessitating
thiz increase;

{c) whether several measures such
as dispensing with serving breakfast
and lunch to passengers on some routes
are contemplated to cut down expén-
diture: and

fd) 11 so, the details of such
measures?

The Deputy Minister of Civil Avia-
tion (Shri Mohluddin): (a) No, Sir.

{b) Does not arise.

(¢) and (d). As a result of recent
studies regarding wastage of food, the
Indian Airlines Corporation has decid-
ed to gradually discontinue hot full
meals on short-haul Dakota operations
and serve, instead, a variety of snacks,
with both hot and cold drinks. On
Viscount services, hot meals continue
te be provided on journeys wli.ch
cover normal meal times,
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Procurement of Rice in Orissa

Shri Panigrahi:
*1135. ¢ Shri Tangamani:
Shri Kumbhar:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether the Government of
India after discussing with the Orissa
Government have agreed to allow the
Qruse Government to procure nce at
Rs. 15°50 per maund as against the pre-
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vicus authorisation ta buy at Rs. 15
per maund for the ensuing crop season;

(b) whether the Government of
India have intimated the State Gov-
ernment to purchase rice at this new
rate;

(c) if so, the quantity of rice that
the Government of Indma propose to
purchase from Orissa, and

(d) whether the Orissa Government
have been asked to sell certain quan-
tity of rice to West Bengal Govern-
ment aiso”

The Minister of Food and Agricul-
tare (Shri A. P Jain): (a) and (b).
No, Sir, the procurement price for
common rice suggested by the Govern-
ment of India 15 Re 15 00 per maund.

(c¢) The entire exportable surplus
should be purchased by the Onssa
Government

td) Yes Sar

Procurement Price of Rice

*]1136. Shrt L. Achaw Singh: Will
tht Minister of Food and Agriculture
be pliased to state.

ta) whether 1t 1s a fact that the
Goveinment of India have decided to
1aise the procurement price of rice
this vear,

tb) whether some States have
demanded an inciease i1n the procure-
nent ptice of rice; and

{¢) 1f so, which are those States end
what ai¢ the procurement prices pre-
vailing m thove States?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir

(b) and (¢) The State Governments
of Andhra Pradesh, Orissa, Punjab and
Madhya Pradesh wanted higher pro-
curement prices for rice to be fixed
A statement showing the procurement
prices m these States 15 laid on the
Table of the Sabha [See Appendix
IV, annexure No 37}



5508  Written Answers

Overbridye at Lahorl Gate, Delhi

1681, Shri D. C. Sharma: Will the
Minister of Rallways be plegsed to
refer to the reply given to Starred
Question No. 828 on the 2nd Septem-
ber, 1938, and state:

(a) the further progress made in
the reconstruction of the railway over-
bridge at Lahori Gate, Delhi; and

(b) the time by which it is expected
to be completed?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) The
Northern Railway has completed its
portion of the work but the work of
Public Works Department for widen-
ing the approaches is held up due to
certain difficulties in obtaining vacant
possession of the land.

(b) Does not arise at this stage.

Remodelling of New Delhi Station

1882, SBhri D. C. Sharma: Will the
Minister of Rallways be plegsed to
refer to the reply given to Starred
Question No. 952 on the 5th Septem-
ber, 1858 and state the further pro-
gress made in the completion of re-
modelling of New Delhi Station?

The Deputy Minister of Rsllways
(Shri Shahnawax Khan): The final
phase of the work also has since been
completed.

Export of Sugar

[ Shri D. C. Sharma:
1683. { Shri Damani:
{ 8hri Rajeshwar Patel:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of sugar exported
upto the 15th December, 1858 after the
promulgation of Sugar Export Pro-
motion Ordinance, 1858:

(b) the names of the countries to
which it has been exported;

(c) whether all sugar factories have
given their share to export Sugar
quota according to Government notifi-
cation; and .
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(d) if not, the name of sugar facto-
ries which have not given their expor
quota?

The Minister of Food and Agrieul.
ture (Shri A, P. Jain). (a) and (b).
The quantities of sugar sold for ex-
port and actually shipped upto 18th
December, 1988, are as under:

Quantity
Name of country sold
(Metric  (;
tons) tons)
1. Aden R 6,550 5,008
2. Arabisn countrics 2,000 7325
S Doone - e s
4. Dpboun . 1
g. East Aﬁx: - 500 —
. Malaya Lnga-
aF . . 26,220 18,015
7. Burma . 3,041 3,041
8. Ceylon . 1’,0:5 1,016
Tota 50,015 37,343

(c) and (d). The sugar factories
have been delivering their export
quotas 1n accordance with the instruc-
tions issued to them by the Export
Agency. No complaints have so far
been received for non-delivery of the
export quota by any factory.

Integral Coach Factory, Perambur

1684. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of passenger coaches
turned out during the year 1858 upto
the 30th November 1958, month-wise,
by the Integral Coach Factory, Per-
ambur; 1

(b) how do the figures compare
with those for the corresponding
period in 1857; and

(c¢) the further steps taken to step
up the production at the Factory?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) to (c).
A statement is laid on the Table. [Jes
Appendix IV, annexure No. 58].
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Family Planning

1685. 8hrl D, C. Sharma: Will the
Minister of Health be pleased to state’

(a) the number of doctors sent to
more advanced countries to study
methods of birth control, country-
wise,

(b) the institutes where they studied
the methods; and

(c) the duration of thewr stay
abroad?

The Minister of Health (Shri Ear-
markar): (a) Two doctors were sent
to the Unuted States of Amenica

(b) They completed the studies at
North Carolina University by August,
1058

{c) About twelve months

Slums in Delhi and New Delhi

1686. Shri D. C Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No 170 on the 12th August, 1858,
and state the action taken on the
report of the survey conducted by the
Bharat Sewak Samaj, of the slums
in Delh: and New Delh1?

‘The Minister of Health (8hri Ear-
markar): The report has been brought
to the notice of the Dellu Develop-
ment Authonty A statement showing
the recommendations made by the
Bharat Sewak Sama; and the com-
ments of the Delh: Development
Authority thereon, with which the
Government agree, 15 laid on the
Table [See Appendix IV, annexure
No 59]

Remodelling of Pathankot Rallway
Station

168%. Shri D. C Bharma: Will the
Mimster of Rallways be pleased to
state:

(a) whether any amount of money
has been allotted for the remodelling
©f the Pathankot Railway Station in
1968-59; and
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(b) it so, the nature of improve-
ments proposed to be effected?

The Deputy Minister of Rallways
(Bhri Shahnawazx Khan): (a) Yes,
Sir A sum of Rs 128 lakhs has been
allotted for the remodelling of the
Pathankot Railway Station duning the
year 1958-59

(b) The following mmportant works
are proposed

(1) Covered shed on {ranmt
platform

(2) 50" long covered shed and
goods office

(3) A gate, office and boundary
wall around the goods shed

(4) A separate shed for outagency
packages

(5) Improved Yard highting

(6) Improvement of front veran-
dah to station bulding

(7) Additional 1st and 2nd class
waiting rooms for tounsts

(8) Converting existing 1st class
waiting room (along with
ticket collector’s office) into
retirmg room

(9) Extending III class waiting
hall

Alarm Chain Pulling on Northern
Railway

Shri D. C. Sharma:
1688, { Cordar Tqbal Singh:

Will the Minister of Railways be
pleased to state:

(a) the number of nstances pull-
ing of alarm chains per month on
the Northern Railway from the 1lst
July, 1858, up to date;

(b) how many of them were cases
of misuse, and

(c) how many persons have been
prosecuted and how many of them
convicted”
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The Deputy Minister of Railways
(Shei 8. V. Ramaswamy): (a) to (c).
A statement is laid on the Table, [See
Appendix TV, annexure No. 80].

Dethi Ring Road

1689. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question No
117 on the 12th August, 1958 and state
the further progress since made with
regard to the construction of the Ring
Road 1in Dell1?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement
showing the uptodate progress on the
Ring Road round Delh: is laid on the
Table of the House LSee Appendix
1V, annexuie No 61]

Air Accidents

1¢99 J Shri D. C. Sharma:
7\ Shri Raghunath Singh:

Will the Mimister of Transport and
Communications be pleased to lay a
statement showing

(a) the details of air accidents
which have taken place since 1st July,
1858 in which aircrafts of the Air-
India International or the Indian Air-
lines Corporation were mvolved,

(b) the extent of loss sustained by
the Air-India International and the
Indian Airlines Corporation, separate-
ly, as a result of such accidents,

(¢) the reasons for each accident,
and

(d) the further steps taken to check
their recurrence?

The Deputy Minister of Clvil Avia-
tion (Shri Mohinddin): (a) to (d) A
statement g@iving the requisite infor-
mation is placed on the Table of the
Sabha. [See Appendix IV, annexure
No. 62].
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Shri D. C. Sharma;
Shri Tangamani:
1691. < Shri 8. M. Banerjee:
Shri Ram Krishan:
Shri Bhakt Darshan:

Will the Minuster of Transport and
Communications be pleased to refer to
the reply given to Unstarred Question
No 113 on the 12th August, 1858 and
state:

(a) whether the Telegraph En-
quiry Committee has since submitted
its report;

(b) if so, what are 1its recommenda~
tions; and

(c) the action taken thereon?

The Minister of Transport and
Communications (Shri S, K, Patil):
(a) Yes

(b) and (¢) The report 15 unde:
examination of Government and 1t 1s
difficult to <ay at this stage what re-
commendations have been made

Holiday Homes

1692. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
refer o the reply given to Unstarred
Question No 111 on the 12th Aupgust,
1958 and state the progress since
made 1n the hnalisation of the scheme
for providing cheap holiday homes to
the officersn on wimilar lines as have
heen provided for the non-gazetted
staff?

The Deputy Minister of Rallways
(Shri 8. ¥V Ramaswamy): The propo-
sals received from Raillway Adminis-
trations are under consideration

Decrees against Northern Rallways

163, J Shri D. C. Sharma:
A Shri Daljit Singh:

Will the Minuster of Rallways be
pleased to state:

(a) how many decrees passed by the

civil courts during the yesar 1984-55,
1955-56, 19566-57, 1957-38 and 1958-89
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{ugto 3th November, 1858) ware put
indn emecution against Northern Rail-
way and with what results, year-
wise;

(b) what was the total amount of
copts of adjournment of suits allowed
by the civil courts against Northemn
Railway during the same period; and

(¢) whether 1t was not possible to
avoid such costs?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a)

1954-55 30
1955-56 3
1956-57 74
1957-58 35
1958-59 a8
(upto
30-11-58)

Decrees were satisfied during the
respective years immediately on re-
ceipt of execution notices and no at-
tachmen! orders were passed on ac-
count of non-satisfaction of the
decrees

(b) Rs nP
1954-55 21,116 50
1955-56 11,346 06
1956-57 13,532 00
1957-58 9,801 00
1958-59 6,475 46
(upto 30-11-1958

(¢c) No, Sir

Railway Protection Force

1684, Shri D. C. Sharma: Will the
Minuster of Railways be pleased to
state-

(a) the strength of the Railway
Protection Force on the Northern
Railway as on the 30th November,
1958;

(b) the number of Chief Security
Officers, Inspectors and other Junior
Officers; and

{c) the total expenditure incurred
in maintaining the force during 1058-
B9, upto the 30th November, 18587
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The Deputy Minister of Railways
(Bhri Shahnawas Khan): (a) and (b).
The required information is given
below:—

-

Chief Security Officer 1
Security Officer 1
Commandant AW 1
Assistant Commandant AW, 1
Assistant Security Officers 10
Inspectors 33
Sub-Inspectors 148
Subedars 92
Other staff 7503
Total strength 7,793

(¢) The expenditure accounted as
mecurred  during 1958-59  (upto

30-11-58) 1s Rs 51,64,000

Alarm Chain Pulling

Shri D. C. Sharma:

“95'{ Sardar Iqbal Singh:

Will the Miruster of Railways be
pleased to state the number of occa-
sions when alarm chains were pulled
during 1855-56, 1956-57 and 1957-58 on
all Indian Railways, zone-wise?

The Deputy Minister of Railways
(Shri S§. V. Ramaswamy): A state-
ment 1« laid on the Table ([See Ap-
pendix IV, annexure No 63)]

Grand Trunk Express

1696, Shri D. C, Sharma: Will the
Minister of Railways be pleased to
state.

(a) the amount of money spent on
improving line capacity, signalling
wolks, doubling of Lnes and other
improvements of track to speed up
the Grand Trunk Express between
Delhi and Madras during the First
Five Yea: Plan period, and

(b) during the first two years of
the Second Five Year Plan?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Ap-
proximately Rs 640 lakhs for the
works for providing more throughput
for all trains including goods traffic.

(b) Approximately Rs 360 lakhs
for the purpose as 1n (a) above.
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Selection Posts on Northern Rallway

Shri Ram Krishan:
“”'{sm Iqbal Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether numerous selection
posts are vacant on metre gauge and
broad gauge sectlons of Northern Rail-
way at present;

(b) if so, how many and for how
many years; and

(c) the reasons therefor?

The Deputy Minister of Railways
4{8Shri Shahnawaz Khan): (a) No posts
are vacant but some have been filled
as an ad-hoc measure pending regular
selections.

(b) The number of posts thus fllled
is 630 and the period ranges from 1 to
6 years.

(c) The delay has been due to the
non-finalisation of seniority lmsts of
staff of the various integrating units
and non-availability of service re-
cords, etc. Selections in certain cases
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at present filled ad hoc have how-
ever already been held and in others
are being arranged,

Express Train between Delhi and
Fazilka

1699, Shrl Ram Krishan: Will the
Minister of Raliways be pleased te
refer to the reply given to Unstarred
Question No. 1270 on the 14th March,
1858 and state the latest position
with regard to the provision of an
Express Train Service between Delhl
and Fazilka?

The Deputy Minister of Railways
{Shrl B, V. Ramaswamy): There is no
change in the position already indi-
cated

First Class Coaches

1700. Shri Ram Krishan: Will the
Minister of Railways be pleased to
state the number of lst Class coaches
on the metre gauge section of Northern
Railway?

The Deputy Minister of Rallways
(Shri Shahnawazr Khan): On 1-4-1858
the Northern Railway had the follow-
jng 1st Class coaches on line:

Full 1st Class S Bogie 1
1 FwW 8

Composit coaches with
1st Class accommoda- I.B%m 4 %

tion

Visitors to Bhakra Nangal Project

1701. Shri Ram KErishan: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 3240 on the
5th May, 1858 and state the total
number of persons who visited the
Bhakra Nangal Project since January
1958, month-wise?
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The Deputy Minister of Irrigatien
and Power (Bhri Hathi):

Number
Month of
visitors
Eﬂ'ﬂm 1958 9,663
, 1958 10,121
March, 1958 46,251
?ﬂd, 19 15,774
Y, 1958 16,485
une, 1958 14,808
uly, 1958 " ?ﬁ:
August, 1958 . I8y
September, 1958 13,804
October, 1958 19,373
ToraL 1,89,975
D.V.C. Canals

1702 Shri Subiman Ghose; Waill the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 2862 dated
27th September, 1958 and state*

(a) whether 1t 1s a fact that the
right bank of the Damodar Valley
Corporation Canal by the side of Grand
Trunk Road near Chhanuy wvillage,
P8 Memar, District Burdwan, West
Bengal, was washed away during July-
August, 1958;

(b) 1f so, the reasons therefor”

(c) whether it is a fact that for the
lands in the villages of Baidyadanga,
Rasulpur, Rajpur, Chaknara, Ulara,
Jyotkaun, water could not be supplied
for irrigation from Damodar Valley
Corporation Canals during the last
rawns; and

(d) if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (SBhri Hathi): (a) Yes.

{b) The information is being collect-
ed and will be laxd on the Table of
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ceived water afier a temporary diver-
sion was put across the Gangur near
the off-take of the old Behula. This
daversion would not have been neces-
sary had the villagers excavated a field
channel starting from the upstream
side of Regulator at ch. 145 for a length
of approximately three-quarters of a
mile,

Overbridge at Kesinga Railway
Station

1703. Shri P. K. Deo: Wil the Minis-
ter of Railways be pleased to state:

(a) whether the scheme to construct
an overbridge at Kesinga railway
station in Kalahandi has been con-
sidered by the Railway Board; and

(b) if so, at what stage the scheme
stands”

The Deputy Minister of Rallways
(8hri § V. Ramaswamy): (a) Yes,
Sir. The Railway Admimstration has
considered the proposal

(b) The State Government’'s appro-
val to the site and cost 18 awaited

Applications for the Posts of Postmen
and Mallguards

1704. Shri KEumbhar: Wil] the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of applications re-
ceived post-wise by the Posts and
Telegraphs Department, Onissa Circle,
for the posts of postmen, village
postmen and mailguards till the end
of October, 1958;

(b) the number
selected;

(¢) the number of scheduled castes
and scheduled tmbes among them;

(d) whether the scheduled castes
and scheduled tribes selected are ac-
cording to the reserved quota fixed for
them; and

(e) 1f not, the reasons therefor?

The Minister of Transport and Com-

munications (Shri 8. E. Patll): (a)
Postmen and Village Postmen—386.
Mailguards—23.

of candidates
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(b) Examination for recruitment to
the Postmen, Village Postmen and
Mailguards cadres was held on the 9th
November, 1058, and the declaration
of results may take about two months.
Campletion of necessary formmlities,
before appointment, may take another
three to four months.

(e) to (e). Do not arise.

Rospitals and Dispensaries in Union
Territories

1705. Shri Kumbhar: Will the Minis-
ter of Health be pleased to state:

(a) whether the reserved quota in
services for the scheduled castes and
scheduled tribes has been filled up so
far in various hospitals and dispen-
saries 1n Union Territories; and

(b) if not, the reason thereof”

The Minister of Health (Shri
EKarmarkar): (a) and (b) The infor-
matiem 1s as follows:

Laccadive, Moy and Ammndiv
Islands —No quota has yet been re-
seived 1n the services for Scheduled
Castes and Scheduled Tribes in this
Uniwon Territory. All the inhabitants
have bcen deciaied 1o be Scheduled
Tribes. The question of reservation
of quota for Scheduleg Tribes
does not, therefore, arise  All the
1islanders who are qualified to hold
the posts have been cmployed. Heing
backward in education only very few
persons arc qualified to hold even
lower grade posts The Class II and
most of the Class IIT posts are filled
up by deputation of officers from the
Kerala State When qualified per-
sons are available on the Islands, the
present staff who are taken on deputa-
tion basis from the Kerala Govern-
ment will be replaced by them

Tripura.—Due to non-availability
suitable candidates, the reserve quota
for Scheduleq Castes and Scheduled
Tribes has not been filled

Himachal Pradesh.—Due to non-
availability of suitable candidates, the
reserved quota for Scheduled Castes

L2
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and Scheduled Tribes has nat heen
filled up by them.

Delhi~—Due to non-aveilability of
sultably qualified candidates the re-
served quota for Scheduled Castes and
Scheduled Tribes in respect of Class
III posts could not be filled up by
them. In respect of Class IV posis,
however, the number of vacancies fill-
ed by Scheduled Castes and Scheduled
Tribes are more than the reserved
quota.

Manipur —In this Union Territory
the number of Class III and Class IV
posts filled by Scheduled Castes and
Scheduled Tribes are more than the
reserved quota,

Andaman and Nicobar Islands.—No
quota has yet been reserved in services
for Scheduled Castes and Scheduled
Tribes 1n this Union Territory as there
are no such castes and tribes n this
territory.

Cash Security Deposits of Employees

1706. Shri Kumbhar: Will the
Minister of Railways be pleased to
refer to the reply miven 1o Unstarred
Questinn No 2009 on the 15th Septrm-
ber. 1958 and state:

(a) whether the requured informa-
tion regarding cash secunty furmished
by the Station and Assistant Station
Masters on the South Eastern Railway
has since been collected, and

tb) 1f so, when it will be laid on the
Table”

The Deputly Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b} A statement 1s laid on the Table.
|See Appendix IV, anncxure No. 64].

Sweepers Colony at Berhampur-
Ganjon Rallway Statien

1707. Shri U. C. Paimalk: Will the
Minister of Rallways be pleased to
state what steps have been taken for
the establishment of a Sweepers
Colony at the Berhampur-Ganjon Rail-
way Station on the South Eastern
Railway? .
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The Dopuly Mimister of NRellways
{(Bhri B. V. Ramaswamy): Sweepen
and other scavenging personnel are
allotted quarters along with other
Class IV staff in general and there is
no such practice as establishing
sweepers colonies At Berhampore
20 per cent Scavenging staff agre al-
ready housed in railway quarters

Ballock Carts

1708, Shri U. C. Patnaik: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Starred Question No 1371 on
the 18th September, 1958 regarding
Bullock Carts and state

(a) the names of the fou Statcs
where the scheme was worked out,

(b) the amount spent in each State,

(c) steps taken to pérsuade State
Governments to take advantage of the
grants aggregating Rs 150 lakhs sanc-
uoned under the pilot scheme 1n
1956, and

(d) the rcasons for not taking up
th¢ scheme by State Governments?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Bihar
Bombay, Madras and Madhya Pia-
desh

{b) Bihar—Rs 2,500
Bombay—Rse 1,525
Madras —Hs 1,850

Madhya Pradesh—Information
will be Jaid on the Tahle of
the Sabha when received

from the State Govern-
ment
(c) and (d) The object of the pilot

scheme was to demonstrate the actual
users the advantages of the use of
pneumatic tyres and to collect rehable
data for deterrmining the relative effi-
uency and economy of the pneumatic
tyred carts as compared with the
ordinary iron-tyred carts As stated
in the reply to Starred Question
No, 1371 referred to, subsequently it
was noticed that the converslon of aron
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tyred wheels into pneumatic tyred
ones had already started in large
citites and areas where good metalled
roads existed such as sugar cane greas
of Uttar Pradesh 'This showed that 1t
was not necessary to demonstrate the
utility of the change where the roads
were good Accordingly, the pilot
scheme was not pursued further

Survey of Farming Practices in
Bombay State

1709 Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether a pilot survey of use of
fertilizers and other farming practices
15 bemng conducted i1n Bombay State,

(b) 1if so, the names of the districts,
and

(¢) the progress made so far?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) Yes A
scheme for collection of g data on
cultural and manurial practices 1n
Bombay State is in operation since
First September, 1955

(b The following districts have
been covered so far by the survey-
Kaira, Kolaba, Kolhapur, Dharwar,
Broach Nasik, Ahmednagar, Byapur,
Baroda, Sholapur, Panchmahals,
Thana, Sabarkantha, East Khandesh,
Ratnagir1 and Surat

(c) The collection, compilation and
statistical analysis of the data is 1n
progress

Wagons

1710. Shri Pangarkar: Will the
Minister of Railways be pleased to
state the dmly average number of
wagons loaded from stations on the
Central Raillway for stations on the
Western Raillway during 1857-58 and
1958-569 (uplo the 30th September,
1958)°

The Deputy Minister of Rallways
(Shri S. V. Ramaswanty): Daily ave-
rage number of wagons 1n terms of
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B.G. loaded from stations on the Cen-
tral Railway for stations on
Western Rallway was as'follows:

1957-58 1058-50
(Upto 30-9-58)
837 701

Cancer

1711. Shri Pangarkar: Will the Mins-
ter of Health be pleased to state-

(a) whether cancer 13 a curable
disease, and

(b) 1f so, what 15 the specific ine of
ireatment?

The Minister of Health (Shri
Karmarkar): (a) Cancer i1s curable 1if
detected in the very early stage

(b) There 18 no specific line of treat-
ment The treatment may be surgi-
cal or by radiation or chemotherapy

Family Planning Centres

1712. Shn Pangarkar: Will the
Minister of Health be pleased to refer
to the reply g@iven to Unstarred Ques-
tton No 1142 on the 11th March, 1958
and state the number of family plan-
nmng centres opened i1n the Bombay
State during the year 1958-59 so far?

The Minister of Health (8bri
Karmarkar): Seven urban family
planning centres and one rural have
80 far been opened in Bombay State
during 1958.59

BCG. Teams in Bombay State

1713. 8hri Pangarkar: Will the Minis-
ter of Health be pleased to state

(a) the present strength of BCG
Teams in Bombay State,

(b) the number of med:ical officers
working for mass BCG campaign,
and

(c) the number of such umnts work-
ing in different parts of the State®

The Minister of Heaith (Shrl
Karmarkar): (a) 22 Teams.

(b) 20 Medical Officers
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{c) During the month of Septembez,
1953, BC.G Teams were working at
the following places;—

No. of Place of working
eAms

Bombay Daustract
Sholapur Drstnict
Surat Dustnict
Aurangabad Dastrict
Akols District
Nalar Dustrict
Saurashtra Dastrict
Halad District
Kutch District

.

= e e W N W ] e

Schools for Children on the Comtral
Rallway Zone

1714, S8hri Paagarkar: Will the
Minister of Railways be pleased to
state

(a) the number of schools at pre-
sent being run at various stations on
the Central Railway Zone,

(b) the number of children receiv-
ing education in these schools, and

(c) the number of schools to be
opened during the Second Five Year
;Ian period on the Central Railway

one”

The Deputy Minister of Rallways
(8bri 8. V. Ramaswamy). (a) 21

(b) 4703

(c) Opening of 28 new primary
schools on the Central Ralway during
the Second Plan period has been ap-
proved The position 15 however,
being reviewed with a view to open
many more primary schools

Poultry Farms in Bombay State

1718. Shri Pangarkar: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the amount allotted
the years 1957-58 and 1958-80 so far
to the Bombay State for the establish-
ment of Extension-cum-~Development
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ecsntres under the All India Poultry
Development Scheme?

The Minister of Food and Agricul-
ture (Shri A. P. Jain):

Grant Loan Total

~ (Rs. 1n Iakhs) -
1957-58 278 o 86 364
1958-59 o 26 1 27 153

Marine Fish Farming
1716 Bhri V. P Nayar. Will the

Minister of Food and Agriculture be
pleased to state

(a) whether the Government of
India has investigated the possibility
of Marine Fish Farming in India,

(b) 1f so, the steps taken o increase
marine fish culture, and

(¢} whether Government of India
has deputed any specialist or team
of specialists to study the problems
of marine fish farming 1n Java, Indo-
nesia or the Phihppines?

The Mnister of Food and Agricul-
ture (Shri A. P Jaimn): (a) The Cen-
tral Marmne Fisheries Research Sta-
tion, Mandapam has taken up investi-
gations on marine fish farming

(b) Does not arise at this stage n
view of the position explained at (a)
above,

(c) A few officers of the State Gov-
ernments were sent to Indonesia 1n
1952 for studying brackish water fish
farming methods

Molluscs of West Coast

1717. Shrt V. P Nayar: Will the
Minister of Food and Agriculture be
pleased to state

(a) the present position regarding
commercial molluscs of the West
Coast, and

(b) what ;s the annual yield of
molluscg on the West Coast?

The Minister of Food and Agrioul-
ture (Shri A. P Jain): (a) Shell fish
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resources of commercial species other
than chank and pearl oysters, utihis-
ed for food including mussels, oysters,
clams and cephalapods are more
plentiful on the West Coast than on
the East Coast The pearl fisheries on
the West Coast are confined to the
Gulf of Kutch and are much Lmited
in their extent and less productive
than on the East Coast Chank
fisheries on a small scale exist in Gulf
of Cutch, off Kathiawar and off Vizhun-
jom 1n Kerala The Gulf of
Kutch fisheries of windownpane
osyters have deteriorated n re-
cent years Clams are the best utiliz-
ed for human food There 13 a good
demand for edible oysters in Bombay
but although the resources are plenti-
ful their utilisation 18 very much
himited

(b) the estimated annual yield of

molluscs in the West Coast 18 as
follows —

(1) Pearl oy ters 35,300 numbers ,

(2) Windowpane oy-
sters 1,50,000 »
(3) Chanks 37,000 »
(4) Clams 3,300 metric tons
(s) Edible oysters 24,00,000 numbers ,
(6) and Cut-
e fish 560 metnictons,

f7) Shells for hme etc. s850 tons (A
? (from Sub-fosul s prox ) P
Deponts)

0Oil Sardine Shoals

1718, Shri ¥V P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether at the instance of Gov-~
ernment of India or any other State
Governments, any information has
been collected about the occurrence of
o1l sardine shoals beyond 10 miles
from the shore, and

(b) whether any work has been done
to find out from where the o1l sardines
move to the coastal waters on the
West Coast?

The Minister of Food and Agrieml-
ture (Shri A. P. Jain): (a) Informa-
tion of the occurrence of Sardine
Shoals outside the 10 mules zone has
not been obtamned regularly so far.
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(b) This work s engaging the atten-
tion of the Central Manne Fisheries
Ressarch Station

Fisheries

lflla. SBhri V. PF. Nayar: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether at the instance of the
Ministry of Food and Agriculture
special attention 1s now being paid
m the Community Development
Blocks and National Extension Serwvice
Schemes under the Ministry of Com-
munity Development, for Develop-
ment of fisheries, and

(b) 1if so, the results thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b)
A scheme for opening 2 to 6 centres
for intensive fishery development in
each State as recommended by the
<onference of State Mimmsters for
Fisheries held at Mysore m July, 1958
1s under consideration of Ministry of
Community Development

Fisheries in River Valley Schemes

1720, Shri V. P Nayar: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether any special amount has
been ear-marked for the development
of fisheries in River Vallev Schemes
of the Central Government for the
current five year plan, and

(b) 1f so what are the details?

The Minister of Food and Agricul-
ture (Shri A, P Jain): (a) and (b)
Information 1= being collected and wnll
be placed on the Table of the House In
due course

Transport of Fish

1721. Shri V. P. Nayar: Wil the
Minster of Food and Agriculture be
pleased to state

(a) the facilities which exist today
in the matter of Rail and Road Trans-
port of fish from coastal areas to in-
land areas in non-perishable condi-
tion; and
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(b) the quantity of fish estimatag to
be transported in refrigerated or in-
sulated conditions in India, per day?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Arrange-
ments exist for transport of fish in
fast trams from producing to consum-
ing centres Suwtable approach roads
are being constructed by the State
Governments to facihtate expeditious
movements of fish from landing cen-
tres to the mamn roads and rail heads
Ten insulated road vans procured
under the foreign sid programme have
been allotted to the State Govern-
ments for transportation of fish 1mn
their States

(b) Fish 1s not now transported in
refrigerated or insulated rail cars,
efforts are being made to procure g
few such rail cars to work on an ex-
perimental basis 1n a few =elected
1poutes

Death of Indian Seaman on Board a
Glasgow Freighter

1722, Shr1 H N Mukerjee,
{Bhri Muhammed Elias:

Will the Minister of Transport and
Communications be plerased to state

(a) whether his attention has been
drawn to a press report dated Novem-
be:, 9, that an Indian seaman operat-
ing on board a Glasgow freighter
“Fonsbank" died of burns after the
ship caught fire some 150 miles south
nf Durban,

(b) whether there are any Indians
among the survivors, and

(¢} what steps are being taken to
ensure that proper compensation 15
paid to vietims of the accident?

The Minister of State in the Minla-
try of Transport and Communiostions
(Shri Raj Bahadar): (a) Yes The
ship referred to it ‘Forresbank’ No
Indian seaman was, however, involv-
ed The crew on the ship was engug-
ed 1n Pakistan
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{b) Thare were two Indian officers
(Engineers) on broad but they escapea
without any injury.

(c) Does not arise.
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Shahganj-Mau Rallway Line

1724. Bbri Kalika Singh: Will the
Minuhrothllwaylhep!med to
(a)what programmes of works,
machinery and rolling stock have
been undertaken on the Shahganj-
Mau branch line of North-Eastern
Railway;

(b) which of the stations on this
Iine are undergoing improvements
2604Ai LSD-—4.
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and what works and amenities are
being provided in 1938-59;

{c) whether multiple track between
Shahganj and Mau and Varanasi and
Mau is feasible; and

(d) if so, whether the proposal has
been examined?

The Deputy Minister of Raflways
(Shri Shahnawax EKhan): (a) Works
of improvement to line capacity, com-
mercial facilities, and amenities In-
cluding electrification are included in
the list of works for 1958-59 and also
of 1950-60 at the stations on Shahganj-
Mau Junction Branch. Relaying of
the existing 41} Ibs. rails and fasten-
ings with 60 lbs. rails has also been
mncluded in the list of works for 1959-
$0.

(b) The following works are in hand
or proposed at the various stations:

1. Shahganj: Additional yard
facilities.
2 Mau Jn.: Additions and al-

terations in the yard, exten-
sion of goods shed and office,
parcel godown and office,
strong room, extension of
waiting hall and provision of
12 benches

3 Azamgarh' Minor alteration in
the yard, extension of goods
shed and office, parcel godown
and office, strong room, ben-
ches 1n the waiting hall and
two units bathing cubicles.

4 Rami-Ki-Sarai: New goods shed
and electrification.

5. Khorason Road: Electrification

6. Sarsi Mar
iy Didarganj Road Hand Pump
8.
9. ]ahmsl.m Road
11 Muhammadabad (Gohna): Elec-
trification.

(c) and (d). Necessity for provid-
mg mulbiple tracks between Bhahganj
and Mau and Varanasi and Mau s
not yet justified.
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Ballway Scheols

1725. Shri Kumbhar: Will the Minis-
ter of Bailways be pleased to refer to
the reply given to Unstarred Question
No. 2022 on the 5th Apnl, 1838 and
state:

(a) whether rephies have been re-
ceived from the Btate Governments
concerned regarding the prowvision of
faciities and financial help for the
students Dbalonging to Scheduled
Castes and Scheduled Tribes 1n Rail-
way Schools on S E Railway, and

(b) 1f so, the action taken In the
matter?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and (b)
No The Railways have, however,
been directed that the fee concessions
as prescribed by the State Govern-
ments within whose territories the
Railway Schools lie should be extend-
ed to Scheduled Castes and Scheduled
Tribes students even if 1t be not obli-
gatory for non-State Government
Schools under State Governments re-
gulations to grant the concessions and
that the loss on this account should be
borne by the Railway Admimstrations
until 1t 18 possible to get 1t made good
by the State Governments concerned

Electrification of Punjab

17268. Shrl Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state

(a) the total amount of national as
well as foreign exchange paid to the
Punjab Government under the Second
Five Year Plan for spending on such
works as would increase the produc-
tion of electricity, and

(b) the heads for which the amount
was utilised?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
A statement giving the requsite in-
formation is laid on the Table [See
Appendix IV, annexure No 65]
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Falling of Wagons in Bralauaputes
River

1727. Shrimati Mafida Ahmed: Will
the Minuster of Rallways be pleased to
state*

(a) whether Government are aware
that on the 4th November, 1958 one
wagon of a goods tramn fell mto the
Brahmaputra River and another wagon
was derailed on the barge at Amingaon
Wagon Ferry Ghat;

(b) 1f so, the amount of loss sus-
tained, and

(c) the nature of goods that were
loaded 1n the wagons?

The Deputy Minister of Raillways
(Shri 8. V. Ramaswamy): (a) Yes, at
sbout 0315 hours on 4th November,
1858 while being loaded on the Barge

(b) The damage to the Rolling
Stock and the Barge has been assessed
at Rs 800

(c) The wagon which fell mto the
Brahmaputra river was loaded with
386 tins of Mustard Oil

Sale of Food Packets between Delhi
and Howrabh

Shr1 H. N. Mukerjee:
1728 { Shri Muhammed Elias:
| Shri Prabhat Kar:

Will the Minister of Rallways be
pleased to state

(a) the reasons for there being no
visible arrangement for the sale of
cheap, hygienic food packets at im-
portant stations even when long dis-
tance trains ply between Dellu and
Howrah, and

(b) the steps taken or proposed to
be taken in the matter?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Arrange-
ments already exist for the sale of
food packets through bearers of Rail-
way Refreshinent Rooms and authoris-
ed tramn side vendors at important
stations between Delhi and Howrah
These stations are Howrah, Asansol,
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Patna, Mogalsarai, Allahabad, Kanpur,
Lucknow, Moradabad and Dell:

(b) Does not arise mn view of
answer to part (a).

Howrah-Delhi Air-conditioned Train

Will the Minister of Rallways be
Ppleased to state-

{(a) whether attention of Govern-
ment has been drawn to the inade-
qQuacy of certain arrangements in the
third class air-conditioned and vesti-
buled train service between Howrah
and New Delhi, and

(b) 1if so, the action taken in the
matter?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) Yes

(b) Some improvements have been
carried out in the Chair Cars during
the last Workshop repawrs  Other
improvements are under considera-
tion and those found feasible for
adoption will be effected m due course

Claims on N. E. Rallway

Skri H. N. Mukerjee.
1130 Shri Muhammed Elias.
Shri Prabhat Kar:
Shri P C. Borooah,

Will the Mimister of Railways be
pleased to state

(a) the total number of pending
compensation claxm cases received by
the North-East-Frontier Raillway from
the North-Eastern Railway and the
total amount claimed;

(b) the total number of such cases
disposed of since the transfer and the
amount paid as compensation, and

(c) the reason for delay in the dis-
posal of the pending cases?
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The Deputy Minister of Rallways
(Shrt 8. V. Ramaswamy): (a) 3,460
cases and Rs 128 lakhs approximate-
ly

(b) 2,271 cases have been disposed
of upto 31st October, 18868 of whuch
1,117 cases were settled by payment
of Rs 19 lakhs approximately

(¢) The bifurcation of the North-
Eastern Raillway 1nto the North-
Eastern and the North-East-Frontier
Railways and the consequent transfer
of claims flles from Gorakhpur to
Pandu mevitably led to a certamn
amount of delay In addition, it tock
some time to obtain adequate trained
staff to handle claims work at Pandu
Hence there has been some delay in
the disposal of the pending cases

The matter 15 however being closely
watched and special steps are being
taken to liquidate the arrears

Sapervision of Ticket Checking Staff

1731 Shrimati Mafida Ahmed: Will
the Mmster of Raillways be pleased
to lay a statement on the Table show-
ng

(a) the number of occasions on
which higher officials exercised check-
mg on each of the following branch
Lines of the NEF Railway during the
period from the 1st January, 1858 to
30th October, 1958,

(1) Dhubn-Golokgan)-Fakiragram
(u) Rangiya-Rangapara North-
Tezpur

(1) Chaparmukh-Silghat
(1v) Furkating-Jorhat-Marian:

(v) Nagimimara-Simalaguri-Moran-
hat, and

(b) whether they travelled incog-
nito or with prior intimation to the
subordinates entrusted with the duties
of checking ticketa?
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The Deputy Minister of
(Bhel 8. V. Ramagwamy)’

(a) Name of Section No. of
occasions
Dhubri~Gokalganj-Fakirs-
gam . i . »
Nerth
gﬁ P 7%
Chaparmukh-Silghat . 15

Furkadng-Jorhat-Mariami 18

ToTAL . . 191
(b) On 41 occasions the checks were
by surprise while on the remaining 150
occasions the checks were conducted
while the officials concerned were on
their normal tours.

Contracta

1732. Shrimati Mafida Ahmed: Will
the Minister of Railways be pleased to
state:

(a) whether any order has been
1ssued to Raillway Admunistrations to
settle contracts of the wvalue of less
than Rs 5,000 with Registered Labour
Co-operatives without callng for
tenders on the same lines as those
issued by the Ministry of Works,
Housing and Supply; and

(b) if not, the reasons therefor?

The Depuly Minister of Rallways
(Shri Bhahnawsx Khan): (a) General
instructions have been issued to all
Railways However, at the instance
of Bombay and Punjab Governments,
in which States the co-operative ex-
periment has been Initiated, more
specific instructions have been issued,
as an experimental measure, to the
Western, Central, Southern and
Northern Railways.

(b) Does not arise.

Tinsukia-Makum Express Road
1738. Shrimati Mafids Ahmed: Will
the Minister of Transpori and Com-
manications be pleased to state:
(a) whether Government have re-
ceived representations for an Express
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(b) if so, the decision taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No Madam,
But representations have been receiv-
ed for widening and surfacing
National Highway No. 37 between
Tinsukia and Makum. This Section
of National Highway No. 37 is not an
Express way.

(b) Financial sanction for an esti-
mate amounting to Rs. 4.61 lakhs has
since been accorded for widening the
formation and surface width of miles
3036 to 308[0 of the Assam Trunk
Road National Highway No. 37 bet-
ween Tinsukia and Makum on the st
October, 1958.

Oak Grove School

1784. Shri Dinesh Bingh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 2895 on the 27th Septem-
ber, 1958 and state:

(a) whether the new principal rec-
1uited through the Union Public Ser-
vice Commission has since joined Oak
Grove School, Jharipani; and

(b) 1t so, his qualifications?

The Deputy Minister of Railways
(Shri 8. V. Ramagswamy): (a) Yes,

(b) A statement is laid on the Table.
[See Appendix IV, annexure No. 66].

State Trading in Foodgrains

1735. 8hri E. Madhusudan Raes: Will
the Minister of Food and Agricalture
be pleased to state whether the Gov-
ernment is considering any propesal
to convene a conference of all the in-
terests concerned before taking any
final decision on the proposed State
trading in wholesale foodgrains?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A working
Group of officials has been constituted
to work out the details. The Gov-
ernment will consider the whele
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matier on receipt of their report and
in the light of the views that have
Been or are being expressed by differ-
ent interests,

Potatoes

1788. Bhrimatl Mafida Ahmed: Will

the Minister of Irrigation and Power
be pleased to state.

(a) whether 1t 1s a fact that about
1800 maunds of potatoes preserved in
Kanalhatshal cold storage maintained
by DVC were dumaged;

(b) the loss of amount involved
thereby,

(c) whether the responsibility could
be fixed for the damage, and

(d) if so, the action taken thereon?

‘The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
quantity of potatoes that got damaged
was about 700 maunds only and not
1800 maunds

(b) The value of the damaged seed
potatoes, on the basis of sale price at
storage time 1s about Rs 6,000 Under
the terms and conditions of storage,
the Damodar Valley Corporation are
not liable for any loss or damage

(c) The damage was due to sprout-
ing of the potatoes The causes that
leq to the sprouting are not clearly
known though interruption and tem-
porary failure of power supply by the
West Bengal State Electricity Board
over which the Damodar Valley Cor-
poration has no control may be one of
the reasons for sprouting

(d) Does not arise

Tourist Lodge at Gauhatl

1737. Shrimati Mafida Ahmed: Wil
the Minister of Transport and Com-
munications be pleased to state,

(a) whether 1t 13 a fact that Gov-
ernment have a scheme to construct
a tounst lodge at Gauhat1 (Assam),

(b) 1f so, the estimated cost of the
project;
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(e) whether financial manction has
been accorded, and

(d) if so, when the project is likely
to be started?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) to (d) The
Second Five Year Plan for toursm
contains schemes for the construction
of two Rest Houses for the use of
tourists at Gauhati, one of the stand-
ard suitable for foreign and upper
class Indian Tourists estimated to cost
about Rs 250 lakhs and to be financed
entirely by the Central Government,
the other for low and middle income
group Indian Tourists estimated to
cost about Rs 166 lakhs to be financ-
ed jowntly by the Central and State
Governments 1n equal proportion
For the latter the State Government
have already issued the financial sane-
tion and the work 12 1n progress The
need for putting up the former during
the current Plan Period 18 being re-
viewed 1n the light of the curtailment
of the allotment for the Central Sec-
tor of tounst plan from Rs 200 crores
to Rg 110 lskhs and the number of
foreign tourists at present visiting er
likely to visit Gauhatt m the nesr
future

Report of Educational Advisers on
Rallway Schools

1788, Shri P G Deb: W1ll the Mims-
ter of Railways be pleased to state-

(a) the mamn features of the report
of the Educational Advisers appownt-
ed by the Railway Board in July, 1858
for surveying of school faciities and
standards adopted for children of
Railway employees, and

(b) the Government’s
thereon®

The Deputy Minister of Esilways
(Bhri Shahnawaz Ehan): (a) and (b)
A statement showing the more im-
portant recommendations made by
the FEducational Advisers and the
Government’s decisions thereon 1s lmd
on the Table, [See Appendax IV,

annexure No 67]

decision



$537 Writien Ancwere

Apart from these recommendations
of a general nature, the Educational
Advisers have also made recommen-
dations m respect of certain individual
Ruilway schools in regard to accom-
modation and equipment Railway
Administrations are bemg asked to
examine these recommendations m the
light of yardsticks prescribed by the
State Governments concerned in this
matter with a view to 1mplementing
them after making necessary provi-
sion 1n the Budget for each year

Muitipurpose Schools

1739, Shri P. G. Deb; Will the Mins-
ter of Railways be pleased to state

(a) whether the Government pro-
pose to establish one multipurpose
school ;n each State for better ral-
‘"j’ adminustration in the country,
an

(b) 1f so, whether one multipurpose
school will be established at Sambal-
pur or Rourkela for the above pur-
pose?

The Deputy Minister of Railways
(8hri 8. V Ramaswamy): (a) No,
Government are only proposing to con-
vert some of the exsting Railway
High Schools into multipurpose ones

(b) No, there 15 no Railway High
School at either station

National Highway No 6

1740, Shri P. G. Deb: Will the
Minister of Transport and Communi-
catlons be pleased to state

(a) whether the progress of the
construction of National Highway
No 6 between Keonjhar and Samar-
pur 1n Ornssa 1s at par with the pro-
gress of others in the State,

(b) if not, what 1s the reason for
such slow work, and

{c) what measures Government pro-
pose to expedite the construction?

The Minister of State in the Minis-
try of Transport and Communications
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(Bhri Baj Babadur): (a) to {(c). Pre~
sumably the Member is referring to
section of National Highway No. &
hetween Keonjhar and Sambelpur.
The progress on works already sanc-
tioned has been satigfactory so far, but
sanction to new works are baing res-
tricted due to paucity of funds,

Burdwan Station

1741. Shri Sublman Ghose: Will the
Minister of Rallways be pleased to
state the number of mcoming and out-
going passengers at Burdwan Station,
Eastern Railway mn 1857 and 19587

The Deputy Minister of Rallways
(Shri 8 V. Ramaswamy): The number
of outward and inward passengers
dealt with at Burdwan station 15 as
under —

Year Outward  Inward

1957 15,52,878 1 18
Ig_vs,s (upto 318t Oct $:52s Oubs

1958) 15,36,507  9,50,604

New Station between Majdia and
Bagoola

Shri Subiman Ghose:
1742 ! Shri H. N. Mukerjee:
Shri Tangamani:

Will the Mmster of Railways be
Pleased to state

(a) whether 1t 1s g fact that several
representations from the local public
have becen received by the Railway
authorities for opening a new station
between Majdia and Bagoola on
Sealdah-Banpur line, Eastern Rail-
way, and

(b) 1f so, the action taken thereon?

The Deputy Minister of Railways
(Shr1 8 V. Ramaswamy): (a) Yes
Some representations have been re-
cerved

(b) The suggestion 1s being examin-
ed
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Amistance for various Agricultural
Schemes

1744, Bhri V. P, Nayar: Will the
Minister of Feod and Agriculture be
pleased to lay on the Table a state-
ment showing the total Central finan-
cial aid given so far by way of grants,
loans and subsidies to the wvarious
States from the commencement of the
First Five Year Plan for “G.M.F.".
Schemes, Purchase of foodgrain,
animal husbandry projects, poultry
farming, fisheries and forestry
schemes?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): A statement
containing information about financial
assistance given upto 1857-58 is laid
on the Table, [See Appendix IV, an-
nexure No. 68.] Acecording to revised
procedure sanctions for the year 1858-
58 will be issued only towards the end
of the current financial year.
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Roads in Delhi and New Delhi

1746. Shrl D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t is a fact that the
condition of roads in Delhi and New
Delh: areas 1s fast deteriorating;

(b) 1f so, whether Government have
asked for a report from the Central
Public Works Department and the
Mun:cipal Corporation of Delhi in this
regard; and

{e¢) will the report be laid on the
Table?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur); (a) The Ministry
of Transport and Communications are
in admunistrative charge of National
Highways and the Ring Road only.
The other roads in Delhi and New
Delh: are the responsibihity of the
Delhi Municipal Corporation and the
New Delhi Municipal Committee.

During the heavy rams of the last
monsoon the condition of roads in
Delh: and New Delhi had deteriorated
because of abnormal damages. Con-
siderable repairs have since been
carried out and further work on

repairs i1s in progress 1n order to bring
the roads to normal condition.

(b) and (c). Do not wmrise.
Taps at Charkhi Dadri Station

1747, Shri Ram KErishan: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 1285 on the 2nd Septem-
ber, 1958 and state the progress since
made in providing water taps at
Charkhi Dadr1 Station?

The Deputy Minisier of Railways
(Shri 5. V. Ramaswamy): A tubewell
has been sunk and the water taps will
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soon be provided. As already siated
mn reply to Unstarred Question No.
1208 for 2nd September, 1858, it is
expected to complete the work by May,
1959, provided all the matenals are
received.

Theft of Consignments

Shri Bam Krishan:
Shrl Eodiyan:

Will the Minister of Rallways be
pleased to state:

(a) whather 1t 15 a fact that four
saimks and & sub-inspector of the Rail-
way Force were arrested recently at
Delhl in connection with the theft of
consignments;

(b) it so, whether any stolen pro-
perty has been recovered from them,
and

1748,

(e) the
recovered?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c)
Yes They were arrested on suspicion
under sections 379, 409 and 120B
IPC 1n a case ;n which the Govern-
ment Raitlway Police had earher made
arrest of some other persons No
stolen property was recovered from
the possession of these men of the
Rmlway Protection Force

Family Planning

1349. Shri Ram Krishan: Will the
Manister of Health be pleased to state

(a) whether 1t 15 a fact that under
the Contributory Health Bervice
Scheme 1n Delh:i, in addition to the
medical aid facilities, advice 15 also
given on family planning to the bene-
ficiaries, and

value

of the property

(b) if so, the nature of arrange-
ments made so far for giving advice
on family planning?

The Minister of Health (Shri
RKarmarkar): (a) Yes, Sir

(b) Family Planning clinics are
attached to mine Contributory Health
Serwvice Duspensarnies where advice is
given on family planning methods and
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free and subsidised supply of chesniesl
and mechanical comtraceptives is also
arranged for persons requiring such
assistance.

Re-modelling of Cuttack Rallway
Station

Shri Sangapna:
1756. { Shri B, C. Mullick:
Shri Mahanty:

Will the Miuster of Railways be
pleasad to refer to the reply given to
Unstarred Quastion No. 157 on tha 12th
August, 1958 and state the progress so
far made in the work of remodelling
the Cuttack Rallway Station?

The Depuiy Minister of Rallways
(Bhri B. V. Ramaswamy): Upio now
Rs. 4,000 have been allotted for addi-
tions and alterations to third clams
waiting hall A further estimate for
about Rs. 95,000 13 still under con-
sideration

Additions and alterations to the III
class waiting hall have been com-
pleted

Appreatice Scheme for Train
Examiners

1751, Shri Bahadur Singh: Wili the
Minister of Rallways be pleased to
state:

{(a) whether the various high level
Committees such as Issac and Latham
Committee and the Acaident Inguiry
Committee recommended to Govern-
ment to start apprentice scheme for
Train Examiners,

(b) if so, whether these recommen-
dations were accepted, and

(c) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahmawas Kham): (a) Issac
and Latham Committee recommended
introduction of apprenticeship where
it was not already in force.

(b) and (c) No action was neces-
sary on the above recommendation as
the scheme of apprentice Train Exami.
ners was already in existence on the
Railways
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Eyes Grafting

1752 Shrimati Ha Palchoudhwurl:
Will the Minister of Health be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to a statement
by a French Army Veterinary Surgeon
appearing 1n the ‘Hindustan Times'
dated the 26th September, 1858, that
dog's corneas have been successfully
grafied into the human eyes,

(b) if s0, whether Government have
taken any steps to get details of this
new mnovation in eye surgery, and

(e) with what result”

The Minister of Health (Shri
Karmarkar): () Yes

(b) No Heterogenous grafts have
been implanted successfully in many
cases even previously but they have in-
vanably degenerated and the results
are very short hived The success
clamed by the French Veterinary
Surgeon may be regarded as  quite
premature

(¢) Does not arise
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Shahdra-Saharanpur Light Railway

1757 Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
state-
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(b) it s0, the achon taken ar pro-
posed to be taken in the matter?

The Deputy Minister of Rallways

and consequently passenger earnings
have dechined It has been indicated
by the Company that during the period
from December, 1857 to September,
1958, the drop in the passenger earn-
ings as compared to the correspond-
ing period of the previous year, 1s
46 per cent

(b) The matter hms been referred
to the Mimstry of Transport and Com-
munications, who are primanly con-
cerned with Road transport, and who
are examining the matter in consulta-
tion with the Planning Commission

Competition between Buses and
Rallways

1758. Pandit D. N. Tiwary: Will the
Minuster of Transport and Communi-
cations be pleased to state

(a) whether the Government has a
proposal to discuss with the State
Transport Authorities for regulating
the issue of permits for plying buses
on those roads which run parallel to
the Shahdra-Sahgranpur Light Ral-
way lines, and

(b) 1f not, whether any scheme has
been evolved to discourage such com-
petition to arrest the fall in the income
of the Railways®

The Minister of State in the Minis.
try of Transport and Commanications
(Shri Raj Bahadur): (a) and (b) The
question of affording protection to the
Shahdara-Saharanpur Light Railway
agawinst competition from road trans-
port, so as to enable the Railway Com-
pany to continue m operation on &n
economic basis has been under discus-
sion with the State Government of
Uttar Pradesh and the Rualway
Management A few proposals are
under consideration of Government In
this connection and it i1s expected that
a satisfactory solution will be reached
in due course
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Celliery Siding

1359. Surl T B. Vittal Rao: Will
the Minister of Rallways be pleased
to state

(1) when the Colliery siding from
Kalyan Khani (Smgarem Collieries
Company) to Bellampalli will be
completed,

(b) the total estimated cost of this
siding, and

(¢) whether adequate marshalling
yards exyst at Bellampalll for trans-
Porung the increased production of
coal from Tandur Collieries?

The Deputy Minister of Rallways
(Shyf S, V Ramaswamy): (a) The
conytruction of this assisted siding 1s
inclyded 1n the 1959-60 programme
It 13 expected to take 12 months to
complete from date of commencement

(b) Approximately Rs 1835 lakhs
(6) Yes
Rallway Station at Ramavaram

1760. Shri T B. Vittal Rao: Will
the Mimister of Rallways be pleased
to refer to the reply given to Unstar-
red Question No 2340 on the 18th
September, 1958 and state the grounds
on ‘which the proposal for operung a
rallway station at Ramavaram between
Bhadrachellam Road and Colliery
siding, Central Railway was found to
be unacceptable?

The Deputy Minister of Rallways
(8hyi 5. V Ramaswamy): (1) The
station required will be on an asaisted
siding solely meant for the carriage of
8004s for specific parties who bear
part of costs und is not meant for the
CalTiage of passenger traffic

(1) Running of passenger trans on
the siing would, to some extent,
interfere with the day-to-day working,
shunting and placements of goods
wagons 1n the colliery siding

(11) The track leading to the pro-
poséd colliery siding 158 not of the
requisite standard for the safe opera-
tion of passenger trains
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(iv) The sxpenditure 3o be incurred
for raising the standard of the track,
50 as to make it fit for passenger train
operation, and in providing additional
loops and other necessary terminal
tacilities at Ramavaram for passenger
train operation, is not found justified
in relation to the additional passenger
earnings that are expected to accrue.

National Co-operative Marketing
Federation

Shri Ram Krishan:
Shri Ram| Reddy:
Shri E. Madhusudan Rao:

Will the Minister of Food and Agri-
cultore be pleased to state:

(a) whether 1t 13 a fact that a

National Co-operative Marketing
Federation has been established
recently; and

{b) 1 so, the main object of the
Federation?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes. A
socliety called the “National Agricul-
tural Co-operative Marketing Federa-
tion Ltd.”, has been registered as a
Co-operative 1nsttution en 2nd Octo-
ber, 1858.

(b) The mamn objective of the
Federation is to co-ordinate and pro-
mote the activities of the affihated
Co-operative institutions engaged in
marketing and processing of agricul-
tural and allied produce and assist and
help them in internal trade as well as
in export and import of commodities.

Damaged ‘Skymaster’ Plane

1762.
BII:l'l Nagil laddy

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 1508 on the 23rd September,
1958 regarding accident to Night Aur
Bervice Skymaster and state:

(a) whether it is a fact that the
damaged skymaster plane was left in
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the open umprotecind for mere than a
month;

(b) whether the plane has been put
into operation after necessary repairs
and replacements; and

(c) if so, what was the expenditure
involved?

The Depuly Minister of Civil Avia-
tion (Shri Mohinddin); (a) The air-
craft remained at the site of apcident
for about 20 days, because the Inspec-
tor of Accidents had to complete his
prehiminary enquiry before releasing
the aircraft. Also, the Insurance Com-
pany with which the mireraft was
mnsured, had to carry out a survey.
Finally, special arrangemenis had to
be made to remove the aircraft from
the site, Necessary secunty guards
were posted to guard the aircraft
during the time it remained at the site
of the accident.

(b) No, Sir.

(c) The cost of repairs to the air-
craft which is insured, 15 estimated at
about Rs. 24 lakhs.

Late Running of G.T. Express

1763. Shri Vidya Charan Shukia:
Will the Mnister of Rallways be
pleased to refer to the reply given to
Starred Question No 480 on the 25th
August, 1958, and state:

(a) what are the causes for the late
runnung pinpointed by the Officers and
Inspectors specially deputed to travei
by Grand Trunk Express;

(b) what is the result of the special
drive stated to have been instituted
recently:;

(¢) how many directives were
1ssued to the General Managers since
1952 to improve the performance of
the Grand Trunk Express; and

(d) the particulars of inatances
where disciplinary action was taken
against the staff?
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The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) The
causes pinpointed by the Officers and
Inspectors specially deputed to travel
by G.T Express trains are:

{1) More time utihised for cautious
driving over and above that
provided m the Time Table

{n) Alarm chain pulhng by un-

authorised persons Apart

from what 1s stated above, due
to heavy rains and breaches
on the Kazpet-Balharshab
section, train services between

Delhi and Madras were dis-

located from 31st .August,

1958 Nos 15 Dn/18 Up

Grand Trunk Express trains

were diverted to run by a

longer route vz Waltair-

Raipur-Nagpur upto 11th Sep-

tember, 19568 Even after the

restoration of through com-
munication, with effect from
12th September, 18568, speed
restrictions had to be imposed

These unavoidable factors and

other operational causes

affected the punctual runnming
of the trams during Septem-

ber and October 1958

(b)Y The performance of the Grand
Trunk Express trainc has improved m
November and December (upto 10th)
1958 During the period No 15 Dn
Grand Trunk Express arrived New
Delhi right time on 30 days and No 16
Up GT Express arrived Madras
Central right time on 27 occasions

(e) It 15 not feasible to specify the
exact number of directlves 1ssued from
1852 onwards General directlves are
1ssued from the Railway Board to the
General Managers from time to time
to Improve the performance of all
passenger carrying trains At the Con-
ference with the General Managers,
the punctual running of tramns 1s
stressed upon and the General Mana-
gers are asked to take steps to improve
punctuality performance A dally
punctuality statement on performance
of all Mall/Express trains, including
the GT Express tramns, 1s received in

17 DECEMBER 1068  Written Annvers

~

3353

the Board's office These are scrut-
nised and all avoidable detentions are
taken up with the Railways

{d) A statément showing the nature
of disciphnary action taken against the
staff 1g laid on the Table [See Appen~
dix IV, annexure No 69)

Overbridge between Miller Ganj
Area and Ludhians Town

1764 Shri Ajit Singh Sarhadl: Will
the Mirnuster of Rallways be pleased
to refer to the reply given to Unstar-
red Question No 1630 on the 5th
September, 1958 and state the progress
since made in regard to the construc-
tion of an overbridge between the
Miller Gan) area and Ludhiana town®

The Deputy Minister of Rallways
(Shri 8§ V Ramaswamy)* The Punjab
Government's acceptance of the revis-
ed plan, estimate and allocation of
their share of the cost 1s awaited for
the proposal for replacing the level
crossing on the GT Road by an over-
bridge

Lubricants

1765 Shrl Raghnnath Singh: Will
the Mimister of Rallways be pleased to
sti'c whether 1t 1s a fact that Indian
Railways propose to import lubricants
from foreign countries®

The Deputy Mnisier of Railways
(Shri S V Ramaswamy): No The
Railways' requirements of Jlubricants
are normally procured through the
Director General, Supplies and Dis-
posals, who functions under the
adminisirative control of the Mimstry
of Works Housing and Supply

Level Crossing on Ex-Bikaner Section
of Northern Railway

1768 Shrl Ram Krishan: Will the
Minister of Rallways be pleased to
state

(a) whether 1t 1s a fact that there
1s no level crossing on the Ex-Bikaner
Section of the Bikaner Division on
Northern Rallway and due to which



5653  Written Answers

socidents of gerious nature take place;
and

(b) it so, whether Government pro-
pose to provide level crossing on this
section?

The Deputy Minister of Rallways
(Shri 8, V. Ramsswamy): (a) No, Sir
Level crossings are provided.

(b) Does not arise.

The provision of new level crossings
15 considered on specific request from
the State Government and their
acceptance to bear the full cost as
per extant rules,

Telephone Machinery

1767. Shri Ram Erishan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any assessment has
been made of requirements of Tele-
phone apparatus, instruments and
other machinery for the rest of the
Second Five Year Plan period; and

(b) how Government propose to
meet the requirements of the telephone
machinery?

The Minister of Transport and Com-
munications (Bhri 8. K. Patil): (a)
Yes.

(b) From production of the P. & T
Workshops, Government owned enter-
prises like the Indian Telephone
Industries and by procurement from
the open market where necessary.

Hassan-Mangalore Rail Link

1768. Shri Ram Krishan:
Shri Siddananjappa:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 436 on the 16th
August, 1958 and state:

(a) whether the survey report of
the Hassan-Mangalore Railway line
has since been examined; and
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(b) if so, with what result?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) and (b).
The report is still under examination,

Electricity Dues from Pakistan

1169 Shri Ram Krishan:
* "\ Shri Bahadur Singh:

Will the Minister of Irrigation and
Power be pieased to refer to the reply
given to Starred Question No. 262 on
the 20th August, 1958 and state:

(2) whether the Pumjab (India)
Government has taken up with the
Government of Pakistan at Secretariat
level the matter in regard to the sum
of Rs 4,406680 due in respect of the
year 1957-58; and

(b) 12 s0, the results of the talks
held”

The Deputy Minister of

and Power (Shri Hathi): (a) and (b)
The matter was taken up by the Chief
Engineer, Electricity Branch, Punjab
(India), with his counterpart in West
Pakistan As the payment of the
amount due has not so far been made,
the matter has now been taken up with
the Pakistan Government at Secre-
tanat level

Running Staff on Rallways

1770. Shri Rajendra Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether 1t 1s a fact that recom-
mendations of the Running Staff Pay
and Allowances Committee which had
the approval of Railway Board have
not been implemented in North Eastern
Zone; and

(b) if so, the reasons therefor?

The Depaty Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).
Recommendations as accepted by Gov-
ernment have generally been imple-
mented
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Constraction of Culverts and Bridges
on Rallways

1771. Shri Raghunath Singh: Wil
the Minister of Rallways be pleased to
state:

{a) whether it 153 a fact that the
Finance and Revenue Minister of U.P.
has alleged that Railways are responsi-
ble for flood and water-logging of vast
areas of Western U.P.; and

(b) if so, what steps are being taken
to construct more culverts and bridges
for free flow of water?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and
(b). The cause of water logging be-
tween Raya and Mathura Cantt. on the
North Eastern Railway was attributed
to inadequacy of waterway under the
railway embankment.

The Civil and Railway Authorities
have jointly decided to share equally
the cost of providing a culvert of 1x6’
span and another of 2x10¥ spans in
replacement of the existing one of
2xY spans in the area. The necessary
drawings are under preparation and
the work 1s expected to be taken up
as soon as possible.
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Indian Rallways

1715 Shri Rajendra Singh: Will the
Minister of Rallways be pleased to
state.

(a) the total number of Class I and
Il officers on Indian Railways at
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present;

(b) the total number of Class Il
and IV employees at present,

(c) average number of casual
workers employed on daily basis
during 1857-58,

(d) the total number of Class I and

II officers or their equivalents on the
Indian Railways mn 1047-48, and

(e) the total number of Class III
and IV employees 1n 1847-487

The Depuiy Minister of Rallways
(Bhrl Shahnawaz Khan): (a) 3,546, as
on 31st March, 1058

(b) As on 31st March, 1958—

Class III 4,18,348
Class IV 6,70,004
(¢) Information 15 being collected

and will be laid on the Table of the
Sabha

(d) 1,735, as on 31st March, 1948
(e) As on 31st March, 1948

Class III 1,74,013
Class IV 8,51,851

Diesel Engines on Rallways

1776 Shri Rajendra Singh Will
the Minister of Railways be pleased
to state

(a) the number of diesel engines on
different Railways,

(b) the age of each engine,

(c) total cost i1ncurred on each
engine,

(d) cost of running per mule of every
type of engne,

(e) total hours of service given by
every one of them during a year, and

(f) total foreign exchange involved
in the purchase of these engines so
m’

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (f)
A statement 1s laid on the Table of
the House [See Appendix IV, an-
nexure No 170]
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Central Board of Irrigation and Power

1777, Shri Ram Krishan: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 614 on the
20th August, 1958 and state

(a) whether the recommendations
made at the meeting of the Annual
Research Commuttee of the Central
Board of Irmgation and Power have
been considered finally, and

(b) 1f so0, the nature of the decisions
taken?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes

(b) A statement 1s 1aid on the Table
of the Lok Sabha [See Appendix IV,
annexure No 71]

Farmers” Mandals

1778, Shrl Ram Krishan: Will the

Minister of Community Development
be pleased to state the names of the
States which have established farmers'
mandals so far?

The Minister of Community Deve-
lopment (Shri 8. K Dey): The follow-
ing States have established Farmers’
Mandals, under varymng local names*

(1) Andhra Pradesh

(2) Assam

{3) Bombay

(4) Kerala

(5) Madhya Pradesh

(6) Madras

(7) Orissa

(8) Punjab

(9) Rajasthan

(10) Uttar Pradesh

(11) West Bengal
Tourist Trafic Advisory Commiites

1779. Shri Ram Krishan: Wil the
Minister of Transport and Communi-
cations be pleased to state

(a) the nature of the decisions taken
at the meeting of Tourist Traffic Advi-
sory Commuttee for Himachal Pradesh
held on 18th October, 1858; and
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(b) the steps taken so far to imple-
ment those deciszons?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahmdur): (a) A statement
giving the required information is laid
en the Table [See Appendix IV, an-
nexure No 72]

(b) The meeting of the Commttee
was held very recently and the Hima-
chal Pradesh Admurustration are still
exaouning the recommendations

Railway Concessions for Students

1780 Shri Ram Krishan: Will the
Minister of Railways be pleased to
state

(a) whether it 18 a fact that the
number of students availing of the
50 per cent railway concession has
greatly increased duiing 19857-58 and
1958-50 so far and

(b) 1f so, the number of students
who availed of this concession during
1957-56 and 1058-59 so far?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) and (b)
Statistics 1n regard to the number of
students who availed of the conces-
sion are not maintained Collection of
this information will mvolve undue
labour and time, which would not be
commensurate with the results likely
to be achieved The trend, however
has been towards a larger number of
students’ concession orders being
issued

New Insecticide “Citicide”

1781. Shri Ram Krishan Will the
Minister of Health be pleased to state

(a) whether it 1s a fact that the
Regional Research Laboratory at
Hyderabad has produced a new insecti-
cide “Citicide”,

(h) f so, whether it 1s also a fact
that this new derivative i1s more effec
tive than DD T, and

(c) £ so, on which pesis®

The Minister of Health (Shri
Karmarkar): (a) Yes
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(b) Complete information is met yet
avallable Lamited laboratory tests
have shown that it compares favour-
ably with DDT when tested under
simlar crrcumstanoes

(c) It 15 clamed to be effective
against beetles, cockroaches, bugs,
ants, ticks, termites (white ants), store
grain and other agricultural pests

Vestibule Trains

1782 Shri Subiman Ghose: Will

the Minister of Railways be pleased
to state

(a) whether it iz a fact that the
stoppage of vestibule trains (81 Up
and 82 Down) at the mtermediate
stations between Howrah and Delhi
and wvice versa 1s only for loco
requirement,

(b) whether 1t 18 & fact that the
Eastern Railway  authorities have
refused to stop such trams at Burdwan
station as there 18 no loco require-
ment there,

(c) whether there 1s any proposal
for the stoppage of such +vestibule
tramns at Dhanbad station, and

-

(d) if so, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan) (a) and (b)
In order to provide faster serwvices,
the biweekly airconditioned Express
trains have been given halts only at
a lmited number of stations, stop-
pages provided being governed mainly
by operalional requirements Other
fast trains between Howrah and
Declhi are scheduled to stop at Bur-
dwan and are considered adequate to
cates for the long-distance traffic
offering at the station Further, Bur-
dwan station 1s also served by subur-
ban electric traing to and from
Howrah

(c) Nos 82 Dn/81 Up Aircondition-
ed Express trains have been prowided
halts at Dhanbad with effect from
20/21-10-58

(d) The volume of through passen-
gers offening at Dhanbad station has
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incressed dwe .to !lsoation of some
public undertakings like Bindri Fer-
titizers -and Chemieals Ltd., .Fuel

Missing Sailing Vessels

1783, Shri ‘Raghunith Singh: Wil
the Minister of Transpert axd Oom-
-mramioations be plessed to state whe-
ther it is a faet that 15 sailing vessels
with altogether over 100 people abroad
which left Porbandar Port for either
Bombay or Malabar on or about 17th
October, 1058 are reported to be miss-
ing?

The Minister of State in the Minis-
try of Transport and Cemmunications
(8hri Raj Bahadur): The enquiries
made by Government indicate that
the news of the reported loss of the
sailing vessels, as far as known, is
unfounded
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Cases of Thafts and Robberies on
E. Railway

1785, Shri Subiman Ghose: Will the
Minuster of Rallways be pleased to
lay on the Table a statement showing:

ta) the number of cases of thefts
and robberies that have taken place
on Eastern Railway in 1958 sp far
with the following details: (i) aum-
ber of cases started, (1) number of
cases charge-sheeted, (11) number of
cases ending in final report, (iv)
number of cases ending m conviction,
and (v) the extent of loss siffered
by the Railway and the passengers
and other persons, division-wise, and

(b) the steps Government have
taken or propose to take to prevent

recurrence of such thefts and robber-
ies on Eactern Railway?

The Deputy Minisier of Railways
(Shri Shahnawaz Khan): (a) A state-
ment is given below:—

Statement

Thefts Robberies
(1} No. of cases started. 3lo9 40
Gi) No. of cases charge 744
sheeted

L]

(i) No of casesending 2129 26
1n final report.

(1v) No of cases ending 11 199
conviction

(v) Extent of loss suffered :

(a) by Railway Approximately
Rs. 6,86,000
(b) by passengers and Approximately
other persons. Rs. 3,011,000

Note -~The above particulars have
been compiled from ‘“State-wise”
figures furnished by the police
authoritics. The figures according to
Divisions of the Railway are wpot
available

(b) Apart from ‘he steps gensrally
taken as & preveniive meastre tMain
Guartls on important trains are de-

. puted, both in uniform and in pPhkin

clothes Joint raids by Rallway ¥Fro-



tection Yorce and Civil Police per-
sonnel are also being made in  the
affected areas.

Sobhasan Btation

1786. Bhri P. R. Patel: Will the
Minister of Rallways be pleased to
state:

(a) whether Sobhasan station near
Mahsana has been constructed;

(b) when the construction was
commenced and when it was com-
pleted;

(c) what is the cost of construction
of the Sobhasan Railway Station in-
cluding quarters ete; and

(d) when the station is to be open-
ed?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) Yes,
8ir.

(b) The work commenced in Decem-
ber, 1957, and was completed in May,
1958. t

(¢) Rs. 328 lakhs approximately.

(d) The trained staff required for
the manning of the station are expect-
ed to be posted shortly and then the
station will be brought into operation

Rice for Kerala from Forelgn Firms

1787. Shrl E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Kerala Government has received
offers for supply of rice from some

foreign flrms; and

(b) if so, the names of the firms
and their countries of origin?

The Minister of Food and Agricnl-
tare (Shrl A. P. Jain): (a) and (b).
The Government of India are not
aware of any offer received by the
:::hawernmmfmg foreign

-y
- e

Assam-Tripurs Road "

1788. Shrimati Mafida Ahmed: Will
the Minister of Tramsport and Cem-
Mynications be pleased to state:

(a) whether Government have con-
Sidered the possibility to make .the
Agsam-Tripura access road a National
1iighw'ur; and

(b) if so, the decision arrived at?

The Minister of State in the Minis-
tty of Transport and Communications
(Shri Ra) Bahadur): (3) and (b). The
Qlestion will be considered on merits
in due course as and when funds per-
mjt the general expansion of the
N:nt!onal Highways System. With a
View to providing all-weather com-
Munication facilities between Tripura
8hd the rest of India through Shillong,
the Government of India are already
flnancing/aiding the development of
the Passi-Badarpur-Churaibari-
Agartala section of the  Shillong-
Agartala road The Shillong-Passi
86ction is already an existing all-
Weather road.

Traic Oficers on Ceniral Railway

1789. Shri Kodiyan: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that a large
Nymber of Technical officers trained
8% traffic officers in Central
Railway have been employed on non-
technical jobs such as Assistant Per-
S0nnel Officers for which they have
Nht had any training; and

(b) if so, the reasons therefor?

The Deputy Minhister of Railways
($hri 8. V. Ramaswamy): (a) and (b).
Nb, Personnel posts which are class-

. as general posts are allocated
between various Departments and
filled by suitable officers from these
Départments,
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Delbi-Caloutia Road

1790, Shri Bubiman Ghose: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is any proposal to
abandon the Calcutta-Delhy Road
project;

(b) if so, the reason for abandon-
ing the scheme and when the decision
to do s0 was taken;

(c) whether 1t 13 a fact that owners
of the land acqured, are being serv-
ed with notices to refund the com-
pensation received by them within a
month faiing which their lands will
be confiscated,

(d) when the last payment of the
compensation money was made and
what amount has been spent for the
scheme; and

(e) 1f the scheme has not been
abandoned, when the work 1s expect-
ed to be fimshed?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (e) A
statement 18 given below —

STATEMENT

There 1s no such project as Calcutta-
Delh: project The Member 15 pre-
sumably referring to the portion of
the road from Kamalpur in Hoogly
district to Chotkhanda (Memar:) 1in
the 53rd mile of GT Road, National
Highway No 2 in Burdwan district.
This land was acquired m 1946-47 as
an antislump measure and was ab-
andoned 1n favour of more suitable
alignment, which was approved in
April 1952

The reason for abandoning the
scheme was that the alignment of
National Highway No 2 as contem-
plated in the Nagpur Plan involved
the construction of an entirely new
section of the road Subseguently 1t
was found that cheaper alternatives
were possible This decision was taken

in Aprl, 1952,
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(c) and (d) The information is be-
mg collected and will be laid on the
Table of the Sabha 1n due course

Sugarcane

1791 Shri Jhulan Sinha: Will the
Minuster of Food and Agricuiture be
pleased to state:

(a) whether 1t 13 o fact that the
cane growing areas in the Mirgunj,
Mairva and Gutha: Police Stations of
Surma district 1n Bihar covered by
the Cane Marketing Uruons Ltd, have
so far been neglected for several
years as far as provision for irrigation
and other cane development facilities
are concerned;

(b) whether it 15 a fact that the
efforts of the Indian Central Sugar-
cane Commuttee also have not borne
any fruit so far, and

(c) the measures proposed to be
taken to remove the grievances of
the areas concerned’

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) These
areas fall beyond the reserved areas
of Bihar sugar factories and the cane
grown 1n these areas 1s gold and sup-
plied to the UP factories and the
income from cane cess is also credited
to the UP Government Due to
meagre funds available with them, the
Bihar Government have been unable
to undertake specific development
work in these areas which are not
reserved for supplying cane to the
Bihar factories

(b) Yes, Sir

(¢) The two State Governments con-
cerned are being requested to settle
the matter by joint discussions.

Ex-Oudh Tribut Bection of N E.
Rallway

of
ernment has been drawn to the
the
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and.«ggnera). amanities exisiing.on the
Ex«Oudh Trihut section of:the North
Eastern Rallway; and

(b) if so, the measures taken and
proposed to be taken to raise it up
to-the general level obtaining on other
Raflweys®

The Deputy Minister of Rallways
(Shri Shabnawaz Khan): (a) The
rails on the Ex O.T. Railway Section
are not of sub-standard state. There
has been no suggestion that the
standard is inferior to that of rails on
Metre Gauge system of other Rail-
ways. Standard amenities common
to all Ruilways are provided in the
coaches of this Railway. General
amenities are also provided at stations
in consultation with the Passenger
Amenities Committee with which
public opinion is associated subject
to avallability of funds and material

(b) Does not arise
Bridge Across Gamdak River

1798, Shri Jhulan Sinha: Will the
Minister of Transport and Communi-
cations be pleased to refer to  the
reply given to Starred Question No
909 on the 11th December, 1957 and
state whether any decision has since
been taken with regard to the selec-
tion of the exact site of a bridge across
the Gandak river on that National
Highways?

The Minister of State in the Minis-
try of Transport and Communications
{(S8hri Raj Bahaduar): Not yet. The
site tentatively selected earlier and
being surveyed, has been rendered
unsuitable by the changes in the con-
figuration of active channels, caused
by the floods of 1938. Further sur-
veys are now being undertaken 1o
select another site.

Non-Payment of Offciating Allowance

!“l. Shei Bajendra Stnght Will the

Minister of Railways be pleased to
state:

(a) whether it is a faoct that 700
casgs of non-payment of officiating
allowance in higher grades are lying

pending in: Dethi Diwislon:for: the last
three years or 30; and

(b) if:so, the remsons: therefor?
The Deputy Minister of Raflways

(Shri 8. V. Ramagwamy): (a) Yes,
Sir.

(b) All these cases relate to run-
ning staff and the grant of officiating
allowance has been delayed for want.
of clear evidence regarding their
eligibility to the allowance.

Community Development in Mysore
State

Shri Wodeyar:
yR.: {sm Agadi:

Will the Minister of Community
Development be pleased to state:

(a) whether the Government of
India have seen the remarks of Mr.
Gorwala m his report on Mysore Ad-
ministration wherein he has criticised
the working of Community Develop-
ment 1n Mysore State; and

(b) 1if so, the reaction of the Union
Government thereto?

The Minister for Community De-
velopment (Shri 8 K, Dey): (a) Yes.

{b) Government do not agree with
his remarks
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1797, Shi Tangamanl: Will  the
Minister of Foed and Agriculture be
pleased to state:

(a) whether a combined seniority
list of =ll daily paid staff of the
Indian Agricultural Research In-
stitute in Delhi is maintained for
purposes of retrenchment;

(b) whether the juniormost persons
in the combined seniority list are
retrenched, when required accord-
ing to section 25 G of the Industrial
Disputes Act, 1047 and Section 55 B
of the Industrial Disputes (Central)
Rules;

(c) if not, the reason therefor;

(d) whether any opportunity and
preference is given to the retrenched
workers for re-employment as requir-
ed under Section 25 H of the Industrial
Disputes Act, 19047 and Section 55C
of the Industrial Disputes (Central}
Rules; and

{e) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (Bhri A P. Jain): (a) to (e), A
statement is given below:—

STATEMENT

{a) The work of the Indian Agn-
cultural Research Institute 18 divided
into seven main  Divisions. The
senionty list of the daily pead staff
of the Institute is maintained
Division-wise.

(b) and (c). Originally a combined
seniority list was maintained for the
whole Institute. On receipt of re-
presentations from  workers and
from their (unrecognised) union, it
was agreed that seniority lists of daily
rwid workers will be maintained se-
parately for each Division Whenever
any retrenchment takes place, the
junior most persons in each Divi-
sion ar¢ retrenched in accordance
with the- seniority lists mxintained by
the Divisions.

grounds of unsuitability, ineficiency,
misconduct etc, are re-employed.

Theft in Goods Train

(a) whether it is a fact that a theft
occurred in the Barauni bound goods
train between Katihar and
stations on the 16th October, 1958.
and

(b) if so, the detalls thereof?

The Deputy Minister of
(Shri Shahnawas Khan): (a) Yes. A
runming train theft occurred on
16-10-58 between Katihar 4nd Sema-
pur stations in which 24 bags of tea
were stolen from a wagon attached
to 1 KT Up goods train.

(b) Of the 24 bags stolen, 21 have
been recovered. CGovernment Rail-
way Police, Thanabihpur have re-
gistered a case under section 378/
411 IPC and nine persons have been
arrested

The train was escorted by a Rallway
Protection Force Sainik.

Divisional Headguarters at .
Khuria Road

1799. Bhri Sangannx: Will the Min-
ister of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 110 on the 12th February,
1958 in respect of Divisional Head-
quarters at Khurda Road (South-
Eastern Railways) and state:

(a) whether any decision has since
been arrived at; and

(b) if not, the reasons therefor?

The Deputy Minister of Rafiways.
(Shry Sushnawas Khany: (a) and (b).
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Goverment have come ip the con-
clusion that the introduction of the
Divisional szystem on this Ralway
is not justified at present.

Special Multi-Purpose Tribal Blooks

1800. Shri Sanganna: Will the Min-
ister of Community Development be
pleased to state:

(a) whether it is a fact that a team
of officers has been sent to make &
study of the special multi-purpose
Tribal Blocks in each State and to
:1;gmlt a report to the Government;

(b) if so, what is the actual posi-
tion of these blocks?

The Minister of Community De-
velopment (Shri B. K. Dey): (a) A
team of Officers of this Ministry has
been visiting various States to assess
the overall progress of the Community
Development programme  including
that in the Special Multi-purpose
Tribal Blocks.

(b) Fair progress is being made

Projects and Works on Rallways
1810, f Shrimat! Ila Palchondhuri:
\ Shri Tangamani:

Will the Minister of Railways be
pleased to lay on the Table a state-
ment showing:

(a) the progress made in projects
and works costing more than Rs. 20
lakhs each which have been approved
by the Railway Board under the
Second Five Year Plan;

(b) when the scheme for the balance
of the Plan allotment will be sub-
mitted; and

{c) the projects and works which
were carried over from the First Five

Year Plan to the Second Five Year
Plan?

The Deputy Minister of * Rallways
(Shri 8. V, Ramaswamy): (a) The
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progress of important works i3 con-
tained in Part 1 (Summary) of the
WMIHT-HMMM
are available in the Parliament
Library.

(b) The schemes to be taken up
during 1959-60 and 1060-61 will be
submitted to Parliament in
the Budget Books for the respective
years,

(c) The carry over works from the
First Plan to the Second Plan are
available in the Budget Book 1956-57,
Part II, under the head “Works in
Progress”. These Budget papers
were submitted to Parliament and
are available in the Parliament
Library.

Government Ald to Mission Hospitals

1802. Shri Raghunath Singh: Will
the Minister of Health be pleased to
state what is the amount of help by
way of grant or otherwise given by
Central Government to Hospitals run
by foreign or Indian Missionaries?

The Minister of Health (Shri D. P.
Karmarkar): The following amounts
have been granted to hospitals run
by fore:;gn or Indian Missionaries
during the years 1956-57, 1957-58 and
1858-58 (ending October, 1958).

Rs.

15,03,140

10,33,934
4,60,999

1958-57
1957-58
1058-59
(ending October, 1058).

Outdoor patients in Rallway Dis-
pensaries

1803. Shri B Das Gnpta: Will the
Minister of Rallways be pleased to
atate:

(a) the average daily attendance of
outdoor patients in the Railway dis-
pensaries of Kharagpur Branch,
Kharagpur New Settlement, Anara,
Garluts, Ranchi and Damodar Stations
in the South Eastern Railway; and
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{b) the number of Assistant Sur-
goons working in each of the above
dispensaries?

The Deputy Minister of Rallways
(8hri B. V. Bamaswamy): (a) and (b).

Dispensarics Daily  Assistant
attendance

Khamgpur Branch 482 2
Kharagpur New Set-

tlement . . 442 2
Anars . . 114 1
Garberta. 44 2"
Ranchi . . : 60 H
Damodar . . 27 I

t(Including one for  linc)

Breaches on Tuni-Waltair Sectiom

1804, Shri Rami Reddy: Will the
Minister of Railways be pleased to
state:

(a) whether there were any
breaches on the Tuni-Waltair section
of the Southern Railway on account
of the floods during October, 1958;

(b) if so, whether any bridges had
been damaged on this line;

(c) the nature and extent of damage;

(d) whether any train  services
were cancelled; and

(e) the relief measures and alter-
nate arrangements made in this
connection?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir.

(b) and (c). No serious damage was
done to any bridge. In a few cases,
the aprons were washed away and
pitching disturbed.

(d) Through communications bet-
ween Yellamanchilli and Waltair was
interrupted from 20-10-58 to 27-10-58.
Nos. ¢ and 3 Madras-Howrah and

1h DRCEMBER 1358 Written Answirs 5378

Howrah-Madras Mails were diverted
via Vijayawada, Nagpur, Bilaspur and
Kharagpur. All other passenger
trains were run up to Tuni only.

(e) No arrangements were possible
for transhipping passengers as there
were heavy breaches beyond Waltair
also in both directions viz, towards
Raipur and Calcutta.

Unhygienlo conditions In Krishna
Nagar

1805. Shri Knmbhar: Will the Min~
ister of Health be pleased to state:

(a) whether it is a fact that the
residents of Krishna Nagar part of
Diplomatic Enclave in spite of paying
taxes as other Tesidents of New
Delhi live in unhygienic conditions
without adequate piped water sup-
ply, drainage, lavatories etc.; and

(b) if so, the steps being taken for
the provision of these basic amenities?

The Minister of Health (Shri D, P.
Karmarkar): (a) and (b). The New
Delhi Municipal Committee have re-
ported that the area of Krishna Nagar
(Blocks 38 and 48 of Chanakya Puri)
is provided with adequate sanitary
arrangements, piped water supply.
drainage, lavatory etc, as has been
done in the case of other new localit-
ies namely, Jorbagh Nursery and
Golf Link. However, there are cer-
tain unauthorised huts in that area
without these amenities but no house
tax is levied on them.

Thefts at Gomoh Junction

180¢, J Shri Subodh Hansda:
q Shri 8. C. Samanta:
Will the Minister of Rallways be
pleased to state:

(a) whether Government are aware
of the fact that a large number of
thefts are being committed at Gomoh
Junction on the Eastern Railway;

(b) if so, what steps have been
taken to minimise the number of
thefis at the station;
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{¢) how ;nnx cases have been
detected by the Railway Police wup
till now since 1058, and

(d) whether any person has been
convicted for these offences”

The Depuly Minister of Rallways
(Shri Shabnhawaz Khan): (a) There
were four cases of yard theft last
year, and there have bren three cases
s0 far in the current year

(b) Patrolling and checking by sur-
prise by the Railway Protection Force
have been intensified

(c) Out of the 9 cases of yaid thefts
which occurred during the yeais 1954
to 1058, only one case has been
detected so far, with full recovery of
stolen property and arrest of the
culprit

(d) None so far

Car Sheds at Kharagpur Station

{ Shri Subedh Hansda.
7 Shri § C, Samanta:

Will the Mimister of Railways be
pleased to state

(a) whether 1t 1s a fact that the car
sheds at the Kharagpur Railwa)
Station (South Eastern Railway) are
being used for keeping cveles,

1807

(b) if ~o whether these sheds were
originally built for ¢ycle or cars
and

(c) whcther any fee 1s  charged
from those who keep then cveles or
cars there”

The Deputy Minister of
(Shri 5. V. Ramaswamy) -
Sir, since 1084

Railway«
(a) Yes

(b) Both for cycles and cars

(e) Yes, Sir A small amount 15
charged by the Contractor who has
been entrusted to look after the
parked cycles The Contractor 1n
turn, pays a sum of Rs 31.08 nP per
month to the Railway Administration
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Fiy Ouishing Devies

1808 Shri Sanganna: Will the Min-
i1ster of Health be pleased to state.

(a) whether 1t 18 afact that a fiy
catching device invented by an Assis-
tant m the Directorate of Information
of UP, hag been accepted by Govern-
ment of India as an invention;

{b) whether any financial assistance
Ny, been given for the invention; and

(¢) what steps have been taken for
popularising the device?

The Minister of Health (8hri D, P
Ngremackar): {a} and (&) No

(¢) The Government of India have
nat taken any steps for popularnsing
the device

Procurement Drive

1809 Shri Sanganna: Will the Min-
ister of VFood and Agriculture be
P'eased to state

(a) whether any steps have been
taken by Government to make a study
of effect of the procurement drive in
West Bengal, Andhra Pradesh and
Orissa where prices paid to faimers
aip less than those paid  elsewhere;
and

(b) 1f so, with what 1esuit?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) and (b)
A statement is laid on the Table
showing the procurement prices of
common rice m difference  States
[See Appendix IV, annexure No 72A]

It will be seen that the procure-
mént prices in Andhra Pradesh, West
Bengal and Orissa are not low as
compared to those for other States.
It 18 considered that the procurement
prices which have been fixed ensure
a8 reasonable return to the producer
for his produce.
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Selgstion fer Class-IV Posis in
Aikaner Division

1110, Shri Chunl Lal: Will the Min-
ister of Rallways be pleased to state:

(2) whether it is a fact that a large
number of persons were selected for
Class IV posts in Bikaner Division,
in 19856;

(b) if so, the total number of per-
sons selected;

{c) the total number of the selected
persons who have been appointed so
far;

(d) the number of selected persons
whe are on the waiting list up tll
now.

(e¢) whether a new selection test is

being held;
(f) if so, the reasons therefor; and

(g) what will be the state of the
persons on the waiting list?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) No
selection was held in 1956

(b) to (d). In view of reply to part
(a) above, these do not arise.

(e), (f) and (g). Yes, as there are
no names bn the waiting list

Capsizing of Goods Trains

1811, Shri Apadi: Will the Mins-
ter of Rallways be pleased to state

(a) whethe eighteen wagons of .
goods train of the Southern Railway
capsized on the 9th October, 1938,
near Tuggali Railway station on
Guntakal-Dronachellam section;

(b) if so, the causes of the accident,
and

(c) the estimated loss to the Gov-
ernment and to the consigners?

The Deputy Minister of Railways
(Shry 8. V. Ramaswamy): (a) On
9-10-88 at about 1310 hours whils»
No. 3121 Up Goods train was on run
between- Pemdakallu and Tuggah
stations, on Socuthern Railway, 1lth
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and 30th wagons derailsd while 12th
to  20th vehicles from the engine
capsized.

(b) The derailment was caused by
the settlement of the track. Uneven
loading of the wagon also contributed
to ity derailment

(e) The cost of damage to Railway
property has been assessed at
Rs 6,800

There was practically no loss to the
contents of the wagons

Development of Cambay Pori

1812, Shri Raghungth Singh: Will
the Minister of Transport and Com-
munications be pleased to state the
present position regarding the deve-
lopment of Cambay Port in Bombav
State?

The Minister of State In the Minis-
try o! Transport and Communications
(Shrl Raj Bahadur): The develop-
ment of minor ports 15 the responsi-
bility of the State Governments. The
Central Government gives financial
assistance in the form of loans for
development schemes included in the
Five Year Plans. A provision ol
Rs. 3.68 lakhs has been made in thz
Sccond Five Year Plan for improve.
ment schemes relating to the Port of
Cambay Information regarding the
present position of development of
the port, which has been called for
{rom the Government of Bombay, is
awaited. It will be laid on the Table
of the Sabha as early as possible
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Grand Trunk Express

1815. Shri Subiman Gbose: Will
the Minister of Rallways be pleased
to state:

(a) how many days from April
1958 to September, 1858, the Grand
Trunk Express from Madras (18
Down) reached Hazrat Nizamuddin
Junction Station in time; and

(b) what are the maximum and
mumimum hours of late arrival at this
station during the period?

The Deputy Minister of Rallways
(5hri Shahnawaz Khan): (a) During
the period from April to September,
1958, the 15 Down Grand Trunk Ex-
press from Madras reached Hazrat
Nizamuddin Station m time on 22
occasions The unpunctual running
of the train during the period was
mainly due to summer time condi-
tions, such as, scaraity of water, sick-
ness amongst staff ete. and the
breaches 1n September, 1858 on the
Kazipet-Balharshah section which
resulted in the diversion of the train
by a longer route for about 12 days
and imposition of speed restrictions
after restoration of through communi-
cation.

(b) During the period, the maxi-
mum and minimum  houre of Iate
arrival at this station as well @as
Tughlakabad, the interchange station
between the Northern and Central
Railways, were 22 hours 39 minutes
and 7 minutes respectively.
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Ticket Printing and Issuing Machines

1816. Sbri Sublman Ghose: Will the
Minister of Eallways be pleased to
state:

(a) the number of automatic Ticket
Printing and Issuing Machines pur-
chased by the Indian Railways from
M/s. Eastern Scales (Private) Ltd,
and at what cost;

{(b) whether it is a fact that this
foreign company is entrusted with the
naintenance of these machines;

(c) if so0, what iz the amount charg-
ed by the Company and what amount
has so far been paid to them;

(d) whether there are any Indian
experts for mantaining these
machines; and

(e) it so, their number?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) 110
automatic Ticket Printing and Issuing
Machines costing Rs. 108 lakhs
approximately have been purchased by
the Indian Raillways from M/s.
Eastern Scales (Private) Ltd.

(b) and (c). Under the terms of the
Agreement executed by M/s. Eastern
Scales (Private) Ltd., with the Rail-
ways, servicing and maintenance of
the machines 15 done free of charge
for a period of one year after installa-
tion. After the expiry of one year,
the firm is paid at the following rates
if the servicing and maintenance is
entrusted to them:—

Rs. 100.00 per year for 2-way machine.

Rs, 200.00 per year for 4-way machine,
Ra. 300.00 per year for 6-way machine

Ras. 400.00 per year for 8-way machine.
Rs. 500.00 per year for 10-way machine

17 DECEMBER 1958  Written Anewers 5584

The maintenance and servicing of
the self Printing Machines is now
being done departmentally by some of
the Railways with staff specially train-
ed for this purpose and other Rail-
ways are considering the introduction
of similar arrangements.

An amount of Rs. 1.20 lakhs appro-
ximately has so far been pa:d to M/s.
Eastern Scales (Private) Ltd., for
servicing and maintenance of 108 self
Printing Machines,

(d) and (e). The Government have
no information that there are any
Indian Experts for maintaining these
machines.

Rall Link From Berhampaur to
Duorgaprasad

1817. Shri U. C. Patnalk: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have exa-
mined the Report of the then Chief
Conservator of Forests, Orissa (Mr.
Nicholson) (in or about 1942-43) justi-
fying his proposal for a new railway
Iine from Berhampur or Gopalpur to
Durgaprasad, with a view to utilise
the timber-wealth of the tribal areas
in the Eastern Ghats; and

(b) if so, what is their reaction to
it?

The Deputy Minister for Railways
(Shri 8. V. Ramaswamy): (a) No such
report appears to have been received
by the Railway Board.

(b) Does not arise.
Rallway Lines in Orissa

1818, Shri U. C. Patnalk: Will the
Minjster of Rallways be pleased to
state the total mileage of railway
lines in Orissa?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): The route
mileage is not compiled State-wise but
only Railway-wise.
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rirgigation Schemses in Manipur

1818, Shri L. Achaw Singh: Will the
Minister of Community Develppment
be pleased to state:

(a) whether it is a fact that lean
in the Block budget for mimer irriga-
tion purposes in Manipur is being
treated as grant; and

(b) if so, what was the aemount
sanctioned for such purposes during
1957-587

The Minister of Community -Deve-
lopment (Shei 8. K. Dey): (a) Yes,
except that loans given to third parties
are treated ag loans provided by the
Central Government.

(b) The amount sanctioned and
spent on the blocks including special
Multi-purpose block was Rs. 146,800
oul of which third party loans
amounted to Rs. 34,300

Hindumalkot Bhatinda Section

lm Sardar Iqbal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether there 1s a proposal to
raise the level of platforms of some
stations on Hindumalkot and Bhatinda
seetion;

(b) if so. names of such stations; and
(¢} when the work will start?

The Deputy Minister of Railways
(Shrl 8, V. Ramaswamy): (a), (b)
and (c). Proposals for raising the
platforms at Bulluana, Pakki and
Kilanwali Punjab were examined but
for want of funds further conaidera-
tion has been postponed indefinitely

Ratlway Arrangements for Paja
Festival at Calcutia

1821. Shri Pangarkar: Will the
Minister of Rallways be pleased to
state:

(a) what spetial arrangements were
made by the Railway Administration
for the Puja Festival at Calcutta held
in the month of October 1088;

(b) “whether any gpecial .zevanua
was derived by Government on ame-
count of this fegtival; and

(c) if so, to what extent?

The Deputy Minister of Ratlways
(Shri ‘Bhitmswaz "Ehan): () The
following speciil ‘arrangements ‘ware
made Yor clearing the -edxtra rush-of
traffic during the ‘Puja Holdays at
Calcutta in October, 1988:—

(i) 10 Bpecial :trains 'were run
by the EKastern Ratiway—2
from Howwah to Amritsar, $
trom Howrah to Delhi, 1 from
Howrah to Dinapore, 2 from
Howrsh to Debrs Dun, 1
from Sealdah to Varanasi and
1 from Sealdah to ‘Sahibganj.
6 Special trains were also
run by the South Eastern
Railway—4 from Howrah to
Puri, 1 from Howrah %o Wal-
tair and 1 from Purl to
Howrah.

(11) Consistent with the swvail-
ability of coaches and train
room, the composition of eéome
Mail, Express and through
passenfer trains was augment-
ed on the Eastern and South-
Eastern Railways during the
period in order to provide in-
creased accommodation for
passengers.

(iii) Additional booking, reserva-
tion and luggage counters
and enquiry officers were pro-
vided at Howrah station. Ad-
ditional booking counters
were opened at Bealdah sta-
tion also.

(iv) Passenger Guides were post-
ed at different places like
the booking counters etc, at
Howrah station, to help pa3-
sengers.

(v) Additional staff were posted
in ‘the Anmouncing Room at
Howrah station which func-
tioned .
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§b) -and (e) It is estimated that
additional revenue of Rs 11 lakhs
approximately accrued durnng the
Puja Festival on outward passenger
traffic from Calcutta

Unauthorised Vendors on Rallway
Siatlons

1822, Bhri Pangarkar Will the
Minister of Rallways be pleased to
state

(a) whether it 1s a fact that some
unauthorised vendors are permitted on
the Railway platforms on Purna-
Hmgoli Section of Central Railwav,
and

B 1 90, the action 4aken m pro
posed {0 bt taken in the matter?

The Deputy Minister of Raillways
(Shrl S V Ramaswamy) (a) No

(b) Does not ari~c
Vacolnes

1823 Dr Sushila Navar Will the
Mimister of Health be pleased to lay
a statement showing

(a) the quantity of Cholera Vaccine
Small-pox Vaccine and Plague Vacein
produced mn the country during each
of the last 3 years,

(b) how much of it was used in th~
count-y and how much was expoited
and foreign exchange earned if any

{¢) whelhe: these vaccines werc
found to be surplus and whether thers
wag anyv wastage »f these wvaccines
and

(d) 1if so the coxt thereof and th-
reasons for it?

The Minister of Heath (Shri D P
Karmarkar)® (a) to (d) The required
mformation 1s being collected and will
be laid on the table

Rural Water Supply Schemes

1824. Dr. Sushila Nayar. Will th
Minister of Health be pleased to state

{a) the progress made in the im-
plementation of rural water supply so
far,
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(b) the shori-fall in expenditure
provided for this scheme in the First
Five Year Plan and each of the com-
pleted years of the Second Five Year
Plan and

(¢} the reason for1 the short-fall in
expenditure?

The Minister of Health (Shri D. P
Karmarkar) (a) Under the National
Water Supply and Samitation Pro-
gramme for rural areas, 134 schemes
ertymated fo cost Rs 12 84 ciores were
apptoved during thc Fnst Five Year
Plan puriod and a sum of Rs 2 8 crores
wag sanctioned fo1 the implementation
of these schemes ay gran in-aid based
on 50 per cenl -ubsidy agamnst the
total allocat.on of Rs 6 00 crores

D4 mg the Sccond Plan penod, a
sum of Rs 28 00 erores approximately
has been providcd in State Plans for
(ural schemes In addition to the spil
over schemes of the First Plan, sixty
veyen new schemes estimated to cost
about E< 3 69 crores are bemg im-
plemcaiied during the Second Plan
pertod During the year 1958 57 and
1057-58 the granil-in-aid paid for
rural schemes was R 84 95 lakhs and
Ry 1745 lakhs against a budget pro-
visson of Rs 1 crore and Rs 15 eror=
1cspect velsy A sumof Rs 2 00 cro -
ha. bren provided during tne current
fingncial vear

(b)Y and (c¢) The shoit-fall in ex
pupditure during the First Five Year
Plan period was mostlv due to the
fact that some of the State Govern-
ments had neither the technical per
sonnel nor thc necessary equipment
or matching grants to implement the
schemes Thete 1= no short-fall in ex-
prpditure apainst the prowvision made
for rutal National Water Supplv and
Sapnitation Programme 1n the Second
Five Year Plan pe'iod so far

Rice Mills in States

1825 Shri Wodeyar Will  the
wminister of Food and Agriculiare be
pleased to state

(a} whether the Government are
asllewing new rice mulls to be eata-
blished in the States
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(b) whether the Central Govern-
ment have any control in regulating
the establishment of new mee mulls,
and

(c) n how many States hand-
pounding of rice has been sponsored
by the State or Central Governments®

The Minister of Food and Agricul-
tore (Shri A P. Jain): (a) and (b)
The Rice milling Industry (Regula-
tion) Act, 1958, would control the
rice milling industry 1n the States
when enforced Pending the enforce-
ment of the Act, the mnstallation of
new rice mills 1s regulated under the
existing rules of the respective State
Governments

(¢) Handpounding of rice 1s en-
couraged in almost a)l the States

Through Traffic between Tildanga and
Nimtita Stations

1826. Shri Tridib Kumar Chaudhuri
W:ll the Minicter of Rallways be pleas
ed to refer to the answer given to
Starred Question No 1364 on the 18th
September, 1958 regarding restora-
tion of through trafic between Til-
danga and Nimtita Stations on the
BAK loop linc of the Eastern Rail-
way and state*

(a) whether the Railway authon
ties have obtained any mndication fiom
the concerned authorities of the Umion
and State Governments about the
alignment of the proposed Farakka
Canal, along the west bank of which
the proposed 25 mile diveision of
railway irack between Nimtita and
Tildanga stations has been suggested
mn the Report of the preliminary Engx
neering Survey,

(b) whether the smmd Report has
indicated 1n which ways the construc-
tion of the proposed new diversion
would be dependent upon the pro-
posed Farakka Canal, and

(c) whether the Railway authonities
have taken into consideration any al-
ternative diversion which would
restore through traffic between the
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Kiul Sahibgun; loop below Barharwa
and the BAK loop from Nmmtita?

The Deputy Minister of Rallways
(Shri § V. Ramaswamy): (a) and
(b) Appreciation of the Survey Re-
port led to the conclusion that 25 mile
diversion would be a more permanent
solution The Farakka Canal details
have not yet been finahised The Ral-
way line 1s proposed to be located on
the west Bank of the canal, which will
afford 1t protection against erosion by
the Ganga

(c) Yes Sir

Overwork by Engine Drivers

1827 Shri Nagl Reddy: Will the
Minister of Railways be pleased to
state

(a) whether 1t 15 a fact that the
driveis on the Amla Depot Main Line
m the Nagpur Division of the Central
Railwav are compelled to work for 20
to 30 hours at a stretch,

(b) whelther Government are aware
that the death of two engine drivers
was brought about by over-work and
¢heer exhaustion and

(c) 1f so what steps are being taken
to avoid such incidents 1in future?

The Deputy Minister for Rallways
(Shri 8§ V Ramaswamy)* (a) No

(b) Dcath of drivers has m no case
been attributable to overwork and
exhaustion

(c) Does not arise

Central Dairy Scheme for Kerala

1828 Shri V. P. Nayar: Will the

Minister of Food ang Agricultare be
pleased to state

(a) whether the Government of
India have any Central Dawry Scheme
for the State of Kerala, and

(b) if not, why?
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Mnivter

wee AShrl A. R. Jaim): (3) and (b)
The of India 13 not im-
plementing directly any dairy scheme
in any of the States. The State Gov-
arnments, however, have their own
dairy development gchemes as part
«of the Becond Five Year Plan The
Government of India helps them by
way of financral and technical asmst-
ance. The most important scheme m
Kerala is the establishment of the
‘Copperative Milk Supply Union at
Trivandrum It wll handle 150
maunds of milk per day when it
«<omes fully in operation

Animal Husbandry

1828. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state what if any, 1 the
special effort made by the Government
of India to develop and improve, ani-
mal husbandry in areas/States where
the consumption or availability of
milk and milk products are very low”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Improvement
and development of Animal Hus-
bandry are primarudy the responsibi-
iy of the State Governments who
kave utiated various schemes to suit
their areas To supplement their re-
sources, the Central Government have
also sponsored the following schemes
and have been giving techmeal and
financanl assistance to the States for
their 'mplementation by them

(1) All-India Key Village Scheme
for an all-round improvement of pro-
ductive efficiency as well as draft
capacity of Indian cattle

{3) Geushala Development Schemes
for the development of selected
Gaushalas as Cattle Breeding-cum-
Milk Production Centres

43) Cross Breeding Scheme m hlls
and areas of heavy rainfall

(4) Scheme for. eradication of rinder
pest.

(6) Scheme for development of Ani-
wadt FHusbandry in Community Deve-
lepment and National Extension Ser-
vige areas.

2 (Ai) LSD—8
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(4) Binaccial assistance to  heek-
mmmmmmm
ment of Anignal Husbandry

(7) Dawry Development aagd Milk
Supply Schemes 1n urban areas

(8) Establishment bf new Veten-
nary College and expansion of exist-
g institutions for traimung of hﬂl}i
cal personnel to man the
schemes

Railway Tickets

1830. Shri Aurcbindo Ghosal: Wil
the Minister of Rallways be pleased
to state:

(a) whether the obsolete and sur-
plus Railway tickets have been dump-
ed in Railway godowns: and

(b) 1t sp, from what year, what 1s
the price of those tickets and what
aic those godowns?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
Obsolete and surplus Railway tickets
are pending destruction on tweo Rail-
ways only On one Raillway these gre
stocked 1n a room set aside for the
purpose and on the other kept in sepa-
rate bundles 1n the Ticket Stock
toom On one Railway they are from
hefore 1950 and on the other from
1956 'The price of the obsolete and
wurplus tickets representing cost of
blank card board and printing charges
1= about Rs 50 thousand

Santhal Pahariya Seva Mandal, Bihar

1831. Shri Subiman Ghose: Will the
Ministar of Health be pleased to state
the amount paid to Santhal Pahariya
Seva Mandal (Deoghar), Bibar by the
Central Government for leprosy con-
trol in Banthal Paraganas during
1857.58”

The Minister of Health (8hri D P
Earmarkar): A mn-recunin;_q of
Ra. 80,000 was sa the
Santhal Pehariys i\ Msndsl, Weée-
ghar, dus~. 1osi8, sowieelis Whe
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contruction of buildings and the pur-
chase of essential egiupments for com-
bating Leprosy in Santhal Paraganas,
under the Scheme of grants to volun-
fary institutions
R TC g
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Bogus Police Warrants

1833. Shri Aurcobindo Ghosal: Will
ithe Minister of Railways be pleased
to state:

(a} whether any foiged police war-
rants on w hich tickets had been 1scued
during 1954, 1955 and 1956 from How-
rah, Chandernagore and Chinsurah
Railway Stationg of the Eastern Rail-
way, have been detected;

(b) if so, their number; and
{c) the amount involved?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) Certain
casges of tickets having been issued in
exchange of forged polig¢ warrants
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were detected in 1858 at Howrah and
in 1856 at Chandernagore stations but
not at at Chinsurah.

(b) and (c). A statethent is given
below:—

Statement
No case of forged police warrants
was detected during 1954.

HOWRAH CHANDER-
NAGORR

1955 T19sh 1955 1956

T he number >t

forged pohee

warrants de-

tected. L Nil Nil 141
Th prive of

the nchets

msucd . ex-

chenge of the

forged polee

warrants Ry y,400 Nil Nil Rs.6,300/-
Appruxi- approxi-
matcly, mately.

Theft of Articles

1834. Shn Aurobindo Ghosal: Will
the Mister of Rallway, be pleased
to state:

ta) whether any theft of msured
aiticles was detected  1n the Down
Bombay Mail on the 4th November,
1958 at Howiah Station,

(b) f sn, what 15 the amount of
msured articles stolen, and

t¢) the action taken m the mafter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b} About Rs 800

(¢) The Government Railway Police,
Howrah have registered a case under
section 379 TPC and the case 1s under
nvestigation.

Electrification Scheme for Manipur

1835, Shrl L, Achaw Singh: Will the
Minister of Irrigation and Power be
pleaved 1o state:

(a) whether the rural electrification
scheme for Manipur has been imph-
mented;
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{b) whether the scheme submitted
by the Manipur Administration has
beeh approved by the Government of
India; and

(e) the number of sub-divisional
towns and villages to be electnfied
during the Second Five Year Plan
period?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (c).
Rural electrification of about 76 loca-
lties in Manipur is envisaged in the
Second Five Year Plan This 1s 1n the
process of 1mplementation

(b) Against the total plan provision
of Rs. 95'00 lakhs for power develop-
ment, schemes amounting to about
Rs 42 lakhs have been received from
Manipur These arc under examina-
tion

Artificial Insemination Scheme

1836. Shri L. Achaw Singh: Wil
the Minuster of Food and Agriculture
be pleaved to state.

(a) whether artificial inseminatlon
{Key wvillage) scheme for cross breed-
mg of cow. has deteriorated the
quality of Manipur bulls, and

(b) whether the cross breeds lack
the stamina and toughness required
for agricultural purposes®

The Minister of Food ang Agricul-
tare (8hri A P. Jain): (a) and (b)
Crov bLiveding of cows 1s not under-
taken under the Key Village Scheme
A pilot research schemc for cross-
breeding of cattle has, however, been
started 1n Manipur from January,
1957. The calves born under the
scheme have not yet reached a stage
of maturity when their suitability for
agricultural purposes can be assessed

Sale of Fertilizers in Manipur

1837, Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

{2) whether manure mixture sold at
the agricultural farms in Manipur is
readily accepted by the peasants;
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(b) whether it is a fact that they
are accepted by middle class peopls
and government officials for garden-
ing purposes only; and

(c¢) the total quantity of fertilizers
received for distribution and sale and
the actual quantity sold during 19587

The Minister of Food ang Agricul-
tare (Bhei A, P. Jain): (a) The
manure mixture is not readily accept-
able to the peasants as it has been
recently intrdouced in the Manipur
territory

(b) A small quantity of manure
mixture has been purchased by per-
sons belonging to middle clasg and
government officials for gardening.

(e) 77 tons received and 35 tons,
13 cwts sold upto October, 1958

Purchase of Trucks for Manipur Ad-
ministration

1838. Shri L. Achaw Singh: Will the
Minister of Transport and Communi-
cations be pleased to state-

{a) the price of the 10 trucks pur-
chased by the Manipur Administration
at Calcutta;

tb) the cost of body construction of
these trucks;

{¢) the total cost of these trucks in-
cluding the incidental charges and
transport and tour expenses of the
officers who went to bring them; and

(d) whether drivers of the Manipur
State Transport were employed to
take them from Gauhat: to Imphal?

The Minister of State in the Ministry
of Transport and Communications
(S8hri Raj Bahadur): (a) The price of
the 10 trucks, which were purchased
at Jamshedpur, 15 Rs 2,60,840.

{b) Rs 43,000
(c) No officer was specially deputed

to bring the vehicles. Ag all the
trucks have not so far reached Imphal,
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1% 1# not possible to mdicate the total
cost of the vehicles

(d) No

Loan for Manipur

1539. Shri L. Achaw Bingh: Will the
Minister of Food and Agriculture be
pleased to state

{s) whether agricultural loan sanc-
tioned for Mampur s distrzsbuted to
individualy or cooperative sccieties,
and

(b) what are the respective amounts
of agricultural loans distributed during
1858

The Minisler of Foed and Agricunl-
tare (Bhri A P Jaln): (a) To indi-
viduals

(b) No amount has yet been distr1-
buted during the current financial
yvear

Ceoperative Secietieg in Manipur

1840. Bhri L, Achaw Bingh: Wil the
Minister of Food and Agriculture be
pleased to state

(a) whether the large-sized co-
operative societies registered in 1958-
S7 ;n Manipur are now supphed with
working capital loan for agricultural
credit business, and

(b) if not, when they are gowmng to
be supphied with the working capital
for such business”

The Minister of Food and Agrical-
tare (Bhri A. P. Jaln): (a) and (b)
Necessary information 1s bemng col-
lected and will be placed on the Table
of the Sabha as soon as it is available

fog@t v
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Ohwiing a Fraight Besking

{a) whether the Government have
received complaints agamst certamn
contractors on Derol Station on
Western Railway declaring chemucal
wood as fire wood and paying lower
rates of freight, and

(b) if so0, the action taken thereon”

The Depuly Minister of Railways
{8hri S. V Ramaswamy). (a) Yes,
Sar

{(b) The peison in whose name the
complaint was received has demed 1ts
authorship and the further enquries
made have not revealed that there
was any truth in the allegations made
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Rail Reservation Indicaters

1845. Shri Ram Krishan. Will she

Minister of Raillways be pleased to
ctate

(a) whether it 18 a fact shat Gev-

ernment propose to set up rafl
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reservation indicators at the Railway
reservation offices on big stations; and

(b) if so, the names of the stations
on which indicators have been up or
are being set up railway-wise?

The Deputy Minister of Rallways
(Bhri Shahnawas EKhan): (a)
and (b). Arrangements already
obtain at Important stations on each
Railway to indicate the reservations
made for each train by means of
charts, These charts furnish parti-
culars such as, names of the persons,
the coach and the compariment in
which reservation 13 made, whether
an upper or a lower berth has been
reserved and the berths vacant., The
charts are generally displayed on the
various platforms and also in some
cases at the Reservation Offices.

In addition, at certain more im-
portant  stations, particulars of
accommodation reserved for certain-
important trains and that vacant are
notifled at prescribed hours each day
on the notice boards at the Reserva-
tion Offices

Statements giving the details of the
stations where Reservation charts are
notified and those where particulars
of accommodation available at pres-
eribed hours 1s displayed are laid on
the Table. [See Appendix IV, An-
nexure No. 74].

Rail Coaches and Wagons

1846. Shri Agadi: Will the Minister
of Railways be pleased to state:

(a) the number of rail coaches and
wagons manufactured and supplied
by private industrialists of Allahabad
and Bareilly during 1857-58;

(b) whether it is a fact that rail
coaches and wagons manufactured by
the private manufacturers are cheaper
by 30 per cent than those manufac-
tured 1n Railway workshops and

(c) if so, the reasons therefor?

The Deputy Minister of Rallways
:(8hr Shahnawas Khan): (a) No
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wagons have been manufactured by
the private contractors at Allahabad
and Bareilly so far. The total number
of coaches built by these contractors
for the North-Eastern Railway during
1957-58 was 59.

(b) and (c). The costs of coaches
built in Railway workshops are gete-
rally higher to those built by small
contractors because the overhead
charges 1n the big industrial under-
takings of the like of Izatnagar and
Gorskhpur Workshops are higher to
those of the petty contractors. Ineci-
dentally, the sidings facilities provid-
ed and inspection work undertaken
by the railway does not figure in the
contract rate.
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Irregular Train Services on Poona-
Lonavalls Section

1848. Bhri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether 1t is a fact that train
services on Poona-Lonavalla section
{Central Railway) are irregular;

(b) if so, the reasons therefor; and

(c) the action taken by Government
in the matter”?

The Deputy Minister of Railways
(Shri Shahnawar Khan): (a) and (b)
‘There has been some irregulariy in
the running of trains on the Poona-
Lonavalla section, the major cause
being frequent pulling of alarm chain
resorted to mostly by the workers
employed in the Defence Department
Installations at Dehu Road for un-
authorised stoppages of trains to the
inconvenience of other passengers On
a heavily worked section hke the
Poona-Lonavalla, when one train runs
late, the running of the following
trains 1s> also upset The local trams
also suffer detention, sometimes, as
precedence has to be given to other
more 1mportant through trains run-
ning on the section.

(c) The following steps have been
taken to improve the train services on
the section:—

(i) The staff of the Secunty
Department have been deputed
to travel by the trains most
affected.

(ii) The Defence Department
authorities at Dehu Road have
been addressed to instruct the
workers not 1o stop trains un-
authorisedly.
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(iii) The vacuum disc on the Work-
men’s rakes has been recently
discontinued to prevent such
unauthorised stoppages.

Konkan Railway

1849. Bhri Assar: Will the Minister
of Raillways be pleased to state:

(a) whether 1t 15 a fact that Gov-
emment have received any resolu-
tions, letters from Gram Panchayats,
Municipalities and other institutions
demanding the construction of
Konkan Railway;

(b) whether 1t 1s a fact that survey
of Diva-Dasgaon Railway 1s already
completed;

{c) whether 1t is a fact that Bombay
Government have also recommended
the scheme of Diva-Dasgaon Railway;
and

(d) if so, decision taken by the
Government?

The Deputy Minister of Railways
(Shri § V Ramaswamy): (a) to (c)
Yes, sir

(d) This proposal, along with other
new line proposals of the State Gov-
crnments, 15 under review from time
to time.

Prices of Foodgrains

1850. Shn Bimal Ghose: Will the
Minister of Food and Agriculture be
pleasced to state:

(a) whether the Government is
considermg the proposal of fixing floor
and cveiling  prices for wheat and
paddy, and

(b) if so, whether 1t is intended to
fix such prices on all-India or on
State-basis?

The Minister of Food and Agriecul-
tare (Shri A. P. Jain): (a) and (b).
Maximum controlled prices for rioce
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atl piddy have béén fAixed Yor certan
bitex, But no such prices for wheat,
Rhive bken fixed No floor prices
either for wheat or paddy have so far
been fixed, but the State Governments
are arranging to purchase paddy mn
certain states at reasonable prices to
Mistive that the cultlvator gets a fair
return for his produce
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Bridges oo Rivers in Orisia

1853. Shri B. C. Mullick: Wil the
Minister of Transport and Cemmuni-
cations be pleased to state:

(a) whether 1t 1s a fact that the
State Government of Orssa have sub-
rmutted a revised scheme to Central
Government for the grant of finance
for the construction of bridges on
Mahanad:;, Brahman and Baitarni
rivers 1n Onssa;

(b) 1f so, the action taken théveon;
and

(¢) whether the total amount o be
requred for the construction of
bridges on the above rivers will be
borne by the Centre?
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the Member 13 referring to the

across the rivers Mahanadi,

fit and Baitarni oh National
Highway No 3 (Madras-Cuttack-
Balasore-Baharagora-Road)  because
the bridges over the nvers Mehanad,
Brahman: and Baitarmi on National
Highway No 6 (Bombay-Nagpur-
Sambalpur-Calcutta-Road) have al-
ready been completed The estimates
for the above bridges on National
Highway No 5 have been received
from the State Government

(b) The construction of the brnidge
across the river Mahanad: 1s shortly
to be sanctioned The proposal for
five construction of the bridge over
the river Brahman is bemng examined
and is hkely to be sancltioned durmg
198900, subject to the availability of
funds, but the construction of bridge
over the river Baitarni 18 not hkely to
be sanctioned during the current plan
period for want of funds

(c) As the dcvelopment and main
tenance of the National Highways 1s
the responsibihty of the Centre, the
emtire expenditure on these projects
will be borne by the Government of
India

Damage Due to Floods

1854 Shnn M S Murty: Will the
Minister of Railways be pleased to
state

(a) what 1s the extent of damage
done to the Rallway track and pro-
perty in Visakhapatnam and Srikak-
tem Dhstricts of Andhra Pradesh by
the récent floods in October, 1958, and

(b)Y the action taken or proposed te
be taken to repair the same?

The Deputy Minister of Railways
¢8hri § V. Rammswamy): (a) and (b)
Stch hformation 1s not compiled
State-wise or district-wise However
a staterment grvaing the information in
respect of Vizianagram-Waltair and
Whaltair-Tuni  Sections of South
¥adtern and Southern Railways res-
pectively, is laid on the Table of Lok

[ru Appendix IV, annexure
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Categers e Northern Railway

1855. Shri Daljit Bingh: Wil the
Minister of Railways be pleased to
State

(a) the number of caterers on
Delhi-Amritsar main  line of the
Northern Railway, and

(b) the number of cemplamts re-
teived against them during 1857-58
and 1958-59 so far®

Minister of Rallways
#. Ramaswamy): (a) 80

(b) 27 complaints were greceived
during 1857-58 and 32, during 1938-59:
upto 31-10-1958.

Tractor Testing Stations

1856. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the number and
places where the Tractor Testing
Stations are functioning in the coun-
try”

The Minister of Food ang Agrical-
ture (Shri A P. Jain): No Tractor
Testing Station 1s Tunctioning in the
tountry at present It 13, however,
broposed to expand the Tractor Train-
ing Centre at Budn: for the purpose
bf Tractor Testing
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Development of Fisheries in Manipur

1858 Shri L. Achaw Singh: Will
the Minister of Food and Agricalture
be pleased to state

(a) whether any sum has been

sanctioned for 1958-59 for the develop-
ment of fisheries in Manipur, and

(b) whether any loan has been
granted to any individual or co-
operative society for this purpose?

“The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes

Rs 18,800

(b) No loan to any individual or
Co-operative Soceity has been sanc-
tioned so far

- Fisheries in Manipur

1859. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state

(a) number of fisheries which have
been allotted to individuals or bodies
of persons for pisciculture mn Mam-
pur; and

(b) the total acreage of land
dereserved from the fisheries during
the years 1957-58 and 1058-50 so far
in Manipur?

The Minister of Food and Agrieul-
tare (Shri A. P Jain): (a) and (b)
Information 1s being collected and
will be laid on the Table of the
House in due course
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Forests In Manipgur

1860. Shri L. Achaw Singh: Wil
the Minister of Food and Agricultmiw
be pleased to state:

(a) whether it is a fact that proper
demarcation and survey of Grass
Mahal and Forest Reserves has not
been done in the valley of Manipur
and willagers have been harassed very
often for alleged encroachment of
these reserves, and

(b) if so, what steps are being
taken to properly demarcate Forest
Reserves and Grass Msahal in the
Terntory of Man:ipur?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) and (b)
Survey and demarcation operations
for Grass Mahals and Forest Reserves
are being carried on, on a planned
basis Unauthorised setilers in the
Grass Mahals and Forest Reserves
are evicted to safeguard forest rreas.

Spleen and Blood Survey in Manipur

1861, Shri L. Achaw Singh: Wil
the Minister of Health be pleased to
state

(a) whether 1t 15 & fact that a
spleen and blood survey was under- ,
taken by the Mampur Admirustration
i Manipur, and

(b) 1f so, what are the findings?

The Minister of Health (Bhri
Karmarkar): (a) Yes

(b) These surveys indicate that as
a result of Malaria Conirol Operations
spleen rate has dropped from 43‘1 per
cent in 1953-54 to 59 per cent in
1958-59 and child parasite rate and
infant parasite rate have fallen from
05 per cent and 0'8 per cent respec-
tively in 1954-55 to 0 02 per cent and
00 per cent 1n 1958-59 respectively

Leprosy in Manipur

1862 Bhri L. Achaw Singh: Wil
the Minister of Health be pleased %o
state;

(a) whether the attention of Gov-
ernment has been drawn to the faet
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that leprosy 15 highly prevalent in the
Tamenglong sub-division of Manipur;

(b) whether it 1s true that out of
4968 persons surveyed and examined
in Tamenglong only 6 persons were
found to have the infection during
the first part of 1858; and

(c) f s0, the names of the places
where the survey was undertaken?

The Minister of Heszlth (Shri
Earmarkar): (a) No

(b) and (¢) The whole of the
Tamenglong sub-division has been
surveyed and 35503 persons were
examined. Of these, 468 cases of
Leprosy with 112 healthy contacts
were detected Out of the above
35,503 persons, 4968 persons were
examined m the early part of 1858
and two cases with 8 healthy contacts
‘were detected

Land Revenue Department in Manipur

1863 Shri L Achaw Singh: Wil
the Minister of Food and Agriculture
be pleased to state-

(a) whether there 15 a proposal to
reorgamise the Land Revenue Depart-
ment 1n Manipur,

(b) whether the attention of the
‘Government has been drawn to the
large number of pending cases m the
Department, and

(c) 1f so, what 1s the nature of the
reorganisation”

The Minister of Food and Agricul-
ture (S8hri A. P Jain): (a) Yes

(b) Yes,

{¢) Eleven more administrative
units covering hills as well as the
valley will be opened very shortly;
two of these units will be under Sub-
Drvisional Officers and the rest will
be in charge of Sub-Deputy Collec-
tors. The selection of officers has
. been made and they will undergo two
months' traimng with effect from the
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ist December, 1058 thereafter they
will be posted to their circies and
vested with Crimunal, Revenue and
Administrative powers

For speedy dusposal, cases are now
also reaching courts directly and not
through the Additional District
Magistrate as was being done untll
recently

8. 8. “City of New York”

1864 Shri Raghumath Singh: Wil
the Minister of Transport and Com-
munications be pleased to state whe-
tner 1t 15 a tact Yhat the “3 8. Chy
of New York” ran aggound in the
Hooghly niver near Sibpore Ghat,
Howrah on the 14th November, 19587

The Minister of State in the Minis-
try of Transport and Communicatieas
(Shri Raj Bahadur): Yes The vessel
ran aground at Hastings Bar on the
night of the 13th November, 1958 A
preliminary enquiry to ascertain the
facts of the case and the damage
sustained by the vessel iz being con-
ducted

Community Development Blocks

{' Shri H N Mukerjee:
1 Shri Muhammed Elias:

Will the Minister of Community
pevelopment be pleased to state:

(a) whether any special efforts are
being made in the Community
Development Blocks for supplving to
cultivator household knowledge of
ymproved seeds, fertilizer, loans and
petter methods of cultivation, and

(b) what special steps have been
taken to rectify the errors and
deficiencies ponted out by the Fifth
Evaluation Report on the Community
Projects?

The Minister of Community
Pevelopment (Shrl 8, K. Dey): (a)
Yes, sir
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(b) Some of the xpecisl measures
Maken to educate the farmers to adopt
better cultivation methods sre:—

(:) Emphasis on demonstrations in
cultivators' own flelds.

(1i) Concentration of efforts for the
supply of improved seeds, fer-
tilizers, plant protection materi-
al and equipment, and for the
production and utilization of
organic and green manures

{m) Establishment of seed multiplh-
cation farms for producing
nucleus seeds and their further
multiplication by Registered
Seed growers.

(1wv) Tramming camps for farmers in
the agricultural groups of sub-
jects

Derailment of a Goeds Train

1866, Shri Raghanath Singh: Wil
the Minister of Railways be pleased
to state.

(a) whether it 1s a fact that traffic
on the Hubli-Belgaum section of the
Southern Raillway was dislocated
owing to the deraillment of a goods
train between Devaray1 and Londa
stations on the 19th November, 1958,
and

(b) 1f so, the details thereof”

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and
(b). On 9-11-1958 (and not on
10-11-68) at about 22-36 hours while
No. 2791 Up Goods train was on run
between Devaray) and Londa stations,
one wagon of the train dermiled. As
a result, the following ‘passenger
trains suffered detention:

(i) No. 204 Down Poona-Bangalore
Express—275 minutes at Londa.

(1i) No 203 Up Bangalore-Poona
Express—-338 minutes at
Alnavar

(iti) Ne. 209 Up Hublh-Poons
Passenger—13¢ mimifles at
Alnavar.
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The obstruction was cleared at 078
hours on 10-11-83. No one wis
njured.

The approximate cost of damage to
the Raflway property has been asses-
sed at Rs 1,900.

Facilities on Stations on N.E. Raflwny

1867. Shri Bishwamath Roy: Will
the Mmuster of Rallvmys be pleassd
to state’

(a) whether any steps have been
taken for providing facilities like
drinking water, waiting halis, latrines
etc at the Railway stations which
have none so far on the N.E. Railway;

(b) whether the attention of Gov-
ernment has been drawn to the lack
of these facilities ai Turtipar, Satraon
and Gokulnagar stations of the same
Railway; and

{c) whether any proposal is under
consideration for providing goods
shed at Turupar Station?

The Deputy Minister of Rallways
(Shri S. V Ramsswamy): (a) Mini-
mum passenger amenities for all
stations which include inter alig
drinking water supply, passenger
halls and latrines are being provided
on a programmed basis in consultation
with the Railway Users’ Amenities
Commuttee with which public apinion
1% associated

{b) The position at each station is
as under:—

(1) Turtipar—A waiting hall, &
platform benches, 2 o1l lamps,
gharas for drinking water and
one pan type 8 seated latrine
already exist. Provision of
one hand pump and a waiting
hall is included in the list of
works for 1958-59.

(2) Satraon—A waiting ball, 6 plat-
form bemthes, one oil lamp,
gharas for drinking water and
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provision of waiting hall and
one hand pump in the goods
shed is included in the list of
works for 1969-80.

(8) Gokulnagar (BSag station)—8
platform benches and gharas
for drinking water already
exist

(c) Ne 8ir There 15 ne proposal
for openmng of Turtipar Station for
goods booking

Advisory Committess

1868. Shri Thanulingam Nadar, Will
the Mmaster of Food and Agricultare
be pleased to state the total expendi-
ture mcurred by the various advisory
committees constituted by the Mims
try of Food and Agnculture m the
year 1057-58°

The Minister of Food and Agricul-
tare (8hri A P Jam) No advisory
Commuittees were constituted in the
year 1857-58 A statement contaming
mnformation about expenditure incur
red in 1957-58 by Adwvisory Com-
mittees constituted by this Mimstry
emrlier 1s however, laid on the Table
of the Lok Sabha [See Appendix TV
annexure No 75]

Posts and Telegraphs Buildings

1868. Ch Ranbir Singh Will the
Minister of Transport and Communi
eations be pleased to lay on the Table
of the House the detailed programme
of office buildings and staff quarters
40 be constructed by the Posts and
Telegraphs Department during 1958

The Minister of Transport and Com-
munications (Shri 8 K. Patil): A
statement 1s laid on the Table of the
Lak Sabha [See Appendix IV
annexure No 78]

P. and T Building at Secunderabad

187¢. Ch REanbkir Singh: Will the
Munmister of Transport and Communi-
eations be pleased to state

(8) whether the scheme to construct
& Telgegraph Office building and mtaff
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quarters at Secunderabad (Deccan),
has been sanctioned and approved,
and

(b) if so, when the project 15 ex-
pected to be completed?

The Minister of Transport and Osm-
munications (Shri 8 K. Patil), (a)
and (b) No proposal for the cons-
truction of a Telegraph Office build-
ing at Secunderabad has been sanc-
tioned or approved A scheme for the
construction of staff quarters at the
station has been sanctioned and the
work 1s 1n progress This scheme s
:omcud to be completed during 1989-

P & T. Building at Salem

1871 Ch Ranbir Singh Will the
Minister of Tramsport and Commuanfea-
tions be pleased to state

(a) whether the scheme to construct
a building for the Departmental Tele
graph Office at Salem has been approv
ed and sanctioned

{b) whether the land has been
acquired and construction has been
started and

(¢) if so, when the building 1= ex
pected to be completed and made
available for use”

The Minister of Transport and Com
munications (Shri 8 K Patll) (a)
Yes

(b) Departmental land 1s available
The work 1s already m progress

(c) The bwlding 1s nearing com
pletion It 13 expected te be available
for use early in 1958-60

P & T. Bullding at Jaipur

1872 Ch Ranbir Bingh. Will the
Minister of Transport and Communica-
tions be pleased to state

(a) whether the scheme to construet
Telegraph Office buwlding and stall
quarters at Jaipur has been approwed
and sanctioned,

tb) how much land has been aoquiry
ed for that,
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(e)mmmhaw
ed to start; and

(d) when the building and quarters
will be made available for use?

The Minister of Transport and Com-
wunications (Shri 5. K. Patll): (a)
Yes

(b) 4 acres for a combined building
for General Post Office and Central
Telegraph Office and staff quarters

(c) Construction has already start-
od

(d) The office butlding and quarters
are likely to be made available for use
during 1859-60

Building for D.T.0., Calcutta

1873. Ch. Ranbir Singh: Wilt the
Minister of Transport and Commu-
mications be pleased to state

(a) whether the scheme to construct
Telegraph Ofhce bullding for Calcutta
Bara Bazar DTO has been approved
and sanctioned,

(b) whether land for the said build
g has been awquired and construc
fon started, and

{c) if so, when the building 15 ex
pected to be made available for use’

The Minister of Transport and Com-
munications (Shri 8. K. Patil). (a) and
(b) A plot for the proposed Telcgraph
Office building has been selected and
the acquisition proceedings have been
wtarted

(c) It 1s not possible at this stage tc
mndicate any definite date when the
new buldimg will be avalable fo:
use It may take a couple of years
after the land 13 available

Telegraph Stafl Quarters at
Kozhikode

1874. Ch. Ranbir Singh: Will the
Munister of Transport and Commu-
nleations be pleased to state:

(a) whether the scheme to construct
telegraph staff quarters at Kozhikode
has been approved and sanctioned,
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(b) whether land has been acquired
and construction started; and

(c) when the project 18 expected to
be completed and the buldings made
available for use?

The Minister of Transport and Com-
munications (8hri 8. K. Patll): (a)
and (b; Negotiations for the purchase
of some land from the Ministry of
Defence, which was understood to be
surplus to their requirements, were
started However, it 18 understood
that this land 1s not available Post-
master-General has been asked to
search for another site

{c) Does not arise

Community Development Work in
Madras

1875 Shri Sambandam: Will the
Minister of Community Developmeat
be pleased to state

(a) whether Madras Statc Govern-
ment after spending the whole amount
allottca for the -econd year of the
Second Five Yeay Plan for Commu-
nitv Development work has requested
the Central Government for furtben
allotment and

(b) 1f so, what <teps have been
taken so far in this regard?

The Minister of Community Deye
lopment (Shri 5. K. Dey): (a) No

{b) Does not arise
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Team to Study Agricultural System in
China

1878. S8hri Ramakrishna Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Government pro-
pose to send a delegation to China to
study the intensive agricultural sys-
tem there so as to develop increased
agricultural production in this coun-

try,

(b) whether the delegalion consists
of purely officials or non-officialy re-
presenting agricultural interests, and

(c) when the delegation 1s hkely to
leave for China?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Yes It s
propo~ed to send two delegations (1
for <tudying irrigation and water con-
servancy piojects being adopted by
Chinese Farmets and (11) for studying
the 1eported spectacular Increase in
food piroduction, especially rice pro-
duction in that country

{b) The first delegation would con-
s1st of official experts only The com-
position of the second delegation is
yet to be decided

tc) The team of water conservancy
and irrigation experts 1s likely to leave
for China in the nuddle of January,
1950 The second delegation would be
going to China sometime during
March 1959

Telephone Facilities in India-Tibet
Road

1879. Shri Hem Raj: Will the Minus-
ter of Transport and Communications
be pleased to state

(a) whether 1t 1s a fact that no
telephone facilities exist on the India-
Tibet Road at Matiana, Narkanda,
Kotgarh, Thanedar, Nethar, Rampur,
Saralian and beyond to the border of
Tibet; and
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(h) if se, by whst tme the telephane
system will be extended on this
-national highway?

+The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
and (b). Telephone facilities enst
at all places excepting Rampur, Nethar
and Sarallan. Public Cull Office
facility at Rampur has already been
sanctioned and is expected to be pro-
vided by the end of March, 1959. Pro-
posals for tele-communication facilities
at the remaining two places are being
examined and will be sanctioned if
found justified.

Transport in Himachal Pradesh

1880, Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state.

(a) whether it is &« fact that there
15 too much congestion of passenge:
and goods traffic on the different
roads on, which Himachal Pradesh
Government Motor Transport service:
are operating;

(b) if so, whether 1t 1s also a fact
that the passengers have to waste two
to three days even for getting then
reservation for their seats;

(c) whether 1t 15 a fact that no
route permits for private carriers are
granted by the Himachal Pradesh
Administration; and

(d) if so, the reasons therefor’

The Minister of Btate in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) There 15
congestion of passenger traffic at the
time of some fairs and festuvals ia
certain parts of Himachal and abnor-
mal rise in goods traffic dunng the
potato season and additional vehicle-
are hired to clear the congestion

(b) Some inconvenience to pas
sengers 15 caused sometimes Eforts
are therefore being made to put in
more vehicles on the roads
. {¢) No.

,{d) Does not arise.
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Trenapert in  Timgehal Pagdesh
1881. Bhri Hem Raj: Will the Minis-

(a) the fare that is charged by the
Himachal Pradesh for
Passengers and goods separately on
dafferent routes;

(b) whether it is a fact that the
Motor Transport Fleet of the Huma-
cal Pradesh Administration is insuf-
Cient to cope with the goods and pas
Nenger traffic;

(c) whether it 18 a fact that the
Himachal Pradesh Administration
engage trucks on 25 per cemt commis-
Sion from private owners; and

(d) if so, whether it is also a fact
that the commission has now been
®nhanced to 37§ per cent?

The Minister of State in the Minis-
try of Transport and Communijeations
(Shri Raj Bahadur): (a) A statement
Eiving the information required is
layd on the Table of the Lok Sabha
[See Appendix IV, annexure No. 78]

(b) The demand for passenger as
well as goods transport varies from
spason to season and the fleet strength
15 just sufficient for handling the
ayerage traffic During the potato
Season, which lasts for 8 to 8 weeks,
additional vehicles are hired to meet
the abnormal demand.

(c) Yes Some private trucks aze
engaged for short periods during the
Dotato and fruits season, when there
13 a temporary increase in the traffic

(d) No

Repairing of Ships

Shri Nagi Reddy:
Eaa {sm D. V. Rao:

Will the Minister of Transpert and
Communications be pleased to state:

(a) whether there are complaints
from Indian firmas doing repair work
for ships in Caloutta port abesut #he
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discriminatory practices of  foreign
Agency houses in favour of foreign re-
pair firms;

(b) whether it is a fact that Gov-
ernment owned shipping Corporations
also prefer non-Indian firms for carty-
g out repairs to the ships, and

(c) 1if so, what steps Government
propose to take in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No coir
plaint has been received from Indian
firms 1n this regard

(b) No.
(c) Does not arise

Team of Advisers

1883. Shri 8, C, Godsora: Will the
Minister of Community Development
be pleased to state

(a) whether 1t 1s a fact that a team
composed of advisers to the Union
Ministry of Community Developme it
visited the State of Bihar and

(b) if so, what are the mamn recom
mendation, submitted by them to the
Government”

The Minister of Community Deve
lopment (Shri S. K. Dey): (a) Yes

(b) A copy of the tour notes of thr
team and the summary record of then
discussions with the officers of the
State Government are laid on the
Table of the House [placed in the
Library See Index No. LT 1135/58)

Hingoli-Khandwa Rail Lmnk

Shr1 T. B. Vittal Rao:
1884. { Shrimati Parvathi
Krishnan:

Will the Minister of Rallways he
pleased to state.

(a) when the line between Kan“ar-
gaon to Shivapur of the Hmgoli-
Khandwa rail link will be opencd for
passenger traffic; and
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(b) how many stations on the
above section will be interlocked”

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) The
section 1s expected to be opened by
the end of December 1959

(b) All the nine stations in this
section will be interlocked to Standard
1

New Flag Station

1885. Ch, Ranbir Singh: Wil the
Minister of Railways be pleased to
state

(a) whether 1t 15 a fact that a re-
presentation on behalf of the villagers
of Bahadurgarh, Sila Kheri, Singhana,
Rajhalas Hath, Chhapar and Japur
of District Sapgrur (Punjab) has been
received for opening a new flag sta-
tion between Budha Khera and Safidon
station on Panmipat—Jind branch line
of Northern Railway:

(b) whether it 1s also a fact that
villagers have offered shram dan and
necessary cash contnibution for con-
struction of the flag station, and

(c) 1f so, the action taken in the
matter?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b) Yes

(c) The proposal 1s under detailed
investigation.

Rallway Siding

1886. Ch. Ranbir Singh: Will the
Minister of Railways be pleased to
state

(a) whether 1t 1s a fact that the
cultivators of village Somar Gopalpur
and surrounding villages of District
Rohtak have requested that a railway
siding be provided at Somar Gopalpur
station on Delhi-Bhatinda lines to
facihitate the transport of sugarcane
to the Haryvana Sugar Co-operative
Factory, Rohtak
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) whether it is a fact that five
lakh maunds of sugarcane was sup-
plied to the factory in the last season
by these villages;

(c) if so, whether Government pro-
pose to provide the siding facilily at
the station; and

(d) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes.
Sir.

(b) Not known to the Railway

(e) The provision of a siding at
Somar Gopalpur Station has heen
included in the Railway's Works Pro-
gramme for 1958-58.

{d) Does not arise.
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Sleeping Accommodation for Second
Class Passengers

1888. Shri Assar: Will the Miruster
of Rallways be pleased to state:

(a) whether it 1s a fact that thcre
1s no sleeping accommodation on
Railway trains for second claws pas-
sengers; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
Shri Shahnawaz Khan): (a) Yes

(b) It has not so far been decided
to provide sleeping accommodation 1n
TI class as this class of accommodation
< being abolished in stages

Sugarcane

1889, Shri Jadhav: Will the Minister
of Food and Agriculiure be pirased to
iefer to the reply given to Unstarved
Question No 2572 on the 23rd Scptem-
er, 1958 and state:

{(a) the total amount of deposit.
taken from the agriculturists who have
supphed sugarcane to the factor.cs,
with a break-up of each factory;

(b) the amount of interest the fac-
torics are gomng to give to the agricul-
turists on thewr deposits, and

(¢) whether any directive has heen
given by the Central Government to
the State Government to toke step
for the return of the deposits to the
cane supplying agriculturists”?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Dut of a
total deposit of Rs 9-19 lakhs Rs 2-08,
058 and 6-55 lakhs were talken by
Lakshmiwadi, Sakarwad: and Raval-
gaon factories respectively.
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(b) Ravalgaon factory pays intcrost
at 6% per annum No interest 18 paid
by Lakshmiwadi and Saka:wad: fuc
tores

(c) No, Sir The deposits are made
under mutual agreements and ‘re re-
turned after the close of the eason

Ravalgaon Sugar Factory

1890. Shri Jadhav: Will *he Minis
ter of Food and Agriculture be plear-
ed to state

(a) for how many days did the
Ravalgaon Sugar Factory 14n during
the crushing season of 1057-53,

{(b) how muth cane was crushed

during the above season,

(c) how much of the care crusncd
was of factory ownership, how riucn
was supplied by the agricul*urists and
how much was supplied bv the Dab
hadi Co-operative Sugar Factory

(d) whether the Ravalgaon Sugat
Factorv has made recently inv change
in the cane erushing capac.t and

(e) 1if so what 1s 1fs crusniig taba
city at present®

The Minister of Food and \gricul
ture (8hm A P. Jain) (a) 171 davs

(by 162,305 tons

(c) (1) 75,875 (n) 75,019 wnd (m)
11,411 tons respectively

(d) The factory has been sranted
a licence to Increase 1ts capacitv from
850 to 1200 tons of cane pcr diy
The expansion 1s to be completrd by
1859-60

(e) About 900 tons cant per da

Homoeopathic Enguiry Commitiee

1891. Shri Mohan Navak Will the
Minister of Health be pleas.d to stat
what steps have been taken to impie
ment the recommendation: of the
Homoeopathic Enquirv Committec?

The Minister of Health (Shri Kar-
markar): The recommendations of
the Homoeopathic Enquiry Committ-e
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were examined by another Committee
appointed m 1955 under the chairman-

ship of Dr D T Dave The Dave
Committee recommended the estab
hshment of a Central Council of

Homoeopathic System of Medicine with
the object of achieving uniform stan-
dards in respect of education and
practice of Homoeopathy The recom-
mendations of the Dave Committee
were referred to all the State Gov-
ernments for their remarks The Cen-
tral Council of Health at their meet-
ing held m January, 1858, recom-
mended that it should be left to the
individual State Governments 1o take
such steps as they considered practi-
cable and desirable for the develop-
ment of Homoeopathic System cf
Medicine

Telephone Recelvers

1892, Shri A, K. Gopalan: Will the
Minister of Transport and Communica-
tions be pleased to state

(a) whether 1t 15 a fact that the
Calcutta telephone authorities are
‘ne<tigating the allegation of 1hain-
tenince of about 12 telephone receivers
¢* 1n the siflver katn r Cotton
Street Caleutta,

{b) 1f so, whether the Investigation
< over, and

fc) the mam points of the report
of the investigation®

The Minister of Transport and Coam-
munications (Shri 8. K. Patil): {3)
No

(b) and (¢) Do not arise

Employment in Merchant Navy

[Shri A K. Gopalan:

18 _Shrs Kunhan:

Will the Minister of Transport and
Communications be pleased to state

(a) whether the Director Geuweral
of Shipping has objected to the Em-
plovment of boys who have passed
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part ‘A’ of the fnd Clams Engineering
Examination of the Ministry of Trans-
port 1n the Merchant Navy, and

(b) 1f so, the reasons for the same”

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) and (b) As
a rule boys who have passed part 'A'
of the second class Engineer's Exa-
mination of the Ministry of Transport
and sponsored by shipowners are
allowed to be signed on as uncertifica-
ted Junior Engineers in the Indian
Merchant Navy It may, however, be
added that since the beginning of this
year, permussion 1s not being granted
in the case of ex-Indian Naval Dock-
yard General Apprentices who have
not obtained proper release from the
Navy The number of such cases 1n
which permission has been withheld
15 only seven The decision to with
hold approval 1n the case of ex-Indian
Naval Dockyard General Apprentices
who had not completed their contract
with the Navy was taken in order to
prevent unauthorised drift of technical
personnel from the Defence Navy

Dharamsala Out-agency

1894, Shri Hem Raj: Will the Mins-
ter of Rallways be pleased to state

(a) whether Government have re
ceived any representations for the re-
opening of the Dharamsala Out-
agency, and

{b) if so, the decision taken thereon”

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes

{b) Tenders were invited to re-open
and operate the Dharamsala Out-
agency but there was no response

Master Plan for Exploration of Water
Resources in Kerala

1885. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have exa-
mined the Master Plan for exploration
of Water Resources in Kerala;

(b) 1f so0, the result and recom-
mendations thereof; and

(c) 1t not, the reasons for the delay?

The Deputy Minister of Irrigation
and Power (Shrl Hathl): (a) The
Master Plan 1s under study

(b) Does not arise.

(e) The Master Plan outlines pos-
ible schemes for development of
water resources of Kerala under 1r-
rigation, Power production, drainage,
reclamation, inland navigation, water
supply, minor ports, fisheries etc The
object of such studies 1s to provide
data to the State Government to
welect schemes for detailed investiga-
tion with a view to their inclusion and
implementation m the future bplans
\s such, no 1mmediate action on Lhe
report 15 necessary except i1ts examina-
tion which will take some time

Acquisition of Land for a Co-operative
Soclety

Dr. Sushila Nayar:
1896 { Shr1 Kodiyan:
Shri Hem Barua:

Will the Minister of Health be plcas
'd to state:

(a) whether Government proposc *o
acquire land 1n the revenue estate of
village Basantnagar 1n union territory
f Delhi for the purpose of handing
t over to the Government Striant,
Co-operative House Building Soriety

(b) 1if so, what terms and conditions
have been laid down by Government
far handing over the land 1o the
society, and

(¢} whether 1t 18 proposed to safe-
puard the building rights of individual
genuine building plot holders whose
plots may be acquired for handing
wer to Lhe Society either under
Section 6 of the Land Requisit.qn Act,
1394 or under the Delhi Development
Authority Act, 1'532‘

The Minister of Health (Shri Kar-
markar): (a) The Chief Commisaioner,
Delh: had issued three notifications
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under Seotion 4 of the Land Acquisi-
tion Act, 1884 for acquiring about 238
acres of land in this area for the Gov-
ernment Servants Co-operative House
Building Soc.ety Ltd They have now
requested for issue of final notification
under Section 6 of that Act for the
acquisition of about 100 acres in
that area, Necessary action will be
taken by the Chief Commissioner,
Delhy keeping in view the objeclions
filed by the affected Societies and indi-
viduals.

(b) It 15 proposed to ask the Chief
Commuissioner, Delhi to ensure that
no land belonging to any other bona-
fide co-operative house building
society 1s acquared for the Government
Servants Co-operative House Building
Society.

(¢) Government do not propose to
exempt the lands of individual house
builders.
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Ayurvedic and Unani Tibbia College,
Delhi

1808. Shri P. R. Patel: Will the M.n-
1st r of Health be pleased v otate

(a) the amount of grant or aid given
by the Central Government to  the
Ayurvedic and Unani Tibbia College
of Delhi during 1956-57 and 1857-5L
and

(b) what steps the Central Govein-
mant have taken to get recognition ot
th> medical degrees of the Ayuw ved:.
and Unami Tibbia College, Dcllhn by
State Governments?

The Minister of Health (Shri Kar-
markar): (a) A grant of Rs 5,000/-
was paid to the Ayurvedic and Unam
Tibbia College of Delhi during 1956-57
No grant was paid during 1957-53

(b) No steps have been taken by
the Central Government.

Water Supply for Delhi

1899. Sardar Igbal Singh: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) whether there 1s any proposal
to construct Link Canal System to
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utilize Bhakra Canal water for Delhi
water supply;

(b) 1if so, details of this scheme;
(c) total cost of this scheme; and

(d) when the work on this scheme
will start and when it wil be com-
pleted?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No such
scheme 1s under consideration with
the Government of India.

(b) to (d). Do not arise.

Loan for Purchase of Foodgrains

1800. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether the Himachal Pradesh
Administiation have given loan to the
people for the purchase of foodgrains
in that State,

{b) 1f so, the total amount given in
this regard;

(c) total wheat purchased with this
subsidy;

(d) whether the amount has been
utiliscd properly; and

(e) if so, iIn what manner?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): (a) Yes, Sir.

(b) Rs 50,000

ic) This was not a subsidy but a
joan. Information about the total
quantity of wheat purchased with the
loan 1s not 1eadily avalable.

(d) and (e¢) The loan was advanced
only to such persons as were In dire
need of 1t for puichase of food-grams
In most of the cases the loan was not
g£ivin 1n cash but foodgrains of an
vqual value were supplied.

Ticketless Travelling

1901 Sardar Igbal Singh:
*"\ Shri Rameshwar Tantla:

Will the Minister of Railways be
pleased to state:

(a) whether Government have esti-
mated the total annual loss of revenues
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to Raillways on each Railway due to
ticketless travelling,

(b) what steps raillway have taken
especially in  areas where ticketless
travelling 1s on a great scale, and

(c) with what results?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) An
assessment was made 1n 1957, by means
of checky conducted by a Special
Central Ticket Checking Organisation,
and the loss estimated on the results
of the checks conducted by this
Orgamisation, railway-wise, 1s fur-
mshed m the statement laid on the
Table [See Appendix IV annexurc
No 78]

(b) More mntensive application, in
these areas, of the normal and special
checks made by the Railways
generally to reduce the incidence of
ticketless travel

{¢) The extent of ticketless travel-
ling 1n the areas has not been
assessed agamn by means of a check
as referred to 1n the answer to part (a)
of the question

Filtration Plant at Rohtak Road, Dell:

1902. Sardar Iqbal Singh: Will the
Minister of Health be pleased to state

(a) whether there 1s any proposal
to construct a Filtrauon Plant at
Rohtak Road, Delhs,

(b) if so, details of this proposal,
and

{¢) whether Government have
approved this proposal?

The Mimster of Health (Shri Kar-
markar): (a) The technical Commttee
which has been set up to consider the
questions of stabilisation and aug-
mentation of Delhi's water supply
have such a proposal under con-
sideration

(b) and (¢) Details have not been
worked out so far
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Lower Selection Grade in Posts and
Telegraphs Department

1803, Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply gaiven to Unstarred Question
No 3575 on the 8th May, 1958 and
state

(a) whcther any further represen-
tations have been received from
the National Federation of Post and
Tclegraph Employees regarding -elec-
tion policy for cadre of Lower Selee-
tion Grade in Posts and Telegraphs
Department,

(b) what steps Government propose
to take in the matter, and

{c) what 1s the present percentage
of selection 1n addition to promotion
bv semority -cum-fitness?

The Minster of Transport and Com-
munications (Shri 8. K. Patil): (a)
Yes In July, 1958

(b) The ordeis were modified in
certain respects after a discussion of
the mattcr with the National Federa-
tion of P & T Workers

(c) 33 1/3 per cent

Amenities at Stations

1904 Shrn1 Tangamani: Will the
Minister of Railways be pleased to
state

ta) whether Government propose to
provide minimum basic facilities to all
the stations befoie funds are spent 1n
providing extra amenities to certain
important stations,

(b) what 1s the zmount set apart
for the current year and the nature of
the amenities and

(c) how much 1s to be spent on the
Southern Railway and names of
stations prowided with extra ame-
niies”

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
allocation of priorities and screening
of needs 1s regulated through the
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Railway Users Committees and every
endeavour is made to secure as judi-
cious and balanced a distribution of
funds available ar 15 practicable

{b) A provision of Rs. 2'47 crores
has been made in the Budget for
1958-39 A statement showing the
nature of the various amenities works
1m laid on the Table [See Appendix
1V, annexure No 80]

{¢) Out of the above provision a
sum of Rs 3968 lakhs has been
allotted to the Southern Railway A
statement showing the names of the
important stations where extra amen-
ties are proposed to be provided dur-
ing the current year 1s laid on the
Table [See Appendix IV, annexure
No. 80]

Amenities at Stations

1965. Shri Tangamani: Will the
Minister of Rallways be pleased to
state the nature of amenities to be
provided for immediately on the basis
of Railway Administration survey
1955-567

The Deputy Minister of Railways
(Shri Shahnawas Khan): The policy 1s
to provide on a policy basis the
following minimum amenities'—

(a) at all stations irrespective of
their size or status:

(1) A waiting hall.
(1) Benches

(i) Suitable arrangements for
highting the waiting hall and
booking office

(1v) Drinking water supply

{v) Improved type latrines

(vi) Pucca platform surface

{(vi1) Proper booking arrangements

(vin) Planting shady trees

(b) at halt stations whether worked
by contractors or departmentally-

(1) A ral level platform of suit-
able length having regard to
the length of the trains stop-
pung at the halt station
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(i1) A small waiting shed which
will serve also as booking
office,

(11) Lighting where trains stop at
nught.

(1v) Planting of shady trees

Electrification of Stations

Shri Tangamani:
1906 Shri H. N. Mukerjee:
"} Shri Muhammed Elias:
Shri Prabhat Kar:

Will the Mimister of Railways be
pleased to state.

(a) whether Government propose to
electrafy stations 1n towns where
electricity 1s available,

(b} if so, when the work 1s likely
to be completed,

(¢) how many such stations are
there without electricity:

(d) how many will be electrified
during the current year, and

(e) the names of stations m South-
ern Railway to be clectrified and the
names of stations which will be taken
up for electrification during the
current year?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes

(b) to (e) On 31st March, 1958
thcre were about 650 unelectrified
stations on Indian Railways where
power was availlable These included
127 stations on Southern Railway as
listed 1n a statement laid on the Table
[See Appendix 1V, annexure No 81]
All these stations are expected to be
electrified during the Second Plan
period <ubject to the approval of
Passenger Amenitics Commuttee, avail-
ability of funds and power at reason-
able rates

During the current year (1058-59),
215 stations, including 40 stations on
Southern Railway listed 1n a statement
laid on the Table, are likely to be
electrified. [See Appendhix 1V,
annexure No. 81,)
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Passenger Guides

1907. Shri Tangamani: Will the
Minister of Rallways be pleased to
state:

(a) whether passenger gwides are
provided at important Ralway
Stations, and

(b) it so, the nature of duties
required to be performed by them?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) A statement 1s given below:—

Statement

The duties of Passenger Gudes
mainly are.—

(1) to durect passengers to the
correct booking window and
platform;

(11) to furnish correct and uptodate
information regarding tram
timings, change of trains,
catering, connections at junc-
tion stations ahead and to
assist the passenger< in find-
Ing accommeodation 1 trains
by guiding them to the com-
partments where room may
be available

(1) to prevent overcharging,
harassment or exploitation of
passengers by licensed porters,

(1v) to help to keep the circulating
areas of stations, platforms
and trains free from the
nwsance of beggars, un-
authorised hawkers and
vendors etc.

(v) to see that amenitics provided
at stations and on trains are
being properly used and to
ensure that the waiting halls,
platforms, circulating areas
are kept neat and tidy.

(vi) to see that undesirable ele-
ments do not loiter about the
platforms, tonga stands ete
and to ensure that female

17 DECEMBER 1638 Written Answer:

5640

passengers are afforded all
possible assistance;

(vu) to persuade passengers to
form queues at booking
counters, at entrance and ext
gates and on the platforms
before entrainung,

(vin)} to prevent passengers from
indulging in dangerous habits
such as travelling on {foot-
boards, on buffers and on
carriage roofs,

(1x) to mix freely with the pas-
sengers and ascertain their
wants and render them
general assistance as needed
by trem

Camping Coaches

1308. Shri Tangamani: Will the
Minister of Railways be pleased to
state

(a) whether camping coaches are
provided for convemence of hohday
travellers, pilgrims etc at selected
places, and

(b) if so, the names of such stations”

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes.

(b) Lonavla, Nasik Road, Manmad,
Malda Court, Puri, Bulsar and Broach
stations

Extra-Departmental Staff of Posts and
Telegraphs Department

1909. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Unstarred Question No 233 on
the 21st November, 1958 and state

(a) whether decisions on the report
of working of the Committee to
enquire into the working conditions
of Extra-Departmental Staff of the
Posts and Telegraphs Department have
since been taken:

(h) whether the recommendations
will be enforced with retrospective
effect, and
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‘(c) if so, from which date?

The Mnister of Transport and Com-
munications (Shri S. K. Patil): (a) No;
the report 1s st1ll under consideration

(b) and (¢) They will be con-
sidered when decisions are taken

Rice Prices in Mardas State

1510. Shri Tangamani: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what 1s the present price of rice
in Madras State,

(b) whether Government propose to
start fair price shops 1n Madras State,
and

(¢) what 1s the total quantity of
rice transported out of the South Zone
duimg six months ending September,
1958°

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The follow-
ing were the wholesale market prices
of rice i1n certain centres of Madras
State on 12th December 1858 —

arice
Centre Vanety per
maund
Rs,
Kumbakonam Katasamba 23 oo
Tirunelvel 1I Somt 26 oo
Madras Sirumani 23 88

Commbetore Coarse 20 50

(b) There 1s no such proposal at
present
(c¢) About 42,000 tons

Amenities at Stations

1011. Shri Ram Krishan: Will the
Minister of Railways be pleased to
state:

(a) whether it 1s a fact that Gov-
ernment 15 considering a scheme to
provide mimumum basic amenities at
all stations; and

(b) if so, at what stage the scheme
is”?
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The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).
Minimum amenities, where they do
not exist, are being prowvided accord-
mg to the annual programmes of
amenity works as drawn up by the
Rsilway Administrations m consulta-
tion with the Railway Users’ Ameni-
ties Committee on each Raillway with
which public opinion 1s associated.

The Railway Administrations have
becn 1instructed to complete the works
of providing amenities within the
mummum period possible according to
these programmes,

Bungalows for Officers

1912. Shri Hem Barua: Will the
Minister of Railways be pleased to
state

(a) what 1s the number of bungalows
built for officers working m the North
East Fiontier Railway six months
prior to the nauguration of the new
Zone and after and what are the
modern amenities provided for them,
and

(b) the total cost involved m pro-
nding these amenities to the officers?

The Deputy Minister of Rallways
«Shri §. V. Ramaswamy): (a) 14
ungalows were constructed before
inauguration and 40 after 1naugura-
tion Sanitary fittings have been pro-
vided 1n the bathrooms and lavatories.

(b) Rs 150 lakhs approximately
for the samiary fittings

Nurses in Rallway Hospllals

1913. Shri Hem Barua: Will the
Minister of Rallways be pleased to
state:

(a) whether 1t 18 a fact that the
number of nurses in the Railway
Hospital at Gauhat: 18 not adequate;

{b) if so0, the reasons therefor;

(c) the number of vacancies in
the nursing department of the North
East Frontier Railway hospitals for
the last six months; and
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(d) the reasons for not filling up
these vacancies so far?

The Depuly Minisier of Railways
(Shri § V. Ramaswamy): (a) to (d).
The Railway Service Commission Cal-
cutta were unable to recruit enough
nurses, the response to advertisemeni.
being poor Recruitment has how-
ever since been made by the Rail-
way and seven nurses have  since
joined agamnst the 8 vacancies exist-
ing for more than six months
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Electrification of Quarters at Dum
Dum Airport

1915 Shrimati Renu Chakravartty:
{ Shri Muhammed Elias:

Will the Minister of Transport and
Communications be pleased to refe:
to the reply given to Unstarred
Question No 676 on the 3rd Apnil,
1958 and state:

(a) whether 1t 1s a fact that class
IV employees’' quartels at Dum Dum
Arrport have not been electiified as
yet; and

(b) if so, the reasons for the same?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin) (a) and
{b) It has not been possible to pro-
vide electricity in these quarters as
the additional load required for this
purpose cannot be made available
unti! the electric supply at Dum Dum
has been re-organised The work of
re-organising the electric supply will
be taken up as soon as the necessary
foreign exchange for this purpose has
been made avalable

Chowkidars in the Civil Aviation
Department

Shri Muhammed Elias:
1918 Shrimati Renu Chakra-
vartty:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Questior;

No 811 on the 7th August, 1956 and
~tate

(a) whether 1t 1s a fact that as yet
many Chowkidars in Civil Awviation
Department continue to have ten
hours duty per day and others have
n; fixed duty hours and no fixed day
o113

(b) 1f so, whether the eight hours
work day will be introduced for all
Chowkidars, and

(c) if not, why*

The Deputy Minister of Civil
Avirtion (Shri Mohiuddin): (a)-The
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Chowkidars in the Civil Aviation De-
partment have been placed in the
following three categories:—

() Comtinwes Dury, that is, Hours of work—
these who are employed  §4
on shift dunes at impor-
tant points on the aero- one day off in a

es in connecnion week,
with aircraft opcrations
and where work s
strenuous,

(&) Intermstient Duiy, that Hours of work—
18 those who are employ- 75
ed at less important Period of reet—
points  at acrodromés one day ofl 1n a
where their duty 1s not fortnight,

Very sirenuous.

(i) Casual Dury, that 15, Hours of work—
those who are employed no  fixed hours.
at yunor acrodromes, Penod of rest—
vacant buildings, com- no off.
munycauon stations,
etc,, where ihey are

: rally provided with
my accommeodations
at the premuses The
watch and ward work
at these docs not
consist of mere than be-
ing present on the

ses and docs Dot
mvolve any strain.

{b) and (c). The duty hours of
Chowkidars 1n the Civil Aviation De-
partment were fixed after caretul
examination of the practice obiamnng
in other Government Departments
and no change in ther duties 1s
contemplated in the near future.

Staff Quarters at Aerodromes in
Tripura and Assam

[ 8hri Muhammed Elias:
1917. { Shrimati Rena Chakra-

wartty:

Will the Minister of Transport and
Communications be pleased to state:

(a) what is the position regarding
the construction of staff quarters at
aerodromes in Tripura and Assam ex-
cept those at Agartala and Gauhati;

(b) which are the aerodromes in
these areas where the construction of
staff quarters has started and the
.t:eﬂ numbers of gquarters completed,
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(c) the aerodromes where work
has not started at ali?

The Deputy Minister of Civil
Aviation (Shrl Mohinddin): (a) to
(e¢) A statement giving the requisite
information is laid on the table of
the House. [See Appendix IV, annex-
ure No. 82.]

Service Code and Recruitment Rulea
of Civil Aviation Department

1918, J 8hri Muhammed Elias:
| Shrimati Renu Chakravartty

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Service Code and
Recruitment Rules of Civil Awiation
Department have been finalised;

(b) 1f not, when it can be expected
to be finalised; and

(c) reasons for the delay”

The Deputy Minister of Civil
Aviation (Shri Mohinddin): (a) tc
fc) The Recruitment Rules for
various gazettrd and non-gazetted ser-
vices of the Civi]l Awviation Depart-
ment are in the final draft stage.
These will shortly be introduced after
the process of consultation with the
Union Public Service Commission has
been completed, The Recruitment
Rules have heretofore existed in the
form of several executive orders and
administrative instructions issued hy
the Government from time to time
and are now being codified in the form
5f Recruitment Rules

Passenger Amenities

Shri H. N. Mukerjee:
1919, | Shri Mohammed Elias:

Shri Prabhat Kar:

Will the Minister of Rallways be
bleased to state;

(a) whether funds provided for
Dassenger amenities on the different
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raalway systems have been allowed
to lapse during 1958-37 and 1957-58,
and

(b) 1t so, to what extent?

The Deputy Minister of Rallways
(Shri Shahnswas Khan); (a) During
1956-57 and 1857-58B, there was an
overall excess of Rs 12 06 lakas and
Rs 55668 lakhs respectively over the
provision made for all Railways to-
gether Aganst this provision, the
expenditure incuried on certain Rail-
ways, viz, North Eastern Southern
and South Eastern Railways during
1956-57, and South Eastern Railway
during 1857-58, was slightly less

(b) For 1858-57 the expei.dituie
was lower to the extent of R, 220
lakhs on the North Eastern Railway,
Rs 132 lakhs on the Southern Rzil-
way and Rs 279 lakhs on the South
Eastern Railway which together cun-
stituted about 5 per cent of the pro-
vision made while 1in 1857-58 it was
only on the South Eastern Rarw"v
that an amount of Rs 22 thous<and
remained unutilised

'l

Thefts on Goods Wagons

Shri H N Mukerjee:
1= { Shri Tangamam:

Will the Mmister of Raflways be
pleased to state

(a) whether 1t 15 a fact that 1 band
of gangsters regularly break opea
goods wagons on Agarpara Rail sid-
ing n Eastern Railway,

(b) whether 1t 1s a fact that people
helped the Railway authorities n
apprehending some members cf th»
gang on the 27th October, 1958,

(c) what 1s the fate of the pullic
who help to arrest such dacoits, and

(d) whether Government propose
to take firm action in the matter?

The Deputy Minister of Ralwavs
(8hri Shahnawaz Khan): (a) and
{b) Yes.

17T DECEMBER 1988 Written Answers 9648

{c) One Kartic Ch Chakravorty
who gave mmformation to police was
later threatened with assault by some
muscreants A police picket was post-
ed mn the area, where he residcs, for
his safety Shri Chakravorty has
also filed a complamnt 1n the court
aganst those who had threatened him
earhier

(d) The State Police authorities
are taking action to hqudate the
gang A case under section 11 of
West Bengal Security Act has been
sent to court agamnst 10 members of
the gang Five of them have already
been arrested

Aflr Accidents

1921 Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to refer to the re
ply given to Unstarred Question No
985 on the 3rd December, 957 and
state

(a) what steps have been taken io
replace the aircrafts damaged cue to
such accidents, and

(b) the result of the experience of
preventive measures taken towards
mimimising accidents?

The Deputy Minister of Civll
Awviation (Shri Mohiuddin) (a, Of
the six aircraft involved in the acci-
dents, three were repaired anl put
back i1nto commission One ancraft
was bwlt up by the Corpirstion
around a bare shell available wi'h
them The larger question of re-
placement of Dakotas 1s also under
consideration

(b) No statistics can naturally be
providerd to show how many accidents
have been prevented but the number
of accidents per 100 million passenger
miles flown on India’s domestic sche-
duled services have progressivelv de-
creased since 1955 as would appear
from the figures given below -~

Year Accidents per 100
'million pnesenger
miles
1855 282
1956 201
1957 0 88
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Posts and Telegraphs Colony, Madurai

1822 Shri Tangamani: Will the
Minister of Transport and Communi-
catlons be pleased to refer to the
reply given to Starred Question No
161 on the 21st November, 1858 and
state-

(a) by what date the Posts and
Telegraphs colony mn Madurai wll
be completed, and

(b) the steps taken for expediting
the construction of the said colony®

The Minister of Transport and
Communications (Shri B. K Patil)
(a) and (b) As all the funds ear-
marked for the construction of quar-
ters have been utilised and no more
funds are available i1t has not been
possible to include the project of con-
structing  resident:al quarters at
Maduray m the Second Five Year
Plan The work will be taken up
early 1in the Third Five Year Plan
However, to ensure that no delay
takes place in starting this work in
1961-62 a plot of land for the quar
ters has been selected and apprcval
to acquire the plot has been accord-
ed

Telephone Exchange, Madural

1928, Shri Tangamani- Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Qucstion No
58 on the 18th November, 1958 and
state

(a) whether the installation of the
automatic Telephone Exchange at
Madura: (Madras Circle) will be
completed during the current +ear,
and

(b) the steps taken for speeding up
the construction?

The Minister of Transport and
Communications (Bhri 8 K Patid)
(a) No

{b) The work of installation of an
autn exchange at Madura: has been
included in the programme of auto-
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instajlations for the year 1580-81
The present position of the case is:

1 the project estimate for the work
has been sanctioned

2 a plot of land for the exchange
building has been acqured The
CPWD have called for and obtan-
ed tenders for the construction of the
building

3 advance order for the supply of
the equipment on Indian Telephone
Industries (ITI) has been p aced
The delivery of the eguipment is
scheduled to be completed n 1980

Practice of Surgery by Vaids

1924 Shrl Warior: Will the Mimis-
ter of Health be pleased to state

(a) whether any directive has been
issued to State Governments  that
perimission  should not be given to
Avurvedic Vaids to practice surgery
and

(b) 1f so the reasons thereof”

The Minister of Health (Shri Kar-
markar) (a) No

(b) Does not arise

Pension Payments at Fost Offices

1925 Shri Daljit Stngh Will  the
Minister of Transport and Communj
cations be pleased to state

(a) whether 1t 1s a fact that pen-
sione1~ have to travcel for four or five
miles to get their pensions from sub-
Po<t Offices in backward areas and

(b) 1f so, the action taken to make

pavyment of such pensions through
Branch Post Offices?
The Minisier of Transport and

Communications (Shri 8. K Patid
(a) It 1s possible that 1n some caves
they have to go to a post office more
than 4 or § miles away

(b) The Branch Post Offices doing
Savings Bank work have already
been authorised to disburse pension to
P & T pensioners drawing pensions
upto Rs 50 pm
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Ministry of Irrigation and Power

1928. Shri Dalflt Singh: Will the
Minister of Irrigation and Power be
pleased to state the number of Com-
mittees appointed by the Mimstry of
Irrigation and Power which are
functioning at present®

The Deputy Minister of Irrigation
and Power (Shri Hathi): The
following two Committees set up by
the Ministry of Irrigation and Power
are still funclioming—

1. Commuttee to exammne the
orgamsational structure of
the Central Water and Pov (1
Commission

2. Committee to investigate whe-
ther full value for the money
gpent on the Bokaro Thermal
Power Station has been
obtained

Straits/Bombay/Karachi [Pers:lan Gulf
Conference

1927. Shrl Raghunath Singh: Will

the Minuster of Transport and Com-
municatlons be pleased to state:

(a) whether it 1s a fact that the
Straits/Bombay /Karachi/Persian Guli
Conference was constituted mn  July,
1858, wath the jomnt collaboration of
Japanese American, British and Dutch
Lines; and

(b) if so, how it will affect Indian
Shipping?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Yes, Sir

(b) As far as can be envisaged now,
it does not appear that the interests
of Indian Shipping will be adverselv
affected by the formation of this new
Conference

Train Derailment

1928 Shri Sobiman Ghose: whll
the Minister of Rallways be pleascd
to state:

(a) whether it is a fact that re-
cently three wagons of a goods tram
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were deralled at Sitarampur Station
{Eastern Railway);

(b) if so, the detrils thereof; and

(c) whether compensation has been
paid to the family of the deceased?

Tne Deputy Minister of Rallways
(Shri 8. V Ramaswamy): (a) and
(b) Yes On 23-11-58 at about 13 35
hours while train No 5th  Topos:
Supply pilot was entering Sitaran.pur
Station, 4 wagons of the tramn dewnil-
ed 1n the yard The derailed wagons
struck against the signal post on whack.
two Khalasies were working Both
the Khalasies were injured Sub-
sequently, one of them succumbed to
his 1njuries while the other has res-
umed his duty

(¢) Not yet, but arrangements; are
being made to pay a sum of Rs 1,800
due under the Workmen's Compensa-
tion Act, to the family of the deceased

Food Production

929 1 Shri H. N Mukerjee:

195%  Shri Muhammed Elias:
Wil the Mimmister of Food and

Agriculture be pleased to state

¢a) the figures of food production
for each year during the decade
1947—57; and

(b) the basis on which calculaticn
about the increase of food production
during the next decade are being
made?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) The re-
quired data are given in the stale-
ment laidd on the Table [See Ap-
pendix IV annewure No 83

(b) The requirements of increased
food production are calculated for
each Plan period taking into account
such factors as (1) hkely increase 1n
the total population, (1) likely in-
caease n the urban population, (1in
Likely effects on food consumption of
jncrease  in national income and
changes in its distribution, (iv) the
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need to improve per capita consump-
tion as well as the dietary paltern
and (v) the need to counter possi-
bilities of inflationary pressures re-
sulting from hkely increase in the
level of investment.

Drain from Kalaspur to Brahmani
River, Orissa

1930. Shri B C. Mullick: Will the
Minister of Irrigation and Power be
pleased to state whether the estimated
cost of Rs 20 lakhs asked by the
State Government of Orissa from the
Centre for the construction of a drain
from Kalaspur to Brahmani river in
the district of Cutteck, Orisss  as
been sanctioned?

The Deputy Minister of Irrigation
and Power (Shri Hathi): No proposal
has been received in this ronnect.on
from the Government of Orissa

Fashion Film

1931, Shri Ram Krishan: Wjll the
Minister of Transport and Communi-
cations be pleased to state the pro-
gress made so far in the production of
a fashion film agamnst an Indian back-
ground bv a party of the *‘Harper's
Bazaar"” magazine?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The fashion film
against Indian background was
actually taken by the Independent
Television Unit from London for 1the
“Harper's Bazaar” magazine The
shots taken in India will form part
uf the film which the Independent
Television are producing on Ind:a,
Thailand and Australia The film unit
will return to London only towords
the end of this month. Thereafler,
the work of developing, proccs=sing,
commentary-writing and editing of
the film will be completed The film
is expected to be ready by May, 1959
when the Harper's Bazaar will be
bringing out a special number of their
magazine featuring India, Thailand
and Australia.
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Co-Operative Movement

1832, 8hri Ram Krishan: Will the
Minister of Food and Agriculture be
pPleased to state the nature of the
steps proposed to be taken for ex-
pPansion of co-operative movement{ dur-
g the remamning period of the
Second Five Year Plan?

The Minister of Food and Agricul-
tare (S8hrli A. P. Jain): The schemes
of co-operative development included
in the Second Five Year Plan ara at
present under mpl°mentation The
Programme for 1959-80 is under dis-
cussion with the State and will be
finalised by the end of January, 1959.

At 1ts meeting on November 8 and
9. 1958, the National Development
Council considered the role of the
ro-pperative movement m intensifying
agricultmal production and general-
1y 1n rebuilding the rural economy
and suggested certain pirogrammes
and targets to be fulfilled within the
next two years of the Second Plan
period The orgami=ational, adminis-
trative and financial measures neces-
sary for implementing the National
Development Council's Resolution are
being worked out by a  Working
Group consisting of represenilatives
of the Government of India, Planning
Commussion, Reseive Bank of Inda
and Siate Bank of India

Rallway Stations

1933 Shri Daljit Singh: Wil the
Minister of Rallways be pleased to
state:

(a) whether Government propose
to increase the number of Railwav
Stations in Punjab State during 1959-
60, and

(b) if so, the names of such stations
under consideration and the time by
Wwhich the work will be started”

The Deputy Minister of Railways
(Shri 5. V. Ramaswamy): (a) Yes.

is laid on the
[See Appendix 1V, annexure

(b) A statement
Table.
No. 84.]
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Rallway Timeo Tables

Shrl Goray:
1934./ Shri Jadhav:
S8hri Hem Barua:

Will the Minister of Rallways be
pleased to state:

(a) how many times during a year
the Railway Time Tables are ching-
ed;

(b) how many copies of Time
Tables of each Zonal Railway were
printed during the last year, and
how many of them were sold;

(¢) what were the total
expenses incurred; and

printing

(d) what was the income from the
source of advertisements?

The Depuiy Minister of Rallways
(Shri Shohnawaz Khan): (a) Nor-
mally, the Ruailway Time Tables are
changed twice a year, namely on
1st April and 1st Octlober. Time
Tables are also revised on 1gt
January and 1st July, if the alter-
ations in timings are such as to
war ant reissue of the Time Table.

(b) The information is furnished
below:—
No. of No, of
copies copics
Railway printed sold
during during
1957 1957
Central 2,54,540  2,33,007
Eastern . 3.04,000  2,55,474
Northern 2,551,500 2,37,420
Southern 4,22,000  3,84,779
Western 1,3%,000 1,27,671
North-Eastern 1,18,600 77,965
South-Fastern « 121,490 | 1,04.265
North-East-Frontier. Nct in existence in
1957.

(c) Rs. 15,07,274 Approx.

(d) Rs. 129,788 Approx.
204(Ai) LS.D.—8.
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Koitayam Head Post Office

1935. Shri Maniyangadan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many sub-Post Offices and
Branch Post Offices are there now
under the Kottayam Head Office in
Kerala;

(b) whether it is a fact that this
Head Post Office cannot efficiently
cater to the needs of all these sub-
offices;

(c) the number of Sub-Post Offices
under a Head Office in other parts
of the Madras Postal Circle;

(d) whether there is any proposal
to creale another Head Post Office
within the present Kottayam Division;
and

(e) if so, when it will be estabiish-
ed?

The Minister of Transport and Com-
munications (Shri 8. K Palib- (a)
69 Sub Offices and 218 Branch OfM-
ces.

(b) The question of affording relie?
to this Head Office is already under
examination.

(e) 35 to 50 Sub Offices.
(d) Yes.

(¢) No definite date can now be
stated.

Trunk Calls

1936. Shri Daljit Singh: Wil the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that there
is no direct line for trunk calis from
Hamirpur to other main cities of
Punjab; and

(b) if so, whether Government
propose to consider the desirability
of removing difficulties of the people
of this area in this regard?
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The Minister of Transport and
Communications (Shri §. K. Patil):
(a) Hamurpur 15 a Public Cali Office
connected via 4 other Public Call
Offices to Dharamsala ielephhone cx
change Trunk calls to other main
erties of Punjab are estublished wvia
Dharamsala Exchange

(b) The question of prov'ding
better facilities i1s under examination

EBoads in Himachal Pradesh

1937. Shri Daljit Singh: Will the
Munister of Transport and Communi-
eations be pleased to state

{(a) the total mleage of district
roads constructed by the Himachal
Pradesh Adminstration during 1958,
so far, and

{b) the total money spent on these
Toads”?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) The
information 1s being collected and will
be placed on the Table of the Sabha
in due course

Purchase of Railway Engines and
Wagons

1938. Shr1 Daljit Singh- Wil) the
Minister of Rallways be pleased to
state the amount of foreign exchange
spent by Indian Railways on purchas
mg the new ralway cngincs and
wagons during the last five yeary?

The Depuly Minister of Railways
(Shri Shahnawaz Khan)* The infor-
mation in 1espect of amount of foreign
exchange spent by the Indian Railways
for purchasing the new 1aLway
engines and wagons for Lhe 5 vears
1953-54 to 1957-58 are given as under.

(Figures 1n crores of Rs)
Imported ralway engmes (Loco-

motives) Rs. 53-06

Imported wagons Rs 12394

Em.'ﬂmcﬁgum are :xgluuw of loco-
motves mdwm recaved under
Aid  through and Colombo
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Drinking Water for Hoshiarpur
District, Punjab

1939 Shri Daljit Singh: Will the
Minister of Health be pleased to state:

{a) whether it 13 a fact that Gov-
viument have submitted any scheme
for the supply of diinking water 1n
Hoshiurpur District of Punjab,

ib) if so the details and nature of
the scheme,

(c) whether the scheme has been
approved by the Central Government
and also regarding Lajpat Rai Water
Works, and

{d) 1 so, the amount sancuoned for
cach scheme <o far?

The Minster of
Karmarkar): (a) Yes

(b) The details of the schemes are
das stated below

Health (Shri

Estimated
cost
Hosharpur W 5 .
1 Hos
Scheme 12 28 Lakhs
2 Durahra W S Scheme 13 49 lakhs
3 Bhabaur, Bass, Bara
and Bhatth W S
Scheme 1 145 lakhs
Chintpurm w s
‘4 Scheme 1 94 lakhs
s Jloshiarpur Drainage 6 79 lakhs
6, Dasuya Dramnage 3 59 lakhs

(c) Two schemes, namely, Hoshiar-
pur Dramnage and Durahia Water sup-
ply schemes have so far been
appioved

With regard to Lajpai Rai1 Water
Works, an estimate costing Rs 129
lakhs for providing electrically driven
pumping sets at Tehliwala was
received and scrutimsed by the Cen-
tral Public Health Engineering Orgam-
sation It was found that the scheme
did not qualify for central assistance

(d) Amounts are sanctioned for all
the approved schemes collectively and
not for individual schemes It s left
to the State Governmentis to allocate
the sanctioned samount for eash
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scheme A sum of Rs 60 625 lakhs has
been sanctioned to Punjab Govern
ment up to March, 1958, for then
approved urban water supply schemes

Recruitment of Supervisors for
Raflway Works Department

fShri Halder:
| Shri Dasaratha Deb.

Will the Minister of Railways be
pleased to stater

184¢

(a) whether 1t 1s a fact that on the
25th November, 1958 candidates were
called for interview at Calcutta for
50 supervisors posts for the supervi-
slon of works in the Railway Works
Department,

(b) whether 1t 1s also a fact that a
good number of 1nterview seekers were
dnven oul with the help of police, and

(c) 1if so the reasons therefor”
The Deputy Minister of Rallways

4Shri § V Ramaswamy): (a) Yes
(b) No

(c) Does not arise

tox «t G drqmR W
el § AT WA
RE¥L. WY dET wWEed) . W1y
Taw 7Y Qv faoea, e xS & warafed

NET TeUT LY F IFL F yrow |
ag T[AA A w0 w9 w

(%) =& FOv g FArly aR
gl @t farer aeas) & wfvfae
A6 WOATTHY & FaA-w ¥ A F
w1 W A araeTd uFT w1 ot vk
¢ W

(w) afz g, O =g 97 9T« 4%
we oy Ay ?

an JIRT (st Fo Vo TrwrwwTHY):
{¥) WX (¥). @ ¥ o gwar org

17 DECEMBER 1038  Wrnitten Answers 650

¢ ser aw g § e d7 doee
weEy & A F ey F 9w
T F Ao -4 F o A0 §o
() wy—frodrodt/2 et & I sw
fer wr a1 g @k Wk
qeq 3@ A G FT FEA gAY W A
o T I @ WA
A g8 orw o3 wae fwar or @ g

warawTq firstrr & ofaerfodt
gra arfray o semsi

REYR. St wJTOW wwewt : wqy
Tek T 9% qETH FY TN w3 e -

(%) ¥av ag 7 § fo gard swfedy
] I FW A i ) wwerdy
foarr & qErfasrd arao 9T SNt @
TR-4T @A 9T gemer o oy @
YT T FWTQ IO o ey w7
fear w2,

(=) afx g, @ 7 Fefr =R
fewr & frwr fafras & w=era oY oy
g, WR

() v @& AT X A=t
& wror WE oy & R A
wgfaa §Y X F6 § §8 IWET T
frar szt B 7

o IIRA (s g™ wt) -
(%) o) (&) =¥ S < sfew
oifw A qens fedt 39 fafem
( regulaton ) ¥ ety FF,
TR we-feaw di W
wqEATAT & sarA @ a7 3

() X=-srarasi w oy g fodd
Tfr frelt § fr Faud a7 o =@ o
fr @ smfot & oo afedi o
wfer &1 & o fear amar § 1 -
fod foliw s *@ & T AR
IF |



S661 Written Arawers

Bugar Cane

3943, Bhri Jadhav: Will the Minis-
ter of Food and Agriculturs be pleased
to refer to the reply given to Btarred
Question No. 275 on the 27th Novem-
ber, 1958 and state:

(a) what was the State-wise
(including the Union Territories)
acreage under cultivation of sugar
cane in the years 1956-57 and 1957-586;
and

(b) how does the cultivation com-
pare with per acre yield and recovery
per cent, in the above years, taking
into consideration the actual produc-
tion of sugar of all varieties and the
Qux?

The Minister of Food and Agricul-
ture (S8hri A. P. Jain): (a) and (b).
The information asked for is given in
the statement laid on the Table. [See
Appendix IV, annexure No 85]

Indigenous System of Medicine

1944. Shri E. Madhusudan Rao: Will
the Minister of Health be pleased to
state:

(a) whether the Government have
received any representation from the
All India Homoeopathuc Medical
Association requesting not to accept
the recommendations of the All India
Medical Council (50th Session) regard-
ing the promotion of the study of the
indigenous and homoeopathic medi-
cine; and

(b) if so, whether the Government
intend to consult All India Homoeo-
pathic Medical Association sand the
Ayurvedic and Unani Associations
before accepting the recommendations
of the All India Medical Council?

The Minister of Health (Shri
EKarmarkar): (a) Yes,

(b) As the Indian Medical Council
have not made any recommendation,
the question of consulting the All India
Homoeopathic Medical Association and
the Ayurvedic and Unani Associations
does not arise,
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Private Schools en South Easberw
Rallway

1945, Shri Panigrahl: Wil the
Minister of Rallways be plensed to
state:

(a) whether the Railway Board has
sanctioned financial asmistance in 1957-
%8 to private schools situated on South
Fastern Railway;

(b) if so, how many educational
jnstitutions have been benefited by
guch assistance;

(c) whether any assistance has been
given to private educational institu-
tions from Railway Staff Benefit Fund
in 1957-58 and 1958-59; and

(d) if so, what are the educational
institutions m S E. Railway zone whichk
pave received grant from Railway
gtaff Benefit Fund so far?

The Deputy Minister of Railways
(Shrl S. V. Ramaswamy): (a) The
gouth Eastern Railway Administration
bave sanctioned financial assistance to
private schools.

(b) 21.

(c) 1957-58—Yes, grants sanctioned
but the Stafl Benefit Fund Account not
yet debited

1958-59—N1l up to date.

(d) Andhra High School, Kharag-
pur.

Bhola Girls Middle School, Motibagh

Sleeper Control Officer

1946, Shrli Panigrahi: Will the
Minmister of Rallways be pleased to
state:

(a) whether the Sleeper Control
Officer, South Eastern Railway, Cal-
cutta went to Burma recently for
mspection of the Burma sleepers;

(b) if so, the number of sleepers
that have been arranged for import-
mg from Burma recently;

(e) whether Government are aware
that sleepers of inferior quality have
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been urranged for purchase in the
recent deal; and
(d) whether the Railway Board

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir The Sleeper Control Officer of
the South Eastern Railway was
deputed to visit Burma with a view
to co-ordinate with the State Timber
Board, Government of the Union of
Burma, the maintenance of a proper
standard of inspection according to
the Indian specification.

(b) 4,35,000 Nos track sleepers and
3500 sets of special size crossing sleepers
have been arranged

(¢) and (d) Inspection 153 m pro-
gress m Calcutta of the first consign-
ment of sleepers shipped As regards
any sleepers not conforming to the
specification found as a result of this
inspection suitable action will be
taken according to the terms of the
contract

Tube Wells in Orissa

1948. Shri Kumbhar: Will the Minis-
ter of Food ang Agriculture be pleased
to state:

(a) the amounts, 1f any, allotted to
the Orissa State Government dunng
the Second Five Year Plan period so
far for the construction of Tube-wells,

{b) the amount given so far, year-
wise,

(e¢) the names of the places, distriet-
wise, where these wells have been
canstructed; and

{d) the actual cost of each well”?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) No allot-
ment has been made by the Central
Government to the Onssa Government
for tubewell construction during the
Second Five Year Plan period. There
is, however, a provision of Rs 759
1zkhs in the Second Five Yeer Plan
of the State Government

(db) NiL
(c) and (d). Do not arise
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Caterers on the South Eastern
Rallway

1849, Shri Kumbhar: Will the Minis-
ter of Rallways be pleased to state;

(a) the number of caterers serving
on the wvarious trains on the South
Eastern Railway;

(b) the number of complaints
received during this year against these
caterers, and

{¢) the action taken thereon?

The Ddputy Minisier of Railways
(8hrl Bhahnawazx Khan): (a) The
rvestaurant care an trame on the South
Eastern Railway are all worked
departmentally.

(b) and (c) A statement of com-
plaints received during the period
Aprnl to November, 1958 and of the
action taken thereon iz laid on the
Table [See Appendix IV, annexure
No 86}

Milk Supply Schemes in Tripura

1850. Shri Dasaratha Deb: Wiil the
Mnister of Food and Agriculture be
pleased to state:

(a) the total amount spent so far
for implementing the Milk BSupply
Scheme for Tripura;

(b) the total amount earmarked for
the purpose 1n Second Five Year Plan,

(c) the total yield of milk from the
scheme mmplemented, and

(d) f the Scheme has not been
implemented, the reasons therefor?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): A statement
containing the available information is
given below* .

{(a) An expenditure of Rs 033 lakhs
was Incurred by the Tripura Adminis-
tration during 1857-58 for the purchase
of some equipments and on the con-
struction of dawry building for the
Milkk Supply Scheme at Agartala,
Information regarding the expenditure
incurred during the current financial
m on this scheme is not yet avall-
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(b) Rs. 2.46 lakhs,

(¢) The scheme aima to handle
$0 maunds of milk daily initially, but
will offer scope for expansion to handle
upte 360 maunds,

(d) The sacheme is being imple-
ampgnted. The dairy building is near-
ing completion and = part of the
equipment has been purchased.

Eresion of Ehowa! River

1851. Shri Dasaratha Deb: Wil the
Minister of Irrigation and Power be
Mloml!: -

(a) whether any representation was
received by Tripura Administration
for comstruction of Spuns at Durga-
nagar, on Khowal River to prevent
erosion;

(b) 1f so, the aetion taken thereon,

{c) whether 1t 15 a fact that a portion
of Durganagar has become now
Pakistan area due to such erosion”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply 18 1n the affirmative

(b) The matter 1s still under con-
sideration

(c) The reply 1s in the negative

Reclamation of Rudra Sagar in Tripura

1952, Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(2) whether there 15 any scheme
adopted m the Second Five Year Plan
for the reclamation of Rudra Sapar,
Suk Sagerjala, Burima and Rangapeni
in Tripura;

(b) whether these are all paddy
growing areas;

(¢) if so, the stkaps taken to imple-
ment these schemves; and

(d) if these schemes have been
the reasons therefor?

The Minisler of Feod amd Agrieni-
ture (Bt A P. Jaim): (2) Mo.
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(b) Suk Sagarjala, Rangspani and
Burima are paddy grewing aress.
Some area in Rudra Sagar is alss
available for Boro paddy cultivation
when the water level recedes in
summer months.

(¢) and (d) Do not arise in view
of the reply to part (a) of the ques~
tion.

Posts and Telegraphs Empleyess

1958, Shri Swbiman Ghoss:
Shri Aurebinde Ghosal:

Will the Minister of Transport and
Communications be pleased to state:

(a) what are the categories of the
staff 1n the Postal Department who
have been brought on Sunday duty
since the passing of the order for
granting one day off in every week to
all Postal employees,

(b) whether 1t 1s a fact that such
employees have not been paxd com-
pensatory monetary allowance as
ordered by the Government for the
last 3 or 4 years;

(c) if o, the 1easons for such non-
payment; and

(d) if the reply to part (b) be in
the negative, from which date they are
being pud and at what rate?

The Minister of Transport and Com-
munications (Shri 8, K. Patil): (a) 1)
Postal clerks, Signallers, Sorting Post-
men and Mail Peons and Packers

(11) Chowkidars, Bhusties, Malis and

(b) and (c) The categories at (a)(i)



Elecirification of Railway Lines

1964 Shri Goray:
{Sll.ll Hem Barua.

Will the Muuster of Railways be
pleased to refer to the reply given to
Starred Question No 1581 on the 8th
April 1958 and state

(a) whether the survey for electn-
fication of railway line between Igat-
purt and Bhusawal has been com-
pleted; and

(b) it 50, when the work of con-
struction will start?

The Deputy Minister of Railways
(Sl 8§ V. Ramavwamy): (a) Est-
mate for carrying out Survey has been
sanctioned recently

(b) The Civil Engineering Works
such as removal of mnfringements,
regpacing of tracks, providing adequate
clearances under foot and road over
bridges etc will be undertaken during
the BSecond Plan period Electrical
work namely installation of Overhead
equipment, modification to Signalling,
Telecommunication and  Electrical
equipment and ordenng of Electnc
Locos etc will be taken up in the
Thurd Plan when power 15 expected
to be available

Indizn Railway Officials in Pakistan

1955. Shri 8. M. Bamerjes: Will the
Minister of Railways be pleased to
state

(a) whather it = a fact that some
officials of Eastern Railway and Direc-
torate of Rad movement Iado-Pakistan
cross trafiic are posted to perform their
duties in East Pakastan st Darsana and
Santahar respectively, and

(b) if so, the steps taken to ensure
safety of their life and personal pro-
pacties in tirme of martial law there
In October, 1058*
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The Deputy Minister of Rallways
(Shrl B. V. Raxaaswamy): (a) Yes,
Swr

(b) No occasion for taking any
special steps for the safety of Life and
property of the Indlan Railwhy staff
concerned has wrsen so far

Doubling of Line

1958, Shri Bam Krigzhan: Will the
Minister of Rallways be pleased to
state

(a) whether it is a fact that contract
for the construction work of doubling
the Raillway line from Delhi Sarm:
Rohilla to Garlu Harsaru hasz been
giwven 1o retired officials, and

(b) if so the reasons therefor?

The Deputy Minister of Rallways
(Shri 8 V. Ramaswamy). (a) and (b)
Only two works (1) the construction
of two cabmns and (u) the supply of
2' and 1" stone ballast at an approxi-
mate cost of Rs 30,000 and Rs 1,81,000
respectively were let out to two con-
tractors who happened to be retired
offictals, the first of the railways and
the second of the Punjab Government
Thelr rates were the lowest offered on
open tenders
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Terminal Bullding at Jorhat
Aerodrome

1858. Shri P. C. Borooah: Will the
Minister of Transport ang Communi-
cations be pleased to state:

(a) whether there is any scheme to
reconstruct the Terminal Station
Building at the Asrport at Jorhat in
Assam;

(b) if so, the cost involved, and

(¢) when the work 13 going to be
started?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir

(b) Rs. 1.38 lakhs

(c) The work on the construction of
the Terminal Station Building will be
started as soon as the land required
for the purpose has been released by
the Indian Air Force. The land 15 ex-
pected to be released shortly

Family Planning

1859, Shri Kumbhar: Will the Minis-
ter of Health be pleased to refer to
the reply given to Starred Question
No. 428 on the 1st December, 1858, and
state the amount givem for family
planning to Orissa State so far by the
Centre?

The Minister of Health (Shri
Earmarkar): The amount sanctioned
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for family planning to Orissa State by
the Government of India szince 1954-
55 is Rs. 1,17,772.

The above amount includes the allo-
cation for Orsse State for implement-
ing the Family Planning Programme
during 1958-50 of Rs. 77,000. 1|12th of
this amount is released to the State
Government every monfh as Jump-sum
ways and means advance.

Hirakud Dam

1960. Dr, Samantsinhar: Will the
Minuster of Irrigation and Power be
pleased to state:

(a) the maximum storage capacity
of the Hirakud Reservoir and the
volume of water stored this year dur-
g the ramns;

(b) volume of water required annu-
ally for working the electric power
plant; and

(c) the average guantity of water
evaporating annually?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
storage capacity of the Hirakud Re-
servoir 1s ¢ 60 million acre feet. The
reservoir was filled to capacity te.
660 million acre feel water has been
stored this year.

{(b) The annual water utilisation for
production of power at Power House
No I i1s 748 million acre feet as per
the working table prepared in 1953.
This includes the water utilised direct-
ly from the inflow n the niver during
the monsoon and non-monsoon periods
besides draw-off from storage.

(¢) The average annual loss due to
evaporation from the reservoir is esti-
mated at 0.500 million acre feet
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Tefts on Railways

1968, Shri K. C. Jenx: Will the
Minister of Rallways be pleased to
state:

(a) how many theft cases have taken
place on Indian Rulways’ goods trains
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and parcel vans since 1052 up-to-date
zone-wise and year-wise;

(b) how many of these cases have
been placed in the category of “Run-
ning Train Theft” by the Rallway
authorities;

(c) how many of the Running Train
Theft cases have been brought to
courts for trial and the total amount
claimed by the proprietors of the goods
and how many of those cases the Gov-
ernment won since 1952 up-to-date;

(d) the amount of money paid as
compensation during this period by
the Government for the theft cases
during the period; and

(e) the amount realised as freight
on goods and the amount spemt on
court trials of the theft cases during
that period?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (e).
Information to the extent available is
being collected and will be laid on
the Table of the House.

Poultry Farming in Himachal Pradesh

1964, Bhri Daljit Singh: Wil the
Minister of Food amd Agriculture be
pleased to state:

(a) whether Government have
launched a Subsidiary Scientific Model
Poultry Farming Scheme for Himachal
Pradesh during the current financial
year; and

(b) 1f so, the details thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
No scheme entitled “Subsidiary Scien-
tific Model Poultry Farming Scheme”
has been launched m Himachal
Pradesh. The existing State Poultry
Farm at Kamlahi is, however, propos-
ed to be developed to take over the
functions of Regional Poultry Farm.
The work is expected to start from
April, 1859. The main features of this
scheme have already been explained
in reply to Unstarred Question
No. 1372 in the Lok Sabha on the 12th
December, 1958.
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Frult Canning Industry in Himachal
Pradesh

85 Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have a
proposal to start a fruit canning fac-
tory in Himachal Pradesh, and

(b) :f so, the details thereof?

‘The Minister of Food and Agricul-
ture (Shri A. P. Jain)* (a) and (b)
Under' a Central Scheme included in
the Second Five Year Plan, financal
assistance to the tune of Rs 20,000
and Rs 21,000 have been agreed to
for the current financial year
and next financial year res-
pectively, to the Himachal Pradesn
Admimnstration for setting up small
scale fruut preservation units No
unit has, however, been set up so far
by the Administration, which 1s res
ponsible for the same, but 1t 15 hikely
that this may be set up at Sinla or m
1ts suburbs to cater for the needs of
fruit growers of Mghasu District and
for ymparting training m the prepara
tion of fruit and vegetable products

Diesel Cars on Northern Rallway

1988. Bhri Daljit Singh Will the
Munister of Rallways be pleased to
state

(a) the number of diesel cars run-
ning on the Northern Ralway at
present,

(b) whether any representation has
been made to run a diesel car on
Jallundur-Pathankot Line, and

(¢) 1f s0 the action tzken thereon®

The Deputy Minister of Railways
(8hrt 8. V. Ramaswamy)- (a) None

() Yes

(e) Due to msufiment number of
Bread Gauge Diese] rail oars, it s not
proposed to operate them on the
Jullundur City-Pathankot section
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Pakistanl Seamen

1967. Shel Raghunath Sisgh: Wil
the Munister of Transpert ang Com-
munications be pleased to state:

(a) whether it 18 a fact that 30
Pakistan: seamen were arrested while
they were trymg to get their dues
from an Australian ship at Calcufta,
and

(b) 1f so, what are the facts of the
case?

The Minister of State in the Minis-
try of Transport and Communications
(Shei Raj Bahadur): (a) and (b)
Yes, Sir, thirty nmine Palkistan; seamen
were arrested at Dum Dum Airport
on the 30th November 1958 on arrival
from Austraha The seamen in ques-
tion were being repatriated as passen-
gers after discharge 1 Australia
They were arrested as they did not
possess re-entry wvisas av  reguired
under the Indian Passport Act. The
police authorities have now decided
to withdraw the prosecution cases
against them as the Shipping Master
has certified that these are bona-fide
seamen and that through inadvertance
the required re-entry visas had not
been entered n  their registration
books
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Bombay-Agra Read

1979, Shri Jadhav. Will the Minun-
ter of Tramsport and
be pleased to state

(8) wheither the work of broadening
tha Bombey Agra Road will be taken
wp during the Second Five Year Plan

Peviod,
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(b) if so, when and what amoum
will be gpent over the same; and

(¢) from what mde the work will
begin?

The Minister of State im the Minds-
try of Transport and
(Bhari Raj Bahadur): (2) Due to non-
avaulability of funds the work has
been assigned low priority and is
therefore not likely to be taken wup
before the end of the current plan
period

(b) and (¢) The total cost af widen-
ing and improvements to two lane
width is estimated at Rs 300 lakhs.
The work will be taken up at varous

sections depending on the volume of
traffic

Manmzd-Nardana-Indore Railway
Line

1971. Shri Jadhav: Will the Mims-
ter of Railways be pleased to refer
to the repltes given to Unstarred
Questions Nos 555 and 3572 on the
31st May, 1057 and the 8th May, 1958,
respectively and state whether Gov-
ernment propose to resurvey the
Manmad-Nardana-Indore Railway Pro-
ject 1n view of the changed circum-
stances after the first survey, so that
the project may be taken up in the
Third Five Year Plan?

The Depuiy BMinister of Raliways
(Shei B. V Ramaswamy): It 13 too
early to say as to whether a resurvey
will be taken up

Handling Contiracts at Gauhati

1972. Shri Hem Barma: Will the
Miruster of Food and Agriculfure be
pleased to state

(a) whether Government are aware
of certain asnomalies regarding alloca-
tien of Handlimg and Transpert Oon-
tract at the Central Food Godown,
Gauhati during the year 1058-39,

(b) if sa. whether Gevermmant have
received representohens regarding .
allocation of contract for the year 1988~
58;
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(¢) it so, whether any enquiry has
been made into the matter; and
(d) if so, with what result?

The Minister of Food and Agricul-
tare (Shri A. P. Jaim): (a) to (d).
Some representations were received
slleging certain irregularities. The
matter 1s under investigation.

Nagarjuna Sagar Project

Shri D. V. Rao:
Shri Raman:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any arrangements are
being made for the permanent hous-
ing accommodation to those employed
in the Nagarjuna Bagar Project area;

(b) it so, the number of employees
provaded with houses so far; and

(¢) how many more will be provid-
ed in the near future?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) 2284.
(c) 810.

1973.

Embezzlement

1974. Shri B. N, Kureel: Will the
Minuster of Transport and Communi-
-cations be pleased to state:

a) whether public money was em-
bezzled from the Kachehri-Post Office
-Savings-bank Ra: Barreh (U P.);

(b) if so, the total amount involv-
ed;

{c) the persons held responsible for
embezzlement;

(d) the number of persons affected;
and

(e) whether Government have
arranged the payment of money io the
persons concerned?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
Yes.

17 DECEMBER 1058 Written Anowers 3678

(b) Rs. 76,408 during a period of 7
Fears.

(c) One person committed the act
but 31 other persons are involved for
facilitating it.

(d) 78 Savings bank depositors.

(e) Not yet. Claims cannot be en-
tertained until Court cases are con-
cluded.

Division Head Quarters at Olavakkode

Shri A. K. Gopalan:
““'{Shri Kunhan:

Will the Minister of Railways be
pleased to state:

(a) whether the Government of
India have received any complaints
from the public that letters, represen-
tations etc. sent to the Division Head-
quarters at Olavakkode in Southern
Railway do not bring any response
even after a long time; and

(b) 1t so, what steps Government

propose to take to improve the effi-
ciency of the Division Headquarters?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise,

Revision of BSeniority In Assistants
Cadre in Raillway Board

Shri A. K. Gopalan:
Shri Ennhan:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1097 on 28th
August, 1958 angd state:

(a) whether the question of revision
of seniority 1n the Assistants cadre in
Railway Board has since been finalis-
ed; and

(b) if not, the reasons for delay?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Not yet.

(b) Detailed examination is being
made of the representfations made by
the different groups of staff concern~

1976.



$679  Written Answers

W ® nne o e

teee. Wt wew wbw: W
cfoager Wt Were TRt w43
AT, (e ®  wwrafer s
g oY o 3y wEd, teys &
warafen wer gwT yve & S
;minwﬁﬁmmﬁ

() =& & o &%
EF &1 g 7 fawrr 77 & fog
JAT AIT AR W fasy o
wEaT 37 &7 9y frvww fear man
9T, AP WIT 9T 6IF & Yeuw
T F g 7 fraty & w14 R
waaw wr owahr gf @

(&) 3@ 73% & Teis W &
foe w7 a5 % e wqamw fem
M qF g,

(7) %% &z & 97 ¥4 &
¥ qU T AW AT wWraT &
arY &,

17 DECEMBER 1958  Written Answers 5680

Wood for Construction of Gliders

1078. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t 18 a fact that special
type of wood 18 available in Spite and
Lahaul areas of Punjab,

(b) whether this wood can be used
In construction of ghiders too, and

(c) if so, the details thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (e¢)
Government have no Information
about the availability of the special
type of wood m Spiti and Lahaul
which can be used for the construction
of glhiders, but they are aware that the
Kulu spruce is generally comparable
in quality to spruce obtained from
foreign countries for the construction
of ghiders The Kulu spruce was used
by the Technical Centre of the Ciwvil
Aviation Department for the construe-
tion of a two seater “Ashwimi” glder
prototype which was recently test

flown
Scarcity Conditions in Punjab

1979 Shri Daljit Singh. Will th
Minister of Food and Agriculture be
pleased to state

(a) whether 1t 1s a fact that scarcily

condiuons are prevaiing in  hully
areas of Punj)ab, and

(b) if so, the quantity of foodgrains
supplied by the Centre during Novem-
ber and December and to be suppled
during the rest of the months durning
the scarcity period?

The Minister of Food and Agricul-
ture (Shri A. P. Jam): (a) and (b)
No, sir Small quantittes of food-
grains are, however, bemg distribut~
ed by the State Government in the
hilly areas to help the local people
About 3,400 tons of wheat and 250 tons
of rice were allotted from Central
Government stocks for thus purpose-
for the period January to November,

1958



1986, Shri Daljit Siagh: Will the
Minister of Community Development
be pleased to state

(a) the number of Communitv
Development Projects at present work-
mg n Himachal Pradesh; and '

(b) the names of places where they
are located?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) and
(b) A Statement ;s laid on the Table
[See Appendix IV, annexure No 80]

Orchards in Punjab

1981. Shri Dalfit Singh: Will che
Minister of Food and Agriculture be
pleased to state

(a) whether the Punjab Govein-
ment have approached the Central
Government for assistance for the
development of orchards in Punjab

(b) whether the State Government
have submitted any scheme fur the
purpose, and

(c) it so, the details thereof?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) Yes

(b) Yes A scheme was submatted
by the State Government 1n 1857-58.

(c¢) The scheme aims gt the deve-
lopment of fruit orchards by provid-
mg financial assistance for planting
new orchards and by making neces-
sary techmical advice avalable to
fruit growers

The details of the scheme are gs
follows:
Particulars
1. Targets

2. Amounts m} Subady Rs. 64,100/-
tioned by the Cen-
tral Government

was inte
Punjab State d that year. The
detsils of that (which wis
not started) are as follows

to be rcuvenated.

2. Amounts wanc Sobwdy  Rs. 25,600/-
tuoned by the [ing-term Loin Rs
Central Govern-  6,00,000/-.

ment Short-term Loan Nil
3. Share of the Rs. 25,600/-.

State m-

ment

Cashewnut Culiivation in Punjab

1982, Shri Daljit Singh: Wil the
Minister of Food and Agriculiure be
pleased to state

(a) whether Government have a pro-
posal to ymplement any scheme for
cashewnut cultivation n hilly areas of
Punjab,

(b) whether any amount has been
allotted in this regard, and

(¢) if so, the details of the scheme?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No

(b} and (c) Do not arise

Cerruption Cases

1983 Shri  Daljit Singh: Will the
Minister of Railways be pleased to
state the number of corruption cases
pending on the Northern Rulway &8
on the 30th November, 18587

The Deputy Minister of Raflways
(Bhri Shahmawas Khas): The totsl

number of corruption cases pnm
on the Northern Railway as on
November, 1058 15 311,
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Rallway Bridges damaged during
Rains

1984, Shei  Dalfit Singh: Will the
Mimister of Railways be pleased to
state:

(a) the number of Railway bridges
damaged on the Northern Railway and
the extant of damage owing to floods
during the current year; and

(b) the places and the pemod for
which railwav traffic was conseguently
dislocated?

The Deputy Minister of Railways
{Bhrl §. V. Ramaswamy): (a) No
brdge was damaged ownng jo flopds
in the current year

(b) No dislocation was caused by
damage to bridge structures as such
as mentioned in (a) above

Waiting Reems

1985. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the numbér of waiting rooms
with places constructed during 1958-
59 so0 far on the Northern Ruailway;
and

(b) the number of wating rooms
iepaired and the cost thereof?

The Deputy Minister of Rallways
(Shri Shabkmawax Khan): (a) Seven
waiting rooms have been constructed
during 1838-38 so far, at stations
mentioned below

(1) Jwalamukhi Road
(1) Ellanabad
(i) Malihabad
(iv) Rajaka Sahaspur
{v) Jalesar City
(v1) Awagarh
(vi1) Etah
(b) No separate records or accounts
lor waiting rooms are kept, as they
forse a part of the statien buildmng,
the repairs and mantenance cxpendi-

ture of which is again bulked with
service buildings in general.
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Ropeway Between Jammu and

Srinagar

1988, Shri Hem Raj: Will the Minus-
ter of Transport and Communications
be pleased to state:

(a) whether the Jammu and Kasgh-
mir Government have approached the
Central Government for a loan, sub-
sidy or grant for the construction of
4 ropeway for connectmg Jammu and

Srinagar; and
(b) 1f so, the gmount asked for?

The Minister of State In the Minis-

try of Transport and Communications

(Shrl Raj Bahadur): (a) No.

(b) Does not arise
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National Highway between Hyderabad
and Bangalore

1990. Shri Agadi: Will the Minister
of Transport and Commumcations be
pleased to state

(a) whether a scheme for National
Highway between Hyderabad and
Bangalore has been approved,

(b) if so, what are the Districts that
are covered by this Highway, and

(¢) the expenditure estimated”

The Minister of State in the Munis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Hydeiabad-
Bangalore road 1s a section of Bana-
ras-Kanya Kuman road, which has
already been declared National High-
way No 7

(b) The Section passes through
Hyderabad, Mahboobnagar, Kurnool,
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Anantpur Districts of Andhra Pradesh,
and Kolar and Bangalore Districts of
Mysore

(c) The total estimated cost of
development works on this section is
Rs 2336 lakhs

Rallway Tickets

1991, [ Shri H N. Mukerjoe:
'\ Shri Tangamani:

Will the Minister of Rallways be
pleased to state.

(a) whether there is any truth in
the report in “Hindusthan Standard”
(Calcutta Edition November 4, 1858)
that an enormous number of raillway
tickets of the face value of a very
large sum of money have been found
lyimg 1n  the Howrah Ticket stock
Office,

(b) whether it has been the practice
to change by ink the price of tickets
printed long ago and sell them to the
pubhlic,

¢) whether such practice has not

d to much corruption and loss tn
T1ulways, and

(d) whether proper accounts havc
been kept of such stock and of the

wnner of their disposal?

The Deputy Mmmster of Railways
(Shri Shahnawaz Khan). (a) Yes
about 112 lakps of surplus and obso-
lete tickets, pending destruction arec
kept duly bundled in safe custody in
the Ticket Stock rooms at Howrsah
station

(b) In the event of any revision in
passenger fares, pending supply of
fresh tickets showing the current faras,
the practice has been to issue tickets
to passengers from the existing
stock, correcting the faies in ink by
hand But the tickets referred to in
answer to part (a) of the question are
obsolete tickets not intended to be so
used

(c) No
(d) Yes, proper accounts are kepi
of such stocks and their disposal

About 25.000 tickets are being des-
troyed daily under competent supervi-
sion
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Train Accldent

1998, Shri Sangnomm: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that on 21st
November 1858 an accident took place
at Dusi Railway Station on the South
Eastern Railway zone as a result »f
which a bollerman died;

(b) whether any enquiry has been
made into the causes of the accident;

{¢) whether any compensation has
been given to the dependents of the
deceased; and

(d) if so, to what extent?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes

(b) Yes.

{(¢) No, not yet. Compensation
papers are under preparation,

{(d) Does not arise.

Oil Sardines

1993, Shri V. P. Nayar: Will the
Minister of Food and Agricuitare b»
pleased to state:

(a) whether it is a fact that precise
information relating to many funda-
mental aspects of the bioclogy of Q.
Sardines is not yet available; and

(b) if so, the steps taken, if any to
get such information which is neces-
sary for the development of Oil Sar-
dine fishery?

The Minister of Food and Agricul-
ture (Shrli A. P, Juin): (a) and (b)
Investigations on wvarious aspects
relating to Oil Sardines are in pro-
gress.

Goods Train Collision

1994. Shrl Raghunath Bingh: Will
the Minister of Rallways be pleased
to state: "

(a) whether 1t is a fact that on the
25th October, 1058 at Bisra Station
near Rourkela of South Eastern Rail-
way a goods train collided with the
brakevan of a standing goods train

204 (Al) LSD.-0.
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(b) 1f so, the causes of the accident?

The Deputy Minister of Rallways
(8hri 8, V., Ramaswamy): (a) On
25-10-1938 at about 4:52 hours while
No. 601 Up Goods train was standing
at Bisra Station, train No. 6034 Up
Goods entered the same line and eol-
lided with the rear of 601 Up Goods
train. As 3 result of this, the Brake-
van of 6801 Up Goods train and a
vehicle next to it capsized, The Guard
of 601 Up was thrown off the Brake-
van and he died instantaneously.

(b) 603A Up Goods train was ad-
mitted on a blocked line,

Labour Camps in Delhi

Shrimatl Sucheta
1995, KEripalani:
Shri E. Madhusudan:

Will the Minister of Health be
pleased to state:

(a) how many labour camps are
there in Delhi and what 1s the popula-
tion of each;

(b) whether any scheme has been
drawn up to shift these camps to per-
manent sites; and

{c) if so, whether Government pro-
pose not to disturb these camps till
they are shifted to the permsnent
sites?

The Minister of Hexlth (Shri Kar-
markar): (a) No survey has yet heen
carried out by any authority to find
out the number of labour camps in
the whole of Defhi. The New Delhi
Municipal Committee had carried out
a survey in 1858 of gil the huts in
their jurisdiction. A statement show-
ing the mame of the locality. the
number of huts existing at that time
and the number of huts existing at
present is laid on the Table, [See
Appendix IV, annexure No. 91].

(b) and (c). No scheme has been
drawn up so far. However, a Come
mittee has been appointed to go into
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the problem of the growth and 2xis-
tence of labour basties, jhonpris and
jhuggis 13 m the urban areas of Delhi
and to make concrete suggestions for
its solution, including the selection of
suitable sites. The report of Commut-
tee is awaited. Necessary action will
be taken on receipt of the recommen-
dations of the Committee. In the
meantime no camps are being remov-
ed

Manjri Type Schools in Tripura

1995-A. Shri Dasaratha Deb: Wil
the Minister of Food and Agriculture
be pleased to State:

(a) the total amount allotted for the
Second Five Year Plan period for
establishing Man)r1 type of schools by
Tripura Administration,

(b) total amount spent so far,

(e) if no money has been spent,
whether this scheme has been aban-
doned; and

(d) if so, reasons therefor?

The Minister of Food and Agricul-
ture (Shrli A, P, Jain): (a) Rupeex
three lakhs

(b) Nil
(c) Yes, 8Sir.

(d) The reasons are that (1) some
tacilities for training in agricultural
methods already exist in Tripura and
(1) the plan ceiling for agriculturc
had to be reduced and all the schemes
in the agricultural sector had 0 be
adjusted within the revised ceiling
fixed by the Planning Cemmussion

Fuair- Price Shops In Bihar

1995-B. Bhri Shree Narayan Das:
Will the Minister of Food and Agri-
cuiture be pleased to siale:

{a) whether it is a fact that the
supply of foodgrains to fair price shops
in rural areas 1 the state of Bihar
has been stopped recently;

fb)i!so.themmthereoa;
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(c) the number of such shops as
are still being supplied foodgrains for

sale;

(d) the off-take of foodgrains during
October, November, and during the
first week of Decembper; and

(e) whether the State Govérnment
of Bihar has ceased asking for the
supply of foodgrains for the coming
months?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir.

(b) Does not arise.

(¢) The number of fair price shops
functioning in the State of Bihar on
19-11-1958 was 17,045

(d) October : About 102 thousand
{ons

November : About 61 thousand tons
December : About 8 thousand tons
(First week only).

(e) No, Sir

Floor Price of Jute and Mesta

1195-C. Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether 1t is a fact that the
Indian Central Jute Commttee has
urged upon Government to fix imme-
diately the floor price of each grade
of jute and mesta; and

(b) 1f so, the nature of the decision
taken in this respect” .

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): (a) Yes

(b) No decision has yet been taken

Export of Grapes and Mango Pickles

1995-D. Shri Jadhav: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what amount of Foreign Xx-
change was ea~ned by the export of
grapes and mango pickles in the years
1957-58 and 1058-50 so far;

(b) the different States and Union

Territories  exporting . the above
articles;
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{c) whether it is a fact that Nasik

District in Bombay State is the big-

gest centre of mangoes and grapes;

(d) whether Government propose to
eonsider the desirability of encourag-
ing the co-operative societies there lo
‘export the above articles; and

(e) the countries to which the above
articles are being exported?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): (a). The imn-
formation is available in the publica-
tion of Monthly Statistics of the
Foreign Trade of India, publiched by
the Ministry of Commerce and Indus-
iry. A statement of exports of grapes
and mango pickles extracted from the
journal is laid on the Table
[See Appendix IV, annexure No. 82]

(b) Grapes

Bombay
Mango pickles

1 Bombay.
West Bengal
Madras.
. Mysore.
Delhi.
Punjab.

(e¢) No.

tion for grapes
mangoes,

(d) Yes, Sir.

(e) The information is available In
the trade journal referred to at (a)
The names of the eountries are how-
ever indicated in the statement laid
on the Table [See Appendix IV, an-
nexure No 821

Telephone Equipment

1995-E. Shri N. R. Maonisamy: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the items which are now im-
ported for the Indian Telephone In-
dustries in Bangalore and the value
thereof; and

(b) whether the telephone equip-
ment is exported to Burma?

N SO

It 13 a centre of produc-
only and not for
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The Minister of Transport and Com-
munications (Shri §. E. Patil): (a)
and (b). The on is being
collected and will be laid on the Table
of the House.

Recovery of Agricultural Loans

1985-F. Bhri L. Achaw Bingh: Wili
the Minuster of Food and Agriculture
h2 pleased to state:

(a) whether the attention of Gov-
crnment has been drawn to the 3rd
Evaluation Report wherein it 18 stat-
ed that the machinery of recovering
loans has not been strengthened for
handling the greatly increased volume
of recovery works involved and ar-
rears have been mounting due to lack
of adequate co-ordination between the
advancing agency and the recovering
agency for the agricultural loans; and

(b) 1f so, the steps taken in the
matter?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) and ¢b)
Yes The attention of States has been
drawn to the necessity for improving
collection of arrears to recoup their
resources

Stray Cattle in New Delhi

1995-G. Bhrimati Sucheta Kripalani:
Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether it iz a fact that stray
cattle are causing nuisance in New
Delhi;

(b) whether it is also a fact that
these stray cattle hail from the neigh-
touring localities; and

(c) if so, the measures proposed to
ke taken in this regard?

The Minister of Food and Agrienl-
ture (Shrl A, P. Jain): (a) and (b).
Yes.

{c) (1) Five Strav Catching Squads
under the New Delhi Municipal Com-
mittece, Delhi Municipal Corporation
and the Delhi Cantonment Board ar-
range regular raids to round up stray
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cattle. These squads sre catching on
an average sbout 1606 stray cattle
per month;

(i) The services of the  Central
Cattle Catchung Party appointed at
the instance of the Ministry of Food
and Agriculture have sise been placed
st the disposal of the local bodies;

(ul) With a view to discomaging
cattle owners from letting loose thelr
cattle, the penalty for release lor im-
pounded cattle has been ernhanced
from Rs, 20 to Rs 30 per cattle; and

v} linder the Delh: Milx Supply
Scheme, 1t is proposed to rehouse as
many of these cattle as possible The
details of the schame are being work-
ed out.

12 hrs.
PAPERS LAID ON THE TABLE:

AmzNpMmENT TO MoToR VEHICLES RULES
roR MANIPUR

The Minister of State in the Minis.
try of Transport snd Communications
(Shrl Raj Bahadwr): I beg to lay on
the Table, under sub-section (3) of
Section 133 of the Motor Vehicles Act,
1930, a copy of Notification No. B-TP/
24/56/57-8 dated the 26th November,
1058 making certain amendment to
the Motor Vehicies Rules for Manipur,
1951, published in the Mamipur Gaz-
ette. [Placed in Librgry See No.
LT-1131§58)

Avpir RergrT, DEFENCE SERVICES

The Minister of Revenue amd Civil
Expenditure (Ds. B. Gopals Reddl):
1 beg to lay on the Table, under Arti-
cle 161(1) of the Constitution a copy
of the Audit Report, Defence Services,
1988 (including Report on the Appro-
priation Acoounts of Defence Services
and the Coramercial Appendix thereto
for the year 1986-37). [Placed in
Library. See No LT-1132/58].

17 DECEMBRR 1958 Calting Attention 0 S8}

Matters of Urgent
Publiy Importanor
Rerry vo Memtoranviae on Dmaeaies
ror Grants (RarLwArys)

The Deputy Minister of Rallways
(Shri Shahnawas Khan): I beg o
lay on the Table a copy of the state-
ment containing repty t0 a memoran-
dum received from a Member in con-
nection with Demands for Grants
(Railways) 1968-59. [Placed in Lib-
rary. See No. LT-1188/58.]

12.02 hre.

COMMITTEE ON PRIVATE MEM-
BERS" BILLS AND RESOLUTIONS

TRIRTY-THIRD REPORT

Sardar Huokam Singh (Bhatinda):
I beg to present the Thirty-third
Report of the Commuttee on Private
Members' Bills and Resolutions.

12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DEVELOPMENT OFr AIRPONTS

Mr Speaker: Shr: Naushir Bharu-
cha to call the attention of the Min-
1ster of Transport and Communica-
tions to the programme for the deve-
lopment of airports at Bombay, Cal-
cutta and Delhi for reception of jet
aircraft I find the hon. Member is
absent. Usually, when hon. Members
are absent, such statements are laid
on the Table for the informatiom of
the House as a whole.

The Deputy Minister of Civil Avia-
tion (Shri Mohiunddin): I beg to lay
the statement on the Table of the
House.

Statement

Government are taking adequate
action for the development of the
three international airports at Bom-
bay, Delhi and Calcuita o make thess
fit for jet transport operations.
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(Amendment) Bill

At Santa Cruz Airport, Bombay, a
scheme costing Rs 4 crores has been
sanctioned for the extension of run-
way to 10,500 ft initially and to
12,000 ft. later on, 1! necessary. The
high cost of the scheme is due to the
reasons that 1t includes the cost of
scquusition of additional land to enable
the runway being extended to 12,000 £t
in future, if necessary, and also the
cost of cutting the tops of four hills
located to the east of the awrport to
bring them down to a safe height.

At Delh1, a scheme costing Rs, 1-8
crores for the construction of a new
runway, 10,500 ft long at Palam Air-
port, has been sanctioned to facilitate
the operation of jet transport aircraft
The work 1s expected to be completed
before the end of 1860 and in the
meantime, the existing mstrument
runway 1s undergoing special repairs
to enab'e 1t to handle all the traffic
coming to Palam before the new run-
way 13 completed

At Calcutta, a scheme costing
Rs 3 23 crores has been sanctioned
for the extension of runway and con-
struction of a new termmal bulding
at Dum Dum Airport The runway
at Dum Dum 1s being extended to
8,500 ft mnitially and 1t will be fur-
ther extended to 10,500 ft later on,
if necessary

Government are keeping a close

watch on the execution of the works
at all the three airports so that the

construction works may proceed
according to schedule

12.04 hrs.

DELHI LAND REFORME (AMEND-

MENT) BILL*

The Minister of Home Affairs (Pan-
dit G. B. Pant): I beg to move for
leave to introduce a Bi'l further to
amend the Dell: Land Reforms Act,
1964,

Mvr. Bpeaker: The question 18

. “That leave be granted to intro-

duce a Ball further to amend the
Delhu Land Reforms Act, 1954".

The motion was adopted.

B:nﬂlﬂ.l.hut: 1 introduce the
1.

——

DELHI PANCHAYAT RAJ (AMEND-
MENT) BILL*

The Minister of Home Affairs (Pan-
dit G. B, Pant): I beg to move for
leave to mtroduce a Bill further to
amend the Delh: Panchayat Hay Act,
1954

Mr. Speaker: The question 1s

“That leave be granted to intro-
duce a Bill further to amend the
Delln Panchayat Ra) Act, 1954"

The motion was adopted

Pandit G. B. Pant: I introduce the
Bil!

1205 hrs.

COMMITTEE OF PRIVILEGES
SixTH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to move

“That this House agrees with
the Sixth Report of the Committee
of Privileges laid on the Table on
the 12th December, 1958"

Mr Speaker: Motion moved.

“That this House agrees with the
Sixth Report of the Committee of
Privileges laid on the Table on
the 12th December, 1958"

Sardar Hukam Singh: Some infor-
mation may be required about this
report. Earlier, this House adopted the
3rd report of the Committee of Pri-
vileges Shr Valvi, an hon Member
of this House, was required to be

*Published n the Gazette of India Extraordinary Part II—S8ection 2.

dated 17-13-58.
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present before the Privileges Com-
futtee of the Bombay Legislature. He
was required to be present as a witness
in proceedings before that commut-
tee. The legislature sent a message
to you, Sir, and therein a request was
made that Shr1 Valvi might be given
pernussion to appear before that com-
mittee. You referred that message to
the Pnivileges Committee and the
Privileges Committee recommended
that the necessary permussion mght
be given. The House adopted that
report and that 1s the 3rd report of
the Committee of Privileges.

Now, some doubts had arisen as to
whether the same procedure prevalent
between the two Houses of the Bri-
tish Parliament—the House of Com-
mons and the House of Lords—could
be adopted by us here so far as our
various State legislatures are concern-
ed We agreed in the previous report
that so far as the two Houses of Par-
liament were concerned, the same pro-
cedure might be adopted, that 1s, if
one House or any of 1its committees
required the presence of a Member
of another House, then, a mes>age
might be sent to the Presiding Officer
and the message should state the pur=-
pose for which the Member's presence
was required, because that also shall
be examined by the other House.
Then, that 1eference mught be made
to the Commuttee of Privileges and the
Commuttee of Privileges might exa-
mine 1t and make a recommendation,
and then the leave of the House might
be given in the form that if the Mem-
ber so wished permission i1s given and
he could go.

Some of the Members had expressed
certain doubts whether, 1n a federal
system such as we have got m this
country, the same system could be
adopted Therefore, we examined the
whole position in our Committee .

Mr. speaker: The position as bet-
ween the Centre and the States ...

Sardar Hukam Bingh: Yes; between
the two Houses of Par.iament and bet-

weeh the Houses of Parliament and
the 'State legislatures inter se, as well
as between one House of the State
legislature and the other. We ailso
sought the opimon of the Attorney-
General 1 that case and he assisted
us with his opimon. He said that
because we have not enacted any laws
so far as the rights and privileges of
the Members are concerned, we ought
to be guided by the system that those
two Houses of Parhament in Britain
have, namely, the House of Commons
and the House of Lords, and that
therefore we should follow the same
system This was his advice that we
recewved and then we discussed 1t, and
we came to the conclusion that until
some specific law 1s made by our Par-
hament we have to follow the same
procedure that 1s prevalent in Eng-
land, because the whole thing 1s based
on this 1dea, namely, that every House
1s indupendent and if it wants to pro-
tect 1ts independence and guard 1ts
indepundence, against all encroach-
ments, then this independence 15 not
confined only to these two Houses but
every House of the State legislature
Thercfoie, we have agreed with that
advice and made this recommenda-
tion which 1s contamned 1n this 6th
rcport of ours, and we have made
thice rccommendations. The first
recommendation 1s.

“The Committee are of the opi-
nion that the House should not
permit any one of its Members to
give rvidence, before the other
House of Parhament or a Commit-
tee thereof or before a House of
State Legislature or a Committee
thercof, without a request desir-
ing his attendance and without the
consent of the Member whose
attendance 1s required. . . v

“Further, such requests from
the other House of Parhament
or a Committee thereof or
by a House of State Legisla-
ture or a Commuttee thereof ought
to express clearly the cause and

.
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purpose for which the attendance
of the Member ig desired.”

This 13 also necessary, so that the
Commuttee and the House mught see
whether for that purpose, the Mem-
ber ought to be allowed io go there
as a witness or not, so that he mught
net be confronted with such questions
on such matters for which the House
might not think it deswrable for hum
to appear before that House. The
second recommendation 13 as follows:

“The Commttee recommend
that no Member of the House
should give evidence before the
other House or a Commuttee there-
of or before a House of State
Legislature or a Committee there-
of without the leave of the House
being first obtained.”

Shri Ranga (Tenali). That means,
when the House 1z not 1n session, the
Speaker will give the permussion.

Sardar Hukam Singh: I am coming
to that. The third recommendation
18.

“When a request 1s received
seeking lcave of the House to a
Member to giwve evidence before
the other House or a Commuttee
thereof or befoie a House of
State Legislature or a Com-
mittee thereof, the matter may
be referred by the Speaker to the
Commuttee of Privileges, On a
report from the Commuttee, a
motion may be moved in the
House by the Chairman or a Mem-
ber of the Committee to the effect
that the House ngrees with the
report and further action should
be taken in accordance with the
decision of the House."

This matter also was considered,
vz, when a message 18 received by
the Speaker when the House 1s not In
session, whether the same procedure
should apply or there ought to be a
different procedure. We came to the
conclusion that even if the House 18
_not 1n session, the same procedure
should apply. There were certan
opinions, of course, that in anticipa-
tion of the sanction of the House, the
Speaker could gwve that permission

[for the moment. But then again, the
motion shall have to be placed before
the House and the same principle
followed In every case.

These are the recommendations con-
tained in the report.

Mr. Speaker: Hon, Members may
be under the impression that appar-
ently 1t appears to be a small matter,
but I would reguest them to read the
report; 1t 18 a very important matter
The conflct arises very often. When
hon Members pass some legislation
here, 1t ought not to be open ta the
other House to take a Member of this
House to task and call him before
that House or that commttee and
terrorise hum ~ I am saymng 1t as an
instance Takmg any other House, it
might terrorise, question and cross-
examine the Member as to why he
voted 1n favour or not in favour of a
particular thing It will seriously
interfere with the independence of
Members of this House. It is not an
easy matter Normally, when any-
body 1s asked to appear before a court
of law to give evidence, we do not go
into that matter, we leave it to him
and his vakil to defend himself. But,
between one House and another
House, 1t 1s not so easy.

If we pass some legislation here
and if one State Legislature does not
like i1t—supposing 1t is on a concur-
rent subject—it mght ask the hon.
Deputy Speaker to go there and ex-
plain why he voted this way or that
way It 15 impossible. Otherwise, the
privileges of the House would be actu-
ally nullified 1f we do not put in these
restrictions We are only copying the
practice m the House of Commons.
After so much of experience there,
they have come to the conclusion that
without the permission of the House.
no member of the House ought to go
andawurberontheothernouse.n
1s not as 1if it 18 entirely within the
competence of the individual to go.
Of course, first of all he must consent
to go; even then, the House must
agree to his going and giving evidencs.



Sardar HMukam Singh: Otherwise,
it would be contempt of the House

Mr. Speaker: The House must
have knowledge of the purpose for
which be 15 invited. With all these
restrictions, 1t 15 open to the House
to give or not to give the permuasion
Let it not be left enurely to the
Speaker When this House 13 not in
sension, why should they be in a
harrry? Let them wait 1l this House
meets 1 do not know if any other
Legulature can say, “we will have
the examination only on such and such
day® I do not want to take this res-
ponsibility I would hke this House
w conader ‘he matter Shr1 Ranga
seys that when this House 13 not in
wsession, the Speaker must give that
permussion, as if this House 1s bound
hand and foot always to go on supply-
ing information to any other House,

even though 1t might be inconvenient
to us

So, this 1s mainly to safeguard the
privileges of this House and make 1t
passible for any hon Member here
to speak out his mund, without his
bemng forced by anybody else to dis-
close the reasons for his having acted
ane way or the other That 1s the
reason behind this.

8hri Goray (Poona) We were told
just now that the practice followed
in Britain has been taken into consi-
deration But was the practice follow-
ed 1n the USA taken into considera-
tion, because m USA, there 1s a
Federal Government and it is more
analogous with the sort of Govern-
ment we have?

My, Speaker: ‘There 15 a special
article in the Constitution—article
105(3)—which says, so long as we
have not passed any law relating to
privileges, the powers and privileges
of qur House are equated to those of
the House of Commons at the com-
mencement of the Constitubon Of
course, 1f the suggestion had been

made to the hon Deputy Speaker
earlier, he would have called for

suggestion that the Speaker might be
given that residuary power But I am
very glad indeed that you have slu-
gintad *ho whndne st W e b
recommendations made by the Privi-
1eges Commuttee

I am also extremely glad that this
;5 8 unamimous recommendation on
the part of the Privileges Commuttee
i am whole-heartedly in favour of
these recommendations and I am also
¢xtremely glad that with a wvigilant
¢ye the privileges of thi, House are
jntended 1o be protected effectively
§f am convinced that these three
yecommendations made by the Privi-
jeges Commitiee would certainly
strengthen us and also strengthen the
Members of the other House also
vis-g-tv1s anybody elsc who mught
possibly try to dwarf the prnivileges
and freedom of thus House

Shrimati Renn Chakravartty (Basir-
hat) I want a clanfication I
believe at the Speakers’ Conference,
vou were pleased to refer the matter
to all the State Legislatures as to
what <hould be the procedure if some
State Legislature has something
against some Member of this House.
1 believe certain State Legslatures
have enacted legislation saying that if
they have anything agamst any Mem-
ber of this House, they will refer it
to this House Such legislation has
already been passed by certain States.
So, 1t 1s only right that we should also
engct some legislation m this respect.
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Mr, Speaker: The hon. Member
refers to another matter and she 13
evidently under the impression that
both of them are related. This one
relates to a witness; the other one
relates to contempt, where somebody
13 summoned and asked, “Why did
you make a statement of this kind?
There 1s a breach of privilege” In
the matter relating to Shri N. C. Chat-
terjee, there was a unanimous agree-
ment between the two Houses If any
Member of a particular House or
Legislature says something against the
other House or some other legislature
takes exception to a statement made
by a8 member of this House, they do
not have junisdiction straightway
agamst him  They must lock into that
matter and if they feel that prma
facie a breach of privilege of the
House has been committed, they refer
1t to this House, because he 1s a mem-
ber of this House and we look into it
and submit whatever action we con-
sider necessary So, there are safe-
guards I would request the hon
Member to look into all that and se~
if, in spite of them, something more
1s neccssary They are sufficient and
adequate for the present Let uslook
into 1t as and when particular points
arise

The question 1s:

“That this House agrees with
the Sixth Report of the Commuttee
of Privileges laid on the Table on
the 12th December, 1958."

The motion was adopted.

—_—

1220 hrs.

APPROPRIATION (NO 5) BILL

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
I beg to move*®

“That the Bill to guthorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the

Biu

service of the financial year,
1958-59, be taken into considera-

tion "
Mr. Bpeaker: The question is:

‘““That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Cansolidated Fund of India for the
service of the financial year,
1958-59, be taken into considera=-
tion."”

The motion was adopted.

Mr. Speaker: I will now put the
clavses to the vote The guestion is:
“That clauses 2 and 3, the Sche-
dule, clause 1, Enacting Formula
and the Title stand part of the
Bill”,
The motion was adopted.

Clauses 2 and 3, the Schedule, clause
1, Enacting Formula and the Title were
added to the Ball

Dr. B. Gopala Reddi: I beg to
move

“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed”.
The motion was adopted.

1222 hrs
DELHI RENT CONTROL BILL—contd.

Mr. Speaker: The House will now
take up the further clause by clause
consideration of the Bill to provide
for the control of rents and evictions,
and for the lease of vacant premises to
Government, mn certain areas in the
Union Terntory of Delhi, as reported
by the Joint Committee, The time
allotted for this Bill i1s ten hours, out
of which 6§ hours were taken for
general discussion and 44 minutes for
clause by clause consideration. We
have now got 2 hours 46 mmutes. Now
it 15 1220 We will conclude it hy
about 3 o'Clock.

We have to take up clause 8. Are
there any amendments?

*Moved with the recommendationof the President.
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Shrl Braj Raj Singh (Firozabad):
They were all moved yesterday.

Shrl Parulekar (Thana): I do not
wish to repeat the arguments advanc-
ed on an earlier occasion in support of
the amendment for the deletion of
sub-clauses (2) (a) and (2) (b) of
clause 6, because 1t will serve no
udeful purpose, except to give an
opportunuty to the hon Mimster to
répeat the arguments which he had
advanced earlier on several occasions

1223 hrs.
[Mr Depury-SPEAKER it the Chair]

On this occasion I wish to draw the
attention of the House to two issues
of an important nature, which are
covered by sub-clauses (2) (a) and
(2) (b) of cause 8 Sub-clause (2)
(a) lays down that the buldings
constructed between June 19851 and
June 1855 will not be covered by those
provisions i1n the Act which relate {o
the restriction on rent They will have
a frec holiday from the restrictions of
these provisions for seven years 1
understand—and 1 say so subject to
correction—that thousands of buildings
have been built during this period by
the Rehabihitation Minmistry and they
were then sold to displaced persons,
either by auctioning them or by allott-
ing them I further understand that
the landlords who have purchased
these buidings in auction charge
excessive rents to the tenants These
buildings were first constructzd by the
Government for the benefit of the
displaced persons and at a later stage
they were auctioned and sold out or
were allotted to the displaced persons
I came across a case in which a build-
mng of such a nature, which was con-
structed during this period of 1951-55,
fetched a rent of Rs 160 per month
It was auctioned for Rs 18,000 So,
the rent yielded to the landlord 10 7
per cent gross return Now the rent
has been increased to Rs 300 per
month by the landlord who purchased

‘that building in the auction 8o the
net gross return now 1s 21'7 per cent
I would like to ask the hon Minuster
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why the buldings which had been
constructed by Government for the
benefit of dispaced persons should
come under the purview of thus hol-
day referred to in sub~clause (2) (a).
My submission 1s that such buildings
which were constructed for the bene-
fit of the displaced persons should not
get the benefit of sub-clause (2)(a)
and the rents of such buildings should
be standard rents

1 now come to another category of
cases, which are covered by sub-
clause (2) (b) In this connection, I
would like to draw the attention of the
House to sub-clause (f) of clause 14.
That sub-clause says that if the bwld-
ing 18 not fit for human habitation, then,
with the permussion of the Controller,
it can be puled down and a new
building can be constructed Suppose
the Controller has given permission
for pulling down a particular build-
ing After pulling it down, the land-
lord constructs a new building Now
I would lLike to ask the hon Minuster
whether the landlord of such a buld-
Ing can ¢ aim the benefit of sub-clause
(2) (b) and say that as this 1s a new
building there would be a holiday for
five years and that he 1s entitled to
charge any rent he pleases If that
15 s0, then I would submit that the
con equences of these provisions taken
together will result in a great catas-
trophe in Dellt

In this connection, I would Iike to
refer to an order 1issued under the
Slum Areas Act of 1856 It 1s a very
lengthy order and 1t will not be
necessary to read the whole of the
order But I understand that accord-
ing to this order about 80 per cent of
the bui dings 1n old Delhi are unfit for
human habitation Suppose the land-
lords of these bwildings take advan-
tage of sub-clause (f) of clause 14,
approach the Controller, get an order
for pulling down all these buildings
and then after pul ing them down con-
struct new buildings and then claim
the benefit of sub-clause (2) (b).
Then the Rent Control Act, which we



- Deihi Rent Control
b Bill'z

would be passing today with the object
of fixing a reasonable standard rent
to the tenant, will be nullified and
practically all the landlords in such
cases, which will be about 80 per cent.
in the whole of Delhi, wili get the
benefit of sub-clause (2)(b) and will be
frce to charge any rent they like to
the tenants, thercby defeating the very
object of the Bill. Therefore, I have
moved my amendments. I would par-
ticularly like to draw the attention of
the hon. Minister to amendment No.
118, which seeks to give protection to
the tenants of such buildings. The
landlords of such buildings should not
, be free to claim the benefit of sub-
clauge’ (2 (1) and the vent af zurh
buildings should be standard rent.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Now two points of an important nature
have been raised, to which I have to
reply. One question was raised by
Shri Nayar. He made a reference to
his own dissenting minute and said
that instcad of 7} per cent., 8} per
cent. should be taken into account.
So far as we are concerned, the whole
matter was fully examined by the
Joint Committee and they came to
certain conclusions. They granted

. exemptions also, as the House is
aware, in respect of pre-1044 houses
below Rs. 600 and in respect of post-
1944 houses below Rs.1,200. My hon.
friends who put in this particular
minute of dissent have agreed that
clause 6, as it has now been improved
by the Joint Committee, represents a
very important mode of improvement,
so far as this question is concerned.
Under the circumstances, I would like
to submit to you that what has been
done in this respect is fairly satis-
factory.

Then the other question that was
raised by my hon. friend is with re-
gard to what is called the rent holi-
day. That expression is not a very
accurate expression at all. It has been
dealt with in sub-clause (2) of clause
6 and also in (a) and (b). So far
as these two clauses are concerned,

17 DECEMBER 1958  Delhi Rent Control  g2c8

Bill. -
may I point out that in respect of
clause 6(2) (a) there was more or
le38 a similar undertaking, to a cer-
tain extent, given under the Act of
19527 That was the reason why it
pioved to a certain extent as an
centive for the construction of certain
houses. What was considered was
tpat 1n such cases we ought to take into
account the prevailing rent before this
Bill was thought of or before the
peéople thought that a new Bill was
going to be passed. That is the reason
why an earlier date has been put in.

B

You will kindly see that ih clause
6(2) (a) the date that has been put in
s the month of March., 1958. In such
cAses with a view to provide an in-
centive for persons to construct build-
ings which could be let out for tenants
this particular date before this parti-
cular Bill was thought of, i.e., before
tne people believed that a Bill was
goIng to be brought forward, has been
purposely mentioned as the date on
which the rent should be taken into
account. Therefore, my submission
t0 you in this connection iz that the
gbject first was that a date should be
taken into account and the rent that
had been agreed to or stipulated bet-
ween the parties should be con-
gidered as a reasonable rent.
yor example, that date that has been
put in which is long before people be-
came aware of the Bill would consti-
tute as a reasonable date. There-
fore I submit that so far as clause
¥(2) (a) is concerned, it is in partial
implementation of what was contained
in the earlier Act of 1852.

So far as clause 6(2) (b) is con-
cerned that had already to be granted
in pursuance of what was done under
the Act of 1952 and what is now
pecessary in the furtherance of what
was done then. That iz the reason
why it has been made out. Hege, it
pas also been made clear that the-rent
on which it has been let out on any
date after the Oth day of June, 1958,
¢or when it was first let out if it was
pot let out then, would be considered
¢s the rent for the period that is
granted there. Therefore the expres-
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slon that in such cases there 13 a rent
boliday 18 absolutely misleading
In the first place what has been done
is that the rent has been stabilised
and has to rema:n as it 15 for a certamn
period of years with a view to en-
courage the pecple

Then the next point that was raised
by my hon friend regarding clause
14(1) (1) 1z met by clause 20

Shri Parulekar: That does not
cover 1t

Shri Datsr: The hon Member will
kindly see clause 20, which says

“In making any order on the
grounds specified in clause (f) or
clause (g) of the proviso to sub-
section (1) of section 14, the Con-
troller shall ascertain from the
tenant whether he elects to be
placed in occupation of the premises
or part thereof from which he is to
be evieted and if the tenant so
elects, shall record the fact of the
election in the order and specify
theremn the date on or before which
he shall deliver possession o

Therefore, the case that was contem-
plated by my hon friend, viz, 14(1)
(f), that has been provided for If he
does not elect then naturally it will be
the question of new construction and
will be governed by clause 6(2) (b)
So, the question 1s whether there
ought to be any restriction m favour
of the tenant and he has been given
an option If he does not use the
option, naturally it has {o be treated
a8 a new construction entitled to the
restrictions or the nghts that have
been given in this section Let not
hon Members believe that something
out of the common run has been done
far the landlord The landlord has
to construct buildings and there must
be some incentive for the landlord to
econstruct such buildings When he
constructs the building then only n
respect of rent rt has been stated that
these conditsons have t0 be followed,
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or rather the rent has to be stabilised
Let not the insmuations contained in
the expression ‘rent holiday’ be taken
Into account There 1s nothing that
Is done Therefore I do not feel called
upon to answer the general question
of a soclalistic pattern of society and
the allegation that we are supporting
a particular class

Shri P. R. Pate!l (Mehsana) How
15 it that there 15 no ceilling on pro-
perty holding and rents?

Shri Datar: I do not like to pursus
that particular matter

Some hon Members have suggested
that they did not mund if the value of
the land 1s ramised 400 per cent or
something like that That 1s one point
Secondly, they say that it does not
matter My hon friend, Shr1 Bharu-
cha, contended that 1t does not
matter f we fix 1t at 25% as
the ceilllng May I point out in this
connection, as 1t was hinted at by
the hon Home Minister yesterday,
that what 1s set down as a ceiling be-
comes a floor and things start Iike
that Therefore 1t would not be good
to accept as the ceiling even the so-
called figure of 25%

Shri Parulekar 1 would Iike to

seek a clarfication

Suppose an old building 1s pulled
down and a new construction s bualt
What 15 ther¢ in this Act to prevent
the landlord from claiming the benefit
of sub-clause 2(b)? What clause 1s
there” He says that such a new buld-
mg will not come under sub-clause
2(b) He pointed out to me clause
25;1(1) It does not cover that point at
a

Shri Datar: Clause 20

Shrl Parulekar: Clause 20(1), If
he elects he can go there What about
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the rent holiday? The building will
enjoy the rent holiday. The land-
lord will say, “This is a new building
which has been constructed and there-
fore 1 claim the benefit of sub-clause
2(b) and am free to charge what-
ever rent I like”

Shrl Datar: You will kindly see
clause 20(3) in this respect.

Shri Parulekar: 1 have seen every-
thing.

Shri Datar: It says:

“If, after the tenant has delivered
possession on or before the date
specified 1n the order,...."

This covers the case of (f) also.

“and the landlord fails to com-
mence the work of repairs. . .the
Controller may, on an application
made to him in this behalf. . ..
order the landlord to place the
tenant 1n occupation of the pre-
mises...."”

8o far as the question of rent is con-
cerned, I believe the hon. Member
wants to know....

Mr. Deputy-Speaker: Suppose, the
tenant has made an application. Sup-
pose he says that he wants to occupy
a certain portion of the building Then
what about the rent” How would
that be determined?

Shri Datar: The proportionate rent
would be taken into account Partly he
is nght He 13 right to this extent
that in clause 6(2) we have stated
that that would be taken into account
as the standard rent, ie, the rent
that has been stipulated by the parties
as the standard rent for the whole
building The proportionate rent
would be taken for the proportionate
portion.

Mr. Deputy-Speaker: There would
be an increase, no doubt.

I will put all the amendments to
the vote of the House.
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The guestion is:
Pages 4 to 6,—
for clause 6, substitute—

“8. (1) Where such premises have
been let out at any time before 1st
day of June, 1847, the basic rent
shall be determined in coptext with
the rental value as assessed by the
defunct Municipal Committee
(Delhi) for house tax purposesa.

(2) Where such premises have
been let out at any time on or after
1st day of June, 1047, the basic
rent shall be six and one-fourth
per cent of the purchase price of
the land and the constructianal cost
of the portion occupied by the
tenant.

(3) In the case of any premises
whether residential or not, con-
structed prior or after the com-
mencement of this Act, the annual
rent shall be calculated at the rate
Jaid down under sub-seetion (2).

(4) In the case of the premises
which are let out for the furtherance
of public interest, the rent shall
also be fixed in accordance with
sub-sections (1) and (2) "

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

»

Pages 4 and 5,—

for lmes 30 to 37 and 1 to 22 res-
pectively, substitute—

“(A) in the case of residential
premises, the rent calculated at six
and one-fourth per cent. of the
aggregate value comprising of the
reasonable cost of construction and
the value of the land on which the
building 1s constructed at four hun~
dred per cent. of the value of the
land in September 1939 or 1ts market
value at the time of construction
whichever 15 less;”

The motion was negatived.
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hll'. Deputy-Speaker: The question

Page 68—
omit lines 11 to 26.
The motion was negatived.

. Mr. Deputy-Speaker: The question

Page 6,—
omit lines 12 to 19.

The motion was negatived.
l"llr Deputy-Speaker: The question
Page 6,—
omat lines 20 to 26

The motion was negatived

Mr Deputy-Speaker: The question
15,

Page 6, line 26,—

for “such letting out" substitute
“completion of the construction”

The motion was negatived.
Mr. Deputy-Speaker: The question 1s
Page 6,—
after line 26, add—

“Provided that premises rebult or
reconstructed shall not be entitled
to the benefits of clause (b) of sub-
section (2).”

The motion was negetived.
Mr. Deputy-Speaker: The question

“That clause 6 stand part of the
BillL”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7 (Lawful increase of ston-
dard rent in certain cases and ve-
covery of other charges).

Shri Datar: Sir, I beg to move:
Page 6, lines 30 to 32—

for “Where a landlord with the
written approval of the tenant or
of the Controller has at any time,
whether before or after the com-
mencement of this Act,” substitute—

“Where a landlord has at any time
before the commencement of this Act
with or without the approval of the
tenant or after the commencement of
this Act with the written approval of
the tenant or of the Controller,”

This amendment has been brought
in to clarify the position. A defect
was pointed out by an hon Member,
I believe by Shr1 Bose Therefore
what we did was to bnng in this
amendment It was only an inadver-
tent mistake It had remained as it
1s though under the new principle that
we have accepted about subletting
we have recast the whole position
Only for that purpose it has been
brought n

Mr Deputy-Speaker:
amendment?

Any other

Bhri Jadhav (Malegaon)
move*

I beg to

Page 7, omit Lines 5 to 8

A proviso has been given in ths
clause which provides that nothing in
this sub-section shall affect the liabi-
lity of any tenan{ under an agree-
ment entered into before the lst day
of January, 1952. If there is an agree-
ment to pay the taxes, that agree-
ment is held as valid and it has
been permitted by this proviso, I am
at a loss to know why these exemp-
tions are given to a few persons and
what benefit the Government is going
to get by this. I want to ask the hon.
Minister what percentage of the people
are benefited by this. Therefore. if
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the liability to pay the taxes is there,
if there iz scope for this, it will in-
crease the standard rent by so0 much
per cent. I ask that this proviso
should be omitted.

Shrl Datar: We have now made it
clear.

Shri M. C. Jaln (Kaithal): I have
also given an amendment similar to
that,

Mr. Deputy-Speaker. The amend-
ment is similar to the one already
moved. He may say a few words.

Shri M. C. Jain: I only endorse
the views expressed by my colleague
that this proviso should be deleted
There is no reason why the tenants
should be made responsible to pay the
taxes, even if there was any contract
between the landlord and the tenant
prior to January 1852. The liability
to pay the taxes should devolve on
the landlord. The taxes are wupon
the property and the property is
owned by the landlord. Therefore, 1
submit that the tenant should not be
burdened with this responsibility. 1
hope the hon. Minister will be able
to accept this amendment.

Mr. Deputy-Speaker: If the rent had
been fixed originally subject to that
agreement that the taxes would be
paid by the tenant without an increase
in the rent, will it be fair that the
landlord should be burdened with
the taxes? He may not get even any-
thing out of the rent if the tax amount
is as much as the rent itself,

Mr. M, C. Jain: The fixing of
rent is now controlled by clause 6.
The landlords have been given so
many facilities. Despite any contract
which he had with the tenant pre-
vious to 1952, the landlord has now
fresh rights. Under certain circum-
stances, he can get an increase in the
rent and get the standard rent fixed
All thoge previous agreements and
contracts have to cease. Under this
law, the landlord gets fresh rights
Therefore, the responsibility which
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was upon the temn't, should also
cease. It should not remain- when the
landlord gets fresh rights.

8hri Datar: You Sir, have glready
kindly made the whole position clear.
I wpuld only add, for the first time,
in the rent law it was made clear
that it is the landlord only who should
pay the taxes. This has been made
clear in the earlier sub-clause (2) of
clause 7. It was .considered that,
especially before 1952, if the parties
had come to a certain agreement in
respect of the payment or obligation
to pay the taxes by the tenant him-
self, that would naturally have been
readjusted in respect of the quantum
of rent itself. Under the circumstances,
what has been done is, the general
policy to be followed is, except where
1t is necessary to control or restrain
certain acts, the contractual obliga-
tions should be considered as sacred.

Shri Jadhav: Under pressure of cir-
cumstances?

Shri Datar: No question of pressure.
It is only now that the law has been
made clear.

THT HEX WO (WGT) A
fedt et argw, & s wrgar §
fo o ag & @y T i
™ X WY IAE A oaga s
dwr 31 § B & wgm Arq G
T | Wt ot W aT AT Ay agi
wrr fgd ff anfe ot sow & &
HEAT Y T | A 7 F § o v
TART ATLAEY 7, TAATE BT WATS T
TTAT A1 AT | FTPTCHTAA AT wT I
WX g F ¥ ] ¥ &, ow W of
TART aEATE O At @ 1 AT wgw
7z § f 1T 7 ifed fis 3 fradare
& WA deerd § ¥ qr Y FoF o F
oI gaTT g Ay G fgy e
TV AGW AT WA T FT gAEY
JawAt 7 o) g7 wifgd f5 O vy
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The question 1s:
Page 7, omat lines 5 to 8
The motion was negatived
.llr. Deputy-S8peaker: The gquestion

is
Page 6, ines 30 to 32,—

for “Where a landlord with the
writien approval of the tenant or
of the Controller has at any time,
whether before or after the com-
mencement of this Act” subst:-
tute~—

‘“Where a landlord has at any
time before the commencement of
this Act with or without the
approval of the tenant or after the
commencement of this Act with
the written approval of the tenant
or of the Controller,”

The motion was adopted.

Mr. Deputy-Speaker: The question
15

“That cause 7, us amended,
stand part of the BilL”

The motion was adopted.

Clause 7, as amended, was added to
the Bill.

Mr. Deputy-Speaker: The question
18:

“That clause 8 stand part of the
Bl

The motion was adopted.
Clause 8 was added to the B:ll

Clause 9 (Controller to fir standard
rent etc.)

Shri M. C. Jain: I beg to move:
Page 8, omit lines 16 to 18.

I am asking that this proviso should
be omitted I think the hon Minister
will accept this amendment Clause
9 gives powers to the Rent Controller
to fix the standard rent. But, this
proviso restricts his power to fix the
rent only for one year prior to the
date of the application Under clauses
4 and 5 which have been passed, the
provision 1s that only the legal rent
could be realised, the rent which 18
legally recoverable. A rent which s
more than the standard rent cannot
be realised Therefore, this provise
creates an ambiguity and confusion,
Whereas in the previous clauses, a
rent more than the realisable rent, the
legal rent, cannot be reahsed, anaer
this clause, the Rent Controller ix
forbidden to fix the standard rent
prior to a pcriod which goes more
than one year from the date of appli-
cation. Therefore, my amendment 13
that this proviso should be deleted.
If this prowviso i1z deleted, the Rent
Controller 15 authorised, his power is
not taken away, rather he 13 em-
powered to fix the standard remt not
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only for one yesr, but for three years
previous to the date of the applica-
tion, in which case the rent can be
realised for ail the years. If the
proviso stands, if the amendment is
not accepted, the Rent Controller will
not be abic to fix the standard rent
for a period prior to that date. There-
fore, I ‘hink the hon. Home Minister
will see the reasonableness of the
amendment and will be kind enough
to accept it. It will give further some
small concession to the tenants and
c'ause 9 will be in accordance with
the previous clauses which we have

passed,

Shrl Datar: In such cases, ordinarily
the practice is that from the date of
the application the rent 1s to be fixed,
but the Joint Committee considered
the whole question and they stated
that one year back should be the
period that should be taken into ac-
count. That 1s the rcason why the
standard rent that 15 to be fixed will
be not only from the date of the applh-
cation, but will relate back to a period
of one year. That is quite reasonable,
and 1t would not be possible or good
to take it back further on

Mr. Deputy-Speaker: His fears are
that the Controller will not be able to
fix the standard rent for a period ear-
her than one year.

Shri Datar: Yes, but what the Joint
Committee has done 1s this: he shoud
fix the rent not only from the date of
the applcation, but for a year pre-
ceding that

Shri M, C. Jain: I want that the
Rent Controller should be able to fix
the standard rent for the whole three
year period which the period of Limi-
tation allows If this proviso stands,
clauses 4 and 5 which we have pas-

Mr. Deputy-Speaker: The hon. M-
nister says that it will be unfair that
the standard rent fixed at this mo-
ment should be made applicab’e to a
period previous to one year.

204 (Ai) L.S.D.—10
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Shri Datar: He should fix it, but
3o far as the quantum of the standard

rent is concerned, that is confined to
ONe year.

Shri P. R. Patel: The case would be
like this, that the landlord cannot get
more rent than standard rent, and if
he takes more, then 1t is illegal under
the law The maximum period given
18 one year. Naturally, that would
be al'owing the landlord to expro-
priate the money if he has taken more
rent illegally for more than one year.
.llr. Deputy-Speaker: The question

Page 8, omit lines 16 to 18
The motion was negatived.
Mr. Deputy-Speaker: The question

15

“That clause 9 stand part of the
Bul”,

The motion was adopted
Clause 9 was added to the Bill

Mr. Deputy-Speaker: The question

18,

“That clauses 10 and 11 stand
part of the Bill"

The motion was adopted

Clause 14 (Protection of tenant aganst
Bull.

Mr. Deputy-Speaker: There are no
amcndments to clauses 12 and 13,

The question 1s

“That clauses 12 and 13 stand
part of the Bill”

The motion was adopted

Clauses 12 and 13 were added to the
Bill

Clause 14— (Protection of tenant aga-
mst eviction)

Mr. Deputy-Speaker: There are a
number of amendments
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hl Puruleksr: I beg to move:
Mlo,lm‘,—-

for “on or after the O0th day of
June, 1952" substitute “after this Act
comes into force”

Page 11—
after line 20, add—

“Provided that after the com-
pletion of such work within a
reasonable time the tenant is

given the possession of the pre-
mises, if so desired.”

Page 11—
after line 5, add—

“Provided that when the termi-
nation of service or employment
of such tenant is under dispute,
he shall not be evicted until the
dispute is disposed of by a com-
petent authority.”

Page 10,—

omit lines 34 to 38.
Shri P. R. Patel: I beg to move:

Page 10, line 41,—
after “a” insert “suitable”.

Shri Assar (Ratnagiri): 1 beg to
move:

Page 10—
omit lines 8 to 14

Shri C. M. Kedaria (Mandvi—
Reserved-~Sch, Tribes): I beg to
move:

(1) Page 11, line 27,—

after “default” insert “within twelve
months”
(2) Page 11, line 28—

for ‘“for three consecutive months”
substitute—
“on three occasions within a
period of eighteen months"”.
Shri Datar: 1 beg to move;
Page 11, line 36—
for “sub-let” substitute "“let”.
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Shri M. C. Jain: I beg {0 move:
Page 10,—
after line 41, add—

“Provided that the possession of
a residential premises can only
be recovered under this clause.”

Shrl P. R. Patel: My amendment is
a very small one. I want to insert
the word “suitable” In clause 14(1)
(h), so that it would read “or been
allotted, a suitable residence”,

Shrimat! Subhadra Joshl (Ambala):
It was there before, and it was re-
moved later on.

Mr. Deputy-Speaker: He wants to
restore that.

Shri P. R. Patel: 1 want to restore
it  In section 13(h) of the old law,
the wording is “suitable residence.

Mr, Deputy-Speaker: It i1s admit-
ted. It was there and it was re-
moved.

Shri P. R. Patel: I will give you
a concrete case Suppose a man is
In possession of a house, and he is
allotted some residence which 13 not
suitable Suppose there is a family
of ten persons and & small house is
allotted which 1s not convenient or
suitable Should the man lose his
house? That is the only question, I
hope the hon. Minister will agree with
me.

Shrl Radha Raman (Chandni
Chowk) The hon, Member has men-
tioned that the word “suitable” may
be added to the word “residence”. It
may be recalled that in the Joint
Committee this question was discus-
sed threadbare, and it was decided that
the word ‘suitable” should not be
added to 1t. The reason was that
when a house is allotted, it is to be
taken that allotment will be made
on the basis of suitability. Houses
are not allotted without consideration
of suitability. Sometimes people
build houses also, and they want to
live therein, If they build only with
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the intention of letting it out, they
shoyld not be given that privilege
Therefore, I say the word “suitable”
should not be added here, because it
wilt take away the meaning, and it
will lead to so many misuses by the
persons who do not want to vacate
the houses they are occupying They
may say that the allotment 15 not
surtable, but 1t will be made on con-
siderations of switability, and if they
build, they should also build for the
purpose of living therein, not for let-
ting 1t out

Mr. Deputy-Speaker They should
build only suitable houses

Shri M. C Jain Clause 14 relates
to the conditions under which the
Controller can evict a tenant Sub-
clause 1(e¥ of this clause provides
that possession can be recovered of
the residential premises lct out 1f they
are required bona fide by the landlord
for occupation as a residence for him-
self or any member of his family
dependent on him But sub-clause
1(h) provides that the tenant can be
evicted if he has whether hcfore o1
after the commencement of this Act,
built acquired vacant possession of,
or been allotted a residence My
point 1s that the tenant should be
dispossessed onlv 1if 1t 1s a residential
quarter not from his shop or anv
other quarter which he occupies He
shoyld not be evicted from his non-
residential premises, that 15 my
amendment

18 hrs

The Rent Controller can elect a
tenant on one or more grounds If the
tenant does not suffer from one dis-
abiity he can be evicted on some
other There 15 a conflict between
sub-clause (e) and sub-clause (h)
Under sub-clause (e) he can be eject-
ed only from a residential quarter if
the Jandlord or his family needs it
Even if a landlord or his famly needs
a premmses which 1s non-residential
for his bona fide purposes, under this
sub-clause he cannot be ejected But
under sub-clause (h) if it stands as
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it 15 and my amendment 18 not accept-
ed the tenant can be ejected if he has
built a residential house or acquired
One There 13 a clear divergence
Which 1 think the hon Mimster will
8Ppreciate Therefore, my amendment
tries to remove this disparity and if
this amendment 1s accepted 1t wall
be 1n accordance with sub-clauce (e)
A tenant can be ejected only from a
regidential premises and not from a
non-residential premises

Wt wrer (Tenfuiy) o Swene
PTG, T FTH ¥ 9T AHTHE Fo
{30 AT (3{RT &1 R awede &
®r faiw arroraz @ fr aw feav mar
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* frraar & a3 &1 A
a1 A fwg AmgEa ag § e
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Mr Deputy-Speaker: Shri Parule-
kax

Shrl Radha Raman rose—
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Mr. Deputy-Speaker: Mr. Radha

Raman spoke just now.

Shri Radha Eaman: 1 have some-
thing to say about another amend-
ment.

Mr. Deputy-Speaker: He cannot be
allowed to speak on every amend-
ment. All these amendments are be-
fore the House together,

Bhri Parulekar: Mr Deputy-Spesk-
er, Sir, I will first deal with, my
amendment No 29 which relates to
sub-clause (b). This sub-clauss deals
with the question of so-temamds.
Sub-clause (b) lays down that \f a
tenant has sub-let any premises m
his possession after June 1952 with-
out the consent of the landiord, one
of the penalties will be that he will
be evicted Of course, there are other
penalties provided; he can “¢ fined
to the extent of Rs 1,000 The second
result will be that the sub-tenant wail)
also be thrown on the streets It 1s
true that 1t was provided in the ear-
her Aect of 1952 that no sub-tcnancies
should be created without the consent
of the landlord. But realities are
more stubborn than laws which are
made and an emergency docs not
conform with the provisions ar any
law We cannot quarrel with reali-
ties; they have to be faced and they
have to be solved.

It 1s a fact—and the hon Minister]
think 1s aware and will not deny,~
that after 1852 sub-tenancies number-
ing about thousands have been created
without the consent of the landlord
What 1s the solution which he offers
for this problem” Is it a solution o.
the prublem to say that we have en-
acted in 19852 that it will not Lec legal
to create sub-tenancies withou. the
consent of the landlord? Is t a reply
which will solve the problem? No, the
problem will be there and the problem
will have to be solved.

What will be the result? He says
that this is an improved measure and

he always brings forward the argu-
ment that we have agreed that It is
80 Yes, Sir, it is an improvement.
But that does mean that it is an im-
provement when compared to the Bill
mtroduced in the House.

What will be the effect of this sub-
clause” The sub-tenants will be
thrown on the streets: the ticnants
will be evicted. But in order to lega-
lise all the<e illegal sub-tenancies the
sub-clause gives a weapon 1n the
hands of the landlord to screw
moncy. Nobody iz likely to be thtown
on the streets, because nobody can
hive without shelter. So. they wil) be
compelled to pay extra money to the
landlord to get legalised what ig ille-
gal This is what 1s going to be the
effect of this Act

Is this the way of facing realities?
I« it the way of so'ving the problems?
Mv amendment 1s to the effect that in
future sub-tenancies must not be
created without the consent of the
landlord Even that 1s not a satisfac-
tory solution according to me But
when I am faced with two evils I
choose the lesser evil That lesser evil
15 that 1n future at least Jet us pro-
vide in the Bill that sub-tenancies
must not be created without the con-
sent of the landlord But those sub-
tenancies which exist today without
the consent of the landlord must be
'egalised Do not penalise them: do
not throw them on the streets or
foot-paths or into the clutches of the
landlord, so that in order to legalise
what 1s 1illegal he may screw money
from the tenants,

There is another amendment which
I have moved, namely 32 which deals
with employees who have been pro-
vided with accommodation by thewr
employers and they are their tenants
Sub-clause (i) provides that as soon
as their services are terminated there
would be a justifiable ground for
evicting them On appearance f{t
seems to be a very reason-
able provision The employee had
been given shelter because he was in
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service of the employer As soon as
the service terminates, he should have
no right to live in the accommodation
On the face of it i1t looks reasonable
But this 1s the provision of which the
employers take advantage and make
the employees submut to conditions
whenever they go on strike

Supposing for a just grievance they
go on strike The employer 1imme-
diately 1is-ues a notice saying that
their services are terminated and
therefore they must vacate the pre-
mises If the employees do not vacate
the premises the employer can go to
the Controller and say that their ser-
vices have been terminated, they are
no longer in his service and there-
fore they shoud be evicted This 1s
a threat under which m many cases
an employee has been compelled to
surrender his just grievance, because
the other alternative open to the em-
ployee 15 to agree to be thrown on
the streets My amendment seeks to
say that when the termination of the
service of such a tenant 1s under dis-
pute he shall not be evicted until the
dispute 15 disposed of by a competent
authority I do not deny the reason-
ableness of the proposition that after
the terrmunation of the serwvice, the
tenant should be ewvicted, I concede
that But I only provide a safeguard
So long as the dispute 13 not finally
<ettled, the employee shoud have a
right to remain 1n the accommodation
and should not be evicted There 1s
another amendment which I have
moved, namely, amendment No 33 It
15 a very reasonable amendment I
have to judge whether the hon
Minister 1s reasonable enough, by find-
ing out whether he accepts 1t or not

Mr. Deputy-Speaker: Has he never
tested him before?

Shri Parulekar: I have tested hum,
but this 1s the most reasonable
amendment, and this will be the last
test.

Sub-clause (1) of clause 14 says
that whenever the Delhi Development

Authority or other municipal authon-
ties require that the bui ding must
be repaired, the tenant can be evicted
with the permission of the Controller,
if the buitlding cannot be repaired
without the premises being vacated.
This 15 a good provision, and I have
no quarrel with it But I only want
a proviso to be added to 1t, saying that
after the completion of such work,
the tenant should have a right to
come back My amendment does not
go beyond the four corners of the
purpose of this legislation as 1t has
been framed by Government All
that it seeks to provide 1s that after
the work has been completed, after
the building has been repawred, the
tenant should have a right to come
back It 1s meant only to safeguard
the interests of the tenant, so that
the land ord may not have the right to
say ‘No' later on

Shri Radha Raman: Subject to his
paymng the rent

ot wer 7 wHEHE To 3R
fear & 1

Mr. Deputy-Speaker: The hon
Member has spoken already

Shri Assar. I forgot
ment No 132

my amend-

Mr. Deputy-Speaker: Should I be
penalised for that?

Shri Assar: I have to speak a few
words on thus

Mr. Deputy-Speaker: A few words
are as good as many words If chance
18 to be given, then he might say any
number of words that he likes But
that 15 not ordinarily given He ought
to anticipate what all 1s to be done,
and then he should confine himself to
the time that has been given to hum

Anyhow, I shall give him an op-
portumity I shall have to give an
opportunity to Shri Radha Raman
also 1n that case.
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Mr. Deputy-Speaker: That amend-
ment is the same as amendment No.
32 that has been moved already
Therefore, the hon Member need nnt
worry about it.
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Shri Radha Raman: I only want to
draw the attention of the hon Mimis-
ter . . .

Mr. Deputy-Speaker: When the
amendments have been moved, and
the clause and the amendments arc
together before the House, hor
Members can anticipate what the
Movers of the amendments would
speak, and they should beforehand
giwve their defence to those arguments,
More than one opportumity cannot be
afforded Anyhow, 1 shall make an
exception at this moment.

Bhri Radha Raman I only want to
draw the attention of the hon Minister
to amendment No. 95 by Shr1 Shrec
Narayan Das, which reads:

Page 11, lnc 9,
insert . .

Mr. Deputy-Speaker: It has not been
moved. Shri Shree Narayan Das is

not present

Shri Radha Raman: I was just
drawing the attention of the hon.
Minister to 1t It only makes a
verbal change ‘Thc¢ hon Mimster
could consider it

Mr. Deputy-Speaker: That could be
done even by a vhispe~ to him, just
by going over to him.

8hri Mulchand Dube (Farrukha-
bad): The Bill seems to be proceed-
ing on the assumption that oll the

after ‘notice’

landlords are rich and all the ten-
ants are poor. I beg to submit a few
words on behalf of the poor house-
owners.

Suppose a person drawing a salary
of Rs. 200 or so per month working in
a shop succeeds m purchasing a house
which 1s a two-roomed house. Bup-
pose¢ 1n one of the rooms, some busi-
ness 18 being carried on. When that
man wants the house, he finds that in
one of the rooms, some business 18
veing, carried on, and he ean get
possession of one of the rooms only.
Suppose he has a family consisting of
g wife apd twa chuidren, then he
wants the other room also The ques-
tton, therefore, arises whether there
15 any provision in this Bill for such
g thing

1 would draw the attention of the
hon Minister to sub-clause (e¢) of
clausc 14 which reads:

“That the premises let for resi-
dential purposes are requred
boma fide by the landlord for
occupation as a residence for him-
sel or for any member of his
family ”

The question, therefore, arises whe-
ther if a business 1s being carried on
in one of the rooms, that poor house-
owner 1s not ¢ntitled to recover pos-
session of that one room for his family
pnd himself

The distinction that 1s runming in
this Bill 1s this Premises let for resi-
dential purposes are treated different-
ly from those let for commercial pur-
poses There might have been justi-
fication for keeping this distinction in
1947 and 1048 For, 1048 was a period
when a large number of refugees had
come from the Punjab and elsewhere,
and it would not have been proper to
disturb them, if they had once cnter-
¢d 1nto possession of some house, were
carrying on some business and were
1n some way settled; it would not have
peen proper to disturb them and again
evict them from that place. The &ls-
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tinction may have been desirable n
1948. But the question i1s whether the
same circumstances exist at present
My submusgion 1z that the same cir-
cumstances do not exist at present
So, the hon Mimister may see his way
to make some provision whereby re-
lLief oould be granted to the poor
house-owners also who have no house
to hive m and who will not be able
to take possession of the house which
they may acquire according to this
Bl

My submission 1s that the hon
Mmister may think about it

Shri C. M, Kedaria (Mandvi—Reser-
ved—Sch Tribes) I urge upon the
hon Mimster to accept my amend-
ments Nos 105 and 106

I do appreciate the spirit of the
Bill This 1s a Bill to protect or safe-
guard the interests of the tenants You
know that when calamities come, they
come by bounds And if a person 1s
turned out of the tenement because
he 15 unable to pay the rent, because
of his unavoidable circumstances, it
will not be a social justice, 1t will be
Just like a drop of poison in a full
cup of milk

So, m order to give time for thc
poor creature who 1s unable to pay
the rent m time, I have provided in
my amendments that sufficient time
may be given in genuine cases I
request the Government to accept
them

Shri Datar: Four points have been
raised n the course of the discussion
on the amendments 1 ghall take Shn
M C Jamn’s amendment first He
says that some further provision
should be made In sub-clause (h) of
clause 14 But may I point out to him
that the expression used 1s

“

built, acquired vacant pos-
segsion of, or been allotted, a resi-
dme ”»

The word here 15 ‘residence’, and that
is enough to meet all his misappre-
hensions in this respect

The other pomnt that was raised was
by my hon. fmend who stated
that .

Shrl M. C. Jain: May I point out
that the tenant only gets a residence?
He should be e)ected only from the
residence and not from non-remdential
premises The hon Minister has not
understood my pont.

Shri Datar; If my hon friend reads
the whole sub-clause, he will under-
stand 1t It will be understood that
when he builds a residence, he will
build a suitable residence; when hs
gets vacant possession of a residence,
it 18 gwen by some suthority Sima-
larly also, m the case of allotment,
the question of suitability will be taken
into account, before either a residence
1S given or vacant possession of a resi-
dence 1s given So, one authority will
consider the question whether the resi-
dence 1s suitable or not That was
the reason why mn the origmal Bill,
we had put in the words ‘sutable
residence’ But the Joint Commuttee
considered the whole question and
stated that it should not be open to the
Controller to go through the whole
question again and to consider afresh
whether 1t 1s suitable It 1s presumed
to be suitable, and, therefore, that
word 1s not necessary

Shri P. R. Patel. So the will of the
Controller will decide the matter

Shri Datar: As regards amendment
No 29, may 1 point out that the hon
Member has raised the guestion of
sub-letting afresh® Now, he asked
me to be reasonable I am reasonable
1n respect of all the amendments that
were fully considered and accepted by
the Joint Committee This 15 not
merely a Government Bill Let the
hon Member understand that this is
a Bill which has been fully ¢
by the Members of the Joint Com-
mittee Under these circumstances, §
am prepared to go to the fullest extemt
so far as the Jomt Committee Is con-
cerned But I can only say that all
the grace that my hon friend and some
other hon Members had in stating
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what they did so far as the improve-
ment of the Bill is concerned, is, it is
rather unfortunate, being taken away.
This is what I read from his own
disgenting minute, We do feel ihat
the Bill has been improved consi-
derably even in respect of the evic-
tion clauses . . .

Shri 8. V. Parulekar: No. (Inter-
ruptions) .

Mr. Deputy-Speaker: He says that
even that improvement does not give
him satisfaction.

Shri Datar: Absolutely uncondition-
ed expressions had been used. Now
ke is putting in objections.

Shri 8. V. Parnlekar: He does not
understand my point.

Shri Datar: It 15 not necessary to
pursue that matter

. Then he brought in a pownt that
certain employees be allowed to con-
tinue until a competent authority de-
claregs on the point. May I invite his
attention to sub-clause (8) of clause
147 It covers his case. It says:

“No order for the recovery of
possession of any premises shall
be made on the ground specified
in clause (i) of the proviso to
sub-section (1), if the Controller
is of opinion that there is any
bona fide dispute as to wkether
the tenant has ceased to be in the
service or employment of the

. landlord "

Therefore, that has been provided for.
I$ cannot be provided that he should
continue until the dispute is settled
because that will be putting a pre-
mium on wrong. With a view to re
tain -possession, oftentimes disputes on
other than legitimate grounds are pur
posely raised. As the law says, a4 man
should not be allowed to take advan.
tage of his own wrong. Thal 1 wny
this .provision has been made in this
case,

So far as the question of ‘family’ bs
concerned, the wording is very clear
in sub-clause (e) of clause 14(1).

“premises let for residential
purposes are required bona fide
by the landlord for occupation as
a residence for himself”,

That was the original wording we
had, The Joint Committee introduced
these words “or for any member of
his family dependent on him”. Thu
saving clause is essential; otherwise,
‘family’ might mean any person with-
in the 12th or 14th degree or what-
ever it may be. Therefore, it was
necessary to circumscribe the scope of
‘tamily’. That is why this wording has
been put in. The son or daughter or
others who are dependent on him can
surely come in.

As regards Government amendment
No. 136, for the word ‘sub-let’ in line
36, page 11, we want to substitute
‘Tlet’.

Mr. Deputy-Speaker: The question
is-
“Page 11, line 8368,—
for “sub-let” substiture ‘‘let”.
The motion was adopted.
Mr. Deputy-Speaker: Now I shall
put all the other amendments to vote
The question is;
Page 10, line 3,—

for “on or after the 8th day of June,
1852" gubstitute ‘after this Act comes
into force”.

The motion was negatived.

Mr. Deputy-Speaker: The question
i.'l'

Page 11,—
after line 5, cdd—

“Provided that when the ter-
mination of service or employment
of such tenant iz under dispute,
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he shall not be evicted until the

after line 20, add—

“Provided that after the com-
pletion of such work within a
reasonable time the tenant 1s given
the possession of the premuses, if
so demired”

The motion was negatived.

Mr. Deputy-Speaker: The question
is

Page 10—
omit hines 34 to 38
The motion was negatired.

Mr. Depuiy-Speaker: The question
is

Page 10, line 41,—
after “a" wmgert “suitable”
The motion was megat:ved.

Mr Deputy-Speaker: The question
is; .

Page 10—
omat lines 8 to 14
The motion was negafwed

Mr. Deputy-Speaker: The guestion
is;

Page 11, hne 27—

after “default” insert “within twelve
months”

The motion was negatived

Mr. Depuily-Speaker: The question
is

Page 11, line 28—

for “for three consecutive months”
substitute—

“on three occasions within a
period of eighteen months”
The motion was negatived

Mr. Depuiy-Speaker: The question

Page 10—
after line 41, add—

“Provided that the possession of

a residential premiges can only be
recovered under this clause”

The motion was negatived.

Mr. Depuiy-Speaker: The question
13

“That clause 14, as amended,
stand part of the Bul"

The motion was adopted.

Clause 14, as amended, was added to
the Bill.

Clause 15— (When a tenan: can get
the benefit of protection against evic-
tion)

Shri Jadhav (Malegaon): I beg lo

move

Page 14,—after hine 14, wnsert—

“(6A) If the decree for ejcct-
ment aganst a tenant for non-pay-
ment of rent under the Delh: and
A)mer Rent Control Act, 1952, is
pending execution at the com-
mencement of this Act but the
tenant 1s still m possession of the
premises and he has paid all ar-
rears of rent—arrears and current
—and continues to pay his rent
regularly, and there are no arrears
of other dues, then the tenant
shall not be evicted 1n execution
of decree”

Shri Asar: I want to move No 717

Mr. Deputy-Speaker: It 1s the same
as amendment No 1

Shri Vajpayee: The amendments are
the same But the hon Mimster L
in no mood to accept them

An Hon. Member: Then what 15 the
use of moving them?
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Shet Jadbav: As many as 22 hon,
Members have signed this amend-
ment. It is a most important amend-
ment. In the Bill as 1t has cmerged
from the Joint Committes, there is no
provision for persons who have pawd
rent regularly. For munor faults,
eviction decrees have been passed
against them. They have not been
executed for non-payment of rent
Subsequently, they continue to pay
rent regularly for a long t:me having
no arrears of any kind They con-
tinue to be in possession of the same
premuiseg till the enforcement of the
present Bill. These tenants had
agreed to the decree of ejectment
being passed agaminst them on thie con-
dition that they would be given some
time to vacate the premises and pay
the arrears In most nf these cascs,
they have paid the rent in time They
are regularly paymng it Under such
clreumstances, these tenants must be
given protection under the present
Bill.

I may humbly try to bring to the
notice of the hon Mmster that this
protection is to be given to the ten-
ants whose tenancies are there Many
of them may be even Government
servants. I raised this pownt yester-
day, but could not get a satisfactory
explanation in the reply given by the
Home Mimister The House was not
taken into confidence. The House was
not told what was the number of
Government servants and staff of the
defence services provided with resi-
dential quarters. As far as my con-
jecture goes, more than 25—30 per
cent of Government servants have not
been provided with quarters What
will be their fate? Under such cir-
cumstances, the amendment which
has been signed by 22 Members at
the same time must be taken into con-
gideration and some justice done to
these people.

Shri B. V. Parulskar: I will not say
anything ss regards the merits of this
amendment because they are o ob-
vious. But this amendment has been
supported by all sectioms of this

House. That iz one point which I
would like the Minister to take into
account. It is supported evem by
Members of the Congress Party. It is
supported by all parties. That itselt
should be proof enough to show that
1t 15 a very reasonable amendment
which Government ought io accept.

If the hon Minister is not prepared
to accept it mn the form in which it
has been moved, I would lilve to sug-
gest that if such cases are allowed to
be reviewed under the new Act, tt will
give relief to the tenants who ceme
under this category. I thmk this mat-
ter was also discussed in the Joint
Committee I was under the impres-
sion—of course, I cannot say it for
certain—that something of this nature
would be provided in the Bill, So, 1
would request the hon Miunister to
consider the whole issue If this
clause 13 not amended in the way in
which we have suggested it to be
amended, I understand that about 3,000
tenants will be affected.
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Shri P. R Patel: Mr. Deputy-Speak-
er, Sir, I am sure the hon. Minister
will accept this amendment. There
should be some exceptions m life and
I hope this amendment will be one
excepsnn.

Certain decrees were passed for
non-payment of rent regularly That
was the only fault The decrees are
there and the tenants are hwing in
the houses. They arc not cjected yet
in execution of the decrees The only
question will be this: whether any
protection should be given to such
tenants?

What 1s the intention and aim of
this Bill? This Bill 1s intended to
give some protection to the tenants
It 1s not brought forward to give some
further mghts to or to maintain the
existing rights of the house-owners.
We put restrictions on the rights of
the house-owners 'This question is
very simple The tenants are not
ejected 1n execution of the decree It
means that the decrees are there but
they have not been executed and the
tenants are In possession of the
housés.

The second thing is that whatever
protection we give is subject to their
paying the rents regularly. We want
to give protection only to bona fide
tenants and none else. Otherwise, if
about 3,000 to 5000 tenants are eject-

ed, they will be put on the streets.
Is 1t desirable to put these person:
on the streets? That is & matter to
be considered; and, I hope the han.
Minister will consider the matter.

The next question is: whether a
decree should be re-opened? I would
give instances so far as the different
Acts passed by the different States
are concerned The decrees have been
re-opened and re-accounting has been
done on the principle of giving henefit
to the tenants, the agriculturists, ete.

What is there in the Delhi Tenants
(Temporary Protection) Act, 18567 It
slays execution of decrees passed
against certain types of tenants, Even
the decrees are there. We say that
the possession of the tenants
shall not be disturbed; we give pro-
tection to them. But, in that Act if
the decrees that have been passed
for the non-payment of rent were not
stayed Such decrees had been stayed
which we could not even imagine,
which gave even some relief to the
tenants But, I do not want to go
into these matters,

Yesterday I raised the point and
put a question to the hon. Home
Minister, Shri Pant, and he said that
the protection given under the Act of
1956 was only for vacant premises,
Then he smd:

“l think other lands that are
atiached to the buldings come
within it, but these amaldars, as
1 tred to indicate, stand on a
different footing altogether.”

But my humble submission is that
i we look to the law of 1956, that is
not the case. I would submit that
it only says, in section 4, that so leng
as the Act remains in force, no decree
or order, whether passed before or
after the commencement of this Act,
for the recovery of possession of any
premises shall be executed agninat
any person except in the following-
and ceriain decrees are given thers.
One of them i3 for non-payment of
rent,
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However, in clause B58. that prin-
ciple has also been accepted that the
decree could be ne-opened The
only ques.uon could be whether this
principle should be extended to decrees
for non-payment of re=t, and not for
any other purpose The only fault
of the tenant wa. that he could not
pay the rent regularly and the decree
has been passed We are not en-
couraging other types of tenants who
misbehave and do certan things I
would request the hon Minster to
five some sympathetic thought to this
amendment

By accepting this amendment he
would be giving some protection to
this type of tenants who have paid
their rents or who would be prepared
to pay their rents and are already in
possession They should not be dis-
possessed I hope the hon Minister
will make an exception so far as this
matter 18 concerned

Shri M C Jain: Mr Deputy
Speaker, I rise to support this amend-
ment I do not want to repeat the
arguments already advanced in favour
of this amendment

Mr. Deputy-Speaker: They need not
be repeated

Shri M C. Jain: But I beg to <ub-
mut that if we look into the provisions
of the Delhi and Ajymer Rent Con-
trol Act, 1852, with i1egard to e)ect-
ment on the ground of non-payment
of rent, according to the relevant
sechion of that Act, a tenant could be
evicted if he did not pay rent on the
first hearing of the swt 8o 1n such
cases where the tenant did not pay
on the first hearing a decree
was passed agame<t him Now,
under clause 14, the provi-
sion has been amended and
even if the tenant pays rent
within two months of the notice by
the landlord or under similar circum-
stances, then he could not be ejected
So, there 1s the difference with re-
gard to this provision about the non-
payment of rent under the previous

Act and under the present Act
There are decrees passed against the
tenants simply on the ground that
he did not pay rent on the first
hearing Therefore, I trust that the
hon Minister will accept this amend-
ment because 1t provides for all these
things It says that the tenant should
still be 1n possession He has paid
all arrears and current rent He
continues to pay his rent regularly
In these circumgstances, this tenant
shall not be evicted in execution of
the decree If this amendment 1s
not accepted, it only means there 1s
a bias in favour of the landlords 1
must say this with all the emphasis
at my command This clause 14
gives the landlord power to eject him
on the ground of non-payment of rent
under certain circumstances under the
previous Act. These circumstances
gave more power to ‘the landlord
The hon Minister, I hope, will see the
reasonableness of this amendment and
will accept 1t

Shri C K Nair (Outer Dellu) $Sir,
1 also support this amendment be-
cause 1t 15 1n kecping with the spint
of the whole law We want to give
protcction to the tenant Even those
poor people who have been e)ected
during this period and they are quite
a few—and a few means thousands—
have all been expecting durnng this
period that there would be some
change in the law to give them pro-
tection as the Bill was coming and 18
going to be passed today If they are
not given such relief, I think 1t will
be going against the spirit of the law
So I request that this particular mat-
ter should be reconsidered because
we want to give protection to the
tenants Otherwise, they cannot be
benefited The landlord will sumply
go on because of a small technical
ground even if they have been pay-
mmg the rent regularly all these
months and even if they have mnot
been evicted so far Why should they
not be given this protechon? 1
strongly support this amendment and
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request the Minister to reconsider thus
question I suppose there 1s hardly
anybody against this amendment

Mr. Deputy-Speaker: But this should
not be anticipated

Shrimatl Subhadra Joshi: Sir, I also
rise to support this amendment.

Mr Deputy-Speaker:
otherwise

I thought

Shrimati Subhadra Joshi: I rise to
mmpress upon the Minister that this
amendment 1= wanted by all sections
of the House and I think he should
reconsider and accept 1t

Mr. Deputy-Speaker: There 15 now
sufficident pressure and let us see
how the hon Minister bears it

Shri Datar: Sir, 1 am extremely
sorry that I cannot accept this amend-
ment at all and I would point out the
reasons Section 13(a) of the 1952
Act 1efers to the tenant who has
neither paid nor tendered the whole
of the arrears etec After this was
done we had an Act passed by the
hon Parliament itself and that Act
was the Act of 1956 The
execution of certain decrees was
stayed The whole question was con-
sidered and so far as the decrees
were concerned, this Parliament 1n
its wisdom accepted this clause on
decrees for suspension or stay of exe-
cuttion ‘This was done under section
4 of the Act of 1056 passed by Parla-
ment You would see that when this
mterim Act was passed for giving
immediate protection against the exe-
cution, then naturally this question
was discussed After full discussion
of that, they did not include prowi-
sions for suspensions of the decrees
of the nature in respect of which this
amendment is now being brought
When even by the Act of 1956, no
suspension was there and the stay of
execution was not suspended

Shrimati Subhadra Joshi: The Par-
hament 15 wiser today

Shri Datar: I may point out that
the whole gquestion was considered
very carefully by the Parhament and
when they wanted to suspend the
exccution for a certain period, if the
Parliament thought that such decrees
should also be included they could
have done it But Parllament has
advisedly not included such cases
(Interruptions )

Mr Deputy-Speaker: Patience
should be the greatest reflection of
wisdom

Shri Parulekar: Are we not cpen
to revise the decision?

Mr Deputy-Speaker:
doubts 1t (Interruptions )

Nobody

Shri Parulekar: He doubts it

Shri Datar: These decrees are hikely
to have been executed and possession
taken and ceriain other matters done
through the court must have happened
or must have been enforced In these
circumstances any amendment of the
nature that the hon Members desire
me to accept will have the effect of
turning the whole scales and may
even undo what has been done After
all, here 1n this Bill we have given
~ufficitent protection and relhief After
all the tenants are bound to pay some
rent and if they do not pay rent you
cannot put a premium upon their
default for all time to come The
Act was passed 1n 1952 and we are, 1n
1958 being asked to just give some-
thing which the Parliament did not
like to give

I may alto say that an 1dentical
provision was placed before the Joint
Committee which considered the
whole question but 1t did not accept
1t We have also a number of dissen-
ting notes by the hon Members in-
cluding my friend Shri Parulekar and
m none of them, 1f I remember
rightlv, has there been a provision of
the nature suggested by any of the
dissentmg hon Members In these cir-
cumstances, the whole question was
fully consdered twice and it would
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[Shri Datar]

be too late in the day (Interrup-
tions) Assuming that there are dec-
rees, if you put a premium on the
hebit of not paying at all and if you
still allow a person to remain in the
house, 1t is not good (Interrup-
tiens )

Shri Parulekar: What 1s 1t that we
are undomg®

Shri Datar: For instance, a deciec
for possession has been passed under
section 13(1) of the old Act If pos-
sesmion has been taken by the land-
lord (Interruptions )

Mr. Deputy-Speaker: Order, nrder,
so many Members should not speak
at one and the same time Unless 1
ask any hon Member to speak, all
Members should not stand up and try
to shout

Shri Parulekar: The amendment
says that when the decree has not
been executed and the tenant 1s still
in possession of the premises

Mr. Depuity-Speaker: Does the hon
Member really feel that there 1s want
of understanding or comprehending
1it?

Shri Parulekar: That 15 why

Mr Deputy-Speaker: No, no, then
he 13 mistaken I shall put the
smendment to the vote of the House
The question 1s

Page 14—
after line 14, mmsert—

“(6A) If the decree for eject-
ment against a tenant for non-
payment of rent urgler the
Delhi and Ajmer Rent Control
Act, 1852 1s pending execution
at the commencement of this
Act but the tenant is still in
possession of the premises and
he has paid all arrears of rent——
arrears and current—and conti-
nues to pay his rent regularly,
and there are no arrears of

other dues, then the tenant ghall
not be evicted in execution of
decree”

Those m favour will please say
lA’el

Some hon Members: ‘Aye’

Mr. Deputy-Speaker: Those against
will please say ‘No’

Several hon Members: ‘No’
Mr. Deputy-Speaker: I think the

Noes' have it The motion 15 nega-
tived

Some hon. Members. The ‘Ayes, have
it

Mr  Deputy-Speaker Very well
This will be held over t1ll 2-30 Let
us take up the next clause

Clause 16— (Rectrictions on subletting)
Shri Jadhav I beg to maove
Page 14—
omit lines 24 o 27
Page 14—
for lines 28 and 29, substitute—

“(3) After the commencement
of this Act a tenant shall nti-
mate 1n wnting to the Con-
troller and the landlord his in-
tention to,—"

Page 14—
omit lines 34 to 37

Sir, by my amendment No 67 I
want to say that Lnes 24 to 27 on
pagc 14 of tRe Bill be omitted Sub-
clause (2) of clause 16—lines 24 to
27—reads as under

“No premises which have been
sub-let either in whole or in part
on or after the 9th day of June,
1952, wathout obtaining the con-
sent 1 wntng of the landlord,
shall be deemed to have been law-
fully sub-let.”
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1 want to submit, Sir, that there
should be no necessity of having the
consent of the landlord.

By my amendment No 68 I want
that lines 28 and 29 be substituted

by:

“After the commencement of
this Act, a tenant shall intimate
in writing to the Controller and
the landlord his intention to.—"

The clause will then read:

“(8) After the commencement
of this Act, a tenant shall intimate
m wrnting to the Controller and
the landlord his intention to,—

(a) sub-let the whole or any
part of the premises held by
him as a tenant, or "

It should not be incumbent upon
the tenant to take previous consent,
because there is shortage of accommo-
dation and he may have to accommo-
date some of his friends, relatives,
government servants or some other

people.

Mr. Deputy-Speaker: All the argu-
ments have already been adwanced,
hon Members should now be brief

8hrl Jadhav: By my amendment
No 69 I seek the omission of lines 34
to 37 I think no further argument
is necessary 1n respect of this

Shry Datar: Sir, these two amend-
ments seem to disturb the whole
principle that was accepted so far as
subletting is concerned Subletting
by itself, as I might point out, was
not proper. What was done by sub-
letting was that the tenant who was
in possession tried to get more rent
and therefore either transferred wholly
or in part the portions that he had
taken on a smaller amount of rent
from the landlord. Therefore. there
was a general consensus of opinion
among the landlords and tenants that
so far as subletting was concerned it
ought to be prohibited. In fact, as
in the original Bill, subletting was to

be allowed only when there was per-
mission, and now the permission is to
be written after 1852. Previously the
permussion was to be oral or written.
In fact, there 18 no difference in prin-
ciple, about the inadvisable nature of
subletting; but it was considered that
when there was any house that had
been sublet before 1952 it ought to
be regularised. For that reason, what
was done was that all those who had
been sublet or who were sub-tenants
before 9th June, 1952, they were pro-
tected 1n the sense that their ten

were regularised.

Under the circumstances, when the
whole question was fully considered
and a proper vz media, an equitable
ma media was accepted, it would not
be proper to go back upon what has
been done

By his second amendment the hon.
Mcmber wants to have subletting at
the sweet desire of the tenant him-

self

Shrl Jadhav: May I submit, S8ir,
that he will be imtimating this fact
to the Controller

Shri Datar: No question of intima-
tion 1t 15 a question of permission.
Assuming that intimation 1s given,
that does mot cover any irregularity
at all An irregularity should not be
permitted, and the irregularity cen be
removed only when there is previous
permission of the landlord himself
Therefore, 1 cannot accept both these
principles

Mr. Deputy-Speaker: I shall put all
the three amendments to the vote of
the House '

Mr. Deputy-Speaker: The question
is*

Page 14—
omit lines 24 to 17.

The motion was negatived,
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Wr. Deputy-Speaker: The question
ia:

Page 14—
for lines 28 and 29, substitute—

“(3) After the commencement
of this Act, a tenant shall inti-
mate 1n writing to the Controller
and the landlord his intention
10,~".

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 14—
omat lines 34 to 37,
The motion was negatived.

Mr. Deputy-Speaker: The question
is-

“That clause 16 stand part of
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill,

Clause 17— (Notwce of creation and
termunation of sub-temancy.)

Bhri Jadhav: I beg to move-

Pages 14 and 15—
for clause 17, substitute—

‘17. Where, after the com-
mencement of this Act, any pre-
mises which are sub-let either in
whole or 1n part by the tenant
and the sub-tenancy is terminated
afterwards the same shall be noti-
fied within one month to the land-
lord and to the Controller "

Bir, 1 do not want to advance any
further arguments, because I find it
difficult to convince the hon. Minister.

Mr. Deputy-Speaker: In the first
one there was ‘intimated’, now it is
‘notified”. I shall put the amendment
to the vote of the House,

Mr. Deputy-SBpeaker: The guastion
lf:

Pages 14 and 10—
for clause 17, sudbstitute—

*17. Where, after the com-
mencement of this Act, any pre-
mises which are sub-let either in
whole or in part by the tenant
and the sub-tenancy is terminated
af.erwards the same sghall be
notified within one month to the
landlord and to the Controller.”

The motion was negatived,

Mr. Deputy-Speaker: The question
48

“That clause 17 stand part of
the Bul"

The motion was adopted.

Clause 17 was added to the Bill

Mr. Deputy-Speaker: The question
Is.

“That clause 18 stand part of
the Ball”

The motion was adopted.
Clause 18 was added to the Bill,

Clause 19—(Recovery of possession
for occupation and re-entry.)

Shrl M. C. Jain: I beg to move:
Page 15, line 38,—

for “may" substitute “shall”,
Page 16, line 8,—

for “may" subst:tute “shall”

Sir, this clause 13 about recovery of
possess on Under clause 14 the land~
lord gets possession or recovers pos-
session of the premises alleging that
he wanted it for bona fide purposes or
that he wanted to rebuild it giving
certain reasons This clause says that
if the landlord does not fulfil those
conditions, either he does not rebuild
or he does not occupy it for personal
use, the tenants have got certain
rights. The rights given are that the
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Controller may on an apphcation
mpde to hum n this hehalf by such
evicted tenants within such time as
has been prescribed direct the land-
lord to put the tenant into possession
1 think that it should not be left to the
discretion of the Controller He should
put the evicted tenant wn possession
of the premises We must say that
the possession shall be given to the
tenant under those circumstances My
amendments seek to get this done I
hope that these amendments will be
accepted, otherwise, Sir, there will be
endless htigation If the word “shall”
1s substituted, then the case will be
decided finally by the Rent Control-
ler If this amendment 15 not accept-
e¢d, then, supposing the Rent Control-
ler does not decide m favour of the
tenant the tenant will go to the appel-
late court This will open the flood-
Eates

Mr Deputy-Speaker. This ‘“may”
ma)y mean ‘shall” I can assure the
hon Member that the word ‘may”
here 1s as good as ‘shall'

Shei M. C. Jain With my small
experience as a lawyer, Sir, 1 think
that mn the context of the words in
this clause the word “may” does not
mean “shall” and this 1s within the
discretion of the Rent Controller
14 hrs.

Mr Deputy-Speaker. My experience
may be shorter but I feel, also as a
lawyer, that this ‘may’ would mean
shall’

Shri C K. Nair The point 1s, sup-
pose he 1s not 1n a position to re-enter
‘What will happen?

Mr. Deputy-Speaker: Order, order
There 1s no dispute Iike that

Shri Datar: As you have rightly
pemnted out, Sir, the word ‘may’ mn
such cases means ‘shall' to the extent
that judicial discretion 1s exercised by
the authority concerned It 1s not an
arbitrary decision where “may” may
mean ‘shall’

Shri Narnayanankutty Menon
{Mukandapurem) Now, two lawyers
agree
204 (A1) L. 8 D-—-11

Shri V. P, Nayar: We qualify 1t by
saying that ‘shall’ shall extend

Shri Datar: There might be certsa
tircumstances where 1n equity, the
iwnant might disentitle himself and
that 15 for the judge to decde

Shr Narayanankuity Menomn:
The Bull itself does not come to the
rescue For ‘may’ to mean ‘shall, it
must be put 1n the statute itself

Mr Deputy-Speaker; Order, order
I shall put the amendments to the
vote The question 1s

Page 15 line 36—
for ‘may” substitute “shall”

The motion was negatiwed

Page 16, line 8 —
for “may’ substitute “shall”
The motion was negatived

Mr Deputy-Speaker: The questiom

15

‘That clause 19 stand part ef
the Bill”

The motion was adopted
Clause 19 was added to the Bill,

Clause 20— (Recovery of possesnion
for repairs and rebuilding and
re-entry)

Shri Parulekar: I beg to move
Page 16, Iine 30,—
for “"may"” substitute ‘‘shall”

Page 16, lines 33 and 34,—

omit “or to pay to the tenant such
compensation as the Controller
thinks fit”

Mr. Deputy-Speaker: Clause 20 deals
with those cases where a tenant is
evicted under sub-clauses (f) and (g)
of clause 14 When the landlard
wants to repair the building, he may
evict the tenant with the permispion
of the Controller
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{Mr. Deputy-Speaker]

Sub-clause (1) of clause 20 says
that after the tenant s evicted, the
tenant has a right to record the fact
that he elects to come back in the
same premises The only right that
has been given to the tenant after he
13 evicted 1s that of recording his nght
to choose whether he wants to come
back to the same premuses or not
After he has chosen, what happens®
Under sub-clause (3) of clause 20,
the Controller 1s free to order his
re-entry into the premises from which
he has been evicted, or he may not,
and if he does not, all that the tenant
gets 15 compensation So, what 18 the
use of giving the right to the evicted
person to Just record his choice whe-
ther he wants to come back or not
and after having made that choice he
has no right to come back It has
been left to the discretion of the Con-
troller He may order his re-entry or
if he does not order his re-entry, the
evicted tenant may be given some
compensation What the evicted
tenant needs 18 not compensation but
shelter, and that 15 not being granted
under this sub-clause That 13 why
I have moved two amendments One
of them seeks to say that for the word
“may”, *“shall” shall be substituted,
because, here, the word "“may” gives
the discretion to the Controller
Therefore, my amendment 1s that the
word “shall” shall be substituted for
the word “may” The lnes which
deal with the compensation may be
deleted altogether, because 1f those
words are kept there, then the Con-
troller 1s free to give compensation
and deny hun the shelter That 1s
what 15 likely to happen It 15 true
that the law prohibits pugree, but it
15 also true that pugree cannot be
prohibited by law Nowhere has 1t
been in effect prohibited ‘The Rent
Control Act has been 1n existence for
several years in Bombay and there 1s
not a smgle case where the tenant gets
re-entry without giving the pugree
So, 1t 18 no use saymg that the law
prohibits pugree The landlord, after
he has evicted the tenant and re-bulilt
the building, gets an opportunity to

get pugree end give 1t to other
tenants, and what the evicted tenant
will get most probably is the compen-
sation That 13 why 1 have moved
these two amendments It is not yet
too hopeless to hope that the Minigter
will accept these amendments

14'04 hrs.

[Suri BARMAN 1 the Chair.]

Shri M C. Jain- I support both
these amendments For the last one
hour 1t has been our experience that
the hon Mimister has been opposing
our amendments The amendments 1n
this case may be rejected, but I am
sortry to pomt out that he does not
even appreciate the force of our argu-
ments Sometimes he confuses the
1ssues involved m the amendments

So far as these two amendments
are concerned, they are connected
with sub-clause (g) of clause 14
Under sub-clause (g) of that clause,
the Rent Controller 1z authorized to
evict the tenant if the premises are
required bona fide by the landlord for
the purpose of buillding or re-building
or making thereto any substantial
additions or alterations, etc The Rent
Controller 1ssues a notice to the
tenant and the latter agrees and
vacates the premises Then, within
the time allowed, the landlord does
not re-build the house under the pre-
text of which he got possession of the
premises Now, sub-clause (3) of this
clause provides that when the tenant
apphes for recovery of possession, the
Rent Controller 1s given the discretion
that he may order the landlord to
place the tenant in occupation Why
this ‘may’ should be put m there?
Why such a discretion should be given
to the Controller* There should not
be any discretion given

The hon Minister has just pointed
out that 1t would be a judicial discre-
tion We know it will be a judicial
discretion, but what does judiclal dis-
cretion mean” That discretion gives
rise to so much htigation Is it our
intention #* increase htigation or 1 A
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our function to reduce or minimize
litigation' The Courts—Civil, Crimi-
nal and High Courts,—are all burden-
od with so much work We can stop
this thing by substituting the word
“ghall” for the word “may”

Then there 15 another discretion
given to the Rent Controller Sub-
clause (3) says

" or to pay to the tenant
such compensation as the Control-
ler thinks fit”

Why this avenue of corruption should
be opened here? We can stop thus,
and stop further hitigation arising on
this score We can stop chances of
corruption and stop so many things if
these amendments could be accepted
I, therefore, plead with all the empha-~
sis at my command and with all the
earnestness that these two amend-
ments at least may be accepted by the
hon Minister

Shrl Datar ] am sorry 1 cannot
accept these amendments The word
‘may” here has been purposely used
unbike the word ‘“may” in the earher
clauses where, as the Deputy-Speaker
pomnted out, the word “may” may
mean °‘shall”, except in cases where
there are certain circumstances, In
equity, as pointed out, it would dis-
entitle a person from getting the par-
ticular relief But here, 1n this case,
iwo alternative provisions have been
made One 1s that whenever recourse
1s had to sub-clause (3) of clause 20
then the Controller may either order
the landlord to place the tenant in
possession or to pay to the tenant such
campensation as he thinks fit There-
fore, in this case, there i1s a clear
alternative provision either of giving
compensation or in a proper case, of
gving possession The word “com-
pensation” hag been purposely put in
here, because the building has to be
reconstructed or rebwlt or substantial
additions or alterations, etc, have to
be made Hence, in such cases, it 1s
proper to invest the judiciary or the
judicial officer, namely, the Controller,
with a judicial discretion in this mat-
ter That is the reason why the word

“may” has been advisedly used in
this particular case It is always
better or more advisable to leave the
matter to the Rent Controller who is
a responsible officer and who ean be
expected to bring his full judicial
experience upon the particular point
under consideration That 13 the rea-
son why when two alternatives have
been allowed, 1t 1s open to the judge
to accept one or the other according
to the circumstances of the case

Shri Parnlekar, Under .,ub-claus~
(1), he 1s given the right to elect
What 1s the use of that right?

Shri Datar That will also be taken
into account

Mr Chairman* The question 1s

Page 16 lme 30—

for "may” substitute “shall”
The motion was negatived.

Mr. Chairman: The question 1s

Page 16 lines 33 and 34—

omit ‘or to pay to the tenant such
compensation as the Controller thinks
ﬁtll

The motion was negatwed

Mr Chairman: The question is

“That clause 20 stand part of
the Bill”

The motion was adopted
Clause 20 was added to the Bill.
Mr Chairman The question is

‘That clauses 21 to 25 stand
part of the Bill”

The motwn was adopted

Clauses 21 to 25 were added to the
Bl
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Clause 26— (Recewpt to be grven for
rent paid)

Bhri Jadhav: I beg to move
Page 18, lines 25 and 26,—

jor “the umc fixed by contract or
in the absence of such contract, by
the fifteenth day” substitute “or by
the last day”

This 1s a very minor amendment, The
clause reads

“Every tenant shall pay rent
within the time fixed by contract
or 1n the absence of such contract,
by the fifteenth day of the month
next following the month for
which 1t 1s payable”

1 want to submit that instead of 15
days, 1t should be the last day of the
next month

Shri Datar: Ordinarily the piactice
18 to pay the rent on or before the 15
of the next month So, he gets 15
days more, 1t would not be proper to
extend the period

Mr. Chairman: The question is
Page 18, lines 25 and 26,—

for “the time fixed by contract or
in the absence of such contract, by
the fifteenth day" substitute ‘or by
the last day”

The motwn was negatwed

Mr. Chairman‘ The question )

“That clause 26 stand part of
the Bill”

The motion was adopted.

Clause 26 was added to the Bill
Mr. Chairman: The question 15

“That clauses 27 to 30 stand
part of the Biul"

The motion was adopted

Clauses 27 to 30 were added to the
Bt

Clanee 31— (Fuowg of fair rate)

Shri V. P. Napar (Quilon): I beg
to mave-

Page 21, after ine 22, add—

“Provided that charges mads
for services, if any, so levied shall
be paid in full to the employees”

By this amendment, 1 want to add a
proviso If you examine the clause,
you will find that the Controller 1s
vested with the power to fix service
charges and such other items as are
necessary for boarding and lodging
This raiscs a very important gquestion,
in view of the experience we have
had 1n several boarding houses m the
city For example, theie 1s the Gov-
ernment-run Ashoka Hotel—it 15 not
as if this provision will apply to that—
in which we know that 15 per cent
of the total bills are realised from
the customers as service charges If
you go to the Imperal Hotel, there
also 1t 1s about 10 per cent The
Swiss Hotel, the Maiden's Hotel and
all the first and sccond class hotels
chdrge apart from the actual bills, a
Leriam percentage saymg that It s
the service charge

So, when the Controller has & right
to fix fair and reasonable charges, we
submit that the interests of tha
workeis also should be safeguarded,
because these service charges are
realised only because the workers
take the food to the room and do such
other odd jobs But m several cases,
thc amount 1ealised as service charges
15 never agan paid back to  the
workers It also goes to swell the
profits, which are even otherwise
large, of the hoteliers So, we want
to ensure that such amounts as are
collected as service charges am
refunded to the workers in full Unless
we have a piovision like thus, there s
no use 1n giving the necessary power
to the Controller ta fix reasonable
charges either for boarding or for
lodging

If you read the clause, 1t 15 very
clear

“Where the Contrgller, on a
written complamnt or otherwise,
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has reason o believe that the
charges made for board or lodg-
mg or any other service provided
in any hotel or lodging house are
to be charged for board, lodgmng
or other services provided in the
hotel or lodging house and 1n
fixing such farr rate, specify sepa-
rately the rate for lodging, board
or other services"”

So, other services are also contem-
plated Our amendment 15 very
simple We suggest that there must
be a proviso which will read lhike this

‘Provided that charges made
for services, if any, so levied shall
be paid 1n full to the employees "

I fecl 1t 15 very clear to the hon Mmn-
sster and 1 also hope that he will
accept this, because there can be pos-
s1bly no objection at all It 1s not the
Governmint which 1s going to pay it
It 15 only a provision to ensure that
money collected for work done
should not go to swell the profits of
the hoteliers but 1t should be rctum-
ed to the workers

Shra1 Datar The hon Membea s
raising a larger gquestion between thc
emplover and the employee Here we
are only concerned with the fixation
of proper terms and conditions bet-
ween the customer and the hotelie:
So far as the relations between the
employe:r and the employee are con-
cerned that 1s a matter which 1s
beyond the purvicew of this particular
Bill

Mr Chairman What are these se'-
vice charges? Are they really meant
in lieu of tips®* I have also seen that
10 or 15 per cent 1s charged 1 do
not know what 15 the meaning of
“service charges” as used m the Bill

Shri Datar There are certain
chdarges For example, he may require
a car or a tax1 There are innumer-
able other services.

Shkri V. P. Nayar: Probably the
hon Minister himself may not have
had experience of such hotels Cars
are provided not under the service
charges, there are separate bills for
that

Shri Datar: That 1s alsc e service,
Lodging 1s one, food 15 another and
there might be certain other services
which they might require

Mr. Chairman. What 1t means
should be made clear

Shri Datar That ought to be clear—
I have no objection—but not in thus
Bill I do not go deeper into this,
because 11 15 foreign to this particular
questton It 1s quite hkely that in
determuning the particular remumera-
tion or the pay of the employees, thia
question might have been taken into
account

Shnn V P Nayar. That 1s no: the
difficulty Our difficulty 1s because of
the wording of the clause The Con-
troller gets the right to fix any charge
It need not be necessarily for board-
ing and lodging The wording 1s

he may fix a fair rate to be
charged for board lodging or
other seivices »

Shr1 Datar Provided thev a41e not
{ XCessive

Shrt V P Nayar Somebody gives
a complaint that the service charges
ar¢ excessive Does not the C.ntrol-
ler have the right to fix the scrvice
charges under this Bill?

Mr Chairman, Let us be clear a- to
what are “service charges”

Shri Datar I may mention, for
example, laundry chaiges, cleaning
the room or telephone charges 1
am merely pointing out some of them

Shri ¥V P. Nayar: I do not think the
hon Minister 38 speaking on facts
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Sbrl Datar: 1 am just pointing them
ogt in an inferential manner, There-
fore, what I would suggest to the hon.
Member is this. ...

Shri V. P. Nayar: Let me try to
make him understand my difficully.

Shri Datar: I have understood it.

Shri V. P. Nayar: He need not be
adamant.

Shri Datar: I have understood his
difficulty fully. His contention
appears to be that when services are
taken from these demoestic servants,
from the employees no proper remu-
neration is paid to them. In other
words, according to him, putting the
most charitable interpretation wupon
what he contends, when in addition to
the charges for boarding and lodging
something more js taken, a portion of
it or the whole of it has to go to the
persons who actually did the services.
Now, so far as that is concerned, as I
have submitted, it is beyond the pur-
view of this Bill; which deals only
with the fixation of proper rates bet-
ween the customer, on the one hand,
and the hotelier or hotel keeper on
the other.

Mr. Chairman; The customer has
got to pay when there is a regulation.
The only question is whether the
hotelier pays it to the servants,

Shri Datar: That is s question bet-
ween the employer and the employee

Shri V. P. Nayar: In that case, why
does the Controller come in? Here
you specifically mention that it is with-
in tfle purview of the Controller to fix
the rate for “any other charges".
Will not “service charges” also be in-
cluded in “any other charges"? It
Government have a lst of such
charges as are outside the pale ¢f “any
other charges” then there is no diffi-
culty. Now the hon. Minister talks
of employer-employee relationship.
But here in the very same clause the
Controller is given specific power even
to fix the service charges. If the

Controller has no power t0 refund the
money, we do not ‘want that power to

bevu{edinlﬂm.

Mr. Chairman: Cannot Government
do it with their administrative machin-
ery by giving instructions?

Shri Datar: I shall have that matter
examined.

Shri V. P. Nayar: Then let the
clause be held over.

Shri Datar: No question of holding
over.

Shrl V. P.. Nayar: Why? What is
the difficulty?

Shri Datar: It is a technical paint

Shri V. P. Nayar: Then you must
take away “other services”, which is
redundant I ocannot appreciate his
difficulty.

Mr. Chairman: “Other services”
must be there. As you say, there are
some customs even in Delhi hotels.
So, “other services” will be there.
The only apprehension is that the
hoteliers do not pay this thewr em-
ployees.

Shri V. P. Nayar: I know you have
caught the point. But, unfortunately,
the hon. Minister has not got Iit.
There is a further difficulty which I
want you to realise. Here under this
clause somebody makes a complaint
that the “service charges”, which will
necessarily be included in the “other
charges”, charged by a particular hotel
18 high. Then it is open to the Con-
troller to say that it is not high.
There also the question of employer-
employee relationship comes in, be-
cause the service charges are levied
for work done by the employees.
There the Controller is given the right
to say whether it is proper or im-
proper. But Government do not want
to give him the power to ask for re-
fund of that. What is this? On the
one hand, power is given....

Mr. Chairman: It is implied.



5763 Delhi Rent Control Bill 17 DECEMBER 1958 Delhs Rent Control Bifl 5764

Jikrt V. P, Nayar: Certainly it js not.

Mz, Chairman: When the hotelier
does not pay that to the workers,
<an Government not take administ:a-
iive steps in the matter?

Shri V. P, Nayar: Here we say that
it is implied. But the Government
does not want to help the workers 4t
all. I am glad, the hon Munister has
promised to reconsider it  But until
such decimion is taken on this parti-
cular clause, I do not think that the
clause can be voted upon, as it 1s, be-
<cause it means a very material change

Shri Datar: May I point out that
20 far as the scope of the present Bill
15 concerned ...

Shri V. P. Nayar: We undertiand
that

Shri Datar: I heard the hon Mem-
ber without any interruption

Shri V., P, Nayar: Because you have
nothing to interrupt my point of view

Shri Datar: This Bill deals with the
relationship between a landlord and
tenant or between those who are in
quas: relationship hike a landlord and
tenant Suppose I go to a hotel and
stay there temporarily for a day or
two That constitutes a relationship
which 1s more or less on the same
footing, though not exactly the same,
as the relationship between landlord
and tenant; rather quas:i landlord
tenant relationship That 13 why
Chapter V has been introduced here
Now you cannot say that the persons
who actually serve are in the position
of a tenant or a sub-tenant. 8o, mv
ebjection 1s only a technucal objection
1 cannot go into that question now.
In case my hon. friend supplies cer-
taun instances wherein the poor peo-
nle have not been treated well, then
we shall look mto that matter. But it
cannot be introduced here.

Shri Narayamankuity Memom: &ir,
you have suggested for the considera-
tion of the hon. Minister another

thing—dealing with it at the admin.s-
trative level. Can we take it that he
will do it?

Mr. Chairman It i1s implied

Shri V. P. Nayar: Can he at least
not give that assurance”

Shri Datar: Certainly, we shall cor-
sider 1t

Mr. Chairman: Mere putting the
clause to the vote does not mean that
Government will not look into it.
Government has to look mto 1t 1f
there 13 any aberration from duty.

Shri V P. Nayar: We are conscious
of that But here on the one side he
18 empowering the Controller to look
mnto certain thungs,

Mr. Chairman: Does he want the
amendment to be put to vote®

Shri Parulekar: In view of the
assurance given by the hon Munuter,
1 do not want to press my amendment

The amendment was, by leave,
withdrawn

Mr. Chairman: The question 1s

“That clause 31 stand part of the
Bll“

The motion was adopted
Clause 31 was added to the Bill
Mr. Chairman: The question s

‘“That clauses 32 to 34 stand part
of the Bull”

The moton was adopted

Clauses 32 to 34 were added to the
Bl

Clause 35— {(Appomntment of Con-
trollers and additronal Controllers)

Shri Vajpayee: 1 beg to move:
Page 23, line 5,—
after “thunks fit" insert—

« “out of the list approved by the
High Court”.
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Shri Jadhav Sir, I beg to move
Page 23, line 5,—
after “thinks fit”" msert—

on 1ecomme ndation of the Chief
Justice of Punjab High Court”

Page 23 lind 12—
after ‘thinks fit" msert—

‘on 1t commendation of the Chief
Justice of Punjab High Court”

Page 23, lines 19 and 20,—

for "“he has for at least five years
held a judicial office™  substitute
“he 15 a judicial officer of five
years standing”

While moving my amendment:
which say that the Controllers and thu
Deputy Controllers should be ap
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¥, Oluitessuat: On fhe recommenda-
tion ol the Chief Justice of Punjab
High Court.

Shri Jadhav: Yes, Sir,

The Controllers and Deputy Con-
trollers should be appointed on the
recommendation of the Chief Justice of
Punjab High Court and they should
be officers who have held a judicial
office for at least five years.

Mr. Chalrman: They will be appoint-
ed by Government on the recommen-
dation of the Chief Justice.

Shri Jadhav: Yes, Sir.

After independence we are trying
19 wperiit e podisiery Gtom Yok
executive. We have tried this expen-
ment in some of the States and we
are proud enough to say that this ex-
periment has worked satisfactorily in
the States where the executive and
the judiciary have been separated. 1
do nout understand why Delhi alone,
which 1~ the Capital of our country,
should try to concentrate these powers
in the hands of an officer who will be
amenable 1o the pressure of the hon
Ministers on that side [t is not neces-
sary to put forward any more forceful
arguments for this I know the result
of this amendment I very well know
that whatever aiguments we put forth
are not appreciated by the hon. Minis-
ter there But our grievances are in
be ventilated here and thev have to
come before the country at large 1T
will try my level best and request the
hon Munister if he can submit to these
arguments and accept my amend-
ments.

Shri Datar: Tlus question was raised
in the course of the general discus-
sion of this Bill and has been fully
replied to by the hon Home Minister
also. It might be found that behind
these amendments there is a feeling
which, in my opinion, is absolutely
unjustified. The feeling is that this
officer, viz.. the Rent Controller, or
the Rent Control Tribunal, as it is,
are likely to be influenced by the

ecutive. May I submit that there 1s

*Ristifledtion for any such feeling at

all. So far as all such appointments
are toncerned, when they are judicial
oficers, they are already under Gov-
ernment and it they satiafy the parti-
cular test that has been laid down—
certain qualifications have been laid
down, viz, that he must have five
years' judicial experience or he must
be & lawyer of seven years' standing—
they will be appointed as Controllers.
Now, five years' judicial experience
means that they must have held a
judicial post otherwise they cannot
have Judicial experience. So, we can
tryst to these two qualifications that
have been laid down in respect of the
Controtlers, riz.,, that he must have
cither judicial experience for five years
or ht must be a lawyer of seven
yeArs’ standing  These are the two
conditions of eligibility so far as Rent
Controller 1< concerned.

Then, higher qualifications have been
lasd down for the Tribunal. There
it w1ll be found that ten years' judi-
citl experience 15 laid down.  When,
for example. a new person has to be
appointed, a~ you are aware, we al-
whys appoint persons to these high
posts only after receiving the recom-
mendations of the UPSC. That is
the most important corrective {0 what
my hon. friend has suggested. We do
net 8 on making appointments
straightaway. It 1s the U.P.S.C. which
vpll for applications and they recom-
mend. As you are aware from the
vgrious reports and specially this
year's report of the UPS.C, we have
accepted their recommendations in all
cgSes. So, that ought to set at rest
all the misgivings that my hon friend
h#s In this respect,

Mr. Chairman: I shalli put all the
{four amendments to the vote of the
‘House together.

Mr. Chairman: The question js:
¥age 23, hine 5—
ffter “thinks fit” insert—

“‘out of the list approved by the
High Court.”

The motion was negatived,
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Myr. Ohalrman: The question is'
Page 23, Line 35—
after “thinks fit" insert—

“on recommendation of the Chief
Justice of Pumyab High Court"

The motion was negatived

‘Mr. Chalrman: The question is
Page 28, line 12—
after “thinks fit” msert—

“on recommendation of the Chief
Justice of Punjab High Court”

The motion was negatived
Mr. Chalrman: The question is
Page 23, Iines 18 and 20—

for “he has for at least five
years held a judicial office™ sub-
stitute “he 13 a judicial officer of
five years standing”

The motion was negatived

Mr. Chairman: The question s

“That clause 35 stand part of the
Bl

The motion was adopted
Clouse 35 was added to the Bill

<Clause 15- (When a tenant can get
the benefit of protection agasnst
eviction )

Mr. Chairman: We shall now take
up clause 15 which had been left over
1 shall put amendment No 1 to the
vote of the House

The question 1is
Page 14—
-Gfter lme 14, insert—

“(8A) If the decree for eject-
ment against & tenant for non-
payment of rent under the Dellm
and Aymer Rent Control Act, 1952

is pending execution at the com-
mencement of this Act but the

Those in favour may kindly my
GAyel
Some Hon Members: Aye

Mr. Chairman: Those aganst msy
kindly say ‘No’

Several Hon. Members: No
Mr. Chairman: The ‘Noes' have it

14.37 hrs
Shri Jadhav: The ‘Ayes’ have it

Mr. Chairman: [ shall have the
lobbies cleared

Shri Vajpayee: There are other
amendments also

Shri Datar' One 13 sufficient
1439 hrs

[Mr Drrury-SPraxEr in the Chair)

Mr. Deputy Speaker: I will put
amendment No 1 by Shm Khadilkar
and many other hon Members

Shri Jadhav: 21
Mr. Deputy-Speaker. I accept the
figure 21
The question is
Page 14—
after Line 14, wmseri—
“(6A) If the decree for eject-

tenant :s shill in possession of the
premuses and he hss paid all
arrears of rent—arrears and
current—and continues to pay his
rent regularly, and there are no
arrears of other dues, them the
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tenant shall not be gvicted in exe-

cution of decres”

Hon Members should now be ready
10 press their respective buttons

There was complaint the other day

one Member could not press or the

other could not

The Lok Sabha divnded
Divisien No, 7]

Amer, Shn
Banerjee, bhri Pramatbansth
Baperjee, Shrn § M.
Beck, Shzi lguace

Braj Raj Siogh, Shri

Bri) Narayso “Brjob”, Pandit
Chakrawarity, Shnmat: Remu
Duesgupta, Shr: B

Dige, Shn

Ellss, Shri Mubammad
‘Ghodaesr, Sha1 Fatehsjoh
CGhore, Shn Bimal
QGodsors, Shn § C
Jmam, Shri Mobamed
Jadhay Shn

Shri D, C. Bharma: My button did
not work.

Mr. Deputy-Speaker: Did not work
or he could not work it?

The result 13

Ayes 45, Noes 118

1441 k)
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$arme, Shri R C Sighaten Singh, Shri Tz, Shrs Mohammid
Siddsnanjepps, Shri Sivs, Dr. Gengadhars Tewsri, Shet Dwailbansth
Singh, Shn H. P Snatsk, Shel  Nardeo Thimmesh, shri

Slagh Shel, K. N. bubbersyen, Dr. P Lo R
Sinhe, Shri  Gapendrs Praasd Subtamsnysm, Shn T Vym, Shee R C,
Sinha, Shri Serangdhars Sumat Pressd, Shri Vyss, Shit Radhelal
Sinha, Shei Satys Narsyan Sunder Lal, Shri Wediwa, Shn

Siuba, Shri Satyendra Narayan

yerys Prasad, Shn

The motion was negatived

i.lnlr. Deputy-Speaker: The question

“That clause 15 stang part of
the Bill "

The motion was adopted
Clause 15 was added to the Bill

Mr. Deputy-Speaker: The question
1. H

“That clauses 36 and 37 stand
part of the BilL”

The motwn was adopted
Clauses 36 and 37 were added to the
- thil

Clanse 38.— (Apppeal 1o the Tribunal)

Shri V. P. Nayar: I have amend-
ment No. 83,

Mr. Deputy-Speaker: That va< 1o
clause 36

Shri V. P. Nayar. Amendment No
84 1 beg to move

Page 24,—
after line 34, add—

“Provided that the Central
Government shall appoint such
tribunal only on the recommenda-
tion of the Chief Justice of the
High Court of Judicature, Punjab,
from among persons qualified
under the Constitution of India to
hold the post of a Judge of a
High Court in India.”

Shri Narayamankuity Menon: Re-
garding amendment No 84, the prin-
ciple 15 the same as in the case of the
previous clause that the Controller

should be under the superintendence
of the High Court I do not see any
reason why the hon. Minister does not
accept this The argument advanced
by the hon Minister every time was
that the Rent Controllers are appoint-
ed, selection being made from those
who have got five years' experience of
judicaal service and these ave hughly
cxperienced, trained and respectable
men But, if any judicial element 1s
to be incorporated into the function ot
these tribunals, 1 do not see why the
hon Minister does not agree that these
Rent Control courts should be under
the superintendence of the High
Courts The difficulty 1s this The
Rent Controller has to administer the
various provisions of this particular
Act and many mmporlant and wital
provisions which give the substance
of the Act as far as the tenant 13
concerned, depend upon the construc-
tion of certain words used in this Act
While the hon Mimister was riplvmg
to the various amendments, he said
that in many places, ‘may’ can be
termed u. ‘shall’ He introduced even
certain new additions to statute inter-
pretation that i certain  circum-
stances, i1 mdy mean ‘shall' As he
himself know- and ax he himself
argued, the very conferment of the
right given by this Act hes to depend
upon the interpretation of the various
words 1n this Act Certainly the
Rent Controller who decides on these
provisions will have to interpret this
way or that It is highly necessary
that a judicial tribunal should go
into the whole question at least in the
appeal stage or revision stage There-
fore. 1 appeal to the hon Minister
that, because the Rent Controller has
been given by this particular Act the
status of a judicial officer and his
decision, as the hon Minister said,
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is a judicial decision, certainly it is
far moye safe that his decigions are
subject to the supervisory jurisdiction
of a body Lke the High Court 1
appeal to the hon Minister to accept
the amendment

Bhri Datar: There 1s a clear pio-
wvision and higher qualifications have
been laid down 1 should ke to read
out clause 38 (5), which says

“A person shall not be qualfied
for appointment to the Tribunal,
unless he 15, or has been, a dis-
trict judge or has for at least ten
vears held a judicial office m
India "

As you arc aware, a district yudge can
be appoimnted only after he has got
tonsiderable experience Therefore,
«1ther he 1. today a district judge or
hae been a district judge or he has 10
years judicial experience Therefore,
wc have purpotely laid down very
high qualifications That ought to
meet what my hon friend has sug-
fested 1n thas cas ¢+

One moie point On a guestion of
law there 1s an appeal to the High
Court against any order that would be
passed by the Rent Control Tribunal
‘Thdt al=o 1> there That ought to satis-
fv my hon friend

Mr. Deputy-Speaker: The question

| 1 3
Page 24—
after line 34 add—

‘Piovided that the Cuntral Gov-
ermnment shall appomnt such tnibu-
nal only on the recommendation
of the Chief Justice of the High
Court of Judicature, Punjab, from
among persons quglifieg under the
Constitution of India to hold the
post of a Judge of a High Court
in India”

The motion was negatwed

Mr. Deputy-ipmakes: The guestion

“That clause 38 stand part of
the Bill*

The motion was adopted
Clause 38 was added to the Bill

Mr. Deputy-Speaker: The question
18

“That clauses 39 to 47 stand part
of the Bill”

The motion was adopted
Clauses 39 to 47 were added to the
Bull
Clause 48 — (Penalties.)

Mr. Deputy-Bpeaker: May I remund
the House that we have to finish thus
Bill by 3 o'clock®” Therefore, if any
particular amendment 15 desired to
be moved, I may be intimated Other-
wise, I will put the whole thing

Shri V. P. Nayar: I beg to move
Page 29,
after line 22, insert—

“(aa) 1n the case of the contra-
vention of the provimions of sub-
section 2(a) of section 5, with im-
prisonment of either description
which may extend to three years
or with fine which may extent to
twice the amount of pugree or de-
posit taken or demanded,

(aaa) an offence under sub-sec-
tion 2(a) of section 5, shall be a
cogmsable offence,”

Mr. Deputy-Speaker: We can dis-
cuss amendment No. 86

8hn Narayanankutty Memon: This
amendment 15 regarding pugree The
whol€e intention of the Act 15, and thus
principle has been recognised that
penal provisions will have to be intro-
duced to stop the practice of giving
the dubious sum called pugree when
houses are to be rented That purpose
has been accepted in the onginal Act.
But, because any offence commutted by
this taking of pugree 15 not made a
cognisgble offence, we do not consider
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[Shr Narayanankutty Menon]

shat any useful purpose will be serv-
od. Because, a tenant who 1s 1n need
of a house and wants to get a house,
voluntarily agrees to pay this sum,
because of his anxtety to get a house
We cannot later on expect him to go
to a court after paymng pugree because
1t 13 doubtful where he pays pugree
whether the person who pays will not
be an offender under that section If
at all the real intention of thus clause
is to be served, we, on this side, do
not even have even the faintest hope
today that even if the offence 1s made
eognisable, the whole system can b
prevented wunless the situation 1s
changed But some appreciable change
can be made if this particular offence
1s made a cognisable offence, whereby
only a complaint need be filed and the
police can take it up Otherwise, the
whole purpose of maling the giving
of pugree an offence will be lost and
there may not be any case wheremn
the person who 1s compelled to pay
pugree will later on go to the court,
take all the difficulties, and also the
cost of litigation and attend the court
for a long time in ‘order to see that
the person who has accepted pugree
1 penalised. Therefore, I make an
earnest appeal to the hon Miister
that, in furtherance of the principle that
he has already accepted that
there <should  be some  penal
clauses attached to this Bill
m respect of this anti-social sys-
tem, this offence should be made cog-
nizable so that there may be some ap-
preciable result The hon Minister in
this case cannot have any difficulty
as he has advanced in the case of the
previous amendments, because the
principle has been already accepted,
and drafting difficulty 18 not there He
will agree that this 1s a social evil
which 1s abhorred by all and we will
have to put a stop to i1t to the extent
poasible We consider that only by
making this offence cognizable this
evil can be munimised I therefore
appeal to him to accept the amend-
ment.

Bhri V, P. Nayar: In the Joint Com-
mittee the hon Minister will remember

that this question of raising the pun-
ishment and makmg the offence cog-
nizable was specificaily put to the ex-
pert witnesses, namely the represen-
tatives of the houseowners' associa-

tton The representative of the
houseowners’ association ‘of Delh:
which clammed to have the

largest representation here agreed
that the punishment prescribed, name-
ly three months and six months in the
two sub-clauses here, may be raised
to seven years, but his objection was
that 1t should not be given over to the
police for investigation He was very
much against anything being done by
the police m the matter of investiga-
tion, and that itself suggested to the
Commuttee that he was not very fair
in answering our questions We asked
him what was wrong if it was to be
investigated by the police, because 1t
will be tried not by the police but by
the judiciary

In this connection, I remember the
day before yesterday the hon Law
Mimister, who 1s happily here, while
speaking to us in the Central hall, ex-
tolled our judicial system and said that
there was nothing 1in our judicial sys-
tem of which we need be ashamed,
rather 1t was something of which we
could Jlegitimately be proud

So, 1f this offence 15 made cogmzable
and 18 tried by the judiciary which 14
held in such esteem by the Treasury
Benches what 15 the harm” After all,
the police who investigate do not re-
turn the verdict It 1s to be tried 1n a
court of law There 18 no reason why
this offcnce should not be made cog-
nizable This point has been stressed
in the Commuttee too, 1t was stressed
again when I spoke yesterday If the
Government have confidence in their
police and in thewr judiciary, there 1s
no reason at all which they can ad-
vance Therefore, I once again appeal
to the hon Minister to make this &
cognizable vffence.

Shri Datar: May I point out that
in the onginal Bill the maxmum
punishment was three months? Then,
this question was considered, and the



5779 Dethi Rent Control Bill ¥ DECEMBER 1938 Delhi Rent Control Bill 5780

point that the hon. Member has just
now suggested was also discussed
and examined in the Joint Committee.
They came to the conclusion that the
maximum punishment should be ex-
tended to six months. That has been
done,

So far as the question of cogniza-
bility 1s concerned, let us understand
that as far as possible, we ought to
maintain the harmony of relations
between the landlord and the tenant,
and the law has to step mn only to
the extent necessary. If the offence 1s
made cognizable, the police have to
act on some sformoaiion, and  thet
information 1s likely to be conveyed
in a mischievous manner either on
behalf of the landiord or the tenant,
whatever it may be. Under the cir-
cumstances, except where the highest
mnierests of the society as a whole
require it, we should not make an
offencc cognizable That 18 the reason
why I am afraid I cannot accept the
amendment

Shri V. P, Nayar: May I ask a
question then? The hon Minister said
yesterday that this was provided as
an offence even under the 1852 Act.
Can he give us some indication of the
number of cases which have ended in
conviction for the uffence of pugree,
in the last five years so that we can
know how effective it has been?

Shri Datar: I have not got the
figures

Shri V. P. Nayar: I do not want
you to give cxact figures. An approxi-

mate idea Has there been a single
nstance?

Shri Datar: I cannot give any ins-
tance We ought to be very careful
n maintaining harmony.

nm. Deputy-Speaker: The question

Page 29,—
after line 22, insert—

“(aa) m the case of the con-
travention of the provisions of

sub-section 2(a) of section 8, with
imprisonment of either descrip-
tion which may extend to three
years or with fine which may
extend to twice the amount of
pugree or deposit taken or
dermanded;

(aaa) an offence under sub-
section 2(a) ‘of section 5, shall be
a cognizable offence;”

The motion was negatived.

Mr. Deputy-Speaker: The question
ia.

“That clause 48 stand part of
the Bal”

The motion was adopted.
Clause 48 was added to the Bill.
Mr DPeputy-Speaker: The question.

15

That clauses 49 to 57 stand part
of the Bill.

The motion was adopted.
Clauses 49 to 57 were added to the
Bill,

Mr. Deputy-Speaker: The guestion
18-

“That the First and Second
Schedules stand part of the Bill,

The motion was adopted.

The First and Second Schedules
were added to the Bill

Mr. Deputy-Speaker: The guestion

15

“*That Clause 1, the Enacting
Formula and the long Title stand
part of the Bill."

The motion was adopted.

Clause 1, the Enacting Formula and
the long Title were added to the Bull.

Shri Datar: I beg to move:

“That the Bill, as amended, be
Passed.”

Shri Narayanankutty Menon: One
Point remains.
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Mr, Deoputy-Speaker: Would he
conclude in five minutes?

Shri Narayanankatty
actly.

The point that I wish to stress now
has been put before the House both
during the first and second reading of
the Bill, and it is regarding the amb-
sence of any provision for fixation of
prices of land in relation to the rental
values of the buildings.

Menon; Ex-

The hon. Home Minister yesterday
agreed that the prices of land not
anly in Delhi but in all cities are
avErmE thEn. Thete 3 no Teasvn Wy
the landowners who had the fortune
to possess title to certajn vast areas
of land once upon a time should bene-
fit themselves by the fortune that
they are getting now. I should like
the hon. Minister to examine the real
values of these lands and the circum-
stances under which the values have
been soaring.

The hon. Minister will agree with
me that the land now owned either
by private individuals or by the Gov-
ernment itself had a negligible value
originally. In and around the big
projects which are coming up during
the Five Year Plan periods land values
have been soaring high, not because
of any contribution material or eco-
nomic made by the landowner him-
self. It is because of the vast develop-
ment that is taking place today under
the Second Plan. When the nation
invests a large amount of money in
arder to build a city or an industry
in & particular place, the landlords in
these places are benefited by the
soaring prices just because they had
got vast tracks of land for a song once
upon a time. There is no morality
behind this, the landlord getting a
higher value without making any
effort for it. '

In a welfare state reasonable res-
trictions are introduced in order that
the society may be benefited, but here
we are not even: taking away any

property by putting a ceilihg on the
ijapd prices. Government should
determine today itself, as far as this
particular Bill and other rental bills
are concerned, that there should be a
ceiling on land prices.

1459 hrs,
|Surt BARMAN in the Chair]

Secondly, if the Government is pre-
paTed to tackle this housing problem
on & nationa] basis, they will have te
acl. an. these lines and {fargpt. tha
interests of the great landholders who
ar¢ benefited for nothing, because the
whole purpose of this legislation will
be upset and negatived unless the
Government put a cciling on land,
because in determininig the fair rent
or the standard rent, the high cost of
the land enters into it as a part.

15 bhrs.

This inflated price of land will
certainly make the standard rent still
fyrther inflated. Therefore, 1 hope
tpat even though it has not been pos-
gible in this Bill to incorporute any
provision as regards a ceiling on land
price, yet Government will take
immediate measures to see that im
pethi where this Bill will be applica-
b€, a ceiling on land price is put as
sgon as possible. Simply because
pelhi happens to be the capital city to
which a number of people are attract-
ed, and where a niwnmber of people
want buildings and other habitation
places, a few landlords in the eity
ghould not be allowed to benefit by
that to the disadvantage of the society
as a whole.

So, I submit once again that imme-
diate suitable measures should be
tsken by Government to bring for-
ward another legislation to put a
ce¢iling on the price of land. In the
minute of dissent appended to the
report of the Joint Committee, we
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have made & suggestion that taking
into consideration all questions of
econgmics and also the morality
behind it, the ceiling can be 400 per
cent of the 1839 value; that will be a
vessonable compensation for the
inflated prices of all the other articles
and =ls0 of land, and the landlord
could very easily be satisfled wnith
that. At the same time, this menace,
as far as the land problem and the
building problem are concerned, In
the capital can be put an end to by
this ceiling on land prices.

Shrl Datar: This question was
taised before the Joint Committee
also, and this is whkat they have
stated in their report:

“The Committee considered the
question of including vacant ldnd
within the scope of the definition
of premises with a view to giwving
relief to amildars. The Commut-
tee feel that the question of giving
such relicf to amildars should be
separately considered »

.

On account of this, what has been
done 15 that the Act of 1856 which
will ordinanly lapse in February,
1959, will continue for one year in
order to enable Government to con-
sider the whole question and to see
what can be done in this respect.
Yesterday also, in his reply the hon.
Home Minister made a reference to
this point, Under these circumstances,
what my hon, friend wants will be
duly considered, and such action as
is necessary taken.

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed "

The motion was adopted.

15.08 hra,

INDIAN TARIFF (AMENDMENT)
BILL

The Minister of Industry (Shri
Manobhai Shah): I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”.

As the House will appreciate, this
Bill mainly seeks to amend the First
Schedule to the Indian Tarif Act,
1934, 1n order to give effect to Gov-
ernment’s decisions on certain recom-
mendations of the commussion. Hon.
Members will have observed from the
Statement of Objects and Reasons that
the Bill seeks to continue protection
beyond the 31st December, 1958, in
the case of soda ash, calcium carbide,
caustic soda, sericulture, aluminium,
antimony, engineers’ steel flles and
electric motor industrres, and to dis-
continue protection with effect from
1st January, 1959, in the case of cocoa
powder and chocolate, bichromates,
hleaching pasie and bleaching powder
and artificial silk fabries and cotton
and artificzal silk mixed fabrics as
also steel rasps.

As the House, in severa] debates on
the Indian Tariff (Amendment) Bills
in the past, has always liked thst
Government should revicw the work
of the Tariff Commission, whenever
such Bills come up before the House,
I would likke to take the opportunity
to briefly review the work of the
Tanff Commission in the past.

Copies of the Tariff Commission's
report on all these industries and of
Government’s resolutions on those
reports have already been laid on the
Table of the House, and notes on each
of these industries have been circulat-
ed for the information of the hon.
Members.

As the House is aware, early im
1940, Government announced that
industries promoted with their en-
couragement during war-time might
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feel apsuxed that if they were con~
ducted on sound busipsss hnes, they
would, by such measures as Govern-
ment might devise, be protected
against unfair competition from out-
side On the basis of this assurance,
43 industries were established during
the war, and they applied for protec-
tion towards the end of the war The
Government, therefore, decided to
constitute an internm tariff board to
examine the claims of these industries
for protection, pending the formula-
tion of our long-term policy An
mterim board was, therefore, consti-
tuted for a period not exceeding two
years, by a resolution m November,
1945 Government subsequently recon-
stituted the iaterim tariff board for a
further period of three years from 3rd
November 1847 The term of office
of the interim tanff board was further
extended up to the date of setting up
of a permenent tariff commission as
recommended by the Fiscal Commus-
sion

By the time the Tanff Commuission
was constituted in 1952, the First Five
Year Plan, as the House 1s aware, had
already been launched, giving a direc-
tion and a purpose to the industrial
development of the country By and
large, the ‘industrial policy of Govern-
ment 18 governed by the policy state-
ment of 1948 and the subsequent state-
ment of 1956

Another significant development that
has to be taken note of 15 the gdverse
balance of payments position 1n
recent years and the consequent need
to regulate iumports through gquantita-
tive restrictions These restrictions
have resulted in gving domestic
industries effective protection by way
of sheltered markets and, therefore,
protection through tarff assumex a
somewhat lesser significance i1n these
days It should not, however, be
forgotten that as long as the primary
use of quantitative restrictions 1s
hmited to correct adverse balance of
payments domestic industries are
hkely to remain under constant threat
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of insecyrity upless adequately safe-
guarded through protective duties
also

There are, of course, certain cate—
gBorles of industries which can be
developed during the early stages of
their establishment only through the
balanced mechanism of amport control.
And the GATT orgamsation has.
accepted this in principle m regard to-
the underdeveloped countries The
recent resolutton of the General
Agreement on Tradc and Tariffs 1s
also proof of tlus However, it is
generally recognised that regulation
through import quotas cannot be a
desirable form of protection as a long-
term policy and 1s not in the long-
term interests of any national eco-
nomy Therefore, all these measures
have got to be under periodical
review by the Tariff Commission We
have becn able to establish and justify
In the past our case for imposition of
quantitative restnictions in favour of
severa] indigenous industries by stres-
Sing the fact that the Tarnff Commis-
sion gives careful thought and sympa-
thetic scrutiny to this aspect of pro-
tection and reviews the effect of
import contro] on the behaviour of
industries as well as on the welfare
of the consumers

Reports of the Tanff Commission
have brought to hight all cases of
irregular and insufficient nature of
imports and their adverse effect om
domestic production, quality and
Prices The assistance rendered by
the commission 1n providing an objec-
tive analysis of the effects of import
Control admimistration in the cases of
Protected industries, therefore, cannot
be over-emphasised, especially for the
Teason that import control 18 m the
hands of the admimstrative wing of
Government, and 1t 1s in consonance
with the democratic principles so
Cherished by this House that a per-
adical review by an independent body
like the Tarif Commission 18 eminent-
ly desirable and necessary.
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As stated carhier, there were 43
mdustries enjoying protection when
the commiusion was constituted n
1852 The commismion has reviewed
the cases of these industries, and pro-
tection to 23 industries has been dis-
oontinued on 1ts recommendations 1
am stressing thus point only because
there 1s a general impression that
always there 15 a case for protection,
whereas the protected industries are
not enabled to stand on therr own
feet, and de-protection does not take
place But 1t 18 not so While pro-
tection to 23 industries has been dis-
continued on the recommendation of
the Tariff Commussion, protection to
17 new industries has been granted
since 1852, while in the case of six
new 1ndustries which were referred
to the Tariff Commussion, it did not
recommend any grant of protection
8o, automatically, ipso facto, simply
because an industry has been referred
to the Tarif Commission, 1t does not
mean that protection would be given,
unless the commission is satisfled that
Protaction 18 necessary, no protection
is recommended by the Commuission

There are at present 37 industries
enjoying protection, of which artificial
silk fabrics, bichromates, and cocoa
powder and chocolate are sought to
be de-protected from 1st January,
1959 as 1s indicated in the Statement
of Objects and Reasons That brings
down the number of protected indus-
tries to 34, of which protection to the
match industry 18 only of academic
interest

It may be mentioned that the match
industry 1s subject to excise duty hike
other well-established industries, and
for the past several years, no imports
of matches have taken place

The mmportant ndustries enjoying
protection at present are aluminium,
caustic soda, soda ash, dye-stuffs,
grinding wheels, machine screws, ball
bearings, copper and alumimium con-
ductors, ACSR conductors, bicycles,
<otton textile machinery, power and
distribution transformers, ecalaum
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carbide, electric motors, automobiles
and plywood and tea chest industries
All these industries have shown vary-
ing degrees of progress durmg the
period 1952-1958 As a matter of
fact, on the whole, all the protected
industries have shown very consider-
able, accelerated, progress as far as
production, quality and prices—that
18, lowering down of the prices in the
last several years—are concerned. The
progress in the case of some of the
industries has been really remarkable
The number of units for the manufac-
ture of bicycles in the orgamused sec-
tor was 68 1n 1052 with a total produc-
tion of 1,987,000 cycles only At pre-
sent, there are more than 19 units mn
the organised sector and 45 i the
small scale sector producing over a
million bicycles in the current year,
and may be much more, 1} mllon,
next year The cyecle industry 18 now
well established in the country and is
gradually developing an  export
market I am glad to inform the
House that recently a contract 1s
under negotiation for exporting about
25000 blcyecles from India to the
Middle East

Another industry which has shown
stmking progress 1s the grinding wheel
industry In 1852, there was only
one unit producing 388 tons Now,
there are 5 units with 1500 tons pro-
duction 1n 1958 The ball bearing
industry 1s another industry which
has been able to increase its produc-
tion from 6 48 lakh numbers mn 1952
to 23 7 lakh numbers m 1858 There
1s only one unit 1n this industry We
are trymng to get a few more estab-
hished 1in the country

Among the chemucal industries, the
production of soda ash has increased
from 43,372 tons mn 1952 to 73,000 tons
during the last year There are at
present two umts producing soda ash
in the country Plans for expansion
of these two units are well in hand
and two more units are to be eatab-
lished shartly, raising the total capa-
ety of soda ash praduction to 2,30,080
tons per annum when the country is
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expected to be more or less self-suffi-
cient in this very industry.

‘While all this is highly gratifying—
and I have enumerated before the
House in a short manner most of the
industries which have gone ahead—
it must be admitted that the progress
in regard to a few industries is not
sufficiently satisfactory To cite one
example, mention may be made of
the dye-stuff industry In the case of
this industry, the Government's plan
for the manufacture of intermecdiates
did not progress as much as desired
But till the manufacture of intermed:-
ates is established on a large scale, it
is difficult to achieve satisfactory
progress in the manufacture of dye-
stuffs. The House will be glad to
know that now intermcdiates produc-
tion has been almost finalised and we
are covering the full range of about
868 intermediates productions 1 the
country and within the next three
years or so, with German collabora-
tion, the industry will be well-estab-
lished ag far as mtermediates produc-
tion is concerned

Another industry where the prog-
ress appears to be somewhat slow 1s
the automobile industry Though
assembly of motor vehicles to a very
limited extent was started even before
the war, specific rea) phased program-
mes were actually approved only 1n
1954-55. Therefore, while judging the
progress of this industry, it has to be
borne in mind that prior to 1954-55,
the industry was more or less a pure
assembly thing and it was only then
that the Government insisted on a
phased programme to bring up the
indigenous content as fast as possible.
If this factor is taken into account, it
will be seen that the progress is not
so unsatisfactory as it appears. All
the producers of automobiles who
have now been rationalised to only 8,
have established capacities for machin-
ing components, while casting and
formings also are now made in the
country bv csome of the other manu-
facturers Partly Government have

also to share the blame for this delay
in increasing the indigenous content
which has taken place largely due te
difficulties resulting from scarcity of
foreign exchange. Till a few months
back, we had not been able to release
the necessary foreign exchange for
tools, jigs and machinery for the
automobile manufacturers for increas-
ing the indigenous content. But now
we have granted practically all their
needs of foreign exchange for machin-
ery, tools, and jgs and 1t 1s expected
that by the end of 1858, in the case of
two commercial vehicles and one car,
T0—175 per cent of the components will
be indigenously manufactured.

Shri V. P. Nayar (Quilon): Which

{s the car?
Shri Manubhai Shah: Hindustan

By 1960-61, all the vehicles in the
country will have reached 80 per cent
indigenous content, that 1s, practically
all the vehicles, commercial vehicles,
iceps and cars, because now we have
already licensed the capital goods,
jigs and machii v required by all
these units

Sir, protected industries are expect-
ed to charge prices in fair relationship
to costs Thic has been a subject
which has been causing anxiety to the
House several times Criticism is
often heard tha! protected industries
are taking undue advantiage of protec-
tion and increasing the prices The
Commission is keeping a close watch
over the prices of protected industries
and from the available information, it
1s clear that this criticism is not
always based on facts. The Commis-
sion has also stressed in its reports
that while prices invariably tend te
increase under conditions of scarcity
of supply, the price trouble does not
always start at the level of the pro-
ducer but at the level of the interme-
diate distributor, and is aggravated to
an increasing extent at the levels of
retail sellers All these ultimately
point to the fact that it is impossible
to keep prices at fair levels unless
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Gmmmt create a vut force of
enforcement officials ﬁu;ood police
powers. This is nef nor
desirable, The impor?:ﬁ: point to be
understood in this connection is that
under existing conditions of general
short supply of most commodities,
when fully competitive economic
forces are not in active operation, it
would not be proper to lay the entire
blame for high prices always at the
doors of the producers.

At present, there are four consumer
goods industries in the protected
group. They are sago, buttons (studs
and cuff links made of plasties), cal-
cium lactates and bicycles. In the case
of bicycles, there is keen internal
competition and cycles of different
makes are availlable at reasonable
prices to the consumer In the case
of one popular brand, the price has
come down from Rs. 161.50 in 1954 to
Rs. 14850 1n 1958, We have not
reccived any complaint to the effect
that high prices are being charged for
bicycles In the case of calcium
lactate, the manulacturer has reduced
the price from Rs 325 per Ib 1n 1952
to Rs, 180 per 1b 1n 1958—a very con-
siderable reduction. The Commission
has also not received any complamnts
m regard to the prices of buttons or
sago

In regard to other industries, the
complaints are mostly from buyers in
small lots in the market Large-scale
consumers have always been able to
obtain their requirements from indi-
geuous sources at prices in fair rela-
tion to the costs arrived at by the
Commission. In cases where the
domestic production falls short of
demand, market pirces have tended to
go up only because of irregular and
insufficient imports. Even so, those
consumers who have been regularly
obtaining their requirements from
indigenous sources have not found
difficulty in buying the products at
reasonable prices. This has been
revealed at the time of the Commis-
sion's public inquiries, particularly in
the case of soda ash and caustic soda.
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It is, therefore, unfair to wholly shift
the blame for high prices to the indus-
try. Naturally, malpractices do take
Place at different stages in the indus-
try and in the trade and it wall be
difficult to stop such practices com-
Pletely ag long as shortages continue
to last. Therefore, the positive answer
1s increased production, and more and
more increased production. Hence all
our energies are bent towards this
objective 1n spite of severe handicaps
of foreign exchange.

There are instances where manufac-
turers jointly and in collusion have
attempted to exploit the situation
sometimes. The Commission and Gov-
ernment have also been layving empha-
sis on remedying the evils arising
from faulty distribution organisations
existing in  certaun industries. For
instance, in the case of the soda ash
industry, the Commission has drawn
Pointed attention to the marketing
System of one of the manufacturers
and has shown its weakness In res-
Ponse to complaints received {rom
consuming industries, the Commission
also undertook at the instance of Gov-
ernment, an investigation of the dis-
tribution system employed by the
ball bearmng indusiry which has just
been completed Gradual reductions
ih the whole-sale prices of certamn
Protected commodities have also been
Noticed I am glad to say that all
thesc different healthy measures have
led considerably to holding of the
Price line m several sectors, to which
I will come presently, the important
OGnes bemng sheet glass from Rs. 3800
Per 100 sq. ft. 1n 1952 to Rs. 20.00 in
1958, engineers’ steel flles (flat bas-
tard—8") from Rs 21.00 per doz. m
1955 to Rs. 1650 per doz. in 1958;
taustic soda from Rs. 34.69 per cwt. in
1955 to Rs. 3100 per cwt. in 1958;
Soda ash from Rs. 22.56 per cwt. in
1952 to Rs. 19.50 per cwt in 19838,

The prices of engineering goods such
as electric motors, machine screws,
totton textile machinery, piston
assembly etc. which were gradually
going down have lately shown some
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igTease, mainly i a result of rise in
the pirices of stéel and other basic raw
materials. I would, therefore, appeal
to the industry, trade and the consim-
ers to fully co-operate with Gov-
erriment in holding the price Iine
Because legal action and governmental
control and action alone cannot pro-
duce the desired results, though Gov-
ernment have always been ready, and
have taken several measures when-
ever necessary, to hold the price line,
and control the prices,

As the House is aware, the Tariff
Commission and the Government have
been continuously taking many steps
to hold the price line in different
commodities, particularly the manu-
factured articles and consumer goods
and with much great success. ‘The
rise in the wholesale price index of
manufactured articles has not been
more than 1089 points in 1958 from
1952-53 as a base year 100 The index
was:

in 1933 .o -98°6
in 1954 % 100+ 4
in 1955 - M4
in 1958 - 104-9
in 1857 . 107-9

in spite of the world rise in prices and
scarcity of foreign exchange.

This shows that the general overall
efforts of the Government, the indus-
try, trade and the consuming public
has been meeting with a great amount
of success and the rise of the whole-
sale price mdex of manufactured
articles has been only 8 points in the
last 6 years.

The Commission hgg in all its
investigations, laid considerable em-
phasis on the maintenance of quality
in the products of indigenous indus-
tries, and has supported the efforts of
the Indian Standards Institution to
finalise standard specifications wher-
ever possiblee In all appropriate
cases the Commission has recommend-
ed the adoption by industries of the
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cértification scheme approved by e
sy

It i often said that protected indus-
tries make excessive profits. The
Commission is regularly analysing the
baldnce-she®ts of protected industries
and in its periodical reviews for con-
tinuance of protection also examines
costs and prices to see whether any
industry is making excessive profits.
It is sometimes true that the balance-
sheets of a few of the companies show
relatively larger profits, but I may
submit that the few companies where
sometimes larger profits are shown are
generally engaged in activities other
than the production of the protected
commodities.

For instance, the Delhi Cloth and
General Mills which has various ach-
wities produces caustic soda which is
under protection. It will be wrong b
draw the conclusion that the caustie
soda sector of that unit 13 making as
good profits as the other sectors of this
unit manufacturing other products
merely by a scrutiny of the profit
figure shown in 1ts balance-sheet.
Similarly, there are a number of other
composite industries, as, for instance,
Alkal1 & Chemicals and Rhotas Lid,
who have made good profits through
their operations in a number of indus-
tries for which separate profits cannot
be estimated Nor is it true that pro-
tected industries are earning excessive
profits; profit rates have varied sharp-
ly within industries as between diff-
erent units, depending on the effi-
ciency of the unit. In the paper
industry, for instance, Titaghur Paper
Mills and Orient Paper Mills have
made high profits because of their
greater efficiency. In the sugar indus-
try, Godavari Sugar and Walchand-
nagar Sugar have made larger profits
than most others for the same reason.

In shipping, the Great Eastern Ship-
ping Company has made larger profits.
Certain of the tea companies have
made larger profits than the others;
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This 15 not the correct position The
average rate of profits has been much
Jower In the case of composite fac-
tories of the type I mentioned above,
‘“otal prefits cannot be ascribed to the
protection enjoyed by any one of the
products of the company

In such cases, the net reahisation of
the company from the particular pro-
duct has to be carefully determuined
before one arrives at the conclusion
that the company 1s making high pro-
fits on the protected commodities
Secondly, in any mndustry where there
dre a large number of units, say like
the plywood industry, where the
quantum of protection 15 determned
on the basis of a representative cost,
it 18 bound to happen that the more
efficient units will make larger profits
than the marginal units

This 15 a fact which s sometimes
overlooked 1n judging the overall pro-
fits of the entire orbit of different
industries m which, I can say with
confidence, the quantum of profits has
been rather very low or at the rea-
sonable level To take one or two
units ocut of the whole orbit which
has made a little more profit than
others m a particular year and then
Ao suggest that all the industrres do
hkewise will not be a correct compu-
tation and assessment of facts

2

*re & Iarger number units,
objective has been to ensure that
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manufacture of protected commodi-
ties, 1t 15 found that 7 companies fall-
ed to declare any dividend through-
out the period 1952—56, 9 other com-
panies failed to declare d v.dends up
ta 1854 out declared dividends
later ycs wvarying from 2 5 per cent
to 10 pur cent In the case of 18
other companies, the rate of dividends
steadily mcreased from 3 to 8 per
cent 1n 1852 to 6 to 20 per cent. m'
1958 In the case of one company,
the rate of dividends declined from
12 per cent. to T} per cent and m
the case of another two companies
from 6 per cent to mil Three com-
Panies showed fluctuating fortunes
during the period.

A few general observations would
be appropriate at this stage When
we want massive industrial develop-
ment at an accelerated pace for our
economy, the House will agree that it
15 necessary to create confidence in
the industry that its legitimate
imnterests will be adequately safe-
guarded The confidence can be
created only if an impartial body like
the Tanfl Commussion examines its
case for assistance Further, the pro-
tection granted to an industry on the
recommendation of the Tanff Com-
mission enhances 1ts position n
foreign countries especially when it
finds 1t necessary to apply for foreign
technical” and financial collaboration.
The development of industries like
bicycles, grinding wheels,. ACSR.
conductors, electrical motors, trans-
formers, dyestuffs, alummnrum apd a
score of other mdusiries would not
have been possible had it mdt been.for
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the protection and developmental
asgistance granted to all these indus-
tries. It has often been found that
when once protection is ensured to an
industry, foreign manufacturers take
it for granted that Government would
do everything to help the industry
and that if they wish to retain any
interest in the vastly expanding mar-
ket it can be sustained only by help-
ing domestic industry to develop
within the country.

At this stage, | may also make a
reference to the General Agreement
on Tariffs and Trade, popularly known
as the GATT When the General
Agreement on Tariffs and Trade was
first negotiated, industries which were
protected or were likely to be pro-
tected were kept out of the articles
for which concessions were negotiated.
At that time. however, it was not
possible for Government to envisage
the entire range of developments that
were likely to take place after
independence, with the result that we
granted various tarff concessions
under the impression that the manu-
facture of the articles concerned
would not be devcloped in the country
for some considcrable time. It 1s now
gratifying to see and it 1s now being
realised that in the interest of our
national economy, we have to obtain
releases r obligations to
G.ATT. in the case of quite a few
commodities. In such cases, an
examination by the Tariff Commission
strengthens the Government’s hands
to get early releases from such obli-
gations. On the recommendation of
the Commission, we have already
obtained releases in the case of
adaptor bearings and dyestuffs. The
Commission is now examining the
claim of the zinc and lead industry to
protection which are also at present
allowed free of duty and are bound
under the G.A.T.T. These are some
of the few general observations which
I wanted to make in order to acquaint
the House with the general work of
the Tariff Commission.

17 DECEMBER 1958  (Amendwmedd) BHl" “‘fpo8

Another upnct that requires special
mention i3 the problem of newly
established fndustries, In most tases
when a new industry is under egtab-
lishment, it will not be able to cater
to the entire domestic demand. At
times it starts with very low levels.
of output which may not meet even
20 per cent. of the domestic demand.
In such cases, unless’ ‘a fair relation-
ghip is established between domestic
prices and imported prices, consu-
mers will be put to great hardship.
When balancing the several consi-
derations in this regard, tariffs can
play a significant role, and mention
may be made of cases like cgustic
soda, soda ash, titanium dioxide, cal-
cium carbide etc. where the Tariff
Commission’s determination of fair
sclling prices and the protective duties
recommended by it have helped gene-
rally to stabilise the internal prices of
these products This much I have
<aid about prices in view of the fact
that 1n these commodities the holding
of the price line is very vitally essen-
tial to the national economy.

Sometimes, it 1s also said that the
protection given to industries did not
often result mn  the benefits to the
consumer and that the facts and
figures maintained by Commission on
the progress emd performance of pro-
tected industries 15 not such as to
ensure their compliance with ethical
standards of conduct and business
propriety. While 1t 1s true that the
Commission has becn given powers to
call for statistical data and informa-
tion from all....

Shri V. P, Nayar: Sir, I want to
raise a pont. It is very interesting to
hear the hon. Minister whose know=-
ledge in the various industries is also
very well-known But our difficulty
is this. Only two hours have been
allotted and he has already taken half
an hour and he will take another
half an hour, He has covered such
a wide ground that it becomes abgo-
lutely essential that we should also
give a reply.
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Shrl Masubha! SBhak: 1 wil not
take more than ten.minutes It so
happens that every time a complaint
#s recerved from ¢he hon Members
that the workmg of the several aspects
have not been mentioned before the
House and 1t attracts adverse atten-
tion. (Interruptions)

I shall now deal with industries
to be deprotected from the

1st Fénuary, 1959 As the House 13
fully aware, I would not take more
time of the House m dealing with
Cocoa Powder, chocolate ndustry,
bichromates mndustry, bleaching
powder and bleaching paste industries
and steel rasps industry, with which
the House is fully familiar I now
turn to the artificial silk fabrics and
cotton and artificial silk mixed fabrics
industry This industry was granted
protection for the first time mn 1934
as part of the scheme of protection to
the artificial silk fabrics mndustry It
1s now sought to be dcprotected
against which several protests have
been heard in the country In 1847,
there were only 1500 power looms
regstercd with the Textile Commus-
sioner for the manufacture of art silk
fsbries At piesent, there are about
44 000 power looms Thus withm a
decade this industry has grown from
1500 to 45,000 power looms The
volume of indigenous production has
increased from 174 14 milon yards
in 1947 to 279 million yards in 1957
The industry 1s making every effort to
improve the quality of art silk fabries
and increase the range of production
Since the 1st January, 1057 the
mmports of artificial fabrics have been
banned but special mmports are allow-
ed to exporters of fabrics under the
export promotion scheme Such
imports also enable the industry to
know the trend of production, designs
and styles in vogue in other countries
Our exports have been steady in the
neighbourhood of 3 5 million yards
Government have taken steps to pro-
mote exports of art silk fabrics by
grant of drawback of duty on mmport-
ed yarn, refund of excise duty and
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grant of mmport licences for yamn
against corresponding exports

Mr. Chalrman: 1 want to make one
observation The point that has been
raised 15 a good point Generally in
the amending Bills, we do not nor-
mally allow the hon Members to go
over the whole field of taxes or other
measures If the hon Minister in his
opening speech covers all the field
of commerce and taxation and, tariff
policy, then other hon Members can
also claam to touch upon those points
So, if the hon Mister conflnes hus
remarks to the matenal points in the
amending Bill, I think he would be
able to finish soon

Shri Manubhai Shah. Now, only a
few pages are there I took more
time this tume particularly because of
the observations that were made
(Interruptions )

Mr Chairman: 1 was not speaking
about this particular speech of the
hon Mmnster I have only stated
that we generally do not allow Mem-
bers to tread over all the grounds in
an amending Bill but confine their

1emarks to the particular amendment
or amendments

Shn Nath Pai (Rajapur) Sir, he
wants to make an all-embracing
<peech So, we would be grateful and
we would be obhged—it 15 & very
vital speech—that we should be grant-
td extension of time so that those who
want to participate can do justice to

the points which the hon Member is
rcferring to

Shri Mannbhal 8hah: As a matter
of fact, two hours 18 a very short tima
but every tume only two hours are
granted

Shri V. P. Nayar: You do not bring
the Bill early enough and 1t 13 being
pushed in like this (Interruptions )

Shri Manubhai Shah: I shall con-
clude by urging upon this House at
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Mr. Chalrman: Motion move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”™

Shri V. P. Nayar: Sir, before I
speak, may I enquire cne pomnt from
you? It has happened on many
occasions that the Tariff Bill was
under discussion and I have been told
that I can take fifteen minutes. Sub-
sequently, there was no Member to
speak, The hon. Minister has cover-
ed a very wide field and I request
you to give me more time. I shall
confine within the Aect and yet try
to answer the points.

It was undoubtedly a very interest-
ing speech and as I was listening to
him 1 was remunded of a colloqual
saying that soda water is so-called
because it contains no soda. The hon.
‘Minister'’s speech covered a very wide
fleld but did not touch on the indus-
tries which are sought to be protected
in this measure, I think he has
probably left that to me We are not
against tariff protection and in cases
where indigenous production must be
protected we are always for it But
we suggest that in giving protection
certain other vital aspects of the
industry as to who controls the
industry, who distributes the pro-
tected article, who takes advantage of
the protection—these are vital factors
which, we must consider The House
which is called upon to extend pro-
tection for not one or two years but
five years at one stretch should also
be aware of the competence of the
persons who uadertake the enguiry
and recommend to the Government
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that this protection his to be sbend-
od dor fAive-years. ‘1 have no.guthise

ageinst amy” particular person ‘of the
*Pariff Commission-—awhether

member
or secretary. I have also heard that
the Secretary of the Tarif Commis-
sion is an extremsly comapetent mam
although owing to the repetitions m
these reports, there is somethmng of
a stereotype nature in most of them.
But 1 want the House to consider
these matters. Who has really gone
and made enquiries? What are their
qualifications to make an enquiry of
the kind which they do? Take, for
instance, this steel flle industry—
engineers’ steel files Should not one
engineer be associated with it If one
does not know the difference betweem
caustic soda and soda ash, would, we
not expect that ome man who knew
the chemistry of that should go and
investigate. We find that the Tanff
Commission has only four or five
members

Shrli Manubhai Shah: For the infor-
mation of the hon Member, I may
say that the whole of the Develop-
ment Wing of the Government of
Indsa 's at the disposal of the Tariff
Commussion and all its technical offi-
cers are associated with it as and
wheén necessary.

Shri V. P. Nayar: In that case, 1t is
absolutely unnecessary that these
Mcmbers should go about from fac-
tory to factory” Is it only to claim
travelling allowance? If that help is
given by the Commerce Ministry,
what 13 the use of their going from
place to place? If he is a man who
does not distinguish caustic soda from
soda ash, I do not see the reason why
he should go to the factory at Banga-
lore or at another place to see the
factory unless it be that he wanted
to get travelling allowance.... (Inter-
ruptions.) I am very much concern-
ed about it because here is an answer
to a question of mine.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Sir, I have
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to raise a point of order. 1s it fair to
alluge thit .anybedy is going'here and

Indian Tariff

Shri V. ¥. Nayar: 1 did not allege;
i am going to prove

Shri Jaipal Biagh: You insinuate.

Shrl V. P. Nayar: 1 do not make
any wild allegation at -any time,
Unless a person knows the nature er
the character of a particular industry
for what purpose should he vimt the
unit of production unless 1t be for
receiving travelling allowance?

Mr. Chairman:. Does that ‘person’
refer to a Member of the House?

Shri V. P. Nayar: No, certainly not.

Shri Jaipal Siagh: It refers to me,
2o you and to himself also

Shri V. P. Nayar; 1 was referring

10 a member of the Tariff Commis-
son

Shri Jaipal Singh: What about the
Members of the Public Accounts
Committee and the Estimates Com-
mittee and the other Committeea?

Shri V. P. Nayar: That is different
and I will ghow that If the hon
Member who 1s usually patient s

patient this time also, he will under-
stand 1t

As the hon Minister gave out the
details of the Tariff Commission's
work, I want to place certain facts
before the House. The Tarif Com-
mussion being such a specialised body,
is it not necessary that the members
of the Commission should have spe-
cialised knowledge? Secondly, what
is the basis of paying the members of
the Tarif Commission? In answer to
an Unstarred Question No. 1404, dated
18-3-1038, it was stated that of the
four members now present, Dr, S. XK.
Muranjan gets Rs. 2,250 minus the
pension which he draws from some-
where, Shri J. N Dutta gets Rs. 2,250

hon. Member, 1 may say that he was
a former servant of the

State and perhaps he might be draw-
ing a pension, but his pay is alresdy
mentioned there.

Shri V. P. Nayar: According to
such an old servant who gets Rs,
as pension would not have had &
of more than Rs. 800 at the time
his retirement giving
Rs 2,250 here. The hon. Minister
that he 1s an old officer. That is
cisely why I do not want him to
in the Tariff Commission; I
active young men like my very
Iriend, Shr1 Manubhai Shah (In
rupfion). And, as I submitted to the
House the other day, the gualification
of the Chairman as revealed by the
biographical sketch in the Timesr of
India Directory is that he has made a
number of contributions to English
and Tamil journals. On what sub-
jects? Not calcium carbide, soda ash,

IR ERTY

Shri C. D. Pande (Naini Tal): He is
versatile like you

Shri V. P. Nayar: I do not want
him to be so

Mr. Chairman: I do not think it is
right to go into personal matters heve,
When was he appomnted?

Shri V. . Nayar: This is according
to information given in anstrer 10 a2
question here, and 1 am entitied
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Mr. Chairman:. Was the appoint-
ment & very recent one?

Shri V. P. Nayar:. He has been
given extension from period to period.
He was first appomnted in 1851 when
he retired from the Imperial Bank as
an officer.

Mr, Chalrman: So I think the
question as to whether his appoint-
ment was justified or not does not
arise after such a long time.

Shri V. P, Nayar: His sppointment
was not for a specific term—and he 1s
not within the term. His appomt-
ment has been extended from time to
time. I think when the Tanff Com-
mission has members like this, I am
enfitled to make this comment, the
more 30 because these facts which 1
am now revealing have been placed
before the House in answer to a
question, I referred to the Times of
India Directory—1fortunately, we have
a copy 1n the library

I want to know—because I ‘will
presently come to the methods of
making an cnqury—whether there 1s
a policy for the Tarnff Commussion I
have got here the reporis on vanous
mndustries protection mn respect of
which 15 sought to be continued il
the cnd of December, 1963 I find
that there 1s no formula, nc particu-
lar code of conduct in some indus-
tries For example, all the members
of the Tarif Commission go and wisit
one unit, in some industries they go
along with the Cost Accountant, in
another set of industries no member
of the Tamff Commission goes, no Cost
Accountant goes, but only the Secre-
tary goes. I have got all the details
here—I do not speak without arming
myself with all the details. I do not
want to go into all the industries, but
take this case of soda ash industry
Only a techmical director along with a
cost accounts officer has visited the
two units in soda ash—one is control-
led by Tatas and the other by Dalmia
Jain. In that case, the members do
not go. It is surprising that even now
we are told that the CoutAeomng;
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tant’s report. is a
ment and it cannot be revealed to the

stated at the beginning of the last
session that if any hon, Member or
the Public Accounts Committee calls
for any report of the Cost Accountant
1t will be made available.

Shri V. P. Nayar: I think it was
exactly at that tune the hon. Minister
promised to me 1n the House that he
will send them to me, but I have not
so far received them

Shri Manubhai Shah: Unless he
asks for it, how can I send 1it?

Shri V. P, Nayar: It must bc made
available to us Why don't you put
1t m print?> This 1s an important
document Take, for example, the
alumimum industry. I can under-
stand f Shr1 Manubhai Shah goes to
the aluminium industry because he
knows a good deal about it But what
1s the purpose if a director of investi-
gation goes there with no cost accounts
officer? Sir, I am not submitting any-
thing outside this report Take the
case of engineers steel flles. The
gentlemen who went there know little
about engineers, much less about steel
and nothing about files Yet they go
because the head office is in Bombay
and the units are in Calcutta, Banga-
lore and other places. Therefore,
what I ask is, what other inference
would be possible? That is a very
simple question I ask.

Then, take the case of ealcium car-
bide industry. This is an industry in
which I have also been taking some
interest and I know the problems of
this industry, Here Shri Muranjan
goes. Shri Dutta visits the Birla Jute
Manufacturing Company at Calcutia
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all the way from Bombay and some-
body else goes to Kerala. So wyou find
that there is no particular rule laid
down, and members of the Tanf!
Commission choose at random the
factories which they wisit You will
be surprised to know-—it 1s rather
amazing—that in order to assess the
exact position of the serculture
industry—it 1s not so very highly
technical how the cocoons grow, what
is the role of the mulberry tree etc —
three members went all the way to
Jammu and Kashmur At what time”
At the best possible time to wisit
Kashmir—May

An Hon. Member: Good show

Shri V. P. Nayar: They do not stop
there Another member goes all the
way to Mysore and thc report says
that he visited the entire Mysore
State—a big State—m two days He
reaches on the 5th and leaves on the
Tth

Sir, I am not against the Tariff Com-
mission reporis as such, but there
must be something, some standard
which should be laid down whereby
a man who does not know about a
particular industry should not go and,
sccondly, a Cost Accountant 13 also
assoclated A Cost Accountant must
invariably be associated and he should
visit these places With all the skills
and tools available with the Com-
merce Mmistry's Development Wing—
I know they present a very bewilder-
ing variety—I think those people who
go without understanding fhe prob-
blems of the industry should not be
asked to sign the report, otherwise it
would only mean that it is signing on
dotted lines—in fact, that happends to
be so.

The hon Minister then puts the
‘blame on others He says that the
Tariff Commission has found out that
the increase in cost of production is
not due to producers I do not want
to take much time of the House, but
T would like to quote here about the
case to which he referred although he
did not disclose the name. The Tarift
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Comuussion's report gives an interest-
ing story how the prices are manipu-
lated, This is not the only case, if
you will permit me, Sir, I can give
other examples also. It 13 a long
quotation, Sir, but the whole of it has
to be read because the hon. Minister
referred to one of the units :n the
production of soda ash not conducting
nse.lt properly in the matter of distri-
butipn This 13 what the Tanff Com-
mission 1itself says-

“There 18 another disquieting
feature about the distribution
system of Dhrangadhara Chemu-
cals Its sole buyyers pamely,
Dhrangadhra Tradmg Co. is a
private Iimited company with six
shareholders all of whom belong
to the family of the managing
agents”

I believe it 15 the concern of
Dalmia Jan The managing agents’_
commission 1s 10 per cent. Apart from
the managing agents’ commission of
10 per cent. it 1s distributed through
a sole distributing company—a fiction
of 2 company Then, what principles
are there? Let us see what the re-
port says:

“Though Dhrangadhara Che-
mycals has claimed that the trad-
ing company 1s rendering valua-
able services” (same persons
rendering valuable services) *“we
are not convinced that the actual
services rendered by it are com-
mensurate with the remuneration
Paid to it"™

Can anything be more disquieting, and
this is the sort of industry to which
we want to extend protection up te
the end of 1963 The report then
goes on to say-

“As regards the distributors
working under the ‘sole buyers’,
it will be seen from the list given
in Appendix VI, that there are
three of them in Delhi, oane con-
trolling Punjab, Delhi and Hima-
c¢hal Pradesh, the second control-
ling Uttar Pradesh and part of
Madhya Pradesh, and the third



s8pp  Iendwm Tarif

[Shri V P Nayar)
controlling part of Madhya Pra-

desh, parts of Bombay State and
parts of Andhra Pradesh.”

Wey seem to be building up a ‘Cen-
il Government’ here in the matter
of dutribution As we have a Cen-
tral Government for governing the
eountry, they want to govern the
distmbution through an apparatus
kept 1n Delhi and two of the distri-
butors, namely, Meenakshi1 Chemical
Agencies and Anantram Lachhmandas
Aggarwal, are distmet from each other
only m name All the difference 1s,
one company 18 known as Meenaksh:
Chemical Agencies and the other 1s
known as Anantram Lachmandas
Aggarwal If you have these two
names, nobody would think of any
relationship between the two, but the
Tanff Commssion says there are diff-
erent only in name, but not in com-
position

Mz, Chairman: The hon Member's
time 1s up

Shri V. P. Nayar: 1 would lhike to
know how many other Members would
like to speak I do not at all want
to go outside the industries listed
here

Mr, Chairman' Any other Member
willing to speak?’—None

Shri V. P. Nayar. Then 1 must be
given some more time [ leave 1t
there 1In this connection., we would
only mention that in our report of
1855 we had referred to the distribu-
tion system of Dhrangadhra Co, and
the report recommended that the
eompany should take suitable measures
to improve their trading and market-
ing organisation <o as to remove the
complaints regarding the unsatisfac-
tory working of the distrbution sys-
tem Further, 1t said

*“The company did not consider
1t necessary to make any substan-
tial modification in its distribu-
tion gystem”

Then, I come to the most vital obser-
wation
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"On the other and, by a special
Resolution, it has extanded the
period of contract with Dhrange-
dhra Trading Compeny for another
five years”

They knew that the industry would.
be protected for five years How
else will they have the check to em~
tend 1t for another perod of five yeavs,
when the Tariff Commission said that
they must change the system. The
report continues to say"

“Our above observations are mnten-
ded to bring to light a tendeéncy,
visible in quite a few protected
industries, "

Then hon Mmister sasd that there 1s
only one case, but the Tariff Commis-
sion says
- tendency, visible in gquite
a few protected industries, »

After all, we do not have hundreds of
protected industries, and this Commis-.
sion itself says

" visible m quite a few pro-
tected industries, to concentrate
economic influence and monetary
earnings arising from supply and
distribution in the hands of part.
nership firms or private limited
companies the constituent mem-
bers of which are related to or
assoclated with managing agents”

Further,

“This tendency breeds considera-
ble dissatisfaction in trading cir-
cles”

What 1s the position of soda ash?
The report on soda ash,—of 45 per
cent of the country's production of
soda ash—

Mr. Chairman: In spite of the
defects, the Commmssion has done a
ot

Shri V. P. Nayar: Perhaps 1t: mem-
bers did not I am always eager tp



and the hon Minister gets up and says
that it has to be protected for five
years Are we not entitled to ask
what the Government propose to do?

Even apart from that, I submutted
that the industmes are protected in
such a way that the existing monopo-
lieg are given more monopolies and
new monoplhes are created in the
place of old ones

In the case of soda ash, a basic raw
material about which the hon Minis-
ter knows better than I do, there are
two umits Tatas and Dalma-Jamn
Whom do you expect the newcomers
10 be” One concern has been licensed
for Brrlas, and one agam for Dalmia-
Jain The thard which will never
eome into bemg 18 to an agent in
Bombay called Bhiwandiwala and
that firm seems to have been given a
lIicence for 72000 tons which wnll
certainly swell up the installed capa-
city to over a hundred-thousand tons
more than what 1s estimated as the
requirements of the country in 1860-61
bv the Plannmg Commuission i
Bhiwandiwala also sets up a factory
with about a capacity of 72 000 tons,
what will be the position? The esti-
mated demand in 1960-681, according
to the hon Minister, is 240,000 tons
This does not include the licensed
capacity for Bmwandiwala
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Even apart from that, out of 80,000
tons which 13 the annual import of
magad:i ash and light ash, you find
that even the State Trading

tion imports some quantity 'I'h.l.l
system 15 called canalisation The
distribution 13 canalised through four
people—cne of them is Tatas; the
second, the ICI, the third, Shahu Jain,
and the fourth is, Chemucal and
Alkaly Distributors Is this the way
that we want to protect the industry?
I am amazed at 1t

I say that looking at the umits of
production in caustic soda, which is
not different from this, there are also
the same firms 1 have some figures
here Four units, together, control
about 92,000 tons out of a total of
115,000 tons What 1s this? Yet, we
are asked to continue protection We
want industries to be protected, so
that there will not be any unfair
competition to the ruin of the indus-
tries m India Certamnly, we are
agreeable to it 1in principle and we
have never grudged our support on
that matter But we do not want
monopolies to be created by extend-
mng the protection for such a long
period

I want again to submit certain other
aspects about this industry I shall
presently come to caleium carbide
Then I should like to take up sericul-
ture and also aluminium There are
certain common pownts which 1 would
hke to bring out, because 1t 15 ciffi-
cult n view of the shortage of tume
at my disposal to read out extensively
from the reports to convince the hon
Minister that what he has preached to
us today 1s not quite justified by facts

Take the case of calcium carhude
industry Calciun carbide 15 an essen-
tial raw materal for the production
of various other chemicals The cal-
clum carbide mdustrv has a umt m
Kerala It has a umt nearabout Cal-
cutta It has also another unit In
the extreme south—m Talaiviithu The
only factory which 18 now working, ¥
presume, 18 the Birla concern, and



S8  Indien Tonf
(Amendment) Blll

[8hri V. P. Nayanj

«every highly technical chemical in-
.-dustry such as calcium carbide is
owned by a jute manufacturing milL
Apart from this, I would like to men-
tion one thing. The other day, I con-
fronted the hon. Minister of Food and
Agriculture with a specific guestion
for which he gave an answer which
confounds me now, In the last report
of the Tariff Commission it was said
wat for an economic production of
«caleium carbide, a fertiliser Xnown as
caleium cynamide was necessary. 1
would ask the hon. Minister what Is
the result of the researches made in
the Indian Institute of Agricultural
Deseardn or W dny oiner Piace doodh
the use of calcium cynamide as a
fertiliser. The hon. Minister warned
thé peasants not to use it. He said 1t
was dangerous to say that it should bc
used. It is said that our peasants
‘have not acquired that standard of
education regarding fertilisers and
calcium cynamide. Now, I want to
ask the other question of the hon.
Minister who knows everything about
it. If he wants to have the chemical
industry, what exactly is the program-
me for the manufacture of polyvinyl
chloride, vinyl acetate, acetylene,
butanel, etc* Calcium carbide must
necessarily be produced if we want to
develop our plastic industry, and so
what help do they give to the existing
units? There is a unit in Kerala. The
report of the Tariff Commission says
that in relation to this unit and the
unit at Calcutta, the locational advan-
tage of a factory in Kerala is such
that because of the cheapness of
electricity alone, the production of the
ecapacity of 10,000 tons unit in Kerala
will have a clean profit of Rs. 8 lakhs,
the production being through the use
of electro-thermal heating of lime with
a carbonaceous material. ‘That is the
process, and that process is not diff-
erent in Calcutta from that of Kerala
But Kerala's electricity is so cheap
that we can have a saving of Rs. 8
Tlakhs on 10,000 tons of the material.
‘But T understand that although this
is a protected industry, and though

“they have given all assurances, even
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tpe mere request to have a bigger
cApital sanctioned has not been favou-
rAbly considered. If the factory has
1o be installed, it can only be a pub-
jic limited concern. The paid-up
cApital is Rs, T} lakhs, The Govern-

pent have accepted a scheme which
will cost Rs. 45 lakhs, and they asked
goT a capital sanction of Rs. 50 lakhs
to Rs, 60 lakhs, Therefore, I want to
spbmit that it is not enough to say
tpat this industry is protected.

I have something more to say. Can
1 continue tomorrow? -

16 hrs.

pISCUSSION RE. EMPLOYMENT OF
gETIRED OFFICIALS IN PRIVATE
COMPANIES

The Minister of Rallways (Shri
jagjlvan Ram): Mr Chairman, before
the House proceeds with the discus-
sion on this 1ssue, as a sequel to
guestions and answers given in reply
4o Starred question No 405, I feel it
would be better if I clarify the posi-
pon in advance in regard to the ex-
¢hairman, so that the discussion may
pe based on a full knowledge of the
facts

I would request the House t¢ recall
the statement made by my predeces-
gor, Shri Lal Bahadur Shastri, on the
g4th September, 1854, when he had
ghnounced some important changes in
ghe constitution of the Railway Board,
which were to take effect from 1st

, October, 1954,

This officer’s tenure in the Railway
poard was consequently not renewed
glter the 30th September, 1954 and ke,
therefore, relinquished the charge of
the office of the Chairman of the Rail-
way Board on that date which was
pearly a year before he was due to
guperannuate. From 1st October, 1054
pe proceeded on leave and thereafter
was not connected with the working
¢! the Railway Board or any railway



s Disevission re

adrunistration in India. Had he not
one on leave, he would have reverted
as the General Manager of a Zonal
Railway.

While he was on leave, a call came
from the Ceylon Government request-
ing that his services may be placed at
their disposal under the Colombo
Plan. Thus was agreed to and he was
recalled and deputed to Ceylon to
advise them regarding improvements
in their railway working and organi-
mtion During his deputation, he drew
the salary of a General Manager and
not that of a Member of the Ra.lnay
Board

He completed his assignment 1n
Ceylon and again proceeded on leave
from 28th April, 1955 While on leave
he addressed on 3rd May, 1955, a lutter
to the then Chairman, Railway Board
and I think 1t would interest the Houze
if T read out extracts from this letter

“T mentioned to the Railway
Minister, and also to you that [
mtended to work outside the pub-
He sector for a few years 1n Zon-
nection with increasing the pace of
mduktrialisation mn the country
I have also informed the Prune
Minister and some other Ministers
of this intention and have reason
to believe that they approve of my
plans Also, under the rules ap-
plicable to me, T am entitled to
wdop' this course after retiring
from Government Service For
my own guidance, however, T
have filxed the following criteria
in respect of my future employ-
ment —

(a) I would not accept a post for
which suitable Indian vounger
than me was available

{(b) My future work must help
in creating more gamful em-
ployment for Indians

(¢) My activities must be directed
towards increasing the pro-
ductivity of engmeermg in-
dustries
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(d) The orgamsation I jom should
enjoy the highest reputation
and preferably be one with
which I had not had direet
dealings 1n my official capa-
city while on the Rallway
Board

(e) If possible, I should replace
a hugh level non-Indian na-
twonal 1n an industrial orgs-
nisation

After examuning requests to join them
from half a dozen reputable organi-
sations, I have decided to accept an
offer from Messrs Bird & Co to join
their Board of Directors in August,
1955

I have not, of course, at any time
during my official service had any offi-
cial dealings with this firm and my
choice 18 mawnly mmfluenced by the
five factors referred to above”

This letiter on receipt, was put up
to the Railway Mimister who asked
the Chairman Railway Board to con-
v¢v his approval to the ex-Chairman

I should now hke to refer to the
historical background of tne Sakriga-
lighat and Maniharighat handling con-
tract The House may be aware that
Sakrgalighat and Maniharighat are
the two rnivering transhipment points
on the right and the left banks of the
river Ganga, the forme: bemng under
the charge of the Eastern Railway and
the latter under the North-East Fron-
tier Raillway The handling contracts
for these transhipment points were
given by the respective Railway Ad-
ministrations under separate agrce-
ments to Messrs Ballabhdas Aggarwal
The contract at Sakrigalighat was
given to them with effect from 1ist
August, 1949 and that at Mantharighat
with effect from 15th August, 1947,
and were originally valid fo~ three
vears and flve years respectively

Consequent on the construction of
the Assam Rail Link and the diffcul-
uuwhichminmclrdmnt‘
port of goods through Palkistan,
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Sekrigalighat-Mantharighat rouie as-
sumed special importance and the
traMic grew tremendously The con-
tracts 1o Messrs Ballabbdas Aggarwal
were extended by the respective
Railway Administrations from time to
time and suitable adjustmems were
made 1n the handling charges after
negotiations with the contractor Since
these contracts had continued for a
farrly long time, 1t was felt that the
market might be tested by inviting
open tenders from lst April, 1954, but
on further consideration this aclion
was deferred for the tme being
Finally, the then Deputy Minister
decided on 20th April 1854 that the
old contracts which had been in vogue
for a very long time should be ter-
munated and that the marke' should
be teated towards the end of 1853 by
the issue of a joint tender notice by
the two Railways so as to appoint a
aingle contractor for these points
Agcordingly six months” notices of
termination were served on Messrs
Ballabhdas Aggarwal 1n September
1855 and tender notices were 1ssued on
21st January, 1958 and the tender«
opended on 2nd March 1956

1 hope this information will be help-
ful to the House for discussion

Shri A C. Guha (Barasat) Before
mitiating the discussion, I may just
point out that whatever information
the hon Railway Minister has been
pleased to place before the House
npw should have been circulated to
us earher, so that we might have pre-
pared our points based on the infor-
mation contained in the statement
made just now Anvhow, that 1= a
thing of the past

8ir, I rasse a discusuion on the policy
of Government with regard o ex-
Chairman and other ex-Members of
the Railway Board, as also retired
high officals of Government, seeking
#uployment jn companies which have
extensive dealings and contracts with

rence to the employment 1n M/
& Co, of an ex-Chairman of the
way Board from the date of his
ment Here al#, I wouyld liks to
tion that when 1 gave the n
did not put in my notice any
any particular individual or
particular firm My intention
to discuss a particular case or
appointment of any particular
dusl But my intention was to
cuss the general policy of the Govern-
ment and 1ts implementation

?Erggiﬁiglél

I know there 1s a general policy
that officials on retirement at least for
two or three years should not join amy
private service without the permission
of the Government of India We should
consider what 1s the implication of this
rule It s apprehended naturally
that officers in  different Mimistries
have to deal with so many private
firms in their capacity as officials of
the Government They nught have
1o dispense some patronage, they
might have given some contracts—
and thewr subsequent appointment on
relirement may not be influenced by
any consideration of what the officers
might have done at the time they
were employed 1n the Government
The intention of this rule 1s to omp-
tain the integrity of the services and
to keep the scrvices beyond any doubt
or suspicion, so0 that the public may
have full confidence m the integrity
of the services But what 1s it that
has been happening now?

In the note which the Raillway Min-
1stry has given, I think they have men~
tioned only about feour or five oases
Byl the Spesker directed that all the
cases should be given Omne hon
Member suggested from this mide that
all cases starting from the appoint-
ment of Mr Bakhle should be given.
But the Speaker intervened and said
that a list should be supplied from a
date even earlier than the appoint-
ment of Mr Bakhle, of those who have
taken private employment after retire-
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‘merit from Governmewmt departments
All those lists should have been sup-
pled. Even from the Railway mde
dhe it that hus been supplied 15 not
wxhdustive. I know of several other
«cases of high rallway officials on retire-
ment having been appointed 1n private
firms. But their names have not been
published 1n thiz list.

Shl Jugfivan Mam: We have .
Jinformation.

Shri A. C. Goha: As 1 have stated,
1 am not interested in any particular
chse. So, I do not like to mention
those names I am concerned with
‘the general policy of the Government
and the implementation of that policy
¥ the hon Railway Minister se
desires, | ean give those names in
private

Shri Jagiivan Ram: 1 do not mean
n private Once a railway officia’
retires, we do not know his where-
sbouts We¢ have no information at
all That 1» why 1 ﬂud we have ne
information

Shri Snrendranath Dwivedy: Then
it 1s better to give 1t 1n pubhic

Shri C. BR. Pattabhi Raman (Kum-
‘bakonam) I take 1t that what the
on Minister said applies only to
people who come under the provident
fund rules and not under the pension
ules

Shri A. C. Guha: Again, there 1-
some confusion on that point On
$th August, 1957 during the question
time there was some heated debate
over a similar matter. Then also seve-
ral hon Members rose and a number
of supplementaries were put—I think
near about 20 or something like that,—
and the Speaker had to intervene to
stop the Members from putting more
#upplementary questions on that par-
ticular issue on 6th August 1957. 1
also had to put some supplementaries
‘on that day, and in reply to certain
'ﬁ:&l‘lemenhm of mine the Railway

ister stated

“l have no information at pre-
‘Mént 1 shall lodk into the matter.”
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I think this is an assurance to Parlia-
ment 1 do not know whether the
Railway Minister has implemented
this assurance, The Minister of Parka-
mentary Affairs should look into this
matter and see that any

given to Parhament 1s properly imple-
mented

Shri Jagjivan Bam: What was the
assurance?

Shri A. C. Guha: On that day the
Raulway Minuster stated: (Interrup-
tions) | thmk I should be allowed
10 sperak  Now you are simply taking
my time On that day. the Railway
Mmaster stated

“J =m not quite sure. But when
they join a private firm they have
to take permission, I think from
the Railway Board., during the
leave preparatory to retirement”

But on the other day lst December,
the Railway Minister smad that no
such permussion under the existing
rules was necessary

Shri Jagjivan Ram: Again [ will
clanfy that 1 said that permssion
was necessary during the period the
officer 1s on leave preparatory to
retiremeni, and I say that 1s correct

Shrn A. C. Guha: Yes, permission
for jooming a private firm is neces-
sary But on Ist December of this
vear the hon Minister has stated that
under the existing rules the members
of the Railway Board, being not under
the pension rules, are not required to
take any permussion from the Govern-
ment for appointment m any private
firm

Shri Jagjivan Ram: Here agamn, I
said after retirement no permission is
necessary. But during the period
they are on leave preparatory to
retirement permission {is necessary

Shri A. C. Guha: Then, we have
not got any list from other

'rhmmybedmmrmmohu
Ministries also. There was a demahd
in the House on that day, on 1st
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December this year, that the full st
should be submitted I think Shn
Feroze Gandhi made some demand
like that But we have not got lsts
from other Ministries. 8o, we can-
not say anything about them

Shri Braj Raj Singh (Firozabad)
We have got 1t from Commerce and

Industry Mimustry.

Shri Ferose Gandhi (Rai Bareh)
8hr1 C C Desal has jomed the Birlas
But no information has been given

Shri A. C. Guha: I think for the
benefit of the House other Ministries
also should have supplied the list of
retired officials who have jowned pn-
vate firms, so that there might be &
fuller and more useful debate in this
matier As I have stated, I am not
concerned with any particular appoant-
ment I am only concerned with the
general policy and the implementa-
tion of that policy If the Govern-
ment has formulated any policy, 1t 1s
expected that that policy will be fully
implemented in spit But what do
we find?

It 15 really regretiable that on a
previous occasion the then Railway
Minster rather extolled and congratu-
lated the retired offical and congra-
tulated the private firm  which
appointed him just on the next day
after his retirement Such congratu-
lations from the Minister in charge of
the Department will serve as an
encouragement for the private firms
to recrmt officers when they are
already 1n service and to negotiate
with them and also will act as an
encouragement for the officals to try
to secure some other job after retire-
ment in firms with which they maght
have dealt with 1n their official capa-
cties I wish such congratulations
from the hon Mimster was not forth-
commg on an occasion like that

Another regrettable feature 1s this
According to the note that has been
given to us, mn practically all the
cases these officials jomed the private
firms almost the next day after retire-
ment ‘This shows that while they
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were 1in service they were negotiating
with those private firms. I think my
hon friend, Shri Tyagi raised the
question whether 1t 15 permissible
under the Government Servants’ Con-
duct Rules for an official already in
employment under the Government to
negotiate for employment in private
companies Even for sceking beiter
employment i1n other Government
departments an official has to go
through the proper channel with the
pernussion of the department concern-
ed But in all these cases it seems
these officials were given free scope
to negotiate with private firms while
they were holding responsible posts
in the ra)'ways

1 do not hike to mention much about
the particular handling contract. But
yvet I should say one thing. It has
been said by the Railway Minister
that the tender of Messrs Bird & Com-
pany was the lowest tender and so 1t
was accepted But I am sorry this 1s
not the correct position I have got
here a copy of an affidavit filed by
one Shr1 Anand Mohan—I think he 1s
the Chief Commercial Superintendent
of the Eastern Railway —in the Cal-
cutta High Court There 1t 15 stated

“Subsequently monthly mone)
value of the tenders were calcul-
ated on the basis of traffic figures
shown in the tender papers and
were found to be as follows:

Messrs Ballabhadas Agrawal
Rs 55,973-6-0

Messrs Bird & Co Ltd
Rs 57 858-2-0

Messrs Eshwardas & Sons
Rs 58,041-6-0

Sr1 Deb: Prosad Tulsian
Rs 58,704-15-0

H C Deand G K Agrawalla
Rs 61,815-2-0"

So, even according to this affidavit
filed by the Chief Commercial Super-
intendent, Eastern Railway, Bird &
Co’s tender was the second lowest It
was not the lowest tender.
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some articles to be supplied are rather
heavy, but there are certain items in
which the supply or traffic would be
negligible or nil. Here there is one
item, No. 14, in which the traffic was
shown to be nil. There Bird & Co,
played the trick. They put their ten-
der lowest. For the last few years
there was no traffic under this item
No. 14 and the trafic was shown as
nil also in the Railway Board's papers.
Bird & Co. put a very low figure for
that. So calculating on that basis,
their tender might have appeared to
be lower, but in reality their tender
was not lower if we considered this
item No. 14 in which there would not
be any traffic and so no payment
would have to be made on that
account. That is the trick which is
sometimes played by the departments
and also by the tenderers. Through
that trick the tender of Bird & Co.
might have appeared to be the lowest
but in reality it was not the Jowest as
shown by the affidavit filed by the
Chief Commercial Superintendent of
Eastern Railway.

There is another thing. Both the
Eastern Railway and the North East-
+rn Railway agreed to accept the ten-
der of the other firm. I feel somewhat
embarrassed to plead the case of
another firm. In fact, when I gave
notice, I did not know which was the
firm interested or which were the
firms who submitted tenders. I had
nothing to do with it. But when cer-
tain things came to my notice, I
thought it better that I should place
them before the House. I am not
pleading for any particular firm. The
other tender was accepted by both the
Railways and the Tender Committee
of the two Railways also recommend-
ed the acceptance of the tender
of the other firm and not
of Bird & Co. But, suddenly one
gentleman, Shri Kalyanaraman, Direc-
tar (Traffic) of the Railway Board
accepted this tender without assign-
ing any reason and also without hav-
ing the concurrence of the Department
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concerned of the two Railways or of the
Railway Board. I am afraid no finan-
cial concurrence was procured for
the acceptance of this tender and just
one gentleman of the Railway Board
accepted this tender without assigning
any reason.

The hon. Railway Minister has just
now stated that this other firm which
had this handling contract before Bird
& Co., had been doing this job without
proper tender and without the Rail-
way Board having sounded the mar-
ket. But why was this notice served
only four days before the retirement
of that gentleman. Shri Badhwar?
Only four days before his retirement
this notice was served on the existing
contractor. To terminate their con-
tract, six months' notice was neces-
sary. This date is also somewhat
intriguing.

As I have stated I do not like to
mention any particular firm or any
particular officer.

Mr, Chalrman: None should he
mentioned.

Shri A. C. Guha:. I am not inter-
ested in that, but I shall like to men-
tion some other things. When a policy
has been enunciated, it is expected
that the policy will be respected in
spirit and not in letter. When it has
been laid down that any officer after
retirrment should not seek employ-
ment 1n any private firm without the
permission of the Government, it is
expcected that the Government will
not issue permission without proper
serutiny. At the same time, it is also
expected that when officers are
in employment they are not to be
under any obligation of any private
firm in some other way. The officer
may not be appointed after retire-
ment, but his son or his daughter or
his wife may be appointed in a high
salaried post, almost sinecure post,
which would put him wunder some
obligation of that private firm. There
have been several cases like this im
the (Government of India. I expect
the ton. Home Minister will make a
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proper enquiry into this as to how
many of the daughters, sons, wives
and other near relatives of high offi-
cials of the Government of India have
been employed by different private
firms 1n high salaried posts, which can
be called almoest sinecure posts, such
as consultants and the like

Shri Braj Raj Singh: Will you
include Ministers in 1t?

Shri Surendranath Dwivedy
drapara): Officials should
Ministers

(Ken-
include

Shri Feroze Gandhi:
also

Son-m-law

Shrit A. C. Guha: 1 have mentioued
near relatives These cases also go
contrary to the spirit  of
the rule which bhas been enunciated
and I exapect that there would be a
proper enquiry into all these things
It has been laid down, I think, that
officers should dsclose their private
fortunes and the private funds that
they have accumulated

Shri Jaipal Singh' Ministers also

Shr: A C. Guha. Yes If there are
such cases, theie should be somc
enquury

Shri Surendranath Dwivedy: There
must be some rule about it

Shri A. €. Guha: If this has gone
into the highest level of administra-
tion, surely theie should be some
enquuy When 4 responsible hon
Member like Shn Jaipal Singh and
others have been suggesting that, 1
think, the hon Home Mmister mav
mitiatc an enqu.ry into such case.
also

I have nolhing more to say 1 only
wish that that rule may be respected
not 1n letter but in spirit and permus-
sign should not be given lghtly
Without a proper enquiry no permis-
sion should be given. If the members
of the Railway Board or those who
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are on the provident fund scheme, ane
not covered by this rule, 1 think that
rule should be extended to cover such
casges also

Mr Chairman: This 13 a discussion
for 2} hours

Shri Ferowe Gandhi: It is too much
Two hours will be enough

Shri C. D. Pande: Two hours will
he enough

Mr Chairmsm: It 1= for 2} hours,
Half-an-hour 13 gone. Two hours
1emain 1 would first like to know as
to how much tirme will the hon Minis.
ter take

Shri Feroze Gamdhi: The hon Home
Minister will be replying to 1t

Shn C. D. Pande: | think, s1x o'clock
should be the Limit

Shri Jagjivan Ramr. 1 will not take
long

Mr. Chairman: In the meantime 1
have got as manv as nine names on
the list, apart fiom others who will
be thinking of speaking

Shri Keshava (Bangalore Citv)
There are 23 names on the list

Mr. Chairman: I think ten minutes
for each speaker will do

Shri1  Joachim Alva (Kanara).
Preference may be given to people who
dasked questione on the last occasion

Shri Ferosze Gandhi: May [ know
why the hon Home Mimster is going
to reply to 1t?

8hri Jagjivan Ram: I am gowng to

reply to it He may intervene f
necessary
Shri Tangamani (Madura) Sir,

this discussion arose as a result of the
reply given by the hon Deputy
Munster of Railways on the Ist Dec-
ember, 1958, in that that the policy



1 would lLike to say that soon after
ttus discussion was raised. m the “Per-
somal” column (Page 6) of The
Statesman of December 13, 1958, an
advertrsement appeared It read

“Ex-Indian Foreign Service
Official, Economust, sound know-
Jedge of International Trade,
market suiveys, compeny law,
travelled abroad, secretarial ex-
perience, effective Government
contacts seeks change 4

This kund of an advertisement i1s now
being legally allowed ‘There are
several advertisements like this, but I
would only mention this to give as a
sample We were given a list of four
Ruilway Board Members and also six
members from the Commerce amd
Industry Ministry [ shall come to
them later

Vil a weekly which 1s published
in Calcutta, in Volume IX No 44,
dated December 8, 1958, had some-
thing to say about this This 1s what
1t rays

“This matter raises an important
question of policy which, however
not restricted to the re-employ-
ment of retired railway officials
It touches off many broader
aspects Not only officials of the
Railnays but those 1n other Mims-
tries also handle transactions
involving lacs of rupees™

It continues to say

“It has been found that many of
such persons frequently accepted
post-retirement empleyment wnth
private firms As a matter of fact,
a leading polhitical weckly had
sometime ago listed the names of
high-ranking Government servants
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and their sont whe had Beédn
employed in prize posts in private
firms The Government service
Conduct Regulations sequire the
previous permussion of the Gov-
ernment when Government sei-
vants or their sons deésire to take
up such employment”

This 18 bemng adopted strictly only in
the case of officials 1n the lowest rung
The Weekly which 1s referred to
this, I believe, 13 the New Age of 22nd
June, 1958 1 will come to thas Om
page 2, it gives a list of nearly nine

sons and sons-in-law of the
gecretary General, External Affairs or
1CS officers, etc I won't read the

5

72nd June 1958 page 2
gives the names of the officers, sons
snd sons-in-law, and where they are
gmployed It also gives a hst of
certain retired ICS officerg who are
pow employed 1n those companies
enjoying the patronage of the Governi-
ment of Indma I would mention cer-
tam rmames because it 1s published

Shr A D Gorwala who 1s employed
1n the Bombay Dyemg, Shri N Dande-
kar who 15 now m the Associated
Cement Co Hawving been a servant of
the Government, after retirement, he
writes a series of articles in the Forum
for free enterprise, attacking the State
frading Corporation, and attackmg
the very policy of the Government
through the State Trading Corpora-
tion Then, of course, Mr ¥ C Badh
war of whom much has been said by
the previous speaker, Shri K C Bakhle
of the Tatas; Shri D S Bhakle who
1% now associated with the Bombay
Mill Owners Association, Shr1 L P
Mishra—somchow his name 15 net
given mn the het of Rmlway Board
pMembers whe have secured employ-
ment m pnvate companies—he 13 In
the Hindustan Motors

An Hom. Member Not in ithe Ral-
aay Board.

Shri Tangamani: He was in the
Railway Board, he changed stubse-
quently Ongmally he started with
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the Railway Bomrd. He 15 1n the
Hindustan Motors. You know how the
Hindustan Motors is concerned in
launching a big attack on the Defence
Ministry for entering into contracts
with other countries for the produc-
tion of trucks. Then, Shr1 8. K. Stnha
of Martin Burns, which 1s having the
Light Railway also. Somehow, the
nationalisation of the Light Railway 1s
being delayed. Shrm H S, Malik, Shr
8. N. Mazumdar Shn N Dandekar,
an IC.S. officer, who retired at the age
of 43, 13 the best adviser of the
Abhmedabad Mill Owners’ Association

1 know that the Government of
India, through the Home Ministry has
sent a circular that Government per-
massion is necessary for employment
of near relatives of Class I officers of
the Union Government, m pnivate
firms enjoying Government patronage
I would request the hon Home Mins-
ter to see whether these 9 or 10 per-
sons who have been listed out have
got the requisite permission. This
practice started, not after Indepen-
dence, 1t had started even before In-
dependence I would mention one or
two instances to show how this prac-
tice had started much eailier There
was Mr V S Sundaram, Indian Audit
and Accounts Service, a retired man,
who had done a lot of practice then—
of course my hon friend Shn C R
Pattabh1 Raman 1s laughing—he is a
very big man in the Delh: Cloth Mills
and through him some people are
able to get some employment also
Then, Shr1 T Bhaskara Rao Naidu,
1.C.S, retired and joined the Birlas,
Shri1 L P Mishra—he was also a Mem-
ber of the Rajya Sabha—Shr1 M. A
Srimivasan, my friends from Mysore
may know, a Mysore Civihan and the
part he played in really securing a
very inflated compensation for John
Taylors 1 know from Madras, a
Secretary of the Industry and Labour
Ministry, Shn1 C G, Reddy. He is
now the Secretary of the South India
Mill Owners' Association.

One important thing. Shnn C. C.
Nesai, an I C.S. officer, who represented

hon. Minister of Raliways. I belieye
Shri Vasist 1s one of them. He has
been associated with Khambattas. What
I would like to know is whether it is
a fact that he has been receiving any
representatives from the Khambatias
when he was the Adwviser of the Rail-
way Board during 1856 and 1957. 1
request the hon Minister to go into
the Visitors books which are kept in
the North Block and find out on how
many occasions any representative or
nominee of the Khambattas have been
meeting hum, before, of course, he left
and ultimately joined the Khambattas
I would certainly beg of the hon
Minister of Raillways and also the
Home Minister also to go a little more
into this matter. Because, I find that
the present employee 1n the Railway
Board the present Adviser of the Rail-
way Board also has very much to do
and 15 still having a lot to do with
Khambattas If details are wanted, I
have got information and also I will
be only very glad to supply it to the
hon Raillway Minister I find a certain
person comes from America, who had
nothing to do with Khambattas. Sud-
denly in a special chartered plane
Khambatta comes right from Bombay
to Delhi. A party 15 held where some
of these ex-Members of the Railway
Board and also the person who is now
very much associated with the Rail-
way Board also takes a very active
interest.

Shri Jaipal Singh: Dry party?

Shri Tangamani: Dry party or wet
party; anyway 1t was a party in which
1 do not know "how Khambatta is
interested. 1 know how persons who
are associated with the Railway Board
were interested
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I would like to know another point
about the contracts which he has men-
tiwned and the afidavit which was filed
an the Calcutta High Court I find
on going through the records and pro-
ceedings of the Calcuita High Court
that there was a view given by the
General Manager The General
Manager's view was one thing and the
Financial Adviser—his name I think,
he also referred to—his advice 1s sonre-
thing different Why has this differ-
ence of opinion arnsen” That 18 what
I would like to know There 1s also
a directive from the Judge of the High
Court who says that in future cases,
at least take the case of 3 or 4 people,
go mnto them 1n some detail before you
accept a particular tender I would
Ihike to know why a particular person
s left out and why Bird and Co
ar Peacock & Co, or whatever the Com-
pany 1s chosen or preferred in 1its
place Why I am saying this 1s, not
i any way in derogation of these
officials What we find 1s this Even
in the first session of Parliament, our
Jeader Shr1 8 A Dange referred to
this question how ICS officers,
people who are high-ranking Govern-
ments have always an eye o a prnivate
firm where thcy secure their job for
what the private firm will get m the
future or for services rendered ‘This
13 something which probablvy God only
knows We would also like to say
that when the Government, part:-
cularly when they entrust a particular
officer with a responsibility, they must
1]so see that that officer 1s responsible
to the Government and the Govern-
ment policy and not easily accessible
1o those powerful vested interests
That 1s very easy Can an ordinary
esmployer be 1n a position to hire these
men”? Of course, not When we find
that they are hired bv persons, who
had always had hinks with the Govern-
ment, who were certainly monetanly
benefited from the Government it
raises a serious question of policy

What I have said about certamn
mndividuals 15 not probably exhaustive
There are many more As my hon
friend Shr1 Guha has pointed out,
sometimes the wives of big officals
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suddenly get ecertain appomntments,
and the announcement appears in the
papers

So, I request in all humility that
this matter may be looked into and
an assurance given that they will see
to it that the department ig really
toned up, and that Government ser-
vants do not look for remunerative
jobs after their retirement

16.41 hrs

Shri Jaipal Singh. ] regret I cannot
be self-righteous ke my hon friend
from Barasat and my hon friend from
Madurai I have been a service man,
yes, an imperial serviceman i this
country and abroad I have served m
Princely India, I have served with
great credit in the private sector also
I feel this discussion 1s most unfor-
tunate because this 1s not merely a
question of the Railway Board Thus
discussion should have been a full-
dress debate lasting about 20 hours.
I do hope that my hon friend the
Minister of Parhamentary Affairs wall
sce to 1t, see to 1t from his proper
seat, and if he cannot do it from his
proper seat, then let hum do 1t from
the Prime Miniwster s place I will have
no objection s0 long as he succeeds,
that next session we have at least a
full-dress debate lasting 20 hours,
because this 18 a national problem.

This 1= something that does affect
merely the Raillway Mstry It
affects the Ministers, it affects, may I
remind Members of Parliament, Mem-
bers of Parliament and theyr behavi-
our, 1t affects M L As, provincial ser-
vants everybody else We are raising
a matter of policy, a question of prin-
ciple, and let us not be loose-tongued
m our utterances

Shri Feroge Gandhl* We have never
been in mmperial service .

Shri Jaipal Singh: No I wish
hon friend would participate in
20-hour debate I can gve

g8

him
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mformation or two that would be
educative as (o the dangers a discus-
sion of this sort might lead to

I am in a way welcoming this dis-
cussion because I do hope 1t will lexd
' u further, bigger and more exten-
sive discussion of this very very vital
problem

1 have been a Member of Parlia-
ment for a good few years 1 hear
stories in the lobby, in the streets of
New Dell: and elsewhere about ow
own conduct or misconduct, behaviour
or misbehaviour I hear plenty when
g ot o omry owr Stnde o Sithee
about Mmisters and others [ hear
about Central Ministers 1 think 1t
18 high time we faced facts

The pomt 15 this, 1t 1s very easy for
us to throw mud In this particular
case certamm names have been involv-
ed All of them I know intumately
They were my compeers during their
university career I have known them
through their service career There
are plenty in the Raillway Board imn
other services whom I know nti-
mately well Now the Railway Min-
1stry have given dates as to when they
had to leave whether they had the
permission of Government or not
what they did what they wanted to
do I ask hon Members of Parhament
to show a greater sense of responsibi-
Iity m criticising others Service con-
ditions bemng what they are do we
expect 1n all honesty, in all fairness
that a Government servant getting
the meagre pension that he does
should be honest that he should sit
dle

Shrt Mahanty (Dhenkanal) What
about a High Court Judge’

Shri Jaipal Bingh Some hing I
know of a High Court Judge m my
own State who 1s practising today He
1s allowed to practice There 15 the
famous case of Shm1 P R Das who 1s
today practising in the Patna High
Court and everywhere else
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An Hon. Member: Not now

Shri Jaipal Singh: I am not con-
cerned with High Court Judges What
about Governors, what about anybody

~ else” Now that I have been

ed on this point, how do I know that 1
am not feathering my vest for soms-
thing in the future, lest I do not get
returned 1n 1962* I am giad I am
domg it I shall do it honestly I
shal] be honest about it and not be
self-righteous in trying to think that
nobody else should do 1t That 1s my
whole point

We must remember that we 1o this
country are committed to a mixed
tconomy Here, today, 1n this parti-
cular discussion we have been talking
of a one-way traffic of Government
service men government servants
gong to the private sector [ would
Iike to point out to Government and
to this House that there must be two-
way traffic At the present moment
in this country we are confronted
with a very serious problem and that
1, the other-way traffic

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha)
The hon Member 1s not speaking from
his seat

Mr Chairman* The hon Member m
his enthusiasm was standing in the
aisle leaving his seat

Shn Jaipal Singh Ma)y I humbly
~ubmit this for the education of my
hon friend, thc Mimster of Parha-
mentary Affairs, that under the House
of Commons convention, I am entitled
to go there and address the House? T
can do that He may not know it
That 1s another matter But if you
ask me to speak from my seat I am
willing to do 1t

Mr Chairman Let us follow own
ronvention

Shri Jaipal Singh. The point 1s this
Under our pattern of mixed economy
there has to be a two-way teafffe.
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Now, Government servants with their
expanience have to retire, and we
hawe to retwre them: otherwiss, we
cannot absorb the trafic of our young-
er men to get to the higher places,
hence the nccessity of their having to
be retired It 1s not because we want
10 get rid of them but because younger
men cannot be held back and they
must come up that these senior people
have to be retired If they have to be
so retired, and 1if they are technical
men, as 1n these particular instances
dre they going to be a dead loss to the
country? 1Is that the intention of
Members of Parhament, or of this
House or of this country®” Is that
what we want?

Shri Bimal Ghose (Barrackporc)
Do not give them pension

Shri Jaipal Singh. Very well Pen
sion 15 of no consideration to the
particular 1nstances that have been
mentioned here

I want to warm my hon tiriends
over there in the Treasury Benches
that there 13 an instance—only one
ingtance [ shall quote—where the
trafic has been the other way round
where from a private concern, Gov-
ernment have taken over one particu
lar individual I shall pot mention
his name In this country, if my hon
Iriends are not very careful over
there, if they listen kmdilv to his
advice, 1 do not know what will
happen

Before he left the private concern
he came forward to our Minjsters
there and told them ‘Look, I know
all about this tremendous international
concern 1 can give you all the secrets
I can save you mullions and crores of
rupees’ and so on and % forth, and
he got employment Today he 1a
enjoying the rank of a Joint Secretary

From time to time, we in this House
are taken into confidence and told,
‘Look, we are discussing gas here, a
little bt of oil there and the ke’ So,
the hazard is not only on one side In
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this particular discussion, unfortu-—
nately, we have been thinking merely
of our scnior service men wanting 1o
work when they come to the end of
their service Well, we know what
it 1s Aaraam haraam hat I can think
of many of my fmends who would
agree that Aaeraam haraam ha,
This House would be well
advised really to  coagratulate
our senlor people that when they leave
service, they are available i the
private sector just as we want people
to come to the pubbc sector because
the pubhc sector tod iy 15 starved of
technical personnel 1 am tired of
getting more and more nationalised
concerns which cannot run by the
normal type of service men And why”

An Hon Member Get rid of them

Shri Jaipal Singh. You may go
anywhere you like, whether 1t be the
DVC or the Hindustan Steel or any-
thing clse Why are they not bemng
run on commercial principles? We
should have imported more personnel
from the private sector

As 1 sav, I do hope this House will
insist on my hon friend the Minster
of Parhamentary Affairs that next
ses 1on there should be 1  serious
debate on th's point But today, I
am oniy conccrned with the fact that
we 1¢ atlacking people who have
followed all the rules and regulations
of Govirnment service They are not
here to defend themsclves, and not
only the hon Minister here, but s
predecessor and his  predecessore—
there are 50 many of them—are not
in a position to satisfy this House
whatever explanations thev may give
Many Members here seem to have
made up therr minds that officers
while they are in service do nothmg
but prepare for their future If we
want to get any service from owr
government servants, this 1s an atti-
tude we must give up

An Hon Member: It 1 not our
attitude

Shri Jaipal Singh: It 1 the atttude
The essence of this discussion i that
government servants all the time are
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[Shn Jaipal Singh]
unpatriotic, that they are letting us
down while they are mitting in their
gads and they are helping themsealves

Some Hom. Members: No, no

Shri Jaipal Singh: helping pri-
vate firmg with a view to get some
qusd pro quo I say, far better men
are available I want to say that as
far ag the private sector 13 concern~
ed, 1t 13 run on commercial principles
and a man has a price, a market price
It 158 not like government service
where a man sticks to his job, whe-
ther he 1s good, bad or indifferent He
hangs on by sheer semiority he has
over others ‘That is not the case in
the private sector

Now, I come to the gquestion of
contracts As I said m the TTK con-
troversy, 1t 138 wrong for us to drag 1n
any officers Drag m the Minster,
f you find him at fault, hang him
here on the floor of the House (Inter-
ruptions )

Some Hon. Members: No, no

Shri Braj Raj Singh: They are
committed to non-violence

Shri Jaipal Singh: The pomnt 1s that
this 1s not the appropriate forum for
discussing mdividuals This 15 the
forum where the Ministry 1s respon-
sible 1 stressed this when the TTK
business was being debated on the
floor of the House I said that we
cannot discuss individual officers It
18 just not right It 1s not the parha-
mentary convention Here we must
go for the Ministry as such But what
have we done?

My hon friend, the hon Member for
Barasat, did not bring :n names But
in the agenda, the name of the firmis
mentioned My hon friend, the Mem-
ber for Kanara, the other day in the
external affairs debate 1n his  usual
verbose exuberance, told us that he
had been to Bird and Company in
Calcutta—1 hope he had been there—

and found a huge list with so many
names Ewvidently, he was searching
for Indian names and he found
couple of them by some

Shri Joachim Alva: I saw with my
own eyes the list in Biurd and Com-
pany I do not make a statement
which is not true

Shri Jaipal Singh: Unfortunately,
he belongs to Kanara and I belong to
a place nearer Calcutta I can assure
him that if he had examined the list
of Indian employees who are now
holding senior posts—whether their
name-plates are at the doors or not is
immaterial to my powmnt—he would
have found out the facts The point
15 that when we make an irresponsible
statement like that, I fee] we are not
doing our duty by the private sector,
which m its performance, may 1
remind this House has to 1ts credit-
something greater than what the pub-
hic sector has (Interruptions)

Shri C D. Pande: Why why?

Shri Tangamani Can an hon Mem-
ber refer to another hon Member's
statement as irresponsible?

Shri Joachim Alva: Before you call
upon the ncxt speaker may I pomnt
out, with your permission, that here
15 an hon Member saymg ‘1 do not
know whether the hon Member for
Kanara has ever been to Calcutta’
The other day I made the statement
that I went to the office of Bird and
Company and 1n the huge board there,
there were not enough names of
Indians mentioned therein

Mr. Chairman: He has already said
that

Shri Vidya Charan Shnkla (Baloda
Bazar) 1 thank you for having given
us an opportunity to discuss this ques-
tion of high government servants
Joming private firmg after retirement,
private firm with whom they have
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been dealing while i government
service and giving large orders

I will not try to say anything about
the lame defence put up by Shn
Juipal Singh of such officers, nor will
I be apologetic about mentioning the
particular contract out of whuch this
discussion arose As my hon friend,
Shri A C Guha, has said, almost all
the government officials on retirement
and n average good health would
detimtely Like to jomn some good com-
pany to be busy to do something to
earn their livelithood But why all the
competent and good officers of the
Raillway Board do not find employ-
ment but only a few of them find
employment with big firms? Can 1t
be assumed that only such officers as
have been mentioned in the state-
ment—four officers of the Railway
Board—who have joined big compa-
nies like Martin Burn, Bird & Co,
Cambatta Industries and the Tata
Industries are the only efficient offi-
cers who have retired from the Rail-
way Board Were all the other offi-
cers of the Railway Board who have
retired not competent and efficient
enough to be taken up bv these com-
panies?

Shr1 Jagiivan Ram, How does tie
hon Member know that other persons
have not found places m busine<s?

Shr:1 Vidya Charan Shukia: Theie
aie lots of competent and efficient
government servants who have retir-
ed Not all of them have been pro-
vided with jobs in firms Probably,
thewr integrity and honesty durning
their term of office comes 1n the way
of their getting employment with these
big firms (Interruption) Even to a
man of ordinary common sense 1t
would be clear that these government
servants who got employment with
the private firmsg got them by favour-
mg these private firms while
service

The Deputy Minister of Rallways
(8hri Shahmawas Kban): They got
service because they were efficient.
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Shri Vidya Charan Shukia: Do you
mean to say that al] the other retired
government servants who did not get
Jobs are not efficient

An Hon. Member: The converse is
not always true

Shri Vidya Charan Shukla: J.et me
wome to the contract about which this
question arose and the bigger question
15 being discussed in this House First
of all, I seriously object to the way
in which information has been sup-
plied to the House, the technical data,
the technical prices about maundage
and the wvarious figures regarding
maundage, haulage etc to Sakrigal
Ghat and Manthar: Ghat They have
been given as though we would work
out the whole thing and come to our
own conclusions It 1s not possible for
an average Member—for myself or
some others—to work them out and
find out what the real facts are

M3 hon friend Shri Guha mention-
ed that the Raillways are in possession
of the worked figures which show that
the lowest contract was of the parti-
tular contractor who was asking for
Rs 55000 and the next bid was that
of Bird & Co for Rs 57,000 Those
are the monthly flgures

Apart from that, there was item 14
In the tender list which was not taken
up for consideration while working
out these figures That particular
item was used later on to make the
bid of Bird & Co, less

Shr1 Jagjivan Ram: I would hke to
know what he means by “later on” I
would like to have a clarification
Does he mean after the opening of
the tender*

Shri Vidya Charan Shukia Yes In
the tender 1t was shown as mil Later
on while calculations were made by
the Tender Committee 1t was not
considered Even the General Mana-
ger of the North Eastern Railway
suggested that the railway admmstra.-
tion should negotiate with the lowest
tenderer and then they should come
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/[8hri Vidya Charan Shukia)
40 a conclusion. The General Manager

iof the Eastern Railway recommended -

that the lowest tender should be
accepted. When these recommenda-
tions came to the Railway Beard at
Delhi and when these figures were
demanded from the administrations of
tke North Eastern Railway and the
~Eastern Railway, the EBastern Raliway
+atimimistration refused to give the
Ifigares because they did not have-any
-figures compiled for Sakrigali Ghat
and Manihari Ghat But the North
Eastern Railway gave some figures. I
+do not know from where they got the
*figures and how the flgures were
ugbtained because..

Shri Jagjivan Ram: From the
rclaims of Vallabhdas Aggarwal.

Shri Vidya Charan Shakla: Thes
figures were not maintained at the
ghats. That is borne out by the docu-
ment in my possession They were
-supplied later on I do not know what
is the basis of that information. I will
be obliged to the hon. Minister n
charge if he gives me the basis on
-which these figures were obtained and
-calculations made by which very
ealculations this particular tender of
Bird & Co., was said to be the lowest.

17 hrs.

8ir, 1t 1s for anybody to judge how
all these things came about, and I
would definitely like the hon. Minister
to place on the Table of the House
the considerations he promised to give
us ‘while replying to a question. In
the paper that has been circulated to
‘us I do not find any mention of thase
considerations or the basis on which
these figures of the tenders were
calculated.

8hri Jagjivan Ram: Sir, again I
am being mis-quoted. On that ocea-
-aion 1 said that the only consideration
was that it was given to the lowest
-tenderer.

Shri Vidya Charan Shukla: Acdord-
_ g to the aMdavit filed by the Chiet

- m . ) .
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Commercial Superintendent “the ‘{éw-
est tender appears to be that of
vaNlabhdas ‘Aggarwsal. Later 6n these
calculations were made. I Waht “to

- griow how these calculatiohs ‘wete

made and how these figures were
obtdined.

Then, the Tender Committee niégo-
tiates with various tenderers-whenéver
there is dotbt about #ny particolar
sender being the lowest or not being
jowest Whenever there are chantes
of the lowest tender being uccepted
and the lowest tenderer has not quiteéd
for one item or the other, the Terifer
Committee recommends ribgotistion.
As o matter nf fant, the Tendexr Oum-
mittee did recommend this for nego-
nation. No negotiation took place in
thhs case.

I may mention that there were other
jowest tenders opened more or less
during that time and which were
pegotiated by the railway authorities.
jn those cases the tenders were not
given to the highest or the lowest, but
sfter negouation they were given t
the person who gave the most reason-
able figures after negotiation. 1 may
say. Sir, that such tenders which were
negotiated related to the goods hand-
g contract at Howrah Station.

Another very pertinent point about
this i1s, recently I asked a question in
reply to which Shri S. V. Ramaswamy
said that it has come to the Goverm-
ment’s notice that this contract of
Manihari Ghat, Sakrigali Ghat and
Sahib Ganj has been sub-let by
Messrs. Bird & Co., to another firm and
this sub-letting is absolutely against
the terms of the handling contract. He
said that they were making investi-
gations and after completing the
investigations we shall be told abeut
that.

The Deputy Minister of Rallways
(Shri 8. V. Ramswamy): I never
sald that. 1 'tdfd that it ‘wis ‘thder
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Shri Vidya Charan Shukia: 1 cau
quote hus very words. This 1s what
e said “It has come to notice that
“Mabeur for the werk 1s to be supplied
an a piece-rate basis while the firm
-afll provide for necessary staff for
supervision etc ‘The action of the
contractor in relation to the agree-
-ment and what further action 1s to be
taken by the Railway Admunistration
are under examunation”

‘Shri 8. V. Ramaswamy: That 1
nght—do not mis-quote me

‘Shri Vidya Charan Shukla: This
wpas said m answer to an unstarred
question This sort of sub-letting 13
not 1n consonance with the terms of
e aarinned, and N e e peanhile o
such a huge foreign concern as Messrs
Bird & Co to supervise all the work
that they take They are managing
agents to 40 concerns in India and
secretaries and agents to over 37
concerns

Shri Shahnawaz Khan: Is that any
argument why the contract should be
given to Vallabhdas®

S8hri Feroze Gandhi: Is he tne same
as Isharda< Vallabhdas? Throw him
ot

8hri Vidya Charan Shukia: | am
-sorry | objéct to the insinuation
tbecause I have nothing to do wnath
anybody i1n this matter I am only
-speaking on the facts

Mr. Chairman: That matter . being
investigated I think the hon Mem-
+ber shou'd conclude

Shri Vidya Charan Shukia: There
‘bes been another complaint by the
labourers who are working under this
contract by Bird & Co They com-
plinnced that although Bird & Co has
béen charging extra money for the
<«itra lead which they are handling,
Uie company has not been paying a
single pie to the labourers Not a
sihvgle pie has been paid to the labour-
erd working there, for the extra lead,
while the company has been charg-
aig exira money for that
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Mr. Chalrman: That relates to the
contract of Bird & Co

Shri Vidya Charan Shokia: I am
8ying that this complant has beeén
made to the Railway admnistration,
and the Labour Department of the
Rajlwav made investigations into the
matter 1 say that a copy of that
INveatigation report should be placed
on the Table of the House, because
thy labourers are being cheated. They
are not being given what 15 due to
them, although the contractors charge
for all the things

Mr. Chairman: I think I should
cal] the next Member

Shri Vidya Charan Shukia. I just
want to appeal to you that some
enquiry must be made intp these
matters so that these things are not
repeated in future

Shri Harish Chandra Mathur (Pair)-
I 4m one of the mgnatories to this
mopon and as such I wish to make
1t  absolutely clear that when we
tabjeq this motion, there was no
intention to condemn any particular
officer or to discuss the merits eor
dements of this particular contract 4n
which we are bogged down unneces-
SalMly  As a matter of fact, there are
only two parties to this contract,
though, as a matter of fact, there are
foyr or five or six names which hawve
keen put 1in —Bird & Co, Ballabhdas
Aggarwal etc 1n one shape or the
other

We here are not concerned at all as
to whether this contract has been pro-
PeHly given or not We are only con-
célned with the general policy of the
Government which should gude the

ernment and the conduct of the
Government officers But becawse 8
ot has been smid about this, I ‘wih
that all the hon. Members of this
House would take all thut hes beim
ﬂl;\':ulated to us with a little pinch &f
salt
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[S8hr1 Harish Chandra Mathur]

I got a bulh of papers last evening,
gving all the details as to how thus
contract has been or has not been
properly given As a matter of fact,
1 was carried away by that ympression
mitially, but here, I had an occasion
to discuss with other Members of
Parliament and as I got down to 1it,
I found that I must say my views of
the matter I do not want to take
much time of the House The hon
Miruster will be in a better position to
explain the matter and he will be
able to tell us that the contract could
not have been given anybody else but
to the firm to which 1t has been given
and 11 1t had been given o Ballabnhdas
or the other fellow

Shri Punnoose (Ambalapuzna) Su
on a point of order Is it proper that
the name of a contractor should be
brought in? Valuab'¢c time of the
House 15 taken by saying that instead
of one particular contract some other
contract must be given All that may
be done outs:de the House not inside

Shri Harsh Chandra Mathur That
1s exactly what I started upon, and
that 18 exactly my point We should
not get bogged into the menits or
demerits of the individual contract
Because it has been mentioned and an
impression has been created 1n  this
House I shall make 1t clear that the
picture 15 not as has been pamted
before us I hope I will not myself
go 1nto 1t very much 1 would lhke
to leave it to the hon Mimster and
he will be able to tell the House how
if the contract had not been given as
it had becen given the Government
woiuld have lost round about Rs §
lakhs But that is absolutely beside
the point

My complaint as a matter of fact
1s against the Government. 1 would
like to invite the attention of the
Chair and particularly of the Home
Minister to a recommendation made
by the Estimates Commuittee 1n 1954—
paragraph 4l—where they have sad
i connection with the emplovment of
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retired government servants in bum-
ness and have pointedly drawn the
attention of the Government, to a par-
ticular aspect of this question which
we are discussing today The Esti-
mates Commuittee wanted the Govern-
ment to frame certain rules which
would apply not only to the Govern-
ment servants who are pensioners but
also to those who get only gratuity as
in the railways If that had been
donc 1t would not have been possible
for the hon Mimister of Railways to
+ay that he has got no information
As a matter of fact further to this
recommendation of the Estimates
Tommitiec 1n Yne Ra)yya TSavha, a
question was asked of the hon Home
Minister as to what he was domg to
give consideration to this recommen-
dation and the hon Home Minister
assured us 1n 1954 that he was looking
into the matter and that they might
revise the rules I do not know 1if since
1954 thesc rules have been revised
and made applicable also to those
persons who retire with gratuty
insteud of pension as in the case of
the rallways

Apait ftom that Government hawe
iheady cortain verv good rules in this
particular matter as to what 1s the
rriterion bifore the Government n
granting purmission to such retring
cmploye¢s who seek private employg-
ment These rules lay down the poligy
perfectly well  All that has got to be
done 1= that they should be made
applicable also to the othe:r services
In these rules which were there and
which have been possibly renewed on
19th Januarv 1951 1t 1s clearly lawd
down

Criteria for grant of permussion
tn accept private or commercial
employment It may be noted that
requests for permission to accept
commercial employment after
retirement or other private
employment during leave prepa-
ratory to retirement are ordinarily
decided by the application of the
following critera”
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There are five sets of criteria which
have been laid down properly and I
do not think we can very much
improve upon them. One is:

“Will his commercial duties be
such that his official knowledge
and experience would be used to
give the employer an unfair
advantage? Will his duties be
such as might bring him into con-
flict with Government?”

Certain cases are pointed out in
which it is said that there will be
conflict. Here i5 a case where we
might say that these concerns in
which they are employed are such
that they are the regular contractors
of the Government and the Railway
Ministry in particular. I do not think
it is advisable for the Railway Minis-
try to give permission to their officers
to get into those firms particularly
which have constant dealings with the
Railway Ministry, because one might
not have anything to do with a parti-
cular contract. but his indirect influ-
ence is slways there.

We find that these officers are head-
quartered at Delhi all the time. 1
think the present officer also is head-
quartered at Delhi. Bird & Co.’s office
is not in De'hi; their meain office is in
Caleutta. But these high-salaried
officers are kept in Delhi, so that it
1s much easier for them to get in
touch with the Ministries, obtain
information and unconsciously, sub-
consciously, without any intention to
help that particular firm, an officer
who is dealing with his ex-chief boss
will certainly be influenced to that
extent.

I think the hon. Home Minister
would do well to amplify these criteria
which he has set for the guidance of
the Ministries, so that when we accord
permission, we would take care to see
that permission is given for re-
employment only in such firms which
have no dealings with the Ministries,
where the officer might have influence.

294 (Ai) L8.D~14.
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Nobody would have any objection it
this gentleman was employed by a
fextile mill, because they huve not got
very much to do with the railways.
It is only on these principles that we
have thought it necessary to bring this
motion. We wish that the rules should
be further extended to apply to all
employees retiring with pension or
gratuity. This shou'd have been done
much earlier. We wish that the Cabi-
net discusses the application of these
rules. My main complaint against
Government is that there has been
great indiscretion in granting this per-
mission to these officers. As we go
through this list of railway officers
before us, I find that most of them
have been employed particularly in
such firms which have direct dealings
with the Railway Ministry itself, 1
think it would be advisable. because
this discussion is not only intended to
raise the moral conduct of our officers
but also to see that the Government
servants and our administration
inspire greater confidence in the pub-
lic mind Otherwise, there is no other
purpose. It would be certainly unwise
to quote the incidents here; it would
be unwise and unfair to both parties
and to the officers, if we quote ten
incidents and say we have got more
sketchy information about them, I
think it is bound to have a great
demoralising effect. It would not be
proper to quote them. It would be
unwise and unfair to quote particular
instances about which we have our-
selves not got the fullest information
and about which the Ministry has not
got the fullest information.

But this is a very important subject
and it does require greater attention
from the Home Minister as well as
the entire Cabinet. They should look
mto the entire matter and see that
permission is given only in such cases
end in such manner that it is above
suspicion.
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aspect of the question As a matter
of fact, this discussion particularly
forcefully brings us the burning ques-
tion regarding the superannuation
age A very good friend of mine just
now mentioned about High Court
Judgex The High Court Judges, let
us remember, retire at the age of 60
The High Court Judges also can prac-
tice in other High Courts

An Homn. Member: Now they can-
not.

Shri Harish Chandra Mathur As a
matter of fact, there is a big agitation
that the officers should be permitted
to go up to 58 In fact, one Govern-
ment has done it in spite of the oppo-
sition of the Central Government—for
mstance, Uttar Pradesh But if for
certain reasons we cannot raise the
superannnuation age, in spite of the
advantage of the mature experience
of the officers, if we cannot utilhize
their ability for the developing eco-
nomy 1n the national interest, I wish
to emphasise the other point, and that
1s the individual’s own right to work
How can you deny a healthy person
his right to work® How can you
enforce upon him idleness and stale-
ness’ I think this aspect can never
be 1gnored and we must see that the
officers with their mature experience
are allowed to work and are given
permussion very freely, but when we
give the permussion very freely this
eriterion has got to be tightened mn
the direction 1n which I have indicat-
ed

Shri Mahanty: Mr Deputy-Speaker,
I do not find my hon friend from
Ranchi here I admire him for many
of his qualities, one of which being to
confuse the issue We have so
thoroughly confused the issues involv-
ed that it will be my first effort to
extricate those issues from the debris
of confusion to which it has been con-
signed The issues are clear No 1,
the propriety of railway officials join-
ing a private irm, No 2, the propriety
of the contracts which the Railway
Mimustry had entered into with Messrs
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Bird and Company, and No. 8, the
larger question, the propriety of high
retired officials seeking employment
mn private firms These three lssues
have to be considered on their own
merits without importing extraneous
considerations, nstead of trying to go
to one side, as 1t was sought to be done
by my hon friend from Ranchu

When we come to the propriety of
the railway officials jomning the firms,
it is inter-linked with the latter ques-
tion, the propriety of the contracts
The documents which have been cir-
culated to us by the Railway Mmustry
showing the comparative rates guoted
for various tenders for handling works
in Manithann Ghat and Sakrigali Ghat
indicate, according to my opinion,
that there was no propriety mn this
matter For instance, 16 items have
been enumerated in this list and for
these 16 items of work as many as §
tenderers had submitted their tenders
I find from an analysis that for 11
items of work there was a firm, Sn
Deb: Prosad Tulsian which had given
the lowest tender

If we go by this document which
has been circulated to us, on eleven
items of work Debiprosad Tulsian had
submitted a tender which was lower
than that of Mesars Bird & Co Only
on six items Messrs Bird & Co had
given lower tenders ‘Therefore, the
hon Railway Minister owes us a reply
as to why on those eleven items of
work, Messrs Bird & Co have been
given the contract That forces us to
mnfer that because these two railway
officials, members of the Railway
Board, after their retirement had
Jomned Messrs Bird & Co, they could
get these contracts easily even though
their tenders were higher than that of
the firm which I had just now men-
tioned

Then we come to the larger ques-
tion of retired Government officials
seeking private employment. It has
been said that they are very capable
officers They cannot contain them-
selves with the paltry pension that
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they mught be getting What are we
gomng to do about 1t* What about the
High Court judges? It i1s well known
that High Court judges at least are
more competent than many of the
public servants, who today adorn the
secretarial offices Here are the High
Court judges, who cannot practice
after retirement and willy mlly have
to fall back upon the meagre pension
that the Conshitution guarantees I
maintain—and I very strongly main-
tain—that unless our ICS and IAS
officers—they occupy a very special
position even under our Constitution
In view of the fact that there are so
many provisions to guarantee their
service—mawmntaxn a  propriety—it
entails on them—both while they are
serving and after their retirement, it
cannot be one-way traffic It must be
a two-way traffic [ have got any
number of instances to quote how the
wives daughters, sons and son-in-
laws of the officers even while they
are present incumbents, have been
getting any number of jobs under the
private concerns

I have got a statement of the Com-
merce Ministry I would like to ask
the hon Home Mmnister What about
officers belonging to the Commerce
Ministry, who  were subsequently
taken away to the External Affaiwrs
Ministry and as soon as they retired
from the External Affairs Ministry
were taken away by the leading busi-
ness houses of this country®” This 1s
nothing short of a scandal We are
almost faced with a scandal Why do
I say 80? I say €0 because of the fact
that these high officers have got a
fraternity of their own As soon as
these private business houses get hold
of the services of these officers they
can jolly well mampulate to get all
their business interests satisfied
through them This House will know
that at the beginning of the Second
Five-Year Plan the foreign exchange
allocations went more nto the private
sector than in the pubic sector Why?
The reason for that is that these high
officers, who were Secretaries in the
Commerce and Industry Ministry and
were subsequently taken awzy to the
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External Affairs Ministry, as soon as
some suspicion was throwm around
them, as they retired from the Exter-
nal Affairs Miustry subsequently
joined these private firms Therefore,
I am of the opimion that a code of
conduct must be laid down here and
now It 1s high time that we drew up
a code of conduct wherein we ensure
that such officers who enjoy special
positions under the Constitution and
for whom special provisions have been
made in the Constitution, who enjoy
many such other facilities, after their
retirement do not join any private
firm Let us not be told about the
private sector and the public sector
That controversy 1s irrelevant and
immaterial I am not prepared to
believe that thig country 1s so denud-
ed of intelligence that it cannot be
run without retired Government offi-
cials

When I come to Messrs Bird & Co,
I say <o with a sense of responsibility
to expose merely the modus operandi
of these firms, particularly of Messrs
Bird & Co Messrs Bird & Co not
only employes retired Government
officials but also hon Ministers’ sons
In my State Bird & Co, because they
have got large mining interests, first
apponted the son of a Minister As
soon as that Minister was thrown away
m the election that officer was also
thrown out He was the Public Rela-
tions Officer He was thrown out
Then who was appointed? Another
per<on, who 18 now, of course, an hon
Minister 1n the Centre Why I am
saving so 19 not with any sense of
irresponsibility or to make any broad-
sides against my political opponents,
but to see that administrative purity
1s maintained and that these kind of
things in the private firms do not go
on at the cost of administrative purity
We can cite many such instances But,
vou will immediately pull me up to
order because they will not be rele-
vant at this moment,

Mr Depuly-Speaker: I am doubt-
ful about what has been said also,

Shri Mahanty: Even though I dis-
agreed with what Shri Jaipal Singh
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seid, I am referring to the modus ope-
rand: of Messrs Bird and Co It 1s not
merely confined to the appointment of
retired Government officials i the
Railways It goes still further and
that should be stopped 1 would not
take more time of the House Before
I conclude, once again, I repeat, let
not the hon Home Minister try to
defend that which 1s indefensible If
we look at the statement of the Com-
merce and Industry Ministry, you will
find that one Mr Malhotra has been
discharged from service, because he
did not seek permission May I ask
the hon Home Minister to state 1f one
particular officer, whom I have obli-
quely mentioned as belonging to the
External Affairs Mimstry, who on
retirement, joined Bird & Co obtamn-
ed the permission of the Government
If it 1s not so I would hke to know
from the hon Home Minister why go
on penahsing the small fries, these
bables of corruption, while the grand-
fathers of corruption are carrying on
jolly well Therefore m all humility,
1 once again plead, let there be a code
of conduct laid down by Parhament
80 that no high Government official
after retirement joins a private firm,
which vitiates and which perverts the
administrative purity in the position
in which we are placed today

Mr. Depuly-Speaker Is 1t possible
for me to call all those names that
are there, more than 207

Shri Braj Raj Singh Anvbody, you
choose

Shri Joachim Alva The 1scue 15 a
very narrow one I do not know whe
ther we can bolt the stable after
the horse has run away The retired
officials have taken their present jobs
with the full permussion of the Gov-
ernment Whether Parliament can go
behind this permission 13 a matter to
be debated However, there are many
large considerations, human and
otherwise, and 1t 15 on these conside-
rations that we must judge future
wsues What has happened about the
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past 15 a thing which perhaps we will
have to ignore What the Government
could do 1s to draw up a questionnaire
anq ask the officers concerned, what
cofinection they have had in the past
with these firms, what decisions they
have passed in their favour in the
pait If such a questionnaire were
drawn up and then permission was
given, then, we could not blame either
the Government or the officers who
jomed private firms We have on the
one¢ hand small people drawing Rs 100,
Rs 200, Rs 300 or Rs 400 as salaries,
who cannot buy fruits for their chil-
dren who are living in one room—a
family of seven persons—who cannot
get extension of gervice Why should,
on the other hand, people drawing
Rs 3000 and Rs 4000, not only get
extension of service, but ready with
Johs going abegging for them?

Here 1s Bird & Co whose accredited
representative Sir Edward Benthal
Bave any amount of trouble to
Mihatma Gandhi at the Round Table
Conference He demanded the pound
of flesh I shall have 30 per cent
representation for my European com-
mynty

Mr. Deputy-Speaker. Why -ay that
which 1s irrelevant?

Shri Joachim Alva: Why I am
saying this 1s the plums of our con-
tracts are going to these firms when
there are Indian firms 1 take no part
about Vallabhdas or this or that 1
Join no contractors Quarrel It 13 a
contractors’ paradise outside this
House What I mean to say, 1s, the
Government owes a duty to this Par-
hament that these contracts may be
only given to Indian firms, under
Indian control, with Indian money,
under Indian management and not to
firms who have hundreds of years of
standing, not to firms who are colliery

owners, who have the might of the
Baitish Ra) behund them This is the
Problem We pass away these con-
tracts to Bird & Co. who have big
machinery Why are Bird & Co.
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interested in ordinary coolies for
transhipment? Why mnot give the
work to Indian firms and save them
from the mouth of starvation? You
will forgive me if I narrate a
small episode. I have made it & point,
with the permission of the drivers of
railways, to travel with engine drivers
in the Northern, Southern, Eastern
and Western Railway. I am not mere-
ly satisfied with that, but on account
of my interest in civil aviation, I sit
in the cockpit of big aeroplanes in
India and foreign lands.

Shri Nath Pal (Rajapur): That is
very dangerous, you should not do it.

Shri Joachim Alva: I am coming to
my point, please hear me. Even in
Soviet Russia, when permission was
first refused to me, I somehow or
other managed on & smaller route to
go into the cockpit. That I do because
I want to know what are the difficul-
ties of the engine driver. If you give
me a lakh of rupees, I shall not be
able to be an engine driver, or to
dig coal from the pit. I would like
all MPs to get permission and sit with
the engine driver and know his diffi-
culties.

Take the Frontier Mail. One thou-
sand passengers and their safety are
in the hands of the driver. I asked
the driver: what are your difficulties?
He said: 1 want warm clothes in the
cold season, I want something else
for winter. There was the Indian
naval exercise from Cochin to Bom-
bay and there were big officials from
the Railway Board. It was in October
1958 and I told one of them about the
difficulties of the Frontier Mail driver
and said: give him an overcoat. He
said: 1 cannot give it, it is not avail-
able, it is not given in England. That
gentleman was no other than Shri
Badhwar. Today I would not have
participated in this debate but for
that reply, which I have neither for-
gotten nor forgiven,

We want our officials to have a
human outlook, to understand the
difficulties of workers. If others’
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daughters are considered as their own
daughters, if others’ children are con-
sidered as their own children, then
there will be a better world.

Here is Bird & Co., I had gone down
to Bird & Co. in 1851. I was the first
Member of Parliament to raise the
matter of Indian executives in foreign
firms. I black listed 13 firms, and one
of them wag Bird & Co. I go down to
this Bird & Co., and what do I see?
I see a big board of 100 names, and
out of the 100 names only two Indians
were there, One was a retired ICS
officer and another was someone else,
Now 1 find Shri Badhwar suddenly
becomes, subject to courrection, the
first Indian managing director of Bird
& Co. How does Shri Badhwar
become the first Indian managing
director of the company? What were
the inducements held out, and what
were the past associations? I shall
make no comment, but I want to know
why Bird & Co. could not find a com-~
petent man like, say Shri Lal who
has been made Chairman of Imperial
Chemicals. He was an accountant.
An accountant is always a good man,
a competent man, and he has been
made Chairman of the company. The
British magnates have not got today
a sub-manager or an accountant as an
Indian. The New York City Bank
has got one Indian as a sub-manager.
You must go into all these points, why
these firms do not entertain Indians,
why dogs and other things and Indians
also are trealed alike and only some
Indians are admitted. Then an Indian
gets out of his big office, and he is
admitted.

Shri Shahnawaz Khan: Hon. Mem-
ber ought to be happy about it.

Shri Joachim Alva: Then there ia
one larger question about the services,
about other officials. 1 want to know,
since we attained independence how
many ICS officers have retired, and
how many of them have offered to do
public service. If they want to do
public service, they want to become
Ministers straightaway, they de not
want to come up the hard way. I
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want to know whether even five per
cent of the retired ICS, with all thewr
great training, ability, courage and
character, have devoied themselves to
public service We have heard of the
great Neta): Bose and we have heard
of four gallant friend Shri Kamath,
who have flung away their careers and
taken to public service I take my
hat off to them, but I want to know
how many retired ICS men have tned
to serve the Government in a free
capacity Here are the Raillway Board
Members travellng in saloons, in the
highest luxury, inspecting the lnes,
and we MPs have to go to our consti-
tuencies taking lunch at 4 o'ciock and
dinner at 2 o'clock m the morning
We are asked to do pad yatra We
are also officials with the credit of
national service Officials have no
place in our public life unless they
are attuned to the needs of national
service, unless they are attuned to the
needs of the new India, but if officials
go along with us, we shall achieve the
best, we shall take them as partners

The days of the past service are
gone, the days of the big service, with
servants quarters and everything else
are gone We want people to serve
the public The House should know
the figures as to how many ICS men
have retired, how many are working
for public service One ICS man retir-
ed and took a very good job in the
Bharat Sewak Samaj, as if there were
not enough others Congrcssmen, to
do 1t These are important matters
which should be conveyed to this
House

There 15 another point I wanted to
know from the hon Minister what the
amount of provident fund drawn by
each of these officers was Now, if
I retire from Parhament, or if you
retire from Parliament, I wonder whe-
ther we are fit for Rs 20 pension, or
whether we will even get Rs 20 pen-
sion Even when we are asking for
bare amenities which are essential for
your convenilence and for my conve-
nience, they are demied. I am one of
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those who have been saying~I am
speaking as a very impartial man—
that Members should be given the bare
amenities, otherwise, they cannot fulfil
a national job It does not matter if
four hundred Members mususe them,
but one hundred Members, if they are
g:ven the amenities, will do a good
j0b

I had demanded figures as to the
provident fund drawn by these offi-
cers If, after having drawn several
lakhs of rupees, these officials are not
satisfled, God save us The figures
supplied to me by the Mistry are
as follows In the case of Shii I S
Puri, pensioner, his account has not
been settled In the case of Shn K C
Bakhle he drew Government contri-
bution or bonus of Rs 62,915, then, he
drew special contnibution to provident
fund or gratuity of Rs 25000 Shn F
C Badhwar drew Rs 81,507-9-0 as
Government contribution or bonus,
and Rs 25000 as specia] contribution
to provident fund or gratuity Shn
Vasist drew Rs 87,921 58 as Govern-
ment contribution and Rs 35000 as
special contribution to provident fund
or gratuity Their own contribution
to provident fund has not beem includ-
ed 1n this item 1 do not grudge their
being paid They can have as much
as they like But what I grudge 1s
that all the plums are going to them
as a result of policy settled outside
this Parhament I submut that in that
case, 1t 1s time that we tonk stock of
this situation It 1s time that we lay
down healthy rules It 1s time that
those rules were applied to them and
to ourselves, and not that as Shn
Jaipa] Singh says we draw a line
between MPg and Ministers, let all
the ruleg apply to us We shal] be
parties to them also But it 15 time
that Government drew up rules about
their prized officers carrving away the
plums of office in foreign firms which
have in the past strangled Indian
nationalism

The Minister of Home Affeirs
(Pandit G. B, Pant): I do not think
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it is necessary for me to deal with the
muerits of the particular case, out of
which this discussion has arisen. 1
may, however, mention briefly that the
officer concerned served the Govern-
ment loyally and honestly for more
than thirty years.

Shri Braj Raj Singh: The Bntish

Government?

Shri C. D. Fande: The Government
of India.

Mr. Depnty-Speaker: Whatever it

was. He served the Government for
thirty years,

Pandit G. B. Pant; The Government
that was connecteq with the railway
system in thus country, and that was
in charge of the transport system. He
served the Government with integrity
and honesty. He was, so far as I am
aware, recognised by all as a very
efficient and able officer. This Gov-
ernment also, In recognition of his
services, gave him a special award.

Before his taking up this job, many
months before that, perhaps, a year
before that, he wrote a letter 1
would like just to refer to some of the
words which he has used in his own
letter. I would quote them. “I men-
tioned to the Railway Minister

Shri Braj Raj Singh: That has been
quoted already.

Pandit G. B. Pant: If that has been
quoted already, then I should have
thought that that would have proved
to every Member of this House that
so far as this particular officer is con-
cerned, his conduct had been perfect-
ly honourable, that he had taken more
than due care to inform the Govern-
ment and others concerned, of his
intention of taking up private employ-
ment; and though the letter has been
quoted. I would like to remind the
hon. Members of some of the condi-
tions which he had imposed for
himself,

“My future work must help in
creating more gainful employment
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for Indians. My actvities must be
directed towards increasing the
productivity of engineering imndus-
try”.

“The organisation I join should
enjoy the highest reputation and
preferably be one with which I
had not had direct dealings in my
official capacity while on the
Railway Board If possible,
would replace a high-level non-
Indian national in an industrial
organisation”.

Then he follows it up by saying:

“After examining requests to
Jomn them from half a dozen
reputable organisations, I have
decided to accept an offer from
Messrs, Bird and Co, to join their
board of durectors in August
1955",

So many months before he joined this
firm, he gave due notice to Govern-
ment about hus intentions and he also
informed the Government as to the
principles which he had kept in mind
in making his choice. It was many
months, perhaps nearly a year or
more, thereafter that the question of
the contract that was given to Bird
and Co. arose and tenders were invit-
ed. So, so far as this particular offi-
cer 13 concerned, 1 hope the House
will agree that there has been nothing
to which any reasonable man can take
any objection. He has not only
behaved scrupulously but throughout
acted with a very high sense of
honour, decency and dignity. (Inter-
ruption) I have no desire to enter
into unnecessary controversy. But I
do not want officers, through whom
this Parliament has to function, to get
the impression that however scrupu-
lous and careful they may be, there
will be no word of appreciation for
them and whether they are good or
bad, whether they have performed
their duties honestly, efficiently, loyal-
ly or otherwise, Parliament will con-
demn all indiseriminately. I do not
want the officers outside to get that
impression. For after all, we have to
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function, whichever Government be
in power, through some agency, and
that agency will consist of paid, sala-
ried officers and men. Ang they all
belong to our country and will conti-
nue to belong to our country.

So we are here not merely to find
fault wherever anything wrong has
been done. Of course, Government
can be taken to task and they should
be taken to task when they do any-
thung wrong. But where the agents
of Parhament are concerned, who
function as well as any other indivi-
dual could have done, they should be
encouraged and heartened by what
Parhament says about them So far
as this particular case 18 concerned,
m fact I had no intention of dealing
with 1t even ag bniefly as I have.

I would like to invite the attention
of hon Members to some of the wider
and larger aspects of the question
which have to be borne 1n mind when
we consider matters of this character
Here we are concerned only with
officers whose connection with Gov-
ernment has come to an end So long
as an officer 1s serving directly under
Government, he 13 governed by a code
which has been prescribed—and 1
think a sufficiently strict code of con-
duct for him But so far as that goes,
we are not at the present stage con-
mndering that question or making any
reference to the very serious restric-
tions and conditions that have been
imposed for the due and efficient and
honest discharge of duty by govern-
ment servants

The pomnt 1s this How far are we
going to interfere with and restrict the
liberty of a government servant after
he retires from service” A govern-
ment servant 15 just like any other
citizen. He ig not disqualified simply
because he had the privilege of serv-
ing under the patronage of Parlia-
ment. That 18 an additional qualifica-
tion for him; but it should not be his
disqualification.
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Similarly, we have to keep 1n view
this fact too that in our couniry we
want to make the best and fullest use
of all avaiable talent, experience and
knowledge. So far as government
servants are concerned, they have
opportunities of studying public prob-
lems throughout their life. When they
retire, should they have some oppor-
tunity or not of giving the community
the benefit of their knowledge and
experience?

So far as this question goes, I hope
there will be no two opinions that,
whether a person has been an official
or whether he has been a non-official,
the country especially when 1t 18 try-
mg to forge ahead and to march for-
ward i1n economic advancement and
m building society of a socialist
pattern should have the co-operation
of all who can be of help to the public
and who can assist the Government
after retirement or who can assist
other persons who are engaged m
productive agencies, then full use
should be made of them

As 1 said, government servants are
just ke other citizens

Shrl Mahanty: May I know about
the High Court Judges? Are they not
also public servants?

Pandit G. B, Pant; The High Court
Judges, 1 think, after retirement do
practice

‘An Hon, Member: No

Mr. Deputy-Speaker: They are for-
bidden to practise only in the High
Courts where they have been judges
and not in other High Courts.

Pandit G B. Pant: I do not know
if the hon. Member wants to place
commercial firms on the same footing
as High Courts. If that be so, then,
he should have lesser objection to
their joining such firms, because the
pedestals of justice cannot be sullied
by people who may be sven a little
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below the standard, and if they are
up to the standard, then, they would
ramise the standards of justice too. But,
that 1s by the way

I think they are free to do what they
like They cannot take part in politics
s0 long as they are m government
service But, after retirement they
can take part in politics

Shri Braj Raj Singh: Let them take
part

Pandit G B, Pant: I am glad you
have no objection

S8hri Braj Raj Singh: But how many
are they who have taken part 1n
politics?

Pandit G. B. Pant: If thcy are to
take part mn politics, then, they can
criticise the policies of government
and they can also support the activi-
ttes of those who are engaged in
industry, trade or commerce There
would be no bar, they would not be
asked to say 1ll of us and 11l of every-
one though 1t seems to be the rule
with some of us here

The point reduccs itself to this,
whether government servants, after
retirement 1n this country, should or
should not be allowed to do some good
and uscfu] work

Well, so far as other countries are
concerned, as hon Members are
aware, m the United States, for exam-
ple, there 1c a regular inter-change
between the industria] concerns and
the branches and wings of govern=-
ment service Men from the industry
are appointed as government servants
and those from government are
appointed m industries Also, so far
as Rus=ia goes there 13 no distinction
between the two, they arc expected
to do everything (Interruption) 1
have no quarrel about that As I was
reminded, I thought that I may be
accused of partiality if I did not refer
to Russia Well, m England too people
are allowed to join private service
To give some of the recent examples,
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Sir John Woods who has permanent
Secretary to the Board of Trade a few
years ago was allowed to retire pre-
maturely and join the Boards «f an
Enghsh electric company and of cer-
tain other companies, Sir James
Halimore, Secretary n the Mnistry
of Supply was allowed to join a bank-
ing firm, Sir Lesly Rowin, one of the
ablest officers of the Treasury, jomned
Vickers only last month 8o, other
countries do trust their men

What sometumes makes me sad is
the feeling that every person in this
country 1s lacking in henesty and
mntegrity, and much more so f he
happens to be associuted with public
service We are sometimes told that
there 1s a crisis of democracy, I say
it 1s often a crisis of confidence 1
think we must have greater faith mn
our people When &8 man hag worked
honestly for 30 years, and after that
he with the permussion of Govern-
ment joins a firm, then to condemn
him for doing something as if it 1s
mean and 1gnoble 1s hardly correct

Then, you have also to see other
aspeets You want the foreigners mn
the foreign-owned firms to be replaced
by Indians Well, there are men in all
grades 1n these foreign firms There
ar¢ managers at the top who have
been in the firm for 30 years, there
arc others who have been there for 20
years If they are to be replaced
rapudly, other people must be avail-
able to replace them

An Hon. Member: Governmert ser-
vants alone have experience

Pandit G. B. Pant: Government ser-
vants have experience They have a
good reputation Even foreigners
believe that they can be of assistance
to them What of foreign firms alone,
we are recewving requests for our men
from UN O, fiom UNESCO and from
various other international bodies Qur
services have earned a reputation
which has spread even beyond the
borders of our own country I do not
thereby mean that all of them are
white without any spot anywhere, nor
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that there are no blacksheep in the
fold But generally, I think, we should
all agree that our high placed and
responsible servants and officers have
earned a good name for themselves
So, if other firms wish to employ them
that 1s but natural, we should appre-
ciate that

What we have to take care about
13 this, that the highest standards of
morality are mamntained in our ser-
vices and, if possible, 1n our country
We should also see that government
servants perform their duty impartial-
ly, honestly, without fear or favour
That 1s what we should all try to
ensure If a Government ser-
vant tries to show some favours to a
firm in order that he may thereafter be
given some job there, he 1s conducting
himself m a dishonest way, and he
does not deserve any sort of sympathy
But, if a Government servant dis-
charges his duties well and mpartial
ly, and after that he seeks the permus-
sion of Government, what 1s to be
done” And you also know that the
health standards are going up The
average longevity 1s gommg up In
other countries, the age e retirement
1s very hugh, in our counfry it 1s most-
ly 55 only They are quite 1n wvigour
of mind and body when they retire 1n
most cases and after that, they should
not remain 1dle They should do some
work I would welcome those who
throw themselves into public service
selflessly and do not want any remu-
neration whatsoever But that would
be, I think, not a hope which would
be realized fully in the case of every-
one who retires, some may do so, but
all cannot So, there is a rule already
that Government servants of the Cen-
tral Services, the All-India Services,
cannot join any firm within two years
of their retirement except with the
permussion of Government

That is a safeguard, but so far as
this particular case is concerned, the
officer had not earned any pension,
because in the Railways, they did not
at least grant any pension. He got his
gratuity and provident fund, and he
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was not required to seek any pernmis-
sion from Government. But he did.
So, so far as that goes, there iz already
a rule

My friend Shri1 Mathur was pleased
to observe that so far as the rules go,
they are all night So, the question
18, of the admunstration and
apphication of those rules If there is
anything wrong n any case, then I
am to blame, the Minister concerned
may be io blame, but the officer con-
cerned 1s not. He has had my per-
mussion and I have given him permis-
sion to join the firm, and I look into
the matter as fairly as I can If a
man of 55 wants to render further
wervice and also to help himself, then,
unless something comeg in his way
which would conduce to the ramising
of the standard., we should tell him
that he should keep aloof, but, if
otherwise there 15 no objection, I do
not se¢c why his talents should not be
utilised

As to the advice given by the Esti-
mates Committee, action was taken on
it, and these hon Members who have
seen the report of the Estimates Com-
muttee for 1956-57 must have noticed
that the Estimates Committee have
themselves said that several steps had
been taken ‘Then, on the advice of
the Estimates Committee, we have
mposed a similar restriction on all
engineers Firstly, it was confined to
Class I alone, and on the advice of
the Estimates Committee that it
should be extended to Class II also,
we have imposed that ban on Class
II,—that all engineers need not join
any contractor and they should not
act as contractors to Government
except with the special sanction of
Government

18 hrs,

Similarly, for income-tax officers,
we have the rule which I hope will
be 1ssued shortly, that they will not
be allowed to practise before income-
tax officers, so that having served in
the same department, they may not
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again practise before the people who
have been perhaps their subordinates
and who may have had deslings with
them previously. It is also a rule that
permission should be given to officers
to serve only in firms with which they
had no deahings in their official capa-
city. So, that is another safeguard
and it is mow applicable not only to
those officers who get pension,
but also to those officers who
do not get any pension, such as the
railway officers, who get only gratuity
and provident fund That was another
recommendation of the Estimates
Commuttee that those officers who get
only gratuity and provident fund also
should be brought within the purview
of this

For them it has been provided that
while we have no control over them
because they do not get any pension,
they should be asked to give an under-
taking that after they have retired,
they wall not join any commercial or
industrial firm for two years without
the permission of the Government

Then, certain other observations
have been made by the Estimates
Committee and we have agamn address-
ed the Ministriegs here in order to find
out if anything more can be done I
am just reading out from a memo-
randum which we have circulateq o
the various Ministries:

“A review should be made by
all the Ministries to determine to
which of the Class II posts under
thewr control orders similar to this
Ministry’'s Office  Memorandum
No . .. .... should be extended
keeping in view the need to mamn-
tain a high reputation for moral
standards; and, whether non-pen-
sionable officers holding all such
posts would also be asked to give
a suitable undertaking when they
are paid their gratuity or provi-
dent fund*

There are also certain other sugges-
tions made. Bo, these q-iestions are
constantly under review and we are
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as anxious as any hon. Member of this
House can possibly be that our public
standards should not deteriorate. If
possible, we should raise them stll
further. And, that is but natural. In
a free country we have to trust our
people and we have to see that they
are also gven opportunities for work
and at the same time that the present
great undertaking in which we are
engaged, of raising our proeduction
still higher and higher, does not
suffer because of any artificial handi-
caps want only introduced or imposed.
That too 15 one of the considerations
which we have to keep in view.

Bo, while I would welecome any sug-
gestiong for achieving the common
objective, for enabling us to work
better and in a more efficient way,
and to see that not only integrity,
honesty but not a shadow of any sus-
picion about any Government ser-
vant’s incorruptibility can ever arise,
I would also like hon. Members to be
a little generous to them and also to
those of us who have to act in asso-
ciation with them,

Shri S. M. Banerjee: 1 want to ask
one question The hon. Home Minis-
ter has stated that the retirement age
15 only 55. May I know whether
there are no mnstructions under which
re-employment can be given to these
officers when they are physically fit in
the public sector itself?
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Shri Harish Chandra Mathur: Might
I inform the hon, Member that 1last
month an officer has retired, who was
offered Rs. 8,000 from two countrieg
outside and a firm from here another
Rs. 8,000 and still he has accepted the
job for Rs. 2,000 for the benefit of
Rajasthan.

Shri Braj Raj Singh: He must be
appreciated.
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Shri Jagjivan Ram: Sir, I have not
much to say now, after what has been
said by the hon. Home Minister. Most
of our officers in the Railways are
serving the Railways according to an
agreement executed between the
officers and the Government and in
the case of officers who are serving
for the past so many years, the agree-
ments were executed on behalf of the
Secretary of State and the officers.
The basic dffference between other
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Government officers and the officers in
the Raflways 13 this Whereas in the
other aepartments, the officers hold
pensionable posts, on the Railways,
the services of an officer can be ter-
minated by six months’ notice given
to him by the Government, or ne can
glve up his work by giving six months
notice to the Government of his inten-
tion to give up the Railway job, and
do something as he likes I am sure,
at least my hon friend 8hn A C
Guha 15 aware of these rules, because
he had to deal with these matters first
He cannot claim that he has no know-
ledge of these things After having
firsthand knowledge of these things, to
raise these objections was not qute
chantable to the officers or to the Gov-
ernment He was repeating whether
in their case a two year period or a
three year period was necessary or
not I am afraid he was himself con-
fused when he was trying to confuse
what I had said on a previous occasion
in this connection The matter 1s
quite clear and quite simple Once a
Railway officer or offial completes
his period of work or superannuates,
and once his provident fund and
gratuity has been finally settled, we
have no hold on him He 18 as good
a citizen as any other citizen and he
15 free to engage himself 1n any
avocation that he lhikes

In the case of this particular officer,
as I have stated, before the discussion
started, he took ample precaution to
inform the Government well m
advance and to seek the permission of
the Minister concerned and the per-
mission was given So, there was no
lapse on his part though he went out
of his way to seek permission where
it was not necessary even to seek We
cannot blame him

I need not go into the question
whether after retirement, a man’s
administrative or technical experience
should be utihised m the country or
not That has been very ably and
very illuminatingly dealt with by the
hon. Home Minister himself We are
short of manpower, especially of
experienced administrative and
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technical manpower and their service
has to be utilised If the Government do
not, due to certain considerations that
come 1n the way, grant them extension
or re-employ them, the question 1
whether their talent should be wasted
or 1t should be utilised m the private
sector There are occasions where we
extend the service of the officers or
give them re-employment But, there
are other occasions when we could not
do s0, not because we do not find the
officer efficient, but we feel that there
are officers below him who can
reasonably fill the gap and if we do
not retire the person concerned and
promote the people below him, perhaps,
duscontent may be caused in a num-
ber of officers who may look for pro-
motion m the chain of one retirement
These considerations come in our way
Where an officer may deserve exten-
sion on account of his abihity and
efficiency, these considerations make
us retire him If these persons are to
be utiMsed aither m the prnivate sector
or 1n the public sector, I think 1t will
be good for the country and to the
benefit of the country And it i1s to
the credit of the Railway Board and
Railway officials that practically all
the Members or Chairmen of the Rail-
way Board who have retired have been
taken for runnming commercial or
industrial undertakings either in the
private sector or in the public sector
None of them today 1s sitting idle
They have been taken either by the
public sector or by the private sector

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
Perhaps we have to ask for one more

Shri Jagjivan Ram- The Minuster of
Commerce and Industry says that he
has to ask for one more from the Rail-
ways That goes to the credit, effic:-
ency ability and techrucal skill of the
officers who have been m the Railway
Board either as Members or as
Chairmen_

Shri Braj Raj Singh: What about
past contacts®

Shri Harish Chandra Mathur: Will
you not recognise their right to work?
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Shri Jagjivan Ram: As regards
their past contacts, the Railway Minis-
try or the Railway Board does not
function in a vacuum. It has to deal
with businessmen in this country. They
have to come in contact with them,
not only because they are our con-
tractors or supphers, but I say that any
person who deals with anything in thus
country either in the matter of trade
or commerce or industry has to deal
with railways They have to deal with
the raillways, and if hon. Members
think that there will be parties avail-
able in this country who will have no
dealings with the ra:lways, I am afraid
they are not appreciating the reality.
Everybody in this country who counts
in trade, commerce or industry has
to deal with the railways in one way
or the other. They cannot function
without the railways, and therefore
they have to see high officers, either
the General Manager or the Com-
may not be in connection with some
mercial Superintendent or the Chief
Operating Superintendent who in time
may come to the Railway Board as
Member, Transportation or Commer-
cial, and they have occasionally to sce
the Members To see the high officers,
contracts or some supplies, but m con-
nection with their own difficulties

Shri T. B. Vittal Rao (Khammam).
For adequate supply of wagons

Shri Jagjivan Ram: May be for
adequate supply of wagons, may be
for quick transport of certain goods
which may affect certain industries 1n
Hyderabad or even Kerala So, they
nave to have their contacts, and if my
hon. friend Shr1 Bra) Raj Singh thinks
they will not have their contacts, I am
afraid that he 18 not appreciating the
real working of the raillways

Shri Braj Raj Singh: They must
have contacts.

Shri Jagjivan Ram: Then it will be
wrong to connect the question of con-
tract with the officer concerned. It
will be unfarr., I have placed before
the House the sequence of the dates
when the Officer relinquished office
and when the contract was awarded.
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In addition to that I may say that 1t
no stage had this officer anything to
do with any contract of this sort. In
the Railway Board we have different
portfolios for different Maembers. It
functions on a functional basis, and
this particular officer had not to deal
with the commercial side in the Rail-
way Board. That was to be dealt with
by the Member, Transportation and,
of course, the Financial Commissioner.

As has been said, tenders were
mvited. Certain extracts have been
quoted by my hon. friend Shri Guha
from some affidavit given by the Chief
Commercial Superintendent of the
Eastern Raillway ‘The figures which
he has quoted were on the basis of the
basic rates given by the various con-
tractors or tenderers. When the cal-
culations were made on that basis, of
course Vallabhdas Agarwal's was the
lowest That 18 what he wanted to
make out Then, my hon frniend 8hri
Mahanty has also quoted certain
particulars to show that the quota-
tions for certain items in the tender
from other tenders were lower than
Bird & Co That 15 correct, But
calculations were made on the basis
of all the items taken together, and
on the quantity of goods to be handled.
‘When that calculation was made, the
figures quoted by Ballabhdas Agarwal
were the lowest, and those of Bird &
Co were the second lowest; and those
of the three other parties were much
higher than they When the question
of lead factor was taken into con-
sideration,—that was a very important
factor, 1t 1s true that for the past years
on the Eastern Railway, they had not
figures of the lead factor, but on the
North-Eastern Railway, they had the
figures of lead factors of the previous
years; and after examination in the
hight of that—it was found, as it is
clear from the statement that was
placed on the Table of the House and
also circulated to the hon. Members,
that the rate of lead given by Bird &
Co was considerably lower than that
of Ballabhdas Agarwals’s. When the
lead factor in the light of the previ-
ous figures was taken into considera-
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Shri A. C. Guha: What payment has
been made on the lead factor during
these last two years, under the con-
tract of Bird & Co ?

Shri Jagjlvan Ram: I am coming to
that also It was found that Bird &
Co's was the lowest

Shri Sinhasan Singh (Gorakhpur)
In the specification of the tenders<
invited, was the lead factor given any
quantum? Was any quantum of pro
perty taken on the lead factor?

Shri Harish Chandra Mathar: It was
shown as nil

Shri Jagjlvan Ram. I must admat
that i1t was by mistake that in  the
tender they had shown 1t as mnil,
because under no contingency was the
lead factor going to be nil

Shri Sinhasan Singh. If it had been
given as ml, then fresh tenders should
have been nvited giving that lead
factor to the oth¢r contractors also

Shri Jagjlvan Ram. As [ said, 1t was
a mistake But the tenderers were
wiser than the administration, and
they knew that there was going to be
lead, and thercfore, they quoted for
the lead

Shri Vidya Charan Shnkla: In the
tender

Shri Jagjivan Ram: I am not yield-
ng

Mr Deputy-Speaker, If the hon
Minister 15 not yielding, then the hon
Member must yield

At 6-30 pm we have another dis-
cussion If the hon Minister’s state-
ment 1s not complete, them he wmay
lay 1t on the Table

Shri Jagjivan Ram: No, 1 have no
statement to lay on the Table

I was saying that when the lead was
taken into consideration, 1t was found
that Bird & Co's was the lowest, but
it has been substantiated further in
the light of the experience for the
past two years, after the contract has
been given Calculation has been
made that on this basis, for the last 20
months, on the traffic handled, taking
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mnto consideration the lead factor also,
the amount paid to Bird & Co 1s
Rs 23 lakhs If the Ballabhdas
Agarwals’s tender had been accepted,
taking the lead factor into considera-
tion, the amount that would have been
payable to them would have been
Rs 28, lakhs So, there 1s no doubt
*hat the lowest tender was accepted
aftcr due consideration 1n the Railway
Board

My hon frnend Shri A C Guha was
not properly informed when he said
that 1t was deaided bv one officer only,
namely by Shr Kilyanaiaman Of
cour~¢, he deals with that But 1t was
decided with the concurience of the
Director of Finance and with the
approval of the then Deputy Minister

About Ballabhda Agarwals, I shall
not say much Pcrhaps, many Mem-
ber are aware of his credentials So
the less said the better

Shnn T. B Vittal Rao (Khammam)
The less said the better

Shn Jagjivan Ram* Many Members
are aware of his credentials

Shrnn A. C Guha I have never
pleaded for anvy particular firm

Shrt Jagjivan Ram: 1 do not mean
that Shr1 A C Guha spoke about any
paiticular firm

Shn Naravanankutty Menon
(Mukandapuram) Anybody who has
travelled by trains will remember him
for his life-time

Shri Jag)ivan Ram: Then, my hon
friend Shrn WVidya Charan Shukla
raised a point about certain sub-letting
and labour troubles I may inform
him that I have received certain com-
plaints about Sakrigalh and Manthar
ghats, and about Shalimar 1 am
looking into both of them The fate
of both contracts will be decided m
the same way I may assure him that
it will not 1n any way be discrimina-
tory

I think I have covered all the pomnts
As regards this officer, I will repeat,
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in addition to what has been said by
the Home Minister, that he has served
the railways and the country with
honesty, integrity and efficiency.

Shri T. B. Vittal Rao: Let us take
him into Hindustan Steel.

Shri Jagjivan Ram: At no stage had
he to deal with this contract at any
time. It will be unfair or uncharitable
to connect him in any way with this
contract. This contract was decided
purely on merits and was given to the
lowest tenderer.

Mr. Deputy-Speaker: The discussion
is over.

Shri 8. M. Banerjee: My question
has not been answered.

Mr, Deputy-Speaker: It has been
answered as far as 1t was possible to
answer.

Shri 8. M. Banerjee: It has not been
answered.

*TUNGABHADRA HIGH LEVEL
CANAL

Shri Nagi Reddy (Anantapur): 1
rise to discuss a problemm which 1s a
life and death problem to millions of
people 1n Andhra Pradesh It is the
problem of the Tungabhadra High
Level Canal which has been included
in the Second Five Year Plan, but
which even after three ycars has not
yet been sanctioned It mainly covers
the wmost famine-affccted areas of
Rayalaseema—DBecllary, Anantapur and
Cuddapah districts—and it s for that
reason that the Project has been under-
taken, even though it does not come
up to the standards of general irriga-
tion projects.

After three years of the Second
Five Year Plan, we were told by the
Central Government that the project
was not being taken up m full for two
reasons One, of course, 15 the reason
given to me in October when I was
told the Project was not being taken
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up in full because it did not come up
to the standards of productivity
generally accepted by the Irrigation
Ministry. Last month, we were toid
that the project was not being taken
up for immediate construction for the
reason that there are not enough
funds. They say that it i1s for this
reason that they have planned a self-
contained Project which is smaller
and which will naturally irrigate not
even half the acreage originally
planned 1 hope within the ten
minutes I hope to have, I will be able
to convince Government of the neces-
sity of this Project in the interests of
the Government themselves and the
people.

To say that the Project 1s not pro-
ductive enough, and, therefore, 1t is
not beme taken up in full, 1s an argu-
ment which remmnds me of one thing.
If the Government go through  the
history of Rayvalaseema, especially of
these three districts, they wall  find
that this 1s a tract which 1s subject to
fammnes very ofien As a matter of
fact, the monograph of rural problems
in Madras publiched 1n 1947 by  the
Government of Madras says of this
tract

“One good year 15 being follow-
ed by two or three bad ones The
principal fammne area of this
province 1s this area Nowhere is
1t more true that argiculture is a
gamble”.

It was for this reason that the pcople
of that arca have becn fighting for
this Project for the past 50 years, and
1t 15 unfortunate that even  after
independence—ten years of indepe-
ndence—we have not yet get this High
Level Canal The Project itsclf was
started in 1945 The dam is construc-
ted, the Low Leve] Canal is there But
the High Level Canal which is neces-
sary for this particular famine area,
which 18 characterised as an area
where agriculture is a gamble, is
being refused sanction. It is said that
In 16 out of 28 years, rainfall In

*Half-an-hour discussion.
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Anantapur district hag been below 20
inches, and 1n 10 yearg out of these 16
years, the rainfall has been below 16
inches, and that too not m time
Therefore 1t was that this particular
project was first of all included in the
Second Five Year Plan Now to say
that 1t 1s not productive enough and,
therefore, we cannot take the project
is not proper

The second reason that
gwen 1s the paucity of funds Is not
the Government aware that every
year the peasants are bemng given
revenuc remissions which go to lakhs?
Is it not a lossg to the Government? Is
not the Goverument aware that 1n
1952-53, they had to spend crores of
rupecs—if I remember aright, it was
about Rs 4 crores—just for the sake
of providing people with  gruel
through gruel centre and just for the
sake of providing pcople with enough
work throusrh famine relief works and
give them wapces at the rate of 6 annas
for a haid dav's labour—that 15, for
breaking the stones for road construc-
tion®” If the Government thinks that
it 18 not productnne enough and if the
Government th nks that there 15
pauaty of funas, probably Govern-
ment v walting fos another  serious
famine of the type for them to spind
much more as more waste than on this
most important project which  would
give not only rehief to the pcople but
al-o give a cert1in amount of relief to
the Gover iment so that they may not
spend 15 they had been spending 1n
the past

has been

I have been told by @ good number
of friends that that there was a tame
in 1952-53 when  this House itself
reverberated with Ravalaseema It
was a time when great men came to
Rayalaseema and tried to just to
soften the misery of the people of
those areas bv kind words Even our
Prime Minister came over to that area
when all of us met hm and I my-elt
told him 1n person that all the pgreat
men have come there and every one
of them had been requested that this
project should be taken up so that this
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most miserable scene need not be seen
m future. i

We were promused at that time by
the Prime Minister himself that it 153 a
project which has to be taken into
consideration and  constructed wvery
fast T had told him at that time that
“f you too come and go without giving
the most needed relief which our
peonle want naturally, you will also
be forgotten even though you are the
greatost leader of the present day’
But unfortunately to this day we are
seeing that this has not been done

I must remind the Government that
accarding to the report of the Enquiry
mto the Rural Inlcbtedness in Madras
State in 1046, this area has the
“lowest rainfall in the Madrag State”
and this area got “the lowest per
capita income” According to that
report 1t 1< “more heavilh  indebted
than any other area in the whole
State "

If thr Goveinment 1s incapable of
mvine relief to that narticular area
I cannot understand how Government
15 Foin2 to function to increcase the per
capita income of the pcop ¢ 1n general
Therefore 't 1s that the Famine Code
Revis on Committee  constituted m
1932 «peaking about th Tuneabhadra
project gave thig opinion

“State jntervention has till now
becen largerly confined to measures
designed to save hife and mutigate
suffering A bolder pol (v 15 now
wanted which we trust will not
only be of incalculab'ec benefit to
the people by creating the much-
noeded power of resistance but, in
the long run, save the resources
of the Statc from the exisung
dramn

Therefore, we appeal to the Govern-
ment to take immediate steps to see
that the whole project 13 constructed
But the Government says that they
will construct 1t m stages That, I
find, 15 the most dangerous thing that
Government 1s trying to do
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Government says that new estimateg
will have to be prepared for this new
stage, that is the first stage. For that,
the Times of India in its editorial has
given a review of what would happen.
It says:

“The Union Government has
asked the Mysore and Andhra
Governments to submit a joint
report and detailed estimateg for
the first phase which will presum-
ably be followed, as is wusual in
such cases, by a scrutiny by the
Planning Commission and the
Union Ministry for Irrigation.
These processes can very  well
drag on till the very end of the
Plan period.”

It 15 quite natural because to pre-
pare the whole scheme, the Andhra
and Karnataka Governments had to
come together and had to have very
prolonged negotiations for many years
and they came to a particular agree-
ment. Now that agreement will have
to be scrapped and a new agreement
arrived at, for which estimates will
have to be prepared. Naturally, this
will drag on for many yecars. At the
rate at which Government is now
proceeding I have no hopes that they
are going to make a beginning at least
to construct this in the very near
future.

Shri Narayanankutty Menon: They
rely on a possible disagreement

Shri Nagi Reddy: Therefore 11 1s
that they ended by saying:

“The whole affairr makes non-
sense of the repeated official calls
for steoping up agricultural

production ™

I hope Government will take note of
this particular thing.

Second'y, Sir, we have been told
that 1,83,000 acres will be irrigated.
But the important point is, where is it
going to be done and how is it going
%0 be done. If it is according to the
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original plan, this 116 mile canal—then
the Andhra area will not get more
than 80,000 acres. If we have to divide
the waters that are now going to be
given by what is called, “self-contain-~
ed project,” as per the ratio of 35—&5,
then the trouble will be that Mysore
will not get more than 80,000 acres
and Andhra area will not get more
than 1,20,000 acres, not even half of
what these areas should get. There-
fore, it is going to create greater prob-
lems beiween the iwo States, it will
create bitterness between the two
States as far ag these calculations are
concerned. The Government instead
of solving the problem is going to
create a new problem, for which it
will be responsible, not only between
the people of two States but between
the Governments of these two States.

In the end, Sir, I would only like to
appeal to the Government in one
respect. The Government doeg not
probably remember the sentiments of
the people of the south. I am glad
that for once at least one of the papers
in the south, The Mail of Madras,
writing about Tungabhadra waters in
its editorial gaid-

“Not to carry out that project in
1ts entirety will be tantamount to

wasting  precious water, and
involving unnccessary  expendi-
tlll'Q",

It ends up by saying:

“It almost seemg another case of
discrimination against the south.”

—Andhra, in parlicular. Therefore,
Sir, 1 would request Government to
give final approval to the whole
scheme at once, and I request them
to begin work simultaneously for the
Mid-Pennar and Gandikottah projects
which are parts of the whole scheme
of the High Level Canal. I also expect,
Sir, the Government to give me, the
people of Rayalaseema and the Gov-
ernment of Andhrz a guarantee that
this project will be finished by the
end of the Third Five Year Plan,
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Shri T. B. Vittal Rao: Otherwise,
they will be defeated in the election

Some Hon. Members rose—

Shri Nagi Reddy: Sir, I finished
early so that Bhr1 Ram: Reddy, who
+has also given his name for mtiating
this discussion, will also have ten
minutes

Shri Rami Reddy (Cuddapan). My
name 1s also there along with  the
name of Shr1 Nag: Reddy

Mr. Deputy-Speaker: That 15 true,
but he cannot be given ten  minutes
now. He may say a few things 1n
five minutes

Bhri Rami Reddy: M: Deputy-
Speaker, Sir, the previous spcaker,
Shr Nagh Reddy, said that the Deputy
Minister last time stated that because
this does not come up to the level
fixed 1n regard to standards of produc-
twvity for an irrigation scheme 1t nced
not be taken up I submit that this
pomnt has been already answered by
the Deputy Minister himself on  18th
November, 1958 He said then

“The advisory committe ¢
thought that 1t did not come with-
in the standard fixed for the pro-
ductivity of irngation scheme-
But, taking into account the fact
that this scheme will benefit the

famine areas of Rayalaseema,
they have now  accepted this
scheme "

Again, while answering a simila

question 1n the Rajya Sabha yesterday
the Deputy Minister stated

“The joint project report of
T.BHL. Canal submitted by the
Governments of Amdhra Pradesh
and Mysore have been techmcally
approved.™

Therefore, in regard to the standard
of productivity of the scheme thereis

no question. The Technical Committee
hes now approved the scheme The

schemge hgs, been found to
be one which would yield sufficient
results.
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The only question now appears to
be about finding sufficient resources
Even in November while answering a
question in this House the Deputy
Minister stated:

“It 1s not 2 question of the
Central Government bemng
adamant It 13 a question of find-
ing sufficient resources. Perhaps
the hon Member knows that the
spillover in respect of Andhra
Pradc sh fiom the Second Plan to
the Third on irrigation 1s going to
be Rs 70 crores. So we have
alco to look to the financial
resources available”

Again, yesterday in the Rajya Sabha
he stated

“However, 1n view of the hmi-
tation, of funds and possibilities
of achieving benefits earlier, the
State Govornmrnts  were advised
to develon the pruject in two
stages ™

Therelore, the only point now 1s about
the resourrce The State Government
has been pressing on the Central Gov-
ernment to take up the whole scheme
costing about R 20 crores, but the
Ministry has been saying  that the
State Government may not be able to
find R 20 crores or Rs 22 crores for
executing this scheme If the State
Governmcnt could find sufficient
resources, 1t has been stated that they
may not have any objection to take
up this scheme

In respect of this matter, I want to
submit one point of importance. The
Deputy Minister stated that the spill-
over m respect of Andhra Pradesh on
irrigation s Rs 70 crores. Nagarjuna-
konda project is one of the schemes
that is included in the Second Plan
and 1t is being executed The Tungs-
bhadra project was thought of even
before the Nagarjunakonda project
was included in the Second Plan and
before it was sanctioned. Even at the
time when the Nagarjunakomda pro-
ject was sanctioned and thiy projeet
was being considered, the people of
Rayalaseemna expressed the fear that 1f
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the Nagarjunakonda project was taken
up before the Tungabhadra high level
canal was sanctioned, later 1t might be
said that sufficient funds may not be
available to take up this scheme
Therefore, 1t was said that on that
account the Tungabhadra high level
canal might be postponed Then, both
the rcpresentatives, of the State Gov-
ernment and of the Central Govern-
ment, gave an assurance that such a
thing would not happen and that the
Tungabhadra high level canal would
not be postooned on that account

Now, the Deputy Minister has said
that the spillover in respect of irriga-
tion would be Re 70 crores This
spillover of Rs 70 crores 1s mamly on
account of the Nagarjunakonda pro-
ject, becausce the Nagarjunakonda pro-
ject's first stage 1s sanctioned, and 1t
cpsts about R< 87 crores Only Rs 32
crores 15 provided in the second Plan
Therefore, the somillover m rispect of
the Napgarjunakonda projcct alone 1s
going to be Rs 55 crores Hence, the
spillover 1n respect of other projects
would be only Rs 15 crores  The
taking up of the Naparjunakonda pro-
ject cannot be considered as if  that
project 1s a State project It 1s not a
State project at all because 1n the
casc of Hiruhud, Bhakra Nangal and
sumilar major projects they were all
included in the Central «ector and not
in the State scctor Unfortunately,
when the question of Nagarjunakonda
came up 1t was included in the State
gector, and now to avoid this  high
level canal being taken up, it s sad
that the spillover 1s going 1o be Rs 70
crores and thercfore the resources
may not be valable

In regard to thiy matter one more
point may be submitted Mv learned
friend on the other side has pointed
out the famine conditions and the fear
expressed m Rayalaseema about this
matter In that connection, I want to
add only one thing As orngmally
contemplated, this high level canal
project was estimated to cost Rs 28
crores and it was expected to irrigate
an ayacut of over 4}-lakh acres
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Then 1t was reduced to a Rs 22-crore
scheme Correspondingly, the ajyacut
was also reduced Now, the Central
Government 15 advising th. State
Government to take up the first stage
that costs about Rs 12 crores and
irrigate about  1,80,000 acres  The
result 1s that the Cuddapah dstrict 1s
totally being neglected now Now, if
the first stage alone 1s taken up, apart
from the Gandikota Weir, the only
two canals thai are going to benefit
the Cuddapah District, namely, the

Cuddapah north canal and the
Cuddapah south canal would be
ormtted If the first stage alone 1s

taken up the Cuddapah district would
be totally neglected and this 1s the
most backward area in Rayalaseema

Mr. Deputy Speaker: The hon
Mcmber should conclude now  He
should leave some time for the Minis-
ter!

Shr Ramu Reddy Only one minute
more Sir  The allotmont wasg reduced
from R. 26 crores to v 22 crores
The¢ ayacut aiso was totilly cut out
correspondingly from the <Cuddapah
district alone Now when the scheme
15 reduced from Rs 20 crores to Rs 10
crores and when the first stage 1s
bemng taken up 1t 15 the Cuddapah
district again that 1s being 1totally
neglected In view of this the matter
was taken up by me and after my
gquestion wag answered on the floor of
the House on the 18th Noivember
I have bren receiving &8 number of
representations and according to the
leading papers in Andhra and else-
where they have been veiv much
distressed over this problem

An Hon Member The House 15 also
distressed

Shri Ramu Reddy. The House 1s also
very anxious All the proposals for
execution of the whole scheme are
ready and they just need a helping
b nd from the Minmister So, 1 request
that the hon Minister would be kind
enough to extend a helpng hand
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Shri T. Subramanyam (Bellary): Is
it a fact that the area of Mysore
State and the adjorung Andhra State
through which the highlevel canal
flows has been subject for a long
time to acute and frequent famine
condilions” We are now 1n the third
year of the second Five Year Plan
and although this was included in the
Second Five Year Plan, there has been
no progress, although the develop-
ment of the low-level canal has been
gommg on much more satisfactorily m
similarly situated projects in  other
States So, may I ask Government
to take up this project urgently and
see that it 1s completed expeditiously,
so that the benefits of this project
may be utilised to the maximum
extent

Mr. Deputy-Speaker:
specch, not a question

That 15 a

Shr: T B Vittal Rao As one mti-
ma tly connected with the progiess of
the Tungabhadia projuct belonging to
the formcr lvdcravad State, 1 know
that the project ¢nvisaped an irniga-
tion potential of o0 lakh acies and
thio high-level canal 15 only « part of
it If at tlus stage when we are at
the end of the thnd year of the Second
Five Year Plan, if vou are asked to
submit . fresh <cheme, then that
scheme has to go to the CWPC
They will examme 1t for si1x months
and finally 1t will come to the Hathi
Technical Committee So we do not
know when the project will be execut-
ed There are so many irrigation pro-
jects for which amounts have been
sanctioned, but which have been
neglected For mnstance, the Vamsa-
dhara project has been neglected and
so many other projects also have been
neglected

Mr Deputy-Speaker. This 15 not a
question Then I may have to ask the
hon Minister to lay a statement on
the Table.

Shrli T B. Vittal Rao: So, why
could mot they take up at least thus
high-level canal immediately? They
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have Devnoor project for which Rs 21
crores have been earmarked So, at
least that amount should be utilised.
8o, I 1equest the hon Minister to take
up this high-level canal immediately.

Shri Venkatasubbaiah (Adoni)' Is it
not a fact that the Tungabhadra
reservolr 1s designed to scrve both the
low-level canal and the high-level
canal schemes and the full benefits of
that reservoir cannot be achieved if
this entire scheme 1s not sanctioned?
Otherwise, the water in the reservoir
will go to waste

The Deputy Minister of Irmgation
and Power (Shr: Hathi): Hon Mem-
bers have shown anxieiy about a pro-
ject which 1 going to irrigate the
famine-stricken areas and which need
srragation In the reply that 1 gave
the other day in this House, 1 said
that although the project did not come
with n the pre«cribed standard of pro-
ductivity taking into consideration the
fact that this project 13 gomng to
bencfit this area, the Technical Com-
mitiee hasapprovedit Itis not only
this particular project but there are
a number of such projects which are
not (ommng within the prescribed
standard But evcn then, having
re7ard to the needs of the particular
area where 1rrigation facilities are
needed most, that standard 1s waived
In many cases So, there 1s no ques-
tion of this project being not finally
approved on the ground that i1t does
not come within the productivity
stage The real apprehension which
has been voiced here, 1 could appre-
ciate 19 that in case now this project
1* not wholly approved as it 1s, it
may perhaps be that later on when
the second stage 1s to be taken up
fresh project report might have to be
prepared, fresh estimates might have
to be prepared and also the agree-
ment between the two States might
have to be entered into and that might
take a long time I fully appreciate
that point of view Therefore 1 want
to make it very clear that there 1s no



893 Tungabhadm

{Shn Hathi]

question of any agreement to be made
between the two States The propor-
tion that has been prescribed, namely
65 and 35, will remain the shares of
the two State Governments and the
distribution of water will also be in
that proportion

I may say that the pioject as a
whole has been technically approved
Therefore, there now remains no gues
tion of having any correspondence
between the States with 1egard to the
sharing of watex As the whole pro
ject has been technically approved, I
think there should bc no apprehen
ston on that giound It 15 not a part
of the projit Bt (he whole prayest
that has been approved by the Gov-
ernment So, there need be no dismay
or apprehension on that scoie

With i1egard to the arcas that are
to be irrigated thire amre two slapes
of development, and Mysore in the
flist stage will get 68,000 acres and
Andhia 120000 acies that means In
all 188 000 acres During the second
stage Mysote wvill get 136 000 arres
and Andhra 252000 acres

Then 1t 15 betler to go on conctiuct
ing c¢anals and getting the bend fits and
developing th¢ .rea Instead of
doing that after the whole project 18
over 1t would be bi'ter if we stick
to a particular portion, get the benehits
and then go on adding ‘o the beneits
But that does nol mean that there 15
any intention—and there necd be no
apprehension on that score—to shelve
the <econd stage and <o Lh:¢ question
of any agreement between the two
States will not arise The project as
a whole has been technically approved
and so 1t will not be necessary now
to go to the technical committee for
the scrutiny of these details

Bhri Nagi Reddy On a powmnt of
mformation WIll the canal that 1s
going to be constructed mn the first
stage have the capacrty to carry 4,000
cusecs of water or will 1t be reduced?

Shxi Hathi: That we shall ses when
the whole project 1s approved So far
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as the canal 13 concerned, it forms
part of the whole project

Shri Ramu Reddy: May I ask one
question?

Shri Hathi: Let me first imsh Then
1f there 1s any question, T will reply

A pommt was made that the waters
that will be required 1n the first stage
and second stage may not be in the
same proporfion and there might be
some dispute agam But I may tell
you that the water distribution will
be 1n the 1atio of 35 and 65, as agreed
upon by both the States So, there
should not be any apprehension on
that score

The onlv oth«r point 1s about find
ing finwncial rcsources When 1 said
that the Planming Commission has
technically appioved the whole pro-
Ject 1t docs not incdlude the financial
resourcts for the projet We are
gwing mincy a« and whin 1t 15 neces-
sary For instance for Nagarjuna
sagal pi1ojict we provided Rs 55
(roic Thty wanttd more So we
rrive them Rs 15 «rores moie That
1 only 1 question of finanaal re-
ources  There should be no appre
hen 1on on the part of the Members
that the project report as a whole 1s
not approved Much of the ms
undeistanding that arose 1s with
1egard to the delay in coming to the
agreement by both the States and so
perhaps Members thought that a new
project report will have to be prepared
again which T should hke to clarify

19 hrs

Shri Rami Reddy. What 15 the harm
in  sanctioning the whole scheme
though the execution mught be done
in stages?

Sbri Hathi- I smud s0 The whole
project has been approved Only the
execution will be done 1n two stages
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Shri Dasappa (Bangalore): May 1
know when the whole project will be
completed?

An Hon Member: Nobody knows

Shri Dasappa: Is it in the womb of
the future or s there some target
fixed or 1s there any schedule of
execution?

Shri Hathi: It would not be posu-
ble to give any target date as to when
the whole project will be completed

Shri T B Vittal Rao: Why not?
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Bhri Nagi Reddy: At least by the
end of the Third Plan®

Bhrl Hathi: But I can say that we
have provided money even fo1 this
year, 1e, 1958-58

Shnn T B. Vittal Rao: How much?

Mr. Deputy-Speaker: The House
stands adjourned t:ll Eleven of the
clock tomorrow

19 01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
18th December, 1958
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QUESTIONS—ontd

5Q. Subject
No.

1114 Al India Insutute of

Hygiene and Public
Health, Calcutta

Rihand Dam

Hirakud Protect

Fertulizer

Pulling of Alarm Chains

India-Nepal Postal Agree-
ment

1115
1116
1117
1118
1119

1120
1121
1122

Arr Acadents an Nepal
Chutney Industry
Haffkine Insutute, Bom-
bay . .
Bhakre Dam .

Tera Plants in  Manipur
Co-operative Sugar Fac-
toris  n L ladras
Cancer Patienrs in Delln

and New D.lh
ArrworJuncss S.cuon
Railway Iine between
Madhopar and
Kathura

Report of .17 Ita € nnnu
ttee.  on Iringpert
Admunsranion 0
Stales

Clarj IV Ralwnay
Linplovees Promotion
Commitiee

Janta Truns

India Mulupurpose Food
Tnerewse 1n Aur Tares
Lmbinkments on kost

Procurcment of Rice 1n
Onysa

Procurement Price of Rice

1123
1124

1125
1126

1127
1128

1129

1130

1131
1132
1133
1134
1135

1136
UsqQ.
No.

1031 Overbndge at
Gaute, Delhs

168z 3 Re-modeling  of New
Decihi Statuon

Export of Sugar

Tntegral Coach Factory
Perambur . B

Family Planning . .

Slums 1n Delh: and New
Dells

L.ahor1

1683
1684

1685
1686

1687
1688

Remodaiing of Pathankor

Ralway, Stanoa .
Alarm Chain pulling on
Northern Ralway. .

[ Dany Digest ]

CorLumMnus

54950-91
5491
5491-02
5402
54<2-93

5493
5403-44
5494-95

5495
5495-96
5496

5496-,7
547- 8
5494

sS4

54 2)-5500

5§50
5501
§<0I-C
5502
5503

5503-4
5504

5505

5505
5505-06

5506
s507

5507
5s507-08

5508-09

WRITTEN ANSWERS TO
QUESTIONS—contd

UseQ
No.

1889

1630
1691

Subject

Delhu Riag Road
Anr Actidents

Report of the Telegraph
Enquiry Commuttee
Holiday Homes

Pecrees Against Northern
Railway

Ralwiy Protection Force
Alarm Chaa Pulling
(GGrand Trank Txpress
Ticketless TFravel

Sclection Posts  on
Northern Raillwav

Exoress Train bheiween
Delhr and Iaxlka

First Class Coaches

Visitors to Bhakra Nangal
Proiect

D VC Canals

Overbridee at Keunga
Railway Stauon

Appliciuo s for the posts
of Pos'men and Mail-
guards

Hospitals md Dispensarnies
m Union Ierritories

Lash Sca nity Deposits
~f Lmplovees

Sweetpers Colony  at
Berhamp.r  (Gamon
Ralway Station

Bullock Carts

Survey f Farming
Practices 1n Bombay
State

Wagons
Cancer
Famuly Planming Centres

B C (; Teamsin Bombas
State

Schools for Children on
the Central Railway
Zone

Poultry Farms in Bom-
bay State

Marne Fish Farming -
Molluses of West Coast
Oil Sardine Shoals
Fisheries

Fisheries in  River Valley
Schemes . . .

1727, Transport of Fish

1692
1633

1694
6os
1696
1697
1698

1699

1700
1701

1702
1703

1704

1705

1706

1707

1708
1709

1710
1711
1712
1713

1714

1715

1716,
1717,
1718
I719.
1720

CoLumMNs

5509
5593

<510
5510

§510-11
5511-12
5512
5512
5513

5513-14

s514
5514

5514-15
5515-16

5516

5516-17
5517-18

§518

s518-10
£S1 =20

%520
§520-21
£521
5521

5621-22

<522

§522-23
5523
5523-24
5524
5524-25

5535
5525-36
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WRITTEN ANSWERS TO WRITTEN
QUESTIONS—contd. UESTI ANSWERS TO
Q ONS—contd.
U-ﬁf— Subject Corumns U.i Q. Subject CoLuMNS
00
. Apprentice Scheme fi
1722. Death of Indan Seaman 17 e .
on Board of Glasgow Train Examiners 5542
Freighrer §526-27 1752. Eye Crafung 5543
. 1753. Sugar Factory in Hima-
723 Forest  Rescarch - )
titute Dlplnn:a - 5527 chal Pradesh 5543
1754 Demarcation Work m
1724. s?hmnl Mau Railway Himachal Pradesh ss44
e 5527-28 1755 Agriculural Markenn,
1725. Railway Schools §52q Scheme 'n Hima
1726. Electr.fication of Pradesh 5545
Punjab 5529 1756 Bee-Keeping mn Huma-
1727 Fallng of Wagons n chal Pradesh 5545-46
Brahmaputra River 5530 1757 Shahdra-Saharanpur
1728 Sale of Food Packets Light Railway 5546-47
between Delhy and 1756 Compenition between
Howrah $530-31 Buses and Railways 5547
1720 Howrah-Delhs Aur-con- 1759 Colliery Stsdms ss4
ition )
. dity cd:rnm Scnvice 5531 s R:;;};n:{”rl:‘nltlm u $548-49
173(: ghlms ofNL Ralwny 553132 1761  National Cooperative
73 upeivision of  Ticket Marheting  Federation 5549
Chuching Staff 5532-33 o '
1 1762 Damaged ‘Skyu.asier
732. Contracts 5533 Plaze 5549-50
1733. Tonsuki-Makum  Ex- 1763 Late runmng o U 1
press Road 5533-34 Express. §550~—52
1734. Odk Grove School 5534 1764 Over bridge  between
1735. State Trudmng 1n Foud- Mler Ging Area and
grams 553435 Laudhitaaas Town 5552
1736. Totatwes 5535 1764, Lubncants 5552
1737 Tounst Lodge at Gauhatt 1766 Levd] Crossing on hx-
5535-36 ,
1738  Report of T ducional Ad- ? ﬁ:ﬁr}'ﬁ;n Rba:{-\:rl.?; of §552-53
v 5 on R, hway Schools 5§536-37 " ol
1739. Mul 1767. Llelephone Machnery 5553
739 ultipurpose  Schools ss
1740 N 37 1768 Haswan-Mangalore Rail
auyond Highway No 6 §537-38 Link §553-54
1741 Burdwan Sration 5538 1769 Electnicity Dues  {rom
1742. New Station beiween Pakistan $554
Majdia and Bagoola 5538 1770 Running Staft on Rail-
1744. Assstance for varous ways 5554
Agriculiural Schemes 553y 1771 Construction of Culverts
1765. Exammnauon for Recrut- and Bridges on Railways 5555
ment of Clerks 1n the 1772 Rest Houses on the Road
Telephone Revenue to Badrinath and
Office (U.P.) 553960 Kedarnath 5555-56
. Damage to Foodgramns . 5556—48
1746 Roadsin Delhiand New b
Delhi 5540 1774. Hermaphorodite Persons 5558
1747. Taps at Charkh: Dedn 177s. Indian Ruiways 5558-59
Stauon 5540-41 1776. Dicsel Engines on Rapl-
1748. Theft of Consignments 5541 ways 5559
1749" Family Planping 534142 1777 Ga:i-:rnd u&m of Irriga-
3750, Re-modelling of Cu- ) 3560
tack Rallway Station - 5542 31778, Farmers Mardele 5560
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S904
WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS-—contd QUESTIONS-—contd
v.g.o Subject CoLumNs U ﬁ f Subject CoLuMNs
o .
1779, Tonrlsltn l'tIt‘rc':ﬂ‘ic Mvhnr-y 556061 :g:g :ri\curcme:t Dr;c 5578
Com 60-6 4] clecron for s IV
1780 Rlshtu} Concession for posts 1in Bikaner D -
tudents . . 5561 vision $379
1781. New Insecticide “Citicide™ 5561-62 1811 Capsizingof Gools Tran, $579-80
1782. Vestibule Trains . §552-03 1812 Devc'opment of Cambay
1783, Mussirg Sailing Vesscls 5563 Port s580
1784. Methods of culin ation 5563 1813, [ hqcft of Goods ar Raxaul
1785. Cases of thif « and rob- tation 5580-81
benies on . Railway 5564-65 1814, Expansion of Mahendur-

1786 Sobhasan Station 5565 G ghat S4non 5581-82
1787. Rucc for Keral from Fore- 1815 Crand Trunk Brpress 5583
wga Funs 5565 1816 Ticket prnung and
1788, Assan 7 ripura Road 5566 R:qsurns Mach nes 5583-84

1789 1raffic Officers on Cen- 1817 ! Ltmk from Berham-
tral Rar'way 5566 pur to Durgaprasad. 5584
1790  Calcutta-Delh; Road 5567-68 1818. Ralway Lincs in Orissa 5584
1791. Sugarcane 5568 1819 Trrguton Schemes m
1792, Lx-Oudh Irihut Secuon S X 5585
of N L Railway §568-69 1820 H gdct:nw]kor Bhatinda
ection 85
1793. Bridge across  Gandak 1 Ra 53
821 Iw 1y Arrange nents for
Ruver 5569 Puja Fesuval at Cal-
1794 NoAnl-lpasmnl of Ofhuating Curta 558587
IWance 5569-70 1822 Unauthorised Vendors on
1795 Connumin Development Railway Stations 5587
. work :r:vamrt Stawe 5570 1821 Vaccines 5587
179 Ralway Wircless Ofhee. 1824 Rural Warer Suppl
pPp!
Bikaner 5570-71 Schemes Y §587-98
1797 Refrenchmen of Dulv 1826 Rce Mlis 1n States  5538-89
Agricultural Rosuarch 1826 Through Traffic berween
Institute 5571-72 T Idanga and Nimnta
1798  [hudtn Goods Tram 5572 Station 5589-90
1799 Ihvs onal  Headquarters 1827 Overwork by Engine
at Khurda Ruac.? ¢ §572-73 Drivers ) 557
S . 1828 Central Dary Scheme
K00 p'i‘;ll‘:al Blj:r{:i]: purpose ss1 for Kerala §530=)1
(801 Projects and Works on 1829. Animal Husbandry §511-92
Ralways 5573-74 1830 Ralway Tickets 5532
1802, Govennnem Aid to M- 1831 Santhal Pahiriya Seva
ston Hospitals 574 Mandal Bihar 5592-93
1803. Outdvor Patents in 1832 Bridge over Ranginga 5593
Ra Iway Dispensaries 5574-75 1833 Bogus Police Warrants 55)3-4
1804 Brt::‘:_hges»ﬂnm Tunm-Wal- 26 1834 Theftof arncles 554
. Sei 5575 1835 Electrificanon  Scheme
1805 m‘iglr?:.lf:u NCondmrmum 5576 for Man pur 5594-95
1806 Thefis at Gomoh Junc- 1836 Mlﬁrf:l;{em“mumwn
tion 5576-77 sj: f Perul ; 35
837 o eruilizers 1n
1807 Car Sheds at Kharagpur £ Manipu . .
Staton P 5577 1838, Purchase :f Trucks for 539598
%808. Fly Caiching Device 5578 3 Manipur Administrarion 53 96-97
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—conzd.
U S.Q Subject CoLumMNs U-S-Q. Subjact CoLvmns
'No.' No.
1871. P, & T. Buldirg at
1839. Loan for Mampur 5597 Salem . ' 5616
1840. Couperative Societies 1872. P. & T. Buald at
s n Tripura . . 5597 Jaipur . m‘ - S616-17
1841 Locust Control 5597-98 1873. Bulding for D.T.0. Cal-
1842. Cheanung in Freight cutta . . . 5617
Booking . 5599 1874. 'I‘eleglr\':o;;hh Eot:ﬂ' Quarters S17-18
. Accidents at Level cross- at Ikode - 5617-1
1843 ,;:: 5599 1875. Comnmunity Development
Work in Madras . $618
1844. Grams for construction
of Roads . 5599-5600 1876. Slum Clearance . 5618-19
1845. Ra'l Reservauon Indica- 1877. Milk Colomies 1n  Delhi 5619-20
tors 5600-01 1878. Team to study Agricultu-
1846 Rail Coaches and Wagons s601-02 ral System in China s620
1879 Telephone Faciliues on
m; 'Il‘mm :30'}[*:':; Services 5602-23 India-Tibet Road 5620-21
1848  lrregular Longw 1880. Transport m Himaghal
on Poona wia Pradesh . 5621
-y 5603 04 1881. Transport 1in  Himachal
. Tan
1849 Konkan Rulway ] 5604 Pﬂ?;:ih m 5622
1850 Prices of Foudgrains $ M;S 1882. Repamng of Shops $6a2-23
18c1  Jamsar R4 Iway Stauon 5605 1883. Team of Adwisers 5623
18s52. Purchase of Lamd . 5606 1884 lIllrLzoh-Khludwn Rail .
1853, Brdgws on vers 1n ank . 5623-24
Orissa 5606-07 1885 New Flag Station 5624
18s4 Damage Duc to Floods 5607 1836 Railway Siding $624-25
1855 Caterers on Northern 60 1887 Misung of Press Ma-
Railway 5608 chines 5625-26
1856 Tractor Tesung Sta- 1388  Sleeping accommodation
g uon 5608 fi?t ‘igoond Clays Passen-
1857. Overbridge on Rohtak Bers 5626
ol Road 5608-09 1889. Sugarcanc 5626-27
185h. De\rclnipmem of Fisheries 56% 1890. Ravalgaon Sugar Factory 5627
n Mampur 1891. Homeopathic Enquiry
1859. Fisheries in Man pur 5609 Com.nittce an 5627-28
1860, Forests in Mampur . 5610 1892, Telephone Receivers 5628
1861. Spleen and Blood durvey 1893. Employment in Mcrchant
in Manmpur 5610 Vany 5628-29
1862, Leprosy in Mampur 3610-11 1894 Dharmsala out-agency 5629
1863, Land Revenue Depart- 1895 Master Plan for Explora-
mentin Mampur 5611-12 tion of Water Resources
1864. S S.*“City of New York™ 5612 n Kerala L‘.n §629-30
Comm lopment 1896. Acquisition of d for
1865- Blocit: 9 B - s612-13 a cooperative Society  §630-31
1866. Dermlment of a Goods 1897. Tourist Cars » §631—33
Train 5613-14 1898, Ayurvedic and Unani
1867. Facthues on Stations o 1bbia College, Delh: 5633
N.E. Railway 5614-15 1899. ‘Water Supply for Dethi  $633-34
1868, Advisorv Commuttees 5615 1900. Loans for purchase of
1869. Post & Telegraph Build- Foodgrains 5634
Ings 5615 1901, Ticketless Travelling . $634-35
1870 P. and T. Building af 1902, Filtration plant at Rohtak
Secunderabad S615-15 Road De . . 563
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—conod.
USsSQ. Subject CoLUMNS USs.Q. Subject COLUMNS-
No. No.
. Lower Selection Grade i 1935. Kottayam Hnd Port
05 Pmlts and %e?e;n;}: : Office . 5656
Department 5636 1936. Trunk Calls . 5656-57
1904. Ameaities at Stations 5636-37 193~ Roads in Hurachal I‘r.-
1005. Amenities at Stations 5637-38 desh 5657
1906. Blectrification of Sta- 1938 Purchase of R"f'“’l'
tions . p . 5633 Engin=s and Wag~ns 5657
1907. Passenger Guides . $639-40 1939. Drmkirg Warer fur Foshi-
1908. Camping Coaches 5640 apu. D+ resTwb  5658-59
1909. Extra Departmental Staff T4e v u“mmfo of ﬁ::lper-
of Posts and Telegraphs er]: I)cn: way
Department 5640-41 e :’ : r_]"_‘m‘;‘"l 5659
v Scales of Teachers.n
9IS, h%tur:\m m }fxaﬁm s6a1 4l {bqu.;y 1 iacstann] S
nsfituton 5659-60
1911, Amenitics at Stations 5641-42 1942 Scarch of P rcnpens by
1912. Bungalows for Ofhcers 5642 Tx « Oflicas 5660
1913. Nl;:;i;ln Railway Hons- — 1.943. Sugar Cane §661
1914. Barhan I'ta Ruilwoy Line 5643 244 I"&ﬁ&fé}:: System of 5661
1915, l:‘l::;tﬁil':cu.:! II“;:: r:_:flsl:rt::ﬂ 5644 14c P 1\ " :“: I;g:ll- it Seuh 662
2 way [
A kad - .

6 Uowklin A gs 46 ST Lonl O 56
1917. StatT Quarters ar A~ro- 1946 Tube Wells in Ot o 5613
dromusin I'npura 1949 Cacrems on e South

and Assim 5645-46 Fastern Radway 5664
191R  Service Code and Reurmt- 195¢C Milk Supply Schenes
ment Rules  § Civil Avi- m Trpura 5664-65
auon Departmeat 5646 1951 Erosion of Khowar River 5665
1919. Passenger Amcmities 5646-47 1952 Reclna on of R dma
1920. Thefts on Goods Wagons  5647-48 Syar 'n Try»va 5665-66
1921, Aur Acadenis 5648 19¢3 Pos's and  Telegraph
1922. Posts and Telcgraphs Emplovecs 5666-67
Colony Madr'ray 5649 1954 Flecrnficztier of Radwry
1923. Teliphone  Eachange Lines 566
Madurm . . 5649-50 1955 Indian Railway Officials
1924. Practice of Surgciy by in Patisan . 5667-68
Vads. . . . 5650 rccé. Doublng f Tire, 5668
1925 P‘B‘é“L :ssmc' ts- Post < 1957 Roads in New Dell §668-69
- . o
1926 Mumsiry of Tr-igation 1peks Te]fz;}‘n:ln‘i\ Hf“ “Id,r:g “ 669
and lPower 5651 F r il 3
1927. Strai s Bo~ bar /Karachy/ 1959, Farvit Pauing 5669-70
Perswan galf Conference 5651 1co. H -ikud Dm 5670
1928, Tiain Derailment . 5651-52 1961. 'I‘lig"l: “?’n North Eastern —_
1929. Food Produc..on 5652-53 i . 5 7
2930. Dran from Ka'2 pur to 1963. Thefts on Ra iwavs 5671-73
Biahniam River Or swa 5653 1904, P 01'_%1"5' hfl"l::;sh m
1931. Fashy n¥Im . . 5653 6 anm(. 08 ;::dusrry 5673
1932. Co-opera ive Moverrent 5654 £905 mn H.n acn P1 desh . 5673
1933. Railway Stations 5654 1966 Dicsel Cars on Nor hern
1934. Rumlway Time Tabks 5655 Rurlway 5673
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WRITTEN ANSWERE TO WRITTEN ANSWERS TO

QUESTIONS—contd QUESTIONS—contd
UusQ Subject . COLUMNS UsQ Subject CoLumme
Na No-
-C Floor f Jut
1967 Pakrstani Seamen 5674 1995-C Maﬁm of Jute and 5690
1968 llindi lrenslators and - of and
Assi tante 567475 et go m 5690~91
1969 Centract fur Manuf « ur- 1995-F Tclephine quipment  §691-92
g Wago-s 5675 1 F R of cul
995-F Recovery of Agricultural
1970 Bombay Agra Road 5675-76 Loans 5692
1971 Manmad-Nardana 1995-G Stray Cattle  1n New
Indore Railwav Line 5676 223 u[-;cylm 5692-93
1972 Handh Contracts at
Gau 5676-77 PAPERS LAID ON THE
1973 Naganuna Sagar Project 567~ TABLE 5603-94
1974 lmbczzlcment 5677-78 Thefolll?w%gbrnpm wire lad
X Diviswn Headguattess et on:the, Lale ==
915 BN a?aealkkude 567% 1 A mm} of N.;ouﬁcatnn No
1976 Revision of Semiomty m ?ﬁt{IPN?VEI?igEf;sIQdE?C::ﬁ;’;:
A“i“’m" C’:;" m 6 sub-section (3) of Secuon
Rulwav Bom %70 133 of the Motor Velicles
1977 Road from Roorket to Act, 1939, making ceriain
Badnnath 5679 amendment 1o the Motor
1978 Wood and Construction Vehicles Rbillll:l‘;e{fr Man;?‘ur
of Gilders 5680 m' pu Ca I the
Scaraty Conditions n i A
wr Punjab <6do 2 A copy of the Audit Report
Defince  Sumices, 1958
1980 Commumnty Develop nent (including Report on the
Projects 1n Himachal Appropriation  Accounts of
Pradesh 5691 Delunce  Services and the
1981 Orchards m Punjab 5§681-82 Comfmcr(l._lml App(.ndlg thc)re-
1982 Cashewnut Cultivation to [or Ihe bedr 1940 57
n Punjab 5682 l.(l‘l‘::;ilr’“l:ll;t;;]c 151 (1 of the
1983 Corruption Cases <683 3 A copy of the statement
1984 Railwav Bridges damaged contaiming reply to a me-
duning Rans 5683 morandum reeaved  from
1985 Wanung Rooms sets s Masbur i oo
1986 Purchawe of Coarse nice o
by Madhya “Pradesh (Raidway) 19sk=59
OV MMent 5684
MII'TEY
1988 Ropuw 1y berween Jammu RION DRIVATE MI il RS
and  Srinagar 634 BIIIS AND RLSOLU-
1989 Temporinn,  Employces TIONS PRESENTLED 5604
i Bikaner Divivion
of Northern Railway  5684-85 Th:lﬂy-thlrd Report was presen-
1990 National Highway g
. butween Hyderabad
and  Bangalorc 5685-86 CALI '{.l:lr(l‘:kﬁ'l ’EI%N&(:& TO
1991 Railway Tickets 5686 A TMsORTANC ™ o0
1992 Train Acadent S687 Th Deputy Munsster  of
c u 1nis!
1993 Oyl Sardines 5687 Cwil  Aviation (Sho
1994 Goods Tran Collision $687-88 Mohwuddin)  laid on the
1995 Labour Camps in Delhi  5688-39 Table a statement regarding
1995-A Mamyr1 Type Schools in development :lf u{?;ons tl::
Trpura 5689

11995-B Faur Price Shops
Bihar

5689-90
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CoLumns

BILLS INTRODUCED 5695-96

1 The Deln Land Refi
(Amendment) Bull

2 The Delin Panchayat Ra)
(Amendment) Bull

REPORT OF COMMITTEE OF
PRIVILEGES ADOPTED s5696— 703

Sixth Report was adopted
BILLS PASSED

1 'Ic‘!:e lemcr ;l' ch%: s.;d
wvil Expenditure

Gopala Reddv moved for the

consideration of the Ap-

gr_tu:mnon No 5, Bill 195%
motion was adopted
After clause-by- lause consi-
derauon the Rill was passed

5703—34

2 Further clause-by claust
consideration of the Dellu
Rent ( ontrol Bill s« reported
by the Jant ¢ omnuttee
woncluded The Bill  wae
passed as amunded

BILL UNDER CONSIDERA-
TION . 594~ Sh1g

The Muster of Industry
(Shn Manubhat Shah)
moved that the Indian
Tanffl (Amendment) Bill
be taken into consudiration
The discussion was nof
concluded

DISCUSSION RE EM-
PLOYMENT OF RLTIREFD
OFFICIALS IN PRIVATI
COMPANIES §h14—81

Shn A C Gube raid a discus
sionon the policy of Go
vernment with regard to the
question ¢ f the ex-C hairman

284(A)) LSD—16

[ Danvy Drozsr |

DISCUSSION EM-
PI.OYMENT OF .RJ'TIRBD
OFFICIALS IN PRIVATE
COMPANIES~—contd

and other ex-Members of the
Raulway Board, as also retred
high ofhcials of Govern-
ment, seeling employment
in compames which 3
dealings
wvontracts with the Mmistnies,
n particular with reference
to the cmpl ment m M,
Bird and & of an ex-
Chairman of the Ralway
Buard frum the dat2 of hu
retirement

extensive and

I he Mumster of Raulwavs Shn
Jagmvan Ram  rephied 1o
the debate and the discussien
was  concluded

HALT AN-HOUR  IMISCLS
SION
Shin Nag Reddy raised w

half an nour  discussion un
pomnts  ansing out of the
answer gnen on the 18th

November, 1948 to Starred
Quesnuon No 44 regarding
g.mgnbhldra High Level

[ he Deputy  Minuster of [
uon 1a:m.i Power (Shrn m
rephed to the debate

AGENDA FOR WLDNES-
DAY, 1¥kTH DICEMBER,
1y9sh

Further Jdiscussion on the motion
w consides  and
the Indian Tanfl  (Amend-
ment)y  Rill and considera-
non 4nd passing of the
Cmematograph Amend-
men  Bill

passing  of

912

CoLumNs

§BRI— )6



